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LOK SABHA

Wednesday, 30th May, 1956

The Lok Sabha met at Ten of the
Clock.

[MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

INDIANS IN BRITISH, FRENCH AND
DurcH GUIANAS

*2664. Sardar Igbal Singh: Will
the Prime Minister be pleased to state:

(a) the total number of Indians in
British Guiana, French Guiana and
Dutch Guiana, separately ;

(b) the number of Indians who have
settled there permanently ; and

(c) their main problems, if any ?

The Parliamentary to the
Minister of External Afiairs (Shri
Sadath Ali Khan): (a) to (c). A state-
ment is laid on the Table of the
House. [See Appendix XV, annexurg
No. 54.]

Sardar Igbal Singh: May I know
whether there is any restriction on
Indians in British Guiana that they
cannot purchase land or own sugar
factories in British Guiana and, if
that is so, may 1 know what steps
have been taken by the Government
in this matter ?

Shri Sadath Ali Khan: I believe
there are no disabilities of such a
nature,

Sardar Iqbal Singh: May I know
whether it is a fact that a Federation
is going to be formed of the West
Indies and there is a r.gro sal to
merge British Guiana wi e West
Indies Federation and, if that is so,
1—146 L. S.

may I know the reactions of the
Indian population there towards that
proposed Federation ?

Shri Sadath Ali Khan: This is a
hypothetical question. It is a larger
question also which I am unable to
answer just now.

Shri Kasliwal: The hon. Parlia-
mentary Secre! said that so far as
the question of Federation is concern-
ed, he is unable to answer any ques-
tion. May 1 know whether the Gov-
ernment have any information that
there is a possibility of unification of
these territories in the near future—
British Guiana, French Guiana and
Dutch Guiana ?

Shri Sadath Ali Khan : We have no
information.

Shri Shree Narayan Das: May I
know whether there has been any in-
crease in the number of Indians in
these territories and, if so, the extent
of increase during the last two years ?

Shri Sadath Ali Khan : The in-
crease will be the natural increase of
population which we all know.

Shri Shree Narayan Das: I want to
know whether there has been an in-
crease in the number of persons of
Indian origin migrating to that coun-
try.

Shri Sadath Ali Khan: 1 do not
think so.
Shri N. R. M| : I want to

know whether the Indians in these
areas are suffering from any disabili-
ties.

Shri Sadath Ali Khan: As I said,
there are no special disabilities.

Sardar Iqbal Singh: May I know
whether it is a fact that with the for-
mation of the Federation of Central
Africa—that is Nyasaland, North
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Rhodesia and South Rhodesia—and
the experience of the Indians there,
the reaction of the Indian population
in British Guiana is totally against
this bigger Federation because their
proportion will be very small and, if
that is so, may 1 know whether the
Government of India have conveyed
this reaction to the Government of
the United Kingdom ?

Shri Sadath Ali Khan: [ could not
understand the question. Has it got
something to do with Nyasaland and
South and North Rhodesia ?

. Mr. Speaker : He refers to British
Guiana also. The hon. Member says
that the Indians in British Guiana
are against the Federation and wants
to know whether the Indian Govern-
ment are taking any steps in that
direction, viz. to bring it to the notice
of the United Kingdom Government.

Shri Sadath Ali Khan: As I point-

ed out earlier, this is a hypothetical
uestion. We have no information on
is matter.

Sardar Igbal Singh: Are the Gov-
ernment aware......

Mr. Speaker: We will go to the
next question. But I must say that
once a subject comes up before the
House all aspects of the matter must
be before the hon. Ministers. The

uestion is about the total number of
ndians, the number of Indians settled
there and their problems. Their main
Rroblems can include anything from

eaven to earth; gou cannot say that
the question of Federation does not
arise.

SURVEY OF VOLUNTARY ORGANISATIONS

*2665. Shri Madiah Gowda: Will

the Minister of Planning be pleased
to state:

(a) whether a Survey of existin
Voluntary Organisations for soemf
economic and cultural development in
the country has been undertaken ;
and

(b) if so, with what results ?
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The Deputy Minister of Planning

(Shri S. N. Mishra): (a) No, Sir.

(b) Does not arise.

Shri Madiah Gowda : [s not the ob-
ject of the planning to enlist co-opera-
tion of all voluntary organisations
and, if so, is not a survey of this kind
absolutely necessary ?

Shri S. N. Mishra: In a way, it
amounts to a suggestion, although I
must say that steps have been taken
to enlist the co-operation of all the
voluntary agencies in the country to
the extent it is possible.

Shri Madiah Gowda: How is it
possible, without knowing which are
the voluntary organisations working in
the State, to enlist their co-operation
for different purposes ?

Mr. Speaker : Does the hon. Mem-
ber want to know the names of the
voluntary organisations?

Shri S. N. Mishra: Does the hon.
Member want to know the help given
to the voluntary organisations?

Shri Madiah Gowda: I want to
know whether there is a list of the
voluntary organisations so that when-
ever we want we may take the help
of those voluntary organisations for
the purpose of getting their co-opera-
tion.

Shri S. N. Mishra: As the hon.
Member is aware, a directory has
been prepared by the Social Wclfare
Board in collaboration with the Plan-
ning Commission. That directory con-
tains information about 215 such
voluntary social organisations.

Shrimati Renu Chakravartty : In the
directory compiled by the Social Wel-
fare Board, the information given is
only concerning those institutions
working for women and children. But
this concerns social, economic and
cultural organisations of a voluntary
nature. Therefore, I should like to
know whether any overall survey
has been undertaken and, if not, in
what way do Government propose to
actually get the co-operation of these
organisations ?
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"Shri S. N. Mishra: As I have al-
teady submitted in my reply, no such
survey has been undertaken. But, so
far as the question of enlisting the
co-operation of all the organisations
that exist in the country is concerned,
it is a very large one. 1 think more
than 10,000 such organisations exist
in the country. Since there is no
obligatory registration on the part of
thesc organisations, it becomes some-
what difficult for us to know how
many organisations there are.

DEVELOPMENT WORKS IN ORISSA
*2666. Shri Sanganna : Will the Mi-

nister of Planning be pleascd to state : -

(a) whether any officers of the
Planning Commission have been scnt
to Orissa State to assess thc value of
local development works during the
year 1955;

_(b) if so, their names and designa-
tions ; and

(c) whether any report has been
submitted by them ?

The Deputy Minister of
(Shri S. N, Mishra) : (a) Yes, Sir.

(b) Shri B. T. Kempanna, IAS
(Retd.) and Shri H. Puttaswamy, Offi-
cers-on-Special Duty in the Planning
Commission.

(c) Yes, Sir.

Shri Sanganna : May I know the de-
tails of the report submitted by them?

Shri S. N. Mishra: For the infor-
mation of the hon. Member 1 can
only summarise their impression.
Their impression is that this pro-
gramme in Orissa is gradually gaining
ground and it is becoming popular.
They have also mentioned some of
the defects and weaknesses of this
programme in the State. They have

articularly drawn attention to the
act that more publicity should be
given to schemes in backward areas.
But on the whole, it may be said that
the programme is being implemented
mostly according to the instructions
of the Planning Commission and
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whatever defects and weaknesses were
there in the beginning have been
mostly got over.

Shri Sanganna: May [ know what
procedure has been followed by these
officers to ascertain the extent of
work done in these schemes ?

Shri S. N. Mishra: What was in-
tended was to take a portion of the
works undertaken for inspection.
Now, so far as the selection of works
was concerned. it was done on the
basis of random sampling. The ran-
dom sampling was und<riaken in con-
sultation with the Central Statistical
Organisation. Then, some of the other
works which were in the vicinity of.
such works were also taken up for
inspection. There was another cate-
gory of works which were approved
by the Centre, they were also taken
up for inspection.

Shriman Renu Chakravarity : Is it
a normal function of the Planning
Commission officers to go round and
inspect the local development works
of the various States, or was this a
very special case for Orissa? If it is
a normal function of the Planning
Commission officers, may I know how
many other States they have visited ?

Shri S. N, Mishra : It was not a spe-
cial case for Orissa. In fact, the eva-
luation tcams have visited 12 States
and they have submitted reports on
about 9 States so far. Evaluation is
going on at the moment in Bombay
and Uttar ° Pradesh., and whereas
cvaluation has already been comple-
ted in Bihar, the report has not yet
been submitted.

Now, the function of the Planning
Commission is not normally of this
character. But, since the funds are
provided from the Consolidated Fund
of India. it was desired by the Fin-
ance Ministry also that the pro-
gramme sanctioned should be evalua-
ted in a proper manner,

Shri B. D. Pande : I want to know
whether any report has been submit-
ted with regard to Uttar Pradesh.
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Shri S. N. Mishra: As I have sub-
witted, the evaluation is under way
in Uttar Pradesh.

Shri Sarangadhar Das : May I know
whether these officers, who have re-
ported, have mentioned that there
are a number of cases where wells
sanctioned by different authorities
during the last two or three years
have not yet been sunk ?

Shri S. N. Mishra: Particularly in
regard to wells, I would require
notice.

HINDU RBLIGIOUS SHRINES

*2667. Shri Jha Azad:
Will the Minister of Planning be plea-
sed to state:

(a) whether there is any proposal
under consideration to divert in-
comes of Hindu religious shrines and
endowments to finance the Second
Five Year Plan; and

(b) whether Government propose
to set up any Commission to inquire
into the temple properties and religi-
ous endowments?

The Deputy Minister of Planning
(Shri S, N. Mishra) : (a) and (b).-As
already stated in this House on
28-3-56 the question of better man-
agement of religious trusts and en-
dowments and of fuller utilization of
their resources is still under cxamina-
tion in the Planning Commission.

Shri B t Jha Azad: May I
know whether this consideration is
confined only to the Hindu religious
shrines or to the shrines of other
religions and communities also ?

Shri S. N. Mishra : In fact, they in-
clude all trusts and endowments.
They are not to include only the
Hindu religious shrines, as the hon.
Member has mentioned in his ques-
tion.

Shri Bhagwat Jha Azad: May I
know whether it is under the consi-
deration of the Government to give
some inducement to those who have
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got properties in those temples to
surrender those properties voluntari-
ly for the national development
work, or, do the Government pro-
pose to adopt any other method ?

Shri S. N. Mishra: I do not quite
see how any inducement is called
for in this connection. The endow-
ments have been made for certain
purposes and for those purposes their
use is valid. Probably, the social wel-
fare functions which we want the re-
ligious endowment bodies and the
trusts to undertake, would be of great
advantage to the general social wel-
fare programme.

Shri B. D. Pande: In Uttar Pradesh,
the Government have passed an Act
called the Badrinath Temple Act.
Since the passing of that Act they
said that there has been a saving of
Rs. 6 lakhs to Rs. 7 lakhs a year out
of those funds. Will the Central Gov-
ernment also do the same thing here
in regard to the Centre and have all
the religious properties and endow-
ments assessed and then pass a simi-
lar Act and take charge of all the
revenues for the betterment of the
scheme they have in view ?

Shri S. N. Mishra: That is a sug-
gestion.

§W Yo QHo WEIS: FAT Hal &
waTE 7 T a3 ¥ ¢egy ArfgL #r &
wet ¥ oY waw gt & SuwT &y fgwr @
dfre wreg o @A (fgdfa gaandfa,
gor) & fod &7 ®Y dare g ?

st g8o Ao fasy : anft aw T AW
¥Y T5gT §1 H1E AN W AW R O
TEY ardY @ | AT A AT AT TG A
el iuidl

Shri S. V. Ramaswamy : Has there
been a total assessment of the value
of these properties, the incomes there-
fram, etc.. and, if so, what is the
amount ?

Shri S. N. Mishra : It is difficult to
estimate. In fact, it will have to be
undertaken by the State Governments.
The State Governments alone can pro-
vide information on this point.
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Shri Achuthan: May | know whe-
ther the Planning Commission has
undertaken a survey of the various
temples coming under this category
so as to know how many institutions
are now existing in this country ?

Shri S§. N. Mishra: The Planning
Commission has not undertaken any
survey of the kind. But this survey
can well be undertaken by the State
Governments.

Shri Ramachandra Reddi: May I
know, if the funds are expected to be
diverted from the Hindu religious
funds, whether they will be treated as
loans or as contributions or whether
they will be confiscated to Govern-
ment ?

Shri S. N. Mishra : Mostly, the in-
tention is that the objects for which the
trusts and endowments were created
by the donors should be served in an
effective manner. If they are served in
an effective manner, it is thought that
the social welfare functions, which
we have in our view, would also be
served in an effective manner.
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Shri Bhagwat Jha Azad: May I
know whether thcre is any likelihood
of the forcign companies investing
more money in electrical units for this
particular purpose, namely, the Second
Five Year Plan ?

Shri Hathi: There are not many
electricity supply companies with
foreign investments as such. There is
only one such company. Perhaps, we
do not expect many foreign companies
for this purpose.

Shri Bhagwat Jha Azad: Would
Government tell us the likely percen-
tage increase in the number of private
companies and the power generated
by them in the next Five Year Plan ?
Hfa\_rc?lhc Government any indication
of it

Shri Hathi : As it is, it is not pro-
bable that there will be an increase.
And I cannot exactly say here the
exact percentage by which any in-
crease may accrue if at all it increases.

PrRIMBE MINISTER'S VISIT TO FOREIGN
COUNTRIES

*2669. Shri Ram Krishan : Will the
Prime Minister be pleased to state :

(a) whether it is a fact that many
foreign countries have extended invita-
tions to him to visit those countrics ;
and

(b) if so, the names of the countries
whose invitations have been accept-
ed?

The Parliamentary to the
Minister of External Afiairs (Shri
Sadath Ali Khan): (a) and (b). The
Prime Minister has received invita-
tions from many countries in various
parts of the world. He has expressed
his gratitude for these invitations, and
stated that while he would wclcome
the opportunity of visiting them, it is
difficult for bim to find time to do so
in the near future. He hopes that he
may be able to arrange somec visits
later.

Shri Ram Krishan: May I know
the names of those countrics ?
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Shri Sadath Ali Khan: There are
many countries. It is almost global.

Shri Kamath : As the Prime Minis-
ter will be away for nearly a month,
visiting so many countries, has any
decision been taken by the Cabinet
as to who will act for the Prime Mini-
ster in his absence or at least look
after the day-to-day work of the
Ministry in his absence ?

The Prime Minister and Minister
of External Afiairs (Shri Jawaharlal
Nehru) : The Prime Minister conti-
nues to be Prime Minister and func-
tions as such wherever he may be.

Shri Kamath : What about the day-
to-day work of his Ministry ?

Shri Jawaharlal Nehru: The day-
to-day work is carried on in a day-
to-day manner anyhow. But the day-
to-day things do not come up to the
Prime Minister for decision. Every
Ministry functions in the normal way.
If any important matter arises it will
be referred to me.

Shri Kamath: In the past, so far
as the press reports went, a colleague
of thec Prime Minister' looked after his
Ministry in the absence of the Prime
Minister. Will that arrangement not
be done this time also ?

Shri Jawaharlal Nehru: These are
internal arrangements which we make.
My colleague the Health Minister has
gone abroad and my other colleague
Shri Krishna Menon is put in charge
of that Ministry. Internal arrange-
ments arc made among Ministers to
look after each other’s work in some
one else’s absence.

Shri N. C. Chatterjee : May T know
whether any such arrangement will be
made when the Prime Minister goes
on tour ?

Shri Jawaharlal Nehru: There is
the Foreign Affairs Committee in the
Cabinet. Any member of that Com-
mittee who is present here will look
after things.

Shri Kamath: Ministers ?
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Shri Jawaharlal Nehru: Ministers,
of course. It is a ministerial commit-
tee.

INviTATION TO P.M. FROM CEYLON

*2670. Shri Radha Raman: Will
the Prime Minister be pleased to
state :

(a) whether it is a fact that he has
been sent an invitation by the Ceylon
Premier to attend Buddha Pari Nirvan
Celebrations in Ceylon ; and

(b) if so, whether he has accepted
the invitation ?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): Yes. In March
this year, the Prime Minister of Cey-
lon sent an invitation to the Prime
Minister to attend.the Buddha Jay-
anti Celebrations to be held in Cey-
lon in May, 1957.

{(b) The Prime Minister informed
the Prime Minister of Ceylon that he
would indeed be very happy to parti-
cipate in thosc celebrations but that
it was difficult for him more than a
year ahead. to say definitely whether
he would be able to do so.

Shri Radha Raman: May I know
whether a similar invitation has been
sent to the Ceylon Prime Minister in
respect of the celebrations that are
goiq’g to be held here in this coun-
try ? '

The Prime Minister and Minister of
Afigirs (Shri Jawaharlal
Nehru): Yes, Sir. Invitations have
been issued to a number of countries
to send their representatives next
October-November when we have cer-
tain celebrations, a cultural exhibition
and a seminar on certain aspects of
Buddhism. A large number of invita-
tions have been issued.

Shri Radha Raman: May I know
if any news has come from Ceylon
in respect of the invitation which has
been sent from here as regards its
acceptance ?
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Shri Jawaharlal Nehru: I do not
know of any news coming. Repre-
sentatives are coming, I think. from
many of these countries. Exactly who
the representatives may be, I am not
sure.

Shri Veeraswamy : May 1 know the
names of the countries to which invi-
tations have been extended for parti-
cipating in the cclebrations in Octo-
ber-November and which countries
have accepted the invitation ?

Shri Jawaharlal Nehru: I cannot
give the names of all the countries.
Broadly speaking, invitations are to
the Buddhist countries plus scholars
in Buddhism in the other countries.
For instance, eminent scholars inte-
rested in Buddhism in Europe and
America have also been invited. So
far as the Buddhist countries are con-
cerned, evidently they have been in-
vited through the Government con-
cerned.

SLUM CLEARANCE

*2671. Shri Gidwani: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether Government are aware
that suggestions have been made by
press and the public that slum clear-
ance should be the responsibility of
the Central Government ;

(b) whether Government have con-
sidered that suggestion ; and

(c) if so, the decision taken there-
on ?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar) : (a) Yes. Sir.

(b) and (c¢). The clcarance of slums
must primarily be the responsibility
of the State Governments and local
bodies, but the Government of India
have formulated a scheme for afford-
img financial assistance, on a limited
scale, to State Governments for the
execution of slum clearance and slum
improvement projects. A copy of the
Scheme that is being circulated to the
States is placed on the Table of the
House. [See Appendix XV, annexure
No. 551

30 MAY 1936

Oral Answers 4602

Shri Gidwani: In view of the fact
that in the last year's report Govern-
ment has said that almost all State
Governments were unable to proceed
with their programmes of slum clear-
ance because of the low rent paying
capacity of the slum dwellers, which
necessitated the grant of subsidy,
since the Centre is practically paying
three-fourths of the amount allocated
for the purpose, may 1 enquire whe-
ther the State Governments have
taken up the schemes in right earnest?

The Minister of Works, Housing
and Suopply (Sardar Swaran Singh):
The earlier scheme envisaged only the
ﬁiving of loans. If the hon. Member

as studied the present scheme, there
is an element of subsidy also. The re-
port to which reference has been made
by the hon. Member related to the
scheme as it obtained last year. There
is an alteration. It is hoped that when
this scheme is studied by the State
Governments, they will come forward
for assistance under the scheme.

Shri Gidwani: Does the Govern-
ment propose to set up a machinery
which will see that the State Govern-
ments carry out the scheme ?

Sardar Swaran Singh: There is no
intention to sct up a machinery of
that type here. The State Governments
should be left to function in their own
way and they should be left to-take
the responsibility.

Shri D, C. Sharma: May I know
whether the slum clearance plan is
going to be determined with reference
to any priority so far as big cities are
concerned and what kind of priority
has been determined by this time?

Sardar Swaran Singh: It will be
primarily for the State Governments
to consider such priorities with regard
to the various cities in their own
States.

Shri Radha Raman: May I know
what is the amount which the Govern-
ment of India has set aside for this
purpose in the current year ?
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Sardar Swaran Singh: In the cur-
rent year, there is an overall provision
of Rs. 17.7 crores for slum clearanc:
and housing schemes. We will see
how the schemes progress in the vari-
ous sectors. It will be on receipt of
requirements from the States that the
decision will be taken.
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ADDITIONAL REVENUES TO BE RAISED
BY STATES

#2673. Dr. Ram Subhag Singh : Will
the Minister of Planning be pleased
to state:

(a) whether the State Governments
have been approached by the Govern-
ment of India to raise additional re-
venues from (1) sales tax, (2) land
revenue surcharges, (3) agricultural
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income tax, (4) betterment levy,_and
(5) irrigation rates ;

(b) if so, whether any standard
method has been suggested for the
same ; and

(c) the nature of the method sug-
gested ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) The target
for additional taxation by States and
the general lines along which the effort
has to be made have been indicated
in para. 25 of Chapter IV of the Sc-
cond Five Year Plan,

(b) and (¢). No standard method
for raising this amount has been sug-
gested, but the pattern of additional
taxation visualised is more or less on
the lines indicated in the Taxation
Enquiry Commission.

Dr. Ram Subhag Singh: May I
know whether the areas where the
betterment levy is envisaged to be le-
vied and where the irrigation rates
are going to be increased, have reach-
ed the standard which was contem-
plated by the Planning Commission or
they are far short of that ?

Shri S. N. Mishra : Particularly in
regard to this betterment levy, |
would require separate notice.

Dr. Ram Subhag Singh : Irrigation

rates ?

Shri N. B. Chowdhury : May I know
whether the Planning Commission has
prepared any estimate as to what
amounts they expect may be raised
from the different rates as enumerated
here, sales tax, surcharge, etc., duriag
the next five year period ?

Shri S. N. Mishra: 1In all, as has
been indicated in the Second Five
Year Plan submitted to Parliament.
we expect, according to the present
scheme of finances, an amount of
about Rs. 450 crores. As hon. Mzm-
bers would also observe, from the
final report. a much greater tax effort
has also been indicated, because w2
want to cover the gap of Rs. 400
crores which had been left uncovered
so far.
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Shri Boo y : May I know
whether the betterment tax will be
levied in areas which will be benefit-
-ed by a particular project or it will
be levied throughout the country ?

“Mr. Speaker : How can therec be a
‘levy throughout the country ?

Shri S. N. Mishra : By the very de-
finition, this tax will be levied in
those areas which have benefited.

Shri Bhagwat Jha Azad: In the
~context of the broad outline as sug-
gested by the Second Five Year Plan,
may I know whether any State Gov-
-ernment has sent any enquiry to the
~Central Government regarding detail-
ed instructions for the levy of new
taxes ?

Shri S. N. Mishra : We always hold
‘very intimate discussions particularly
on the question of resources because
we do not want to run any risk on
this score. : ’

Shri Kasliwal : It appears that ir-
rigation rates not only differ from
‘State to State, but also differ within
‘the State itself. May I know whether
the Government has suggested to the
State Governments to have some uni-
formity in these rates ?

Shri S. N. Mishra: The lines on
‘which the State Governments have to
proceed have to be best suited to their
circumstances. I think in these mat-
.“IFI::;:I they should be left to do as they

1 .

Dr. Ram Sobhag Singh: May 1
know whether any discussion has at
-all been held between the Planning
‘Commission and the rcprescntatives
-of the State Governments with a view
to lessening the difficulties of the pub-
lic in paying their rates, water rates,
‘all sorts of rates and rents?

Shri S. N. Mishra: The difficulties
in regard to payment of taxation can
‘be lessened by strengthening the cco-
:nomic conditions of the people. In
fact, the entire Five Year Plan is in-
tended for that.
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Dr. Ram Subhag Singh : The ques
tion is different.

Mr. Speaker: He does not speak
for the Finance Minister.

ASIAN-AFRICAN RELATIONS

*2673-A. Shri D. C. Sharma: Will
the Prime Minister be pleased to
state :

(a) the concrete steps that the Gov-
ernment of India have taken up-to-
date for the establishment of closer
Asian-African relations in pursuance
of the new Bandung approach ; and

(b) the names of the countries with

which closer relations have been
established ?
The Deputy Minister of External

Afisirs (Shri Anil K. Chanda): (a)
and (b). In pursuance of the Bandung
declaration, the Government of India
have nominated a liaison officer to
fatilitate the exchange of informatiot
and ideas relating to economic co-ope-
ration between the countries that par-
ticipated in the Conference.

The Government of India have also

" set up an Inter-Departmental Work-

ing Group under the Ministry of Fin-
ance to study the possibilities of eco-
nomic co-operation between India and
other Asian African countries.

The Government of India have al-
ways attached great importance to de-
veloping closer relations with Asian
and African countries and reiterated
at Bandung its determination to work
in this field. In particular, the close
economic and cultural relations with
India’s neighbours in S.E. Asia and in
West Asia, which have existed in the
past have been further developed and
strengthened after the Asian African
Conference. India has besides, provid-
ed facilities for technical training to
persons from these countries and has
also sent technical experts at their
request.

Shri D. C. Sharma: May 1 know
what line of approach has been sug-
gested by the liaison officer appoint-
ed. and in what fields this approach
has been implemented ?
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Shri Anil K. Chanda : The approach
is mostly with regard to development
of trade and co-operation in technical
matters and also in educational and
cultural matters. Formerly there used
to be only 100 scholarships given for
Asian and African students by the
Government of India. Since the
Bandung Conference we have raised
it to 140. Similarly, we have sent a
technical mission to Cambodia to en-
quire into the situation there and find
out the fields in which we could help
that country.

Sardar Igbal Singh: May I know
whether any organisation has béen
set up, except this liaison officer, for
the close co-operation of these
Bandung Conference countries in the
economic and cultural and social
spheres ?

The Prime Minister and Minister of
External Afiairs (Shri Jawaharlal
Nehru) : No. Sir. No organisation
has been set up. We discussed this
matter at the Bandung Conference
und we felt that an organisation was

not likely to help because the Bandung ,

Conference countries are spread cut
over a good part of Asia and Africa
in entirely different econoinic regions
and any common organisation would
have found it difficult to function
cllectively., Therefore, we decided that
the countries should deal with cach
other and discuss bilaterally and mul-
tilaterally their common interests.

Shri Kamath : Among the numerous
Asian and African countrics that
were represented at Bandung, are
thcre any countries other than Pakis-
tan which have since betrayed the
spirit of Bandung and acted against
the liquidation of colonialism in the
world, as Pakistan has done vis-g-vis
Portuguese colonies in India, or have
otherwisc damaged the fabric of unity
woven at Bandung, and if so......

Mr. Speaker : Such a long question?
The question must confine itself to
only one point.

Shri Kamath : If so, is the Govern-
ment taking a serious view of the
matter ?
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Shri Jawaharlal Nehru : We are not
sitting here, I hope, in judgment cver
all the countries of the world or ary
of them. That will not be proper, but
if the hon. Member’s question is con-
fined to this, as to whether any coun-
try other than Pakistan has taken up
a pro-Portuguese attitude with regard
to Goa......

Shri Kamath: Colonial.

Shri Jawaharlal Nehra: ......... pros-
colonial or pro-Portuguese attitude
regarding Goa, I do not think any
other country has done so.

Shri Kamath : With regard to colo-
nial questions in general, not merely
Portuguese.

Mr. Speaker: The hon. Prime Mi-
nister has answered that he is not go-
ing to sit in judgement generally over
what happens.

Shri H. N. Mukerjee : May 1 know
if there is any truth in a recent press
report that the question of Algeria is
to bc brought up at the next session
of the United Nations by the Arab
group States and by Pakistan among
others, but that India is not associat-
ing herself with that move, and if so.
if that is in conformity with the
Bandung spirit ?

Shri Jawaharlal Nehru: Whether

-this question will be brought up at

the U.N. and the Security Council or
not I do not yet know, because that.
depends on the ultimate decision of
a large number of countries. So far
as Algeria is concerned, we have been.
in close co-operation with these coun-
tries. We have felt that bridging this
up before the Security Council at this
stage is not likely to yield any useful
results in regard to the stoppage of
the fighting or the settlement of this
problem, and more especially so far
as we are concerned, after havin
made a certain suggestion which
read out in this House, certain pro-
posals containing five points, it would
not be in keeping with that approach
for us to sponsor a particular move
in the Security Council which may
go counter to that approach.
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Shri Chattopadhyaya : At the time
of the last meeting of the Assian-
African countries we were given to
understand that the meeting would be
held annually. When will the next
conference be held, and in view of
the universal approval of the decisions
of the Bandung Conference, do Gov-
ernment propose to take the initiative
in convening the next conference ?

Shri Jawaharlal Nehru: No. Sir. ]
cannot say when the next conference
will be held. We decided at Bandung
that the so-called Colombo Powers
should consider when and wherc the
next conference should be held. Thus
so far there has been no decision, and
as far as I can see, there is no imme-
diate prospect of a decision. I do not
think it would be right for the Gov-
ernment of India by itself to take any
initiative in thc matter. We are cons-
tantly, of course, in consultation with
other countries.

CONFERENCE OF DIRECTORS OF
INFORMATION

*2674. Shri Bibhuti Mishra: Will
the Minister of Information and
Broadcasting bc pleased to stute:

(a) whether it is a fact that a Ton-
ference of Directors of Information
was held at Nainital in the 1st week
of May ; and

(b) if so, the steps taken so far to
strengthen  the existing  publicity
machinery to acquaint people with the
present day development activities of
Government ?

The Minister of Information and
Broadcasting (Dr. Keskar) : (a) Yes.

(b) The conference was onc of a
series which are being held from time
to time to co-ordinate publicity
efforts of Central and State Govern-
ments regarding the Five Year Plan.
Such conferences do not take new
decisions or pass resolutions. They are
meant generally to thrash out details
and remove difficultics that might be
encountered in working.
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INDIAN TECHNICAL PERSONNEL FOR
TRAINING IN N, R. X. REACTORS

*2675. Shri Shree Narayan Das :
Will the Prime Minister be pleased to
state :

(a) the number of Indian Technical
personnel who are proposed to be
sent to Canada to obtain first hand
experience and training in the opera-
tion of the N.R.X. reactor there ;

(b) whether Indian personnel will
also be seconded to the enginecring
staff in Canada which is designing the
reactor, the steel rotunda and the
reactor foundations :

(c) if so, whether Indian scientists

and engineers for the above mention-
ed purposes have been selected ; and

(d) the total number of persons
selected and the method of selection ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : (a) Twenty-nine as at present
contemplated.

(b) Yes.

(c) and (d). Thirty engineers and
scientists (21 for training in operation
and 9 for training in designing work)
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have been selectcd. Selection of others
is being made. The posts were adver-
tised in important daily papers in
India. Candidates have been selected
by high level departmental selection:
committees with which eminent scien-
tists and technologists from outside
are associated.

Shri Shree Narayan Das: May 1
know whether before all these selce-
tions were made, recommendations
were invited from such universities
and such research institutions as to
whom grants for this purpose are
given, and if so., whether their recom-
mendations were received ?

Shri Jawaharlal Nehru : I have just
said that committees have been form-
ed. The committees consist of emin-
ent people, some from other univer-
sities also. And these committees
select and interview these people. 1
cannot say whether any other refer-
ence was made to the universities.

Shri Shree Narayan Das: Arising
out of the answer to parts (c) and (d)
of the question, may I know whether
the leaders of these two groups of
technicians have been selected, and if
so, who they are ?

Shri Jawaharlal Nehru: They .arc
not going as a kind of deputation with
a leader. They are going for training.
Each individual is going for training.
It may be that somebody is senior to
them and may be as a kind of an
elder brother to them. I do not think
there is any question of leadership.

Shri D. C, Sharma: May I know
which foreign technicians and scien-
tists were associated with this body,
when the personnel was selected ?

Shri Jawaharlal Nehru: I did not
say that foreign people were associat-
ed. I said only :

“Candidates have been selected
by high level departmental selec-
tion committees with which emi-
nent scientists and technologists
from outside are associated”.

k|
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I am sorry. There were foreign
people. 1 beg your pardon. I made a
mix-up. I did not know that. 1 shall
read out the names. There are so
many committees. 1 have got the list
of five or six committees here. The
committee Tor the post of the principal
scientific officer consisted of Dr. Bha-
bha, Dr. J. Taraporewala, Shri Set-
hna, Dr. Parekh and so on. I am not
describing where they come from. One
is chief scientific officer in the De
artment of Atomic Energy, another 1s,
works manager, Indian Rare Earths,
Bombay, a third one is from National
Peroxide Ltd. and so on. But‘l do not
find in these committees the name of
any foreigner. The foreigners may
have been consulted otherwise. But in
these committees, there is not a sin-
gle name.

Shri Chattopadhyaya : So, you were
right.

Sardar Igbal Singh: According to
one of the clauses of the agreement
between India and Canada, the fuel
for this reactor will be supplied by
the Government of Canada. May I
know whether Government have sent
any scientist to Canada, so that we
shall be able to become self-sufficient
in fuel, especially in heavy water and
other things ?

Shri Jawaharlal Nehru : I have just
said whom we are sending to (Canada
for training. The hon. Member has
asked me the same question, namely,
whether we are sending people abroad
for training.

Sardar Igbal Singh: My question
was in regard to sending the person-
nel, so that we may be self-sufficient
in fuel for this atomic reactor, namely,
heavy water and other things. May 1
know whether we are sending any
scientists for that purpose also to
.Canada

Mr. Speaker : For making ourselves
self-sufficient in atomic fuel.

Shri Jawaharlal Nehru: It is ob-
viously our objective to be as much
self-sufficient as possible in these mat-
ters. There can be no absolute seIf-
sufficiency in science and in higher
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technology. We may be ahead of others
later on; we may be behind hand in
some other respects; we learn from
each other. But broadly speaking, we
try to be self-sufficient,

If the hon. Member is thinking
about the production of heavy water,
I may say that we are going to pro-
duce heavy water in this country,
primarily in a plant to be set up at
Bhakra-Nangal, and we propose to.
set up other plants too, associating
them with some of our major factories
elsewhere, as subsidiaries. Naturally,
Indians will run them. I cannot say
immediately whether we might engage.
some foreign expert to begin with.

Shrimati Renu Chakravartty : The
Prime Minister stated that some of
the personnel chosen have been chosen-
in order to get training in designing,
Is it proposed that we shall be able
to manufacture our own reactors ?

Shri Jawaharlal Nchru: We hope
to manufacture everything that we
want, in due time. in every depart.
ment of life, I hope. 1 cannot say,
when.

Shri Kamath : In due time.

AMERICAN ExXPERTS AND TECHNICIANS.
UNDER SECOND PLAN

*2676. Shri N. M. Lingam : Will the.
Minister of Planning be pleased to,
state :

(a) whether the Government of
India have asked the State Govern-
ments to notify their requirements of
American experts and technicians for
thed Second Five Year Plan period ;.
an

(b) whether experts from other
countries are also being drafted for
work connected with the Second Five
Year Plan ?

The Deputy Minister of Plan
(Shri S. N. Mishra) : (a) No, Sir.

(b) The question whether it will be
necessary to utilise the services of any
foreign experts on projécts included
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in the Plan depends on the nature of
each project and will have to be exa-
mined by the Ministries concerned.

From the examination so far con-
ducted, it appears the services of
foreign experts may have to be utilis-
ed on some projects included in the
Second Plan.

Shri N. M. Lingam: May I know
whether Government have any idea of
the number of technicians and cx-
perts, that will be required for the
various projects, for which specialised
knowledge is necessary with a view
to implementing the Second Five Year
Plan, and if so, what their number
is ?

Shri S. N. Mishra: It is indeed a
very large question. But we have tri-
ed to assess the,requirements so far
as the Second Five Year Plan is con-
cerned. In fact, some committees have
been appointed for the purpose. As
the hon. Member knows, the engineer-
ing personnel committee was appoint-
ed recently, and it has submitted its
report. So, we have tried in some wa
‘to assess the supply and demand posi-
tion of these technicians and technical
-;:l;pcrts during the Second Five Year

an,

Shri Mohiuddin : May I know whe-
ther we accept the foreign ex as
nominated by the American Govern-
ment, or whether we have got any
criteria by which we also judge whe-
ther the person sent by them is an
-expert in the subject or not?

Shri S. N. Mishra: We certainly
employ a foreign expert according to
our criteria, There is no question of
foreign experts being dumped on us.

Shri N. B. Chowdhury : May I know
whether on the basis of our require-
ments, Government have tried to
arrive at an understanding with other
countries, from which the necessary
experts are likely to be obtained, and
if so, whether Government can give
us the number of experts from the
different countries and the lines in
which they have specialised ?
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Shri S. N. Mishra: We cannot do
it just now. But there are experts
available to us under the Colombo
Plan, the Point Four Programme and
the Technical Assistance Programme
of the United Nations. As the hon,
Member knows, foreign ekperts are
also going to work for us under the
steel plants, the oil exploration scheme
and such other schemes.
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Mr. Speaker: Next question. He
wants to ridicule it by asking whether
it is to make the country ‘sanyasi’.

Mulla Abdullabhai: May 1 know
whether the Maulvis will also be ask-
‘ed to give co-operation to form the
Bharat Sadhu Moulvi Samaj ?

Shri S. N. Mishra: I think there
has been so far no offer of co-opera-
tion from that section. But if an offer
of co-operation is there, one can cer-
tainly consider it.

Shri Kamath : Considering that the
vast mass of our people are religious-
minded or, at any rate, moved by the
outward forms and trappings of reli-
‘gion, what steps have Government
taken to ensure that the services of
these sadhus are utilised only for na-
tional developmental work and not
exploited by the Congress Party for
their- political propaganda, especially
as the vote-catching season approaches
and arrives ?

Mr. Speaker: The hon. Member is
not asking for any information.

Shri Kamath: I am asking what
steps Government have taken to en-

Mr. Speaker : Congress is not a re-
ligious body.

Shri Kamath : The ruling party.

Mr. Speaker: Whether the spiritua-
lism of the sadhus will be exploited
for vote-catching ?

Shri Kamath : By the Ruling P;rty.
or the Government.

Shri S. N. Mishra : I should like to
clarify the position. If there is ary
misconception in the mind of the hon.
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Member, 1 think it ought to be clear-
ed. Government have absolutely noth-
ing to do with this organisation. This
has been founded or mitiated by the
Bharat Sevak Samaj which is open
to members of all organisations in the
country.

Parapipr PORT

*2678-A. Shri Niranjan Jena: Will
the Minister of Irrigation.and Power
be pleased to state :

(a) whether the report of the French
engineers on the development of
Paradip Port is under the considera-
tion of Government ;

(b) if so, the result thereof ; and

(c) whether a copy of the report
will be laid on the Table ?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) Yes, Sir.

(b) As recommended by the French
Mission, further investigations in the
field and experiments on models are
being conducted by the C.W. & P.C.

(c) A copy of the report of the
French Mission is placed in the Par-
liament Library.

Shri Niranjan Jena: May I know
whether the development of this port
will have any bearing on the canals?

Shri Hathi: Yes. When the port is
developed, naturally the canals will
have to be made navigable also.

Shri Niranjan Jena: What is the
amount allotted in the Second Five
Year Plan for the development of this
port ?

Shri Hathi : For the present, requir-
ment is estimated at about Rs. 10
lakhs ; experiments are being made at
Poona.

Shri S. C. Samanta: May 1 know
how many places were visited by these
French engineers, and whether any
other place is going to be taken up
by Government for development ?
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Shri Hathi : In fact, the French Mis-
sion looked into the navigability of
the Mahanadi and visited several
places. T cannot ecxactly enumerate
all those places. But the report men-
tions all the places. They have sug-
gested various methods as to how
ports should be developed.

Shri Niranjan Jena: What is the
progress of the work done in all as-
pects so far for the development of
the port ?

Shri Hathi: First, experiments at
the Poona Research Station have to
be made on models. That is being
done at Poona.

Shri Sarangadhar Das : May 1 know
if there have been any other foreign
companies, for instance, a Czechoslo-
vakian company, which have submit-
ted some proposals for the building
of jettis, etc., in this port ? If so, how
have Government considered cuch

proposals ?

Shri Hathi : They might have been
submitted to the Orissa Government,
not to the Central Government,

CAUSTIC SODA AND SODA-ASH

#2679. Dr. J. N, Parekh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to set up new units for Caustic Soda
and Soda-ash to meet the require-
ments of the country ;

(b) if so, the number of units which
are under contemplation in the Pn-
vate and Public Sectors separately
and the progress made so far in this
direction ; and

(c) the nature of facilities propos-
ed to be provided by Government for
the purpose ?

The Minister of Industries (Shri
Kanungo) : (a) Yes, Sir.

(b) No unit has been set up in the
Public Sector for the manufacture of

caustic soda or soda-ash. In the Pri-
vate Sector, seven new schemes for
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the manufacture of caustic soda and
three new schemes for the manufac-
ture of soda-ash have been licensed.
The progress of these schemes is satis-
factory.

(c) Facilities like help in the selec-
tion of the situation for the plant, de-
termination of the process used and
the capacity of the plant, licences for
import of machinery and raw mate-
rials are given.

Dr. J. N, Parekh: In view of the
great industrial expansion envisaged,
and the estimated requirement of the
country of caustic soda and soda-ash
by the end of the Second Five Year
Plan, may I know whether the pro-
gress achieved in the private sector is.
considered sufficient ?

Shri Kanungo : At the moment, the
anticipations are that by the end of
that period the requirement of caustic
sada will be 120,000 tons. It is esti-
mated that with expansion and new
establishments, this requirement will
be met.

Shri Chattopadhyaya : May I know
whether the Tata Oil Mills Company
have the monopoly for the import of
caustic soda? If so, what are the ar-
rangements made by Government to
ensure distribution without discri-
mination ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : The firm in ques-
tion do not have any monopoly.

Mr. Speaker: Seth Achal Singh.
Shri Chattopadhyaya: My question

is not answered. This is discrimina-
tion.

Mr. Speaker : The hon, Member did
not hear the answer.
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BETTERMENT LEVY

*2680. Shri L. N. Mishra : Will the
Minister of Planning be pleased to
state :

(a) wﬁether the proposal to accept
payment of betterment levy in form
of land has been put into practice ;
and

(b) if so, the names of the projects
where it has been done ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
A statement is placed on the Table of
the House. [See Appendix XV. anne-
xure No. 57]

Shri L. N. Mishra : What is the idea
behind accepting land in payment of
betterment levy ?

Shri Hathi : The idea behind this
is that the Government can obtain
land for the purpose of settling peo-
ple displaced by the construction of
projects. Then there is the question of
settlement of displaced persons also.
The third is about effecting improve-
ment in the agricultural economy of
the villages under the project by con-
solidation of holdings. These are the
three primary objects with which this
scheme has been introduced.

Shri L. N. Mishra: May I know
whether it is' a fact that there are some
States where even primary legislation
about betterment levy has not been
yet enacted? If so. may I know the
names of those States ?

Shri Hathi: At present the States
of Andhra, Bombay, Punjab, Hydera-
bad, PEPSU and Rajasthan have en-
acted legislation wherein the provi-
sion for giving land instead of cash
has been incorporated. Other States,
like Assam, Madras, Orissa, Mysore
and Himachal Pradesh have made
legislation but they have not provid-
ed for paying betterment levies in
land instead of cash. Other States
bave not yet made any legislation.

2—146 L. S,
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Short Notice Questions and Answers

REBEL. NAGAS

S.N.Q. No. 24. Shri Vallatharas:
Will the Prime Minister be pleased to
state :

(a) whether it is a fact that two
police battalions of Madhya Pradesh
which were participating in the mili-
tary operations in thc Naga area in
NEFA have since surrendered with
their arms to the rebel Nagas ;

(b) whether it is a fact that the
Naga National Council has been dis-
solved by the rebel Naga Leader, and
he has assumed supreme command of
the Na%as opposition to the Govern-
ment of India; X

(c) whether it is a fact that a Naga
Home Guard has been formed and
the youths, students and even Naga
women have joined it in large num-
bers ;

(d) whether it is a fact that about
12 Naga leaders have since sent a
memorandum to the Government of
India through the local authorities
demanding general amnesty to the
Nagas, and if so, what are the terms
of the memorandum ;

(e) whether it is a fact that the
Naga leaders who met the Central
Home Minister about two months
back in New Delhi, seeking to seitle
the matter between the rebel Naga
leader and the Government of India
have been arrested and placed under
detention when they returned home
in Assam ;

(f) whether it is a fact that the
Military operations in the Naga areca
have come to a standstill by reason of
the Monsoon ;

(g) whether the Assam Government
or the Officer in charge of the Mili-
tary operations have submitted a
report of the recent happenings and
the present situation to the Govern-
ment of India: and

(h) what special steps the Govern-
ment of India have taken to check
the depredations and activities of the
rebel Nagas in the Monsoon period ?
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The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : (a) to (h) I am not answering
this question separately in the alpha-
betical order of sections or parts, but
the question as a whole. This Short
Notice Question is based on a num-
ber of wrong assumptions. For in-
stance, there is only half a battalion
of the Madhya Pradesh Special Arm-
ed Police in the Naga Hills. None of
them have surrendered their arms to
anyone. Again, it is not a fact that
the operations in the Naga Hills
against the violent gangsters have
come to a stand still by reason of the
monsoon or otherwise. Despite the
carly setting in of the monsoon in the
middle of this month, our Forces
destroyed three strongholds of violent
gangs concentrated at Khuivi. Vishye-
pu and Kivikhu, about 40 miles north-
‘east of Kohima. On these places being
cleared of the violent clements, the
local population breathed a sigh of
relief and voluntarily helped in the
repair of the road, which had been
damaged by the misguided elements.
Action against the violent elements
will continue during the monsoon, if
necessary, until violence ceases.

2. Attempts were made by the vio-
lent Nagas to recruit youths and
students to form a body of armed
gangs, called the Naga Home Guards,
in order to commit dacoity and extor-
tion and collect food and money for
the violent elements. Information in
our possession does not reveal that
any women or large number of youths
and students have joined this body.

3. It has been reported that at a
meeting held on 1st May, Phizo in-
formed his associates that the Naga
National Council existed no more.
This announcement of Phizo, accor-
ding to our information, has not
found favour with several Naga lea-
ders, some of whom have passed a
resolution to reorganise the Naga Na-
tional Council. We have only seen a
copy of this resolution and have not
yet received the original. The copy, as
seen by us, asks for a general amne-
sty, the formation of a Naga State
within the Indian Union and a referen-
dum later. Among the signatories to
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this resolution are 2 of the 3 Nagas
who came to Delhi about 2 months
ago. These 2 Nagas are not under
arrest ; the 3rd is reported to have
gone underground.

4. The Force Commander has al-
ready issued a declaration assuring
full protection to those who surren-
der their arms, unless they are involv-
ed in murder or heinous crimes. It is
for the misguided elements among the
Nagas to adopt a wiser policy and
peaceful methods for the fulfilment
of their legitimate aspirations. Gov-
ernment have already received assu-
rances of peace and co-operation from
about 100 villages. One of the im-
portant leaders of the Naga National
Council and its Public Relations Offi-
cer, Shri Vilhume, surrendered on
27th May at Kohima and was set free
in accordance with the Force Com-
mander’s declaration.

5. Government receive periodical
reports about the situation in the Na-
ga Hills. Steps have been taken to
check the depredations and activitics
of the violent elements during the
monsoon by (a) posting armed Guards
at various places, (b) organising peace-
ful villagers for self-defence, and (c)
enlisting the active co-operation of the
Naga people. Lines of communica-
tions have been maintained intact
and a few air-strips have also been
constructed.

6. Government are determined to
maintain the peace, integrity and unity
of the Indian Union, and subject to
this paramount consideration, Govern-
ment have always been prepared to
give due consideration to the legiti-
mate aspirations of the Nagas.

In this reply that I have read out,
there is reference to the recent surren-
der of Mr. Vilhume, a leading mem-
ber of the Naga National Council.
Yesterday, 1 think, there a red a
statement by him in the pug ic Press.
I am not reading it out because I pre-
sume hon. Members have read it in
the Press. It will show that how cven
leading members among the group
which had been opposing the Gov-
crnment have realised the harm being
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done and the futility of the violent
method and condemned violence and
also condemned some of the leaders
who have incited them to violence.
This is a welcome development and,
as will be seen, even this person who
was a very prominent leader of the
movement, when he surrendered, was
set free. In effect, we give amnesty to
everybody except someone who is
guilty of may be very serious and
heinous crimes.

Shri Vallatharas : Will it be the in-
tention of Government to consider
the question of a separate Naga State
under the Republic and then start
negotiations for the settlement of the
outstanding problems, as suggested by
some of these memorialists ?

Shri Jawaharlal Nehru: Govern-
ment are not prepared to consider
making any political move or politi-
cal change till conditions are secttled
and they can consider it calmly and
dispassionately.

Shrimati Khongmen : May 1 know
if certain terrorists have entered the
villages and terrorised people and ex-
torted money and foodstuffs from the
people and may I also know if a cer-
tain Naga chief of Mokokchung vil-
lage with some 500 families has asked
for protection by the military é)crson-
nel and if so, what steps have Govern-
ment taken to protect these people
from the rebel Nagas ?

Shri Jawaharlal Nehra: I did not
hear the last part of the question. The
first part was, I understand, if Gov-
ernment are aware of extortion of
money etc. Yes, that is so. We are
aware of it and we are trying to stop
that and we have succeeded in en-
larging the area where they cannot
function.

Mr. Speaker: The other portion is
whether about 500 families have
sought the protection of Government
to help them get out of the clutches
of the terrorists.

Sbri Jawabarlal Nebhru: I do not
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know about the number of families;
but, they are constantly seeking pro-
tection and the Force Commander is
giving it wherever he can. The diffi-
culty,—which, perhaps, hon. Members
may not have thought of,—is that
even half a dozen persons may do a
good lot of mischief. There are two
types as I heard. There are certain
strongholds which they make for pur-
poses of taking defence. They are
rather effectively made, making the
advance of our forces very difficult.
They put in spikes over it, covered with
grass, so that one could not see them.
These are big strongholds. Most of
them have been liquidated. Therefore,
a large area is relatively free from the
depredations of these hostile ele-
ments, and that area is increasing.
The other thing is that of four or five
persons suddenly swooping down in
some village, and it is in the nature
more of a dacoity than anything else.
That kind of a thing is not a military
operation ; it is merely a police opera-
tion. The people there themselves do
it. The pccgjlc in these areas are pro-
gressively defending themselves much
more against this kind of thing. From
both these points of view, advance
has been made, but in the wide hill
areas with no communications, one
can never be dead certain that there
will be no dacoity or no attack like
that just as even the House knows
the amount of difficulty we have had
in dealing with gangs of dacoits in
certain ravines in Madhya Bharat—
U.P. area, where the terrain is bad
and it is not easy to capture indivi-
duals or small groups. But the most
hopeful factor about the Naga ritua-
tion is that the leaders of the move-
ment themselves are realising the
wrongness and the futility of the
action they undertook, and more
especially the wrong lead that had
been given to them. So far as we are
concerned, we have made it perfect-
ly clear that we cannot tolerate vio-
lence or any attempt to gain anything
by violence. and we are not going to
negotiate with anybody on the basis
of threats and violence. Nor can we
consider any matter in terms of any-
thing that is against the unity and in-
tegrity of India. These ar¢c major
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factors. The other factors we have
discussed, and we are prepared to
consider what should be done because
it is our object not to victimise. not
to punish anybody, but to give them
all the privileges and obligations of
Indian citizenship.

Shri H. N. Mukerjee: In view of
the fact that Government’s attitude,
while technically justified, will per-
haps only alienate further a proud
people like the Nagas and other
tribes, will Government contemplate
the serious offer of complete amnesty
conditional only upon a withdrawal
of the movement and a promisc of
negotiations to follow ? Will this
gesture be made particularly in view
of Buddha Jayanti ?

Shri Jawaharlal Nehru : I have just
pointed out what the Forces’ Com-
mander stated there. I need not tell
the House that what the Forces’
Commander states is just what we tell
him to state; he does not function
there as a local ruler, and whatever
the Forces’ Commander stated has
been with the concurrence of the Gov-
ernment of India. The Forces' Com-
mander stated something in the nature
of a general amnesty except for those
who are guilty of heinous crimes ; in
fact, there is a general amnesty to those
who surrender. You cannot give
amnesty to those who hit you on the
head all the time. Those who surrender
are treated very leniently. In fact, a
leader of the movement, as evidently
the House knows, came and surrender-
ed, and his surrender was accepted and
he was set free. He is not proceeded
against in any way. It is open to any-
body to surrender and they will be
treated alike.

Shri Jaipal Singh: May I know if
the special officer, the Commissioner
for Scheduled Tribes, has d)layed any
role whatever in assisting Government
in the taking of decisions? If he has,
what role has he played? If he has
not played any role, why not?

Shri Jawaharlal Nehru : I really do
not know if that special officer for the
Scheduled Tribes has played any part
in this matter. He has some kind of
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assistant officer for those arcas who
has been in touch in the past cer-
tainly with the Government and with
the other authorities and presumably
still in touch. Apart from this, so far
as the North East Frontier Adminis-
tration is concerned, they have, as
their special adviser in regard to tri-
bal affairs, Dr. Verrier Elwin. In this
particular matter 1 do not know if he
has anything to do with it, but he
is a person with a great deal of know-
ledge of these areas, a person who is
greatly respected there by all and
whose opinion is always very help-
ful. But when a situation like this
arises, then it is hardly a question of
constructive approach. Constructive
approach is important and must come,
but one has to face hostile action in
this way and to put an end to it and
deal with the situation in a construc-
tive way.

ACCIDENT IN SINDRI FACTORY

S. N. Q. No. 25. Shri Kamath: Will
the Minister of Production be pleased
to state :

(a) whether some concretc arches
collapsed at the Sindri Fertilizer Fac-
tory on the 22nd May 1956 resulting
in death and injury to the several
workmen ;

(b) if so, the details of the accident ;

(c) the number and nature of casual-
ties ;

(d) whether any enquiry has been
made regarding this accident; and

(¢) whether steps are being taken to
compensate the victims and to punish
those responsible for the accident ?

The Deputy Minister of Production
(Shri Satish Chandra) : (a) Yes, Sir.

(b) and (¢) The Sindri Fertilizer
Company has placed a contract for
the expansion of the Factory on M/s.
Montecatini of Italy on a ‘turn-key’
basis. This firm has to hand over the
fully commissioned plants to the Sin-
dri Company. The work relating to
the construction of the storage build-
ing was entrusted by M/s. Montecatini
to M/s. Hindustan Construction Com-
pany. Eight arches of the storage
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building under conmstruction by the
Hindustan  Construction Company,
unfortunately, collapsed at about 7.15
am. on the 22nd May 1956 Kkilling
four workmen and injuring five
others. The injured were immediately
removed to the Factory hospital and
are progressing satisfactorily.

(d) The Government of Bihar are
investigating the cause of the acci-
dent. Technical aspect of the accident
is under investigation by experts of
the State Government. The site of the
accident has been declared as closed
area by the police pending investiga-
tions. A case under Section 304A
of the Indian Penal Code has been
ordered to be instituted.

(e) A notice under Section 10 of
the Workmen's Compensation Act has
been issued to the contractors by the
Bihar Government for payment of
compensation to the injured persons
and to the families of the deceased.
Responsibility for the accident, if
any, can be fixed only after the results
of the investigations now in progress
are known.

Shri Kamath : Have Government in
the recent past received complaints,
and even complaints subsequently
substantiated by evidence and proved,
that contractors arec in the habit of
using shoddy and inferior material
contrary to specifications and con-
trary to the terms of the tender which
had been earlier approved by Gov-
ernment ?

Mr. Speaker : Generally all over the
country or there ?

Shri Kamath: In Sindri.

. Shri Satish Chandra : It will not be
proper for me to anticipate the results
of the enquiries that are being con-
ducted now. The investigations are in
progress and I think it would be bet-
ter to await the results.

Shri Kamath : On a point of order,
Sir. My question does not relate to
this particular accident in the Sindri
factory. Have any complaints been
received that the contractors have used
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shoddy and inferior material contrary
to specifications and contrary to the
terms of the tender approved by the
Government earlier? That is my ques-
tion.

Shri Satish Chandra: From the
preliminary information in our pos-
session, I may say that the storage
building which is under construction
is more or less similar to the storage
building for gypsum which already
exists at- the Sindri factory. It con-
sists of pre-cast cement arches which
are hoisted in proper position. Sixty-
three arches were to be hoisted one
after another, and...

Mr. Speaker: All that the hon.
Member wants to know is whether,
before this accident occurred, any
complaints had been received about
the useless material or the bad mate-
rial that was being used there.

Shri Satish Chandra : No such com-
plaints have been received. What 1
wish to submit is that as far as we
can see this is not a case of defective
material. There was an accident as
some pre-cast arches which were
hoisted fell down.

Shri T. B. Vittal Rao: In view of
the fact that the construction workers
are not governed by any statute, are
any rules framed by the Sindri Fer-
tiliser factory management defining
tﬁe oq)nditions of the workers engaged
there ?

Shri Satish Chandra: There work-
men are not the employees of the
factory. They are the employees of a
sub-contractor of the contractors of
the factory. But, because the accident
has occurred in the factory premises,
I have said in reply to the main ques-
tion that a notice under section 10 of
the Workmen’s Compensation Act has
been issued to the contractors by the
Bihar Government.

Shri T. B. Vittal Rao: Could we
know who are the members of the
technical committee which is enquir-
ing into the accident ?
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Shri Satish Chandra: The Chief
Engineer of Bihar PWD is associated
with the enquiry to look into the tech-
nical aspects of this collapse. Other-
wise, the investigations are being con-
ducted by the magistrates and the
police officers of the Bihar Govern-
ment.

Shri Bhagwat Jha Azad: Since the
Sindri Fertilizer Workers’ Union—the
only union of this big State under-
taking—has demanded that the en-
quiry should be in the nature of a
non-technical and judicial enquiry
and that further work should be
stopped till the design is declared safe.
I would like to know from the Minis-
try as to what is the nature of this
committee and also whether the work
has been stopped till it is declared
safe.

Shri Satish Chandra : It is only pre-
liminary investigation that is being
conducted by the Bihar Government,
No regular enquiry committee has
been appointed so far. Under the
statutory provisions, it is for the State
Government to appoint such a com-
mittee; the Sindri Fertilizer Factory
could only extend its Co-operation to
any committee that may be formed
for the purpose.

Shri Bhagwat Jha Azad: May |
know if the Hindustan Construction
Company has not got the requisite
equipment for the construction of this
particular type of building ?

Shri Satish Chandra: The Sindri
Fertiliser Factory has not engaged the
sub-contractors.

Shri Bhagwat Jha Azad: I would
like to know whether this Hindustan
Construction Company which has
been given the contract by the Italian
firm for building this construction has
not got the requisite equipment for
the construction of this buirding.

Mr. Speaker: The hon. Minister
has said that he is not aware of it
because he had not engaged them.

30 MAY 1936

Oral Answers 4632

Shri H. N. Mukerjee: Will the
Minister be good enough to give us
an assurance that whatever be the
technicalities, compensation would be
paid for death and disablement and
at a rate at least comparable to the
compensation paid to the bereaved
shareholders of the State Bank of
India and the insurance companies ?

Mr. Speaker: The hon. Members
should always avoid insinuations and
jokes.

Shri H. N. Mukerjee : What exact-
ly is the insinuation ?

Mr. Speaker : Bereaved shareholders
and so on and so forth, Why should
the hon. Member bring in all that? A
straight question may be put as to
whether compensation would be
given.

Shri Satish Chandra: Any compen-
sation which is due under the provi-
sions of the Workmen's Compensation
Act will be given.

Shri Sarangadhar Das : May I know
if it is not the duty of the Sindri
authorities to see to it that proper
sub-contractors are appointed by these
Italian contractors for this work
when there is danger to life ?

Shri Satish Chandra: The Hindus-
tan Construction Company is a very
well-known firm of building-contrac-
tors in this country. Probably, they
are one of the leading firms. This is an
unfortunate accident and we all regret
it. 1 do not think that there is any-
thing wrong with the Hindustan con-
struction company as such.

SHORTAGE OF SUGAR

S. N. Q. No. 26. Shri Sanganna:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any shortage of sugar
is being experienced in certain parts
of the country and prices have harden-
ed recently ?

(b) if so, the steps taken by Gov-
ernment to tide over the shortagz of
sugar ; and
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(c) the stock position of sugar at
present ?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) With a carry-
over of 5.42 lakh tons on 1-11-55 and
the estimated production in 1955-56
season of 18.50 lakh tons, which is an
all-time record, there is no cause for
any shortage being experienced in any
part of the country except what may
be due to temporary difficulties of
transport.

(b) Does not arise.

(c) A total stock of 12.55 lakh tons
was available with factories on 22-5-56
including 1.69 lakh tons of sugar al-
ready released.

Shri Sanganna : What is the annual
output of sugar at the existing level
of production and what is the annual
off-take ?

Dr. P. S. Deshmukh : The off-take
has been varying from 10.80 lakhs to
19 lakh tons. Last year’s production
was nearly 16 lakh tons as against
ten lakhs in 1953-54. This year we are
likely to reach 18.5 lakh tons.

Shri Bhagwat Jha Azad: Could we
know the areas where temporary
shortage is being felt and what ar-
rangement has been made for rushing
sugar to those areas ?

Dr. P. S. Deshmukh: I have not
had any complaints so far as shortage
is concerned. I do not know what
particular area the hon. Member is
referring to.

Shri Kasliwal : May 1 know whether
the Government has any programmc
for import of sugar ?

Dr. P. S. Deshmukh : Not at all; if
anything, we may export some quan-
tity.

Shri Dhusiya : May I know the rea-
son why sugar is not available and
why the prices have shot up ? What
steps were taken by the Government
to bring the prices down ? Were any
arrests made ?
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Dr. P. S. Deshmukh : The only place
where some rise in price has occurred
is Madras and most of it is really due
to the imposition of the sales-tax
which comes to more than Rs. 2 per
maund. In all the other cases, therz
is only the normal fluctuation in
prices and there is no abnormal rise.

InDIAN OLYMPIC ASSOCIATION

S. N. Q. No. 27 : Shri Bhagwat Jha
Azad: Will the Minister for Educa-

tion be pleased to state:

(a) whether attention of Govern-
ment has been drawn to thc new con-
stitution adopted by the Indian Olyin-
pic Association requiring the various
Sports Organizations in the country
to approach the Government for
grants through the Olympic Associa-
tion only;

(b) whether it is a fact that most
of the Sports Organizations opposed
clause 12 of the new constitution of
Olympic Association; and

(c) if so, whether Government have
accepted the new constitution of Indian
Olympic Association.

The Deputy Minister of Education
(Dr. K. L. Shrimali) : (a) We have no
information except what appeared in
the papers, and that was not very
clear.

(b) We have no information.

(c) The question of Government
accepting a constitution framed for
itself by a private body does not arise
at all.

Shri Bhagwat Jha Azad: May I
know whether the attention of the
Government has been drawn to this
fact, that apart from threatening and
coercing the various organisations of
the country to approach the Govern-
ment for funds through this associa-
tion, it has also incorporated in this
constitution a provision that it can
take disciplinary action against any
officer of any sporls association in the
country, which is receiving grants and,
if so, will the Government consider
the question of quashing this organi-
sation ?
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Dr. K. L. Shrimali : As I said, the
Government have not yet examined
the constitution as we have not yet
received the papers from the Indian
Olympic Association. But there is no
question of quashing the Indian Olym-
pic Association, if that is what the
hon. Member refers to. As far as the
policy regarding grants is concerned,
the Government of India have set up
an All India Council of Sports and
that council makes recommendations
to the Government for the dispersal
of grants and the National Federa-
tions would be quite free to make
applications directly to the Govern-
ment. The decisions of the Indian
Olympic Association does not affect
the policy of the Government in any
way.

Shri D. C, Sharma: May I know
what is the status, technical or of-
ficial, of the Indian Olympic Associa-
tion with reference to the National
Sports Council which is run by the
Education Ministry ?

Dr. K. L. Shrimali: The status is
that the Government of India have
recognised the Indian Olympic Asso-
ciation for partici(galion in games at
the International Olympics as well as
in Asian Games.

Shri Jaipal Singh: In view of the
fact that in the international field,

rticularly in Olympic events, the
ndian  Olympic Association s
supreme and the Government of
India, even through its All India
Council of Sports, is completely help-
less, and, in view of the fact that the
constituents of the AICS are the
same as the constituents of the [OA,
may I know why the Government is
not taking any steps to co-ordinate
the activities of these two bodies so
that there may be perfect harmony ?

Dr. K. L. Shrimali: Government
have made the best efforts and [
would request the hon. Member to

exercise his personal influence with

the Indian Olympic Association.

Shri V., P. Nayar : May I know whe-
ther the Government are aware that
the constitution of the Indian Olympic
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Association was unanimously adopted
and that among the members almost
all menibers of the AICS along with
their secretaries and treasurers were
also present ?

Dr. K. L. Shrimali: If the hon.
Member is referring to the recent deci-
sions taken at the meeting, I have not
yet received full information.

Shri U. C, Patmaik : May 1 know
whether under the charter of the In-
ternational Olympic Council any na-
tional olympic association can inter-
fere in games other than the olympic
sphere ?

Dr. K. L. Shrimali: There is no
question of interference as far as the
internal games are concerned. The
Government have their own arrange-
ments and they give grants to national
federations on the advice of the All
India Council of Sports.

Shri Bhagwat Jha Azad: May 1
know whether the Government have
at any time, before giving grant to
this organisation, examined the com-
position of the organisation? May 1
also know whether the composition of
its membership shows that it is most-
ly a family affair ?

Dr. K. L. Shrimali: The Govern-
ment are most anxious to put national
federations in proper order and it is
with that purposc the All India Coun-
cil of Sports has been set up.

AssaM O CoMPANY

S.N. Q. No. 28. Shri Debendra Nath
Sarma : Will the Minister of Nataral
Resources and Scientific Research be
pleased to state whether it is a fact that
the Assam Oil Company Ltd. is
undertaking a scheme to lay out pipe-
lines for trans of crude oil from
Assam oil-field with a view to have
the same refined outside Assam ?

The Minister of Natural Resources
(Shri K. D. Malaviya) : Government
are not aware of any proposal of the
Assam Oil Company to lay pipe-lines
for bringing crude oil from that State
to any place outside Assam. The Gov-
ermnment have not yet initiaced the
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question of setting up of a refinery
either with the Assam Oil Company
or with anyone else as it is still pre-
mature. It is, however, open to the
Assam QOil Company or to any one
else to make any proposal to us for the
refining of Crude Oil of Assam.

Shri Debendra Nath Sarma: May
1 know whether the hon. Minister
would give an assurance rhat the re-
finery will be established in. Assam
alone and where-else and that crude
oil will not be transportci from
Assam to outside places.

Shri K. D. Malaviya : I regret very
much that at this premature -stage
Government cannot give any assurance
wanted by the hon. Member. Tlow-
ever, 1 would like to assure the hon.
Member that it is the desire of the
Government to have the refinery in
Assam, if it is at all possible on
grounds of economics and technology.

Shri T. B. Vittal Rao : May 1 know
whether the proposal submitted by the
Assam Oil Company to have a refi-
nery at Calcutta also contains a pro-

sal to lay a pipe-linc of 690 miles

rom Digboi to Calcutta ?

Shri K. D. Malaviya: As I said,
we have not yet considercd any such
proposal to bring crude oil from
Assam to Calcutta.

Shrimati Renu Chakravartty : May
1 know whether the Government are
contemplating setting up of refineries
themselves and not accepting the pro-
posal of the Assam Oil Company to
bave a refinery under their agency ?

Shri K. D. Malaviya : We have not
yet accepted any proposal of the
Assam Oil Company to include its
refinery in their agreement which is
now being discussed or being consi-
dered and the question of having the
refinery under State control is also
being considered.

Shri N. B. Chowdhury : May I know
whether fabulous profits which are
being made by the refineries that have
already been established will be taken
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into consideration while considering
the agreement with the Assam Oil
Company ? :

Shri K. D. Malaviya : Surely, Sir,
all such questions will be considered
at the appropriate time.

Shri Debendra Nath Sarma: May
1 know whether it will be possible for
the Government to fix Digboi as the
port while fixing the price of petrol,
as Digboi has its own refinery there ?

Shri K. D. Malaviya : The question
of fixation of price of oil is a very
intricate one and cannot be consider-
ed in an isolated way. So far as the
Assam oil is concerned it will have
to be considered on the general back-
ground of the oil that we produce and
the oil that we import. You know
we have to import oil from outside.

WRITTEN ANSWERS TO QUES-
TIONS

CasH DoLES TO DISPLACED PERSONS

*2672. Shri Ramananda Das: Will
the Minister of Rehabilitation be plca-
sed to state :

(a) the rcasons for which cash doles
and other assistance to refugecs of
Transit Camps are stopped ;

(b) the rules under which the re-
fugees of Transit Camps are to report
to the Superintendent of the Transit
Camp twice or thrice daily and the
punishment for not complying with
this order; and '

(c) the number of refugees in diffe-
rent Transit Camps in West Bengal
whose cash doles and other assist-
ances are stopped ?

The Minister of Rehabilitation
(Shri Mehr Chand Khanna) : (a) Cash
doles are stopped only in cases of in-
discipline.

(b) There are no such rules; physi-
cal verification of inmates is, how-
ever, made weekly or fortnightly by
the camp authorities.

(c) At t there is only one
such case m Jeerut camp.
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ForeIGN FIRMS

Pandit S. C, Mishra :
*2677. < Shri Rishang Keishing :
Shri Mushar:
Will the Minister of Commerce and
Industry be pleased to state :

(a) whether many of the Foreign
Firms and Managing Agencies in
India are still incorporating foreign
employees on fabulous emoluments
and are not utilising the services of
Indians having same qualifications ;

(b) whether Indians of equal quali-
fications are drawing very much lower
emoluments than their foreign coun-
ter-parts ; and

(c) whether it is proposed to stop
this discrimination ?

The Minister of Commerce (Shri
Karmarkar) : (a) to (c) Government
are interested in the progressive Indi-
anisation of key posts in foreign firms.
Statistics collected by Government in
this regard show that the percentage
of Indians drawing Rs. 3,000 and
above has been increasing.

LocAaL DEVELOPMENT PROJECTS

*2681. Shri K. K. Basu: Will the
Minister of Planning be pleased to
state :

(a) total amount sanctioned and
spent on Local Development Projects
during the last three financial years
in West Bengal with special reference
to Midnapur and 24 Parganas;

(b) the amount spent on sub-divi-
sions of Ghatal, Diamond Harbour
and 24 Parganas Sadar; and

(c) the amount that was asked for
by the Districts or the Sub-divisions ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) to (c) The
hon. Member presumably refers to
the Local Development Works Pro-
gramme which was inaugurated in
1953-54. Against a total Central grant
of Rs. 82.700 lakhs released to the
Government of West Bengal for that
programme during the last three years,
a total utilization of Rs. 61.628 lakhs
has been reported by the State Gov-
ernment in 1953-54, 1954-55 and dur-
ing the first three quarters of the year
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1955-56. Details of expenditure by
districts and sub-divisions are being
collected from the State Government
and will be laid on the Table of the
House.

I.N. A. MEMORIAL, SINGAPORE

#2682, Shri Kamath : Will the Prime
Minister be pleased to refer to the re-
ply given to Starred Question Ne.
1437 on the 14th April, 1956 and
state :

(a) whether Government have ap-
proached the Chief Minister of Singa-
pore with a request for reconstruction
of the I. N. A. Memorial at Singa-
pore ;

(b) if so, the progress made so far;
and

(c) if not, where the matter rests?

The Deputy Minister of External
;hln (Shri Anil K. Chanda) : (a) No,
1r.

(b) and (c¢) Necessary information
is being obtained before approaching
the authorities concerned in Singa-
pore.

NEw ENGINEERING COLLEGES

*2683. Dr. Rama Rao: Will the
Minister of Planning be pleased to
state the steps that are being takem
to open new Engineering Colleges and
Technical Institutes to meet the
serious shortage of qualified staff for
the envisaged Industrial and Develop-
mental projects ?

The Deputy Minister of Planning
(Shri S. N. Mishra) : The recommen-
dations made in his regard by the
Engineering Personnel Committee are
under consideration.

Di1versSiION OF TUNGABHADRA WATERS

*2684. Shri Eswara Reddi : Will the
Minister of Irrigation and Power be
pleased to state :

(a) the nature of the dispute. over
the diversion of Tungabhadra waters
into the proposed high-level channel,
between Andhra and Mysore Gov-
ernments ; and
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(b) the efforts made so far by the
Government of India to resolve the
above dispute ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b)
A statement is laid on the Table of
the House. [Se¢ Appendix XV, anne-
xure No. 58).

NaGARJUNA Dam

#2685, Shri T. B, Vittal Rao : Will
the Minister of Irrigation and Power
be pleased to state :

(a) the amenities provided for by
Government for labourers working at
the Nagarjuna Dam site ;

(b) whether any representation has
been made to the Project Control
Board with regard to inadequate
housing and water supply facilities ;

(c) whether minimum wages have
been fixed as laid down under the
Minimum Wages Act, 1948 ; and

(d) the medical facilities now being
made available and those proposed in
the near future ?

The Deputy Minister of Irrigatiom
and Power (Shri Hathi) : (a) Protect-
ed water supply and medical facilities
are already provided. The Control
Board have sanctioned the construc-
tion of one thousand huts for labour.

(b) Yes, Sir.
(c) Hyderabad  State
wages are paid.

(d) One hospital with six beds and
two dispensaries have been establish-
ed. It is proposed to construct a hos-

ital with fifty beds, with provision

minimum

or expansion to one hundred beds. .

CEMENT SHIPMENTS

*2686. Shri Bansal : Will the Minis-
ter of Commerce and Industry be plea-
sed to state :

(a) whether any shipments of
cement ordered by Government from
foreign countries have arrived in the
country ;
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(b) if so. its quantity ;

(c) at which ports they have arriv-
ed ; and

(d) the areas where this imported
cement will be distributed ?

The Minister of Industrial Deve-
l;pment (Shri M. M. Shah) : (a) Yes,
ir.

(b) 10,300 tons.
(c) Bombay.

(d) The bulk of the cement is being
distributed in Bombay City and Bom-
bay State.

Wamn GANGA PROJECT

#2687. Mulla Abdullabhai: Will
the Minister of Irrigation and Power
be pleased to state :

(a) whether there is any possibility
of making a survey for Wain Ganga
Project by the Central Government
during Second Five Year Plan; and

(b) if so, the time by which it will
be done ?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) No, Sir.

(b) Does not arise.
Hirakup DaM ProJecT

*2688. Shri H. N. Mukerjee : Will
the Minister of Irrigation and Power
be pleased to state :

(@) whether it is a fact that during
November and December 1955 and
January 1956, a large number of
masonry blocks were constructed at
Hirakud Project under orders of the
Chief Engineer ;

(b) whether it is also a fact that
the said blocks were required to be
tested by a special type of jacks which
were not purchased on account of
high cost ; and

(c) whether the said blocks are at
present lying abandoned

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) Yes, Sir.
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(b) These blocks are to be tested by

a special type of jacks orders for
which have alrcady been placed.

(¢) No, Sir.

NUCLEAR TESTS

*2689, Shri C. R. Narasimhan : Will
thc Prime Minister be plcased to state
whether Government have any infor-
mation about the radio-fall out and
other effects in and around our coun-
try consequent upon the Hydrogen-
bomb test explosion reported in the
Press on 17th May, 1956 to have taken
place in the Indian Ocean off the
North Coast of Australia and con-
ducted by the British Government ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nebru) : The test explosion conduct-
ed by the British Government at
Monte Bello islands off the Austra-
lian north coast on 16th May 1956
was an atomic explosion and not a
hydrogen bomb explosion. This ex-
plosion has not so far given any
measurable radio-active fall out as
measured in Bombay. There is also
no increase following the above ex-
plosion in the radio-activity in sea
water in and around Bombay.

MoOTOR SPIRIT

*2689-A. Shri Debendra Nath
Sarma : Will the Minister of Works,
Ho and Supply be pleased to
state whether it is a fact that Assam,
the only oil producing State in India,
pays the highest price- for motor
spirit ?

The Parliamentary to the
‘Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar) : No, Sir.

StATE COLLIERIES

*2690. Shri Nageshwar Prasad
Sinha : Will the Minister of Produc-
tion be pleased to state:

(a) whether any steps, if at all,
have been taken towards commercia-
lisation of the State Collieries ;

(b) if so, the date from which it is
proposed to be so done ; and
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(c) whether Government will lay
on the Table of the Sabha a state-
ment showing all details in relation
to above and a copy of the Memo on
Articles of Association ?

The Parliamentary Secretary to the
Minister of Production (Shn R. G.
Dubey) : (a) It is proposed to form
a Limited Company which will take
over the management of . the State
Collieries.

(b) The intention is to register the
Company as soon as all the prelimi-
naries are settled.

(c) A copy of the Memorandum and
Articles of Association of the Com-
pany will be laid on the Table of the
Lok Sabha in due course.

TUNGABHADRA AND SHARAVATHI
PrOJECTS

*2691. Shri Wodeyar : Will the Mi-
nister of Irrigation and Power be
pleased to state :

(a) the comparative cost of produc-
tion of electricity in the Tungabhadra
Hydel Project and the proposed
Sharavathi Valley Project ;

(b) the total outlay involved to
generate electricity under both the
schemes and the total output expect-
ed; and

(c) the reason for the difference in
cost of production ?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Cost of
generation per KW hour: Tungabha-
dra Hydel Project : (Andhra-Mysore
firm capacity 32,000 KW)...... 0.48
anna.

Sharavathi Project (1st stage firm
capacity 1,42,000 KW)...0.26 anna.

(b) Tungabhadra Hydel Project;
(Andhra-Mysore)......Rs. 6.26 crores.
Sharavathi Project: (lst stage)........
Rs. 18.72 crores.’

(c) The lower cost of power genera-
tion from the Sharavathi Project is
due to the several natural conditions
which favour the scheme. The sharp
fall in the river bed at Gerosappa
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(Jog) enables economic development
of a drop of about 1,500 ft., whereas
under the Tungabhadra Scheme, the
waters are used at a total average drop
of only about 170 ft. Apart from the
higher head, the Sharavathi Project
with a large firm power potential also
contributes substantially to its econo-
my.
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PONDICHERRY ADMINISTRATION

#2693, Shri Kasliwal: Will the
Prime Minister be pleased to state:

(a) whether in Pondicherry there
is a dispute regarding the election of
the sixtlg Councillor of the Govern-
ment by the representative Assembly

of Pondicherry ;

(b) whether a new President to the
said Assembly was elected on the
23rd April, 1956 ; and

(c) if so, whether the election of

the new President has been accepted
by the Chief Commissioner of Pondi-

cherry ?

The oty Minister of External
Affairs ( Anil K. Chanda): (a)
Yes.

(b) and (¢) A no-confidence mo-
tion against the President of the Pon-
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dicherry Representative Assembly was
handed over to him by the leader of
the House on the 23rd April, 1956
after the President had adjourned the
House, sine die. The majority party
consisting of 20 members, after the
dcparture of the President, continued
the meeting under the Vice-President
as such was elected. The proceedings
of the Assembly after the President
had adjourned the House have, how-
ever, been held void and a decrce to
that cffect has been issued by the
Chief Commissioner, Pondicherry.

Cauverl R1vErR CaNaL

*2694. Shri Vallatharas: Will the
Minister of Irrigation and Power be
pleased to state :

(a) whether the proposal to open
a canal from uveri River in
Madras State to utilise the water of
the Cauveri river to irrigate arca of
Manaparai, Kulathur, Alangudy, and
Tirumiem Talugs in Tiruchirapalli
District has since been examined at
the technical level by the central
Water and Power Commission; and

(b) whether any and if so, what
steps have been taken so far to pro-
vide permanent irrigational facilities
for the said area ?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) No pro-
posal to open a canal from the Cau-
very River in Madras State to utilise
the water of that river for irrigation
of areas in the Manaparai, Kulathur,
Alangudy and Tirumiem Talugs in
Tiruchirapalli District has been re-
ceived from the State Government ;

(b) Does not arise,
A.LR. AGrReeMENT WITH B.B.C.
*2695 Sardar Iqbal Singh :

* | Shri Ram Krishan :
Will the Minister of Information
and Broadcasting be pleased to refer
to the reply given to Starred Ques-
tion No. 833 on the 15th December,
1955 and state :

(a) whether any agreement has sincz
been reached regarding the reciprocal
facilities of broadcasting betwesn
AIR. and BB.C.; and
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(b) if so, the main features of this
agreement ?

The Minister of Information and
gmldclﬁilu (Dr. Keskar): (a) Yes,

ir,

(b) The B.B.C. have agreed to the
use being made of their transmitter
for the purposes of sending point to
point despatches from London to New
Delhi by All India Radio representa-
tive until the Post Office Radio cir-
cuit between these points is established
or until the end of 1956, whichever is
carlier.

Nacas

#2695-A. Shri Shree Narayan Das:
Will the Prime Minister be pleased to
state the extent of response received
to the appeal made by Indian autlori-
ties to the Nagas to the effect that if
they would surrender arms they would
be given full protection ?

The Parliamentary Secretary to the
Minister of External Afiairs (Shri
Sadath Ali Khan) : In response to the
declaration of the Force Comman-
der, 30 guns including 2 rifles were
surrendered up to 18th May 1956. Re-
ports of more surrenders are coming
in as the declaration of the Force
Commander is reaching other villages.

“REGIME OF HIGH SEAS”

*2696. Shri Gidwani: Will the
Prime Minister be pleased to state:

(a) whether the Indian Represen-
tative in the United Nations Interna-
tional Law Commission proposed on
the 4th May, 1956 the inclusion of an
article in the Draft Articles on the
“Regime of High Seas” which would
have permitted Scientific Rescarch

and Atomic tests only if they were

not likely to be harmful to any part
of mankind and did not interfere with
equal freedom of other States ;

(b) whether this proposal was re-
jected by the Commission ; and

(c) whether the Indian Representa-
tive recorded his vote for or against

the proposal ?

30 MAY 1956

Wrilten Answers 4648

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
Dr. Radhabinod Pal is member of the
International Law Commission which
consists of experts who serve in their
individual capacity. The proposal re-
ferred to by the hon. Member was
submitted by him.

(b) and (c) As the proposal was
withdrawn by the mover it was not
put to vote.

VAMSADHARA RIVER PROJECT

*2697. Shri Sanganna : Will the Mi-
nister of Planning be pleased to refer
to the reply given to Starred Question
No. 1313 on the 10th April, 1956 in
respect of the Vamsadhara River Pro-

“ject and state :

(a) whether any decision arrived at
by both the Government of Orissa
and the Government of Andhra has
since been received ; and

(b) if so, what is the result ?

The Deputy Minister of Irrigation
gnd Power (Shri Hathi) : (a) Not yet,
ir

(b) Does not arise.
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D. V. C. EMPLOYEBES

*2699, Dr. Ram Subhag Singh:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether there exists any appre-
hension of strike among the Damodar
Valley Corporation employees ;

(b) if so, the reasons thercfor ; and
(c) the steps Government contem-

plate to take to ward off that strike
threat ?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes Sir.

(b) The Staff Association has taken
the stand that there should be no re-
trenchment without alternative ¢m-
ployment being provided.

(c) Attention is invited to the state-
ment laid on the Table of the Lok
Sabha by the Minister of Irrigation
and Power on the 3rd May, 1956.

SURVEY OF IMPORTANT PROJECTS

*2700. Shri Radha Raman: Will
the Minister of Planning be pleased to
state :

(a) whether Government are con-
sidering the setting up of a High
Power Committee to organise surveys
of important projects both at the
Centre and in the States ;

(b) the coverage of these investiga-
tions which the proposed Committee
will be asked to conduct; and

(c) when the proposed Committee
will be set up ?

The Deputy Minister of P

(Shri S. N, Mishra): (a) to (¢) The
National Development Council has
constituted a Committee, called the
Committee on Plan Projects, to orga-
nise investigations of important pro-
jects in the Plan both at the Centre
and in the States. The functions of the
Committee and other details are given
in paragraph 11 of Chapter VI of the
Second Five Year Plan. The Commit-
tee will consist of the Union Minis-
ters for Home Affairs, Planning and
Finance, the Deputy Chairman of the
Planning Commission and two Chief
Ministers of States proposed by the
Prime Minister as Chairman of the
National Development Council. The
Union Minister for Home Affairs will
be the Chairman of the Committee.

HEeavy ELECTRICAL EQUIPMENT PLANT

#2701. Dr. J. N. Parekh: Will the
Minister of Production be pleased to
state :

(a) the requirement of the country
for heavy electrical machinery in the
Second Five Year Plan period ; and
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(b) when the country is likely to
be self-sufficient in her requirements
for such machinery ?

The Deputy Minister of Production
(Shri Satish Chandra): (a) An esti-
mate of requirements of the country
for heavy electrical equipment for the
period 1954-70 is given in the Report
of the Heavy Electrical Equipment
Project Enquiry Committee which is
available in Parliament Library.

(b) It is too early to indicate a
likely date.

SUNDERBANS DEVELOPMENT SCHEME

#2702. Shri K. K. Basu: Will the
Minister of Planning be pleased to
state :

(a) whether a scheme has been sub-
mitted by the Government of West
Bengal on the flood control and the
development of Sunderbans and 24
Parganas ; :

(b) if so, the total amount involv-

(c) whether the Central Govern-
ment have sanctioned this scheme ;
and

(d) if so, when the scheme would
begin to operate?

The Depaty Minister of Planning
(Shri S. N. Mishra): (a) Yes, Sir. A
Scheme—Sunderbans Embankment—
Land Drainage and Reclamation
scheme—had been submitted by the
Government of West Bengal.

(b) Rs. 350 lakhs.

(c) The matter is still under corres-
pondence with the State Government.

(d) Does not arise.

INDUSTRIALIZATION OF BACKWARD
AREAS

+2703. Shri Madiah Gowda: Will
the Minister of Commerce and Indus-
try be pleased to state :

(a) whether Government are aware

that the Kannada-speaking area in the
Bombay State is industrially back-

ward.
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(b) whether it is a fact that the peo-
ple of that area have represented to
him during the recent tour to help
them in setting up a number of indus-
tries there ;

(c) if so, the reactions of Govern-
ment in the matter ; and

(d) the names of the industries
which can be developed there ?

The Minister of Industries (Shri
Kanungo) : (a) and (b) Yes, Sir.

(c) Government would help to the
extent possible.

(d) The matter is being investigated.

EVACUEE PROPERTY LAw

*2705. Shri Gidwani : Will the Mi-
nister of Rehabilitation be pleased to-
state :

(a) .whether it is a fact that India.
has suggested to Pakistan that the
Evacuee Property Law in that
country may be repealed as such Law
in India has ceased to operate fromy
May, 1954 ; and

(b) if so, whether any reply has been
received from the Pakistan Govern-
ment?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) Yes.

(b) Yes, but the matter is still un-
der correspondence.

Hiraxup DAM PROJECT

*2706. Shri- Samganmna: Will the
Minister of Irrigatiom and Power be
pleased to state :

(a) whether it is a fact that due to-
substantial completion of spillway por-
tion of Hirakud Dam Project about
263 employees of different categories
face retrenchment ;

'(b) if so, when, how and where these:
personnel will be absorbed ; and

(c) how many of them are perma-
nent employees deputed from regular-
cadres either of State Government or-
Central Government?
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The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Due to
substantial completion of the Spillway
of the Hirakud Dam Project 404 em-
ployees borne on work charged estab-
lishment were rendered surplus ; there
will however be no retrenchment of
staff on regular establishment.

(b) All the surplus personnel were
offered alterpaive employment on the
Project. 271 persons were so transfer-
red. 133 did not join ; most of them
were mazdoors and helpers.

(c) Does not arise since thesc are
all work-charged personnel recruited
locally.

MoTor CAR AND TRUCK TYRES

*2707. Dr. J. N. Parekh: Will the
Minister of Commerce and Industry
be pleased to state :

~(a) whether there is an acute shor-
tage of Motor Car and Truck Tyres in
the country ;

(b) if so, the reasons therefor ;

(c) the steps taken or proposed to
be taken by Government in the mat-
ter :

(d) whether the export of tyres is
allowed ; and

(e) if so, the authority which is res-
ponsible to control and fix the export
prices of these tyres?

The Minister of Industries (Shri
Kanungo) : (a) There appears to be
only a temporary shortage in certain
isolated parts of the country.

(b) The shortage is partly due to
transport difficulties and partly to the
increased demand during the summer
months.

(c) Tmports of sizes and ply ratings
manufactured in the country which
were. hitherto banned have now been
permitted.

(d) Exports are allowed on a limited
scale.

() The Chief Controller of Imports
and Exports controls the exports.
There is no control on export prices of
tyres.

3—146L. S.
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PrivaTE LANDSOCCUPIED BY SQUAT-
TERS

*2708. Shri Radha Raman: Will
the Minister of Rehabilitation be
pleased to state : .

(a) the number of squatters who are
occupying private lands in Delhi and
the number to whom alternative ac-
commodation is offered and still have
not vacated the private lands ;

(b) the steps Government have tak-
en to have these private lands and pro-
perties freed from unauthorised accom-
modation ; and

(c) whether displaced families are
still occupying public places, worship-
lands or temples, Gurdwaras, Mos-
ques, Dharmashalas or dispensaries,
orphanages, schools and libraries and if
so the details and number thereof?

The Minister of Rchabilitation (Shri
Mehr Chand Khanna): (a) No re-
cords are available with the local
authorities.

(b) No steps have been taken by
Government. This is a matter for the
owners themselves to seek redress
through the normal channels.

(c) Yes, only in a few isolated cases.
The bulk of the problem has already
been resolved.

CATTLE LIFTING ON RAJASTHAN
BORDER

*2769. Shri Kamath: Will the
Prime Minister be pleased to state :

(a) whether it is a fact that cows
and calves are being removed to Pa-
kistan in large number on the Rajas-
than-Pakistan border ;

(b) whether in the interest of our
national agrarian economy Govern-
ment have taken steps to control this
movement of cows and calves into
Pakistan ; and

(c) if so, the details thereof?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): (a)
to (c). Lifting of camsels and sheep
is common on the Rajasthan-West
Pakistan border and the policc on
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either side keep in touch with each
other regarding this. But Government
have no information of any large scale
removal of cows and calves to West
Pakistan.

CoMMUNITY ProJECTS AND N.ES.
Brocks

*2559. Shri Bansal: Will the Min-
ister of Planning be pleased to state :

(a) whether it has been decided to
reduce the Budget for the Community
Projects and National Extension Ser-
vice Blocks at a recent meeting of De-
velopment Commissioners ; and

(b) if so, the effect of such reduc-
tion?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) Yes, Sir.

(b) The schematic budgets have
been reduced from Rs. 15 lakhs to Rs.
12 lakhs in the case of a Community
Development Block, and from xs. 44
lakhs to Rs. 4 lakhs in the case of a
National Extension Service Block.

DispPL.ACED PrrsoNsS' TENEMENTS AND
SHors N PEPSU

2494, Shri Ram Krishan : Will the
Minister of Rehabilitation be pleased
to state the number of residential
houses, tenements and shops construc-
ted so far for displaced persons in the
State of PEPSU, district-wise?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) :

District Tenements  Shops ¢f various kinds
Sangrur - 34
Patiala 3672 588

FIRE IN AMBASSADOR'S RESIDENCE,
Hacue

2495. Shri Kamath : Will the Prime
Minister be pleased to refer to the
reply given to Unstarred Question No.
1938 on the 9th May, 1956, and state ;

(a) whether the inquiry on the cause
of the fire in the Indian Ambassador’s
residence at Hague has been com-
pleted ; and

(b) if so, with what result”?
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The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru) : (a) Yes.

(b) The most probable cause of the
fire was an electrical short circuit on
the Second floor of the building. De-
tails of property lost are awaited.

EDUCATED UNEMPLOYED IN TRAVAN-
CORE-COCHIN

2495-A. Shri Mathew : Will the

Minister of Planning be pleased to
state :

(a) the latest available figure for the
educated unemployed in Travancore-
Cochin State ;

(b) how it comﬁares with the figures
for the previous three years ; and

(c) the steps being taken to solve
the problem of educated unemployed
in the State?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) to (c). The
required information is being collected
and will be laid on the Table of the
House as soon as it is available.

MEDIUM-SIZED PROJECTS UNDER SE-
COND PLAN OF ANDHRA

2496. Shri Eswara Reddi: Will the
Minister of Irrigation, and Power be
pleased to state :

(a) the number and names of
mcdium-sized projects recommended
by Andhra Government for inclusion
in the Second Five Year Plan district-
wise ;

(b) their estimates in brief and the
extent of land to be irrigated under
each project ; and

(c) the steps that have been taken
on these recommendations?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) to (c). In-
formation is being collected and will
be laid on the Table of the House.

. ALL INDIA HANDLOOM BOARD

2497. Shri Eswara Reddi: Will the
Minister of Commerce and Industry
be pleased to State :

(a) whether the Standing Committee
of the All India Handloom Board has
made any recommendation to render
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more adequate financial help under the
scheme of Housing subsidy to weaver
colonies run by Co-operatives ;

(b) if so, the decision taken thereon;

(c) whether the Government of An-
dhra have sent any proposals under
the above scheme ; and

(d) if so, what are they and the
action taken by Government thereon?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) and (b). The
Standing Committee had recommend-
ed the raising of the level of subsidy
from 259 to 33-1/3% of the cost of
the house. Government have accepted
this recommendation subject to the
cost of house not exceeding Rs, 3,600.

(c) None.
(d) Does not arise.

COMMERCIAL PREMISES

2498, Shri Badshah Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state :

(a) whether any action has been
taken so far regarding the application
of Section 13 of the Delhi and Ajmer
Rent Control Act, 1952, to the com-
mercial premises ; and

(b) if so, what?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
ply (Shri P. S. Naskar): (a) .and (b).
The Government of India have, after
very careful consideration, come to
the conclusion that it is not desirable
to amend the Delhi and Ajmer Rent
Control Act, 1952, so as to bring
the Commercial premises within the
purview of Section 13 thereof.

FOREIGNERS IN DEPARTMENT OF ATO-
Mic ENERGY

2499. Shri Kamath : Will the Prime
Minister be pleased to state :

(a) the number of foreigners work-
ing in the Department of Atomic
Energy ; and
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(b) the work on which each of them
is engaged?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : (a) Two.

(b) One of them is employed as
Principal Scientific Officer 1in the
Neutron Physics Division and the other
as Medical Officer in the Medical and
Health Division of the Atomic Energy
Establishment of the Department.

ESTATE OFFICE

2500. Shri Kamath : Will the Min-

ister of Works, Housing and Supply
be pleased to state :

(a) whether it is a fact that in the
Estate Office, non-accounts clerks are
posted as accounts clerks ; and

(b) if so, the reason therefor ?

The Parliamentary Secretary to the
Minister of Works, Housing and Sup-
gry (Shri P. S. Naskar) : (a) and (b).

ganizationally, the Estate Office is
divided into two wings, an Allotment
Section and a Rent Section. The posts
of clerks in both Sections carry the
same scale of pay and status and their
services are interchangeable. The
clerks working on the rent side are de-
signated as Accounts Clerks, but no
specialised knowledge of accounts is
expected of them and no such specia-
lised knowledge is required either, as
the work consists only of simple arith-
metical calculations and tabulation.
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Di1SPLACED PERSONS IN ASSAM

2503. Shri Amjad Ali: Will the
Minister of Rehabilitation be pleased
to state :

(a) the amount sanctioned by the
Government of India for loans and
aids for displaced persons in Assam
during 1955-56 ;

(b) whether any sum has been ear-
marked for respective districts of
Assam ; and

(c) the steps taken to increase the
tempo of rehabilitation?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a)
Grants Rs. 24,06 lakhs
Loans Rs. 88. 22 lakhs

ToraL Rs, 112,28 lakhs

Written Answers 4660

(b) Allotment to individual Dis-
tricts is left to the State Government.

(¢) Every effort is being made to ac-
celerate the process of rehabilitation.
It has béen decided to reclaim new
lands and set up more training-cum-
production centres and industries.

TEAM OF BRITISH INDUSTRIALISTS AND
TECHNICAL EXPERTS

Shri D. C. Sharma :
2504, S 30 Raghunath Singh :

Will the Minister of Commerce and
Industry be pleased to state :

(a) whether a team of British Indus-
trialists and Technical Experts is going
to tour India to study India’s require-
ments for goods and services during
the Second Five Year Plan ; and

(b) if so, the names of places to be
visited by them?

The Minister of Commerce and In-

and Iron and Steel (Shri T. T.

Krishnamachari): (a) and (b). Gov-
ernment have no information.

ELECTRIC MAINS AND CABLES

2505. Shri Rishang Keishing : Will
the Minister of Irrigation and Power
be pleased to state :

(a) whether it is a fact that in Delhi
a large-number of electric mains and
cables were dismantled and replaced
by the Delhi State Electricity Board
wsi‘th new materials during and after
1946 ;

(b) if so, whether the dismantled
materials are still kept in stock ; and

(c) if not, when and how it was dis—
posed of?

The Deputy Minister of Irrigation
and Power (Shri Hathi) : (a) No ; Sir,
the Delhi State Electricity Board
came into being only in '1951.

(b) and (c). Do not arise.
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Stubpy Tour oF CoMMUNITY PROJECTS

2506. Shri Sanganna : Will the Mi-
nister of Planning be pleased to state :

(a) whether it is a fact that the
Community Projects Administration
has arranged a tour of 42 days for pro-
ject workers of some States to visit
the different development projects
with a view to exchange experiences
and to pool knowledge of one area for
the other during the year 1955 ; and

(b) if so, the impression of these
workers on the projects of the States
they visited?

The Deputy Minister of Planning
(Shri S§. N. Mishra) : (a) The reply
is in the affirmative.

(b) These tours are essentially study
tours and are intended to exchange ex-
periences rather than evaluate work in
other States. So it may not be advis-
able to give impressions of work in
other States.

SEMINAR OF VOLUNTARY ORGANISA-
TIONS

2507. Shri Madiah Gowda: Will
the Minister of Planning be pleased
to state :

(a) whether it has come to his notice
that a seminar of Voluntary Organisa-
tions was recently held in New Delhi ;
and

(b) if so, the main recommendations
of that seminar?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) The reply is
in the affirmative.

(b) A statement is laid on the Table

of the House. [See Appendix XV,
annexure No. 59].

SecoNnD FIVE YEAR PLAN

o J Sardar Igbal Singh :
25“3-{ Sardar Akarpuri :
Will the Minister of Planning be
pleased to state :

(a) the major schemes approved for
inclusion in the Second Five Year Plan
regarding the States of Punjab and
PEPSU ; and
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(b) the total estimated cost of the
above schemes?

The Deputy Minister of Phanning
(Shri S. N. Mishra) : (a) Detailed in-
formation will be furnished in a
volume on Development Schemes in
the Second Five Year Plan which is
under preparation.

(b) The amounts allotted for the
State plans of Punjab and PEPSU are
respectively Rs. 126.3 and 36.3 crores.

INDIANS IN KENYA

2509. Shri N. M. Lingam : Will the
Prime Minister be pleased to state
the number of permanent entry per-
mits and temporary employment per-
mits issued to Indians during the past
three years for Kenya (East Africa)?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru) : According to the figures pub-
lished by the Government of Kenya,
1,461 permanent en permits and
5,377 temporary employment passes
were issued to Asians during the
seven years from January 1, 1949 to
December 31, 1955. Figures in res-

of Indians, as distinct from
Asians, are not availale ; nor are these
available scparately for each year.
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RURAL ELECTRIFICATION

2511. Shri R. P. Garg: Will the
Minister of Irrigation and Power be
pleased to state :

{a) the number of villages and
towns clectrified during the First Five
Year Plan;

(b) the cost involved in the electri-
fication scheme to cover these places
in the First Plan period ;

(c) the number of towns and vil-
lages proposed to be covered during
the Second Plan period ; and

(d) the cost of these schemes to the
Government?

The Deputy Minister of I
and Power (Shri Hathi) : (a) 7761.

(b) Information is not available as
no separate provision for rural electri-
fication was made by State Govern-
ments in the First Five Year Plan.

(c) 11,100.

(d) A sum of Rs. 75 crores has been
allotted for rural electrification in the
Second Five Year Plan.
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DELEGATIONS ABROAD

2513. Shri Ramananda Das: Will
the Prime Minister be pleased to
state :

(a) the number of persons sent ab-
road in different Delegations from
India during 1955-56 since August
1955 ; '

(b) the number of Scheduled Castes
and Scheduled Tribes in each of these
Delegations ;

(c) the principles of selection of the
delegates and advisers in each of the
Delegations to the foreign countries ;
and

(d) the total amount spent on these
Delegations during the same period ?

The Prime Minister and Minister
of External Affairs (Shri Jawaharial
Nehru) : (a) to (d). The information
is being collected and will be placed on
the Table of the House.

ROURKELA STEEL PLANT

2514, Shri Niranjan Jena : Will the
Minister of Iron and Steel be pleased
to state :

(a) whether there is any special
Directorate of Employment Exchange
for the recruitment of ordinary and
technical staff required for the Hindus-
tan Steel Company Limited, Rour-
kela : and
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(b) if so, whether it is a fact that
the Hindustan Steel Co. Ltd., is not
following the procedure laid down by
the Government of India in the Minis-
try of Home Affairs for the recruit-
ment of the urgent personnel through
the Employment Exchange ?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) ; (a) and (b). There
is a District Employment Exchange at
Rourkela to assist Hindustan Steel Pri-
vate Limited in recruiting personnel.
The Company, following the procedure
laid down by the Ministry of Home
Affairs in respect of recruitment in the
Central Government establishments,
invariably notify their vacancies to the
Employment Exchange, and the Regi-
nal Directorate of Resettlement and
Employment, Cuttack. The recruit-
ment is ordinarily made from amongst
the candidates sent by the Employ-
ment Exchange. But the choice can-
not obviously be restricted to the can-
didates recommended by the Ex-
change. In fact, in the interest of work,
recruitment of candidates by the Com-
pany has to be made from the open
market basis, besides obtaining em-
ployees through negotiation.

Kos1 ProJect

2515. Shri L. N. Mishra : Will the
Minister of Irrigation and Power be
pleased to state :

(a) whether the Central Water and
Power Commission have fixed up any
programme for the execution of diffe-
chigt stages of the Kosi Project in

ar ;

(b) if so, the details thereof ;
(c) whether the project is going up
to schedule ; and

(d) when it is expected to be com-
pleted?

The Minister of Irrigation
and Pom Hathi) : (a) The ans-
wer is in the affirmative.

(b) According to the Commission’s
programme, the works are expected to
Ilz;cdoompleted in six years as indicated

ow.
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First Year :

(i) Provision of road communica-
tions from Jogbani to Hanuman Nagar
Barrage via Ghurna Bazar.

(ii) Provision of colonies at Bhim-
nagar and at suitable places for cons-
truction of flood banks and irrigation
canals.

(iii) Preparation of detailed designs,
estimates and specifications for cons-
;rucuon plant and placing orders there-
or.

Second Year :

(i) Commencement of the earthwork
on the embankments from the upper
reaches of the barrage and the dredg-
ing of the river course.

(ii)) Commencement of the earth-
work on the flanks of Hanuman Nagar
Barrage and on the excavation of
canals and construction of masonary
works.

Third Year to Fifth Year :

(i) Starting work on the concrete
spillway section in the third year and
completion of excavation and aprons
by the end of fifth year. Simultane.
ous progress of work on piers.

(ii) Completion of earthwork in res-
pect of embankments and Barrage.

Sixth Year :

Completion of the concrete spillway
section of the Hanuman Nagar Bar-
rage and all other works.

(c) Keeping in view the programme
drawn by the C. W. & P. C,, detailed
programme for 1954-55 and 1955-56
was prepared by Chief Engineer,
Kosi Project. and approved by the
Kosi Control Board. Considering the
achievements in the two working sea-
sons for the programme and progress,
it can be said that the Project is going
up to schedule.

(d) As at present envisaged, the
Prgg%ect is expected to be completed by
1960-61.
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HEAVY ELECTRICAL EQUIPMENT PLANT

2516. Shri Gidwani : Will the Min-
ister of Production be pleased to state :

_ (a) whether it is a fact that a Train-
ing Institute will be opened at Bhopal
to train young men who will man the
proposed Electrical Equipment Fac-
tory at Bhopal ;

(b) what will be the qualifications
and terms on which they will be ap-
pointed ; and

(c) what will be the number of such
trainecs?

The Deputy Minister of Production
(Shri Satish Chandra): (a) to (c).
The Technical Consultants of the
Faclory are preparing a scheme for the
training of Indian personnel on an ap-
propriate scale, specifying the number
of trainees in different categories and
the type of training to be imparted to
them. This scheme will form part of
the Project Report which is expected
to be reccived by November, 1956.
Further details will be worked out in
due course.

SrorTs Goons INDUSTRY

2517. Dr. J. N. Parekh: Will the
Minister of Commerce and Industry
be pleased to state :

(a) whether therc is any scheme to
develop the sports goods industry ;

(b) if so, the details thereof ;

(c) to what extent India relies on
sports goods requirements on local
manufacture and how much is import-
ed:

(d) the number of items of sports
goods manufactured and proposed to
be manufactured in India in the future;
and

(e) whether any financial or other
technical help is proposed to be made
available to small artisans in the line?

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnsanachari) : (a) to (¢). A state-
ment is laid on the Table of the
House. [See Appendix XV, annexure
No. 60].
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EVACUBE PROPERTY

2518. Shri Gidwani: Will the Mi-
nister of Rehabilitation be pleased to
state :

(a) whether Government have re-
ceived any letter from Pakistan Minis-
ter for Rehabilitation regarding the
settlement of the evacuee property
dispute ; and

(b) if so, the nature of the reply?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) Yes.

(b) As the matter is still under cor-
respondence, it will not be in the pub-
lic interest to disclose the contents.

INDIAN SYSTEMS OF MEDICINE

2518-A. Shri Gidwani: Will the
Minister of Planning be pleased to
state :

(a) whether it is a fact a conference
of experts on indigenous system of
medicines was conveyed by the Plan-
ning Commission on the 15th and, 16th
May, 1956 ; and

(b) if so, the decisions arrived at in
the Conference?

The Deputy Minister of Planning
(Shri S. N. Mishra) : (a) Yes, Sir

(b) A copy of the memorandum sub-
mitted on behalf of the invitees to the
Conference, which formed the basis of
discussion, is laid on the Table of the
House. [See Appendix XV, annex-
ure No. 61]. The views expressed at the
Conference have been noted for ap-
propriate action by Government.

SMALL SCALE INDUSTRIES

2519. Shri Bogawat: Will the Mi-
nister of Commerce and Industry be
pleased to State :

(a) the amount granted to the Gov-
ernment of Bombay during 1955-56
for the development of small scale in-
dustries ;
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(b) the names of the industries for
wh&ch the amount has been allotted ;
an

(c) the location of these industries”

The Minister of Commerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) to (c). A state-
ment is laid on the Table of the
House. [See Appendix XV, annexure
No. 62)].

IRRIGATION AND RURAL ELECTRIFICA-
TION SCHEMES

2520. Dr. J. N. Parekh: Will the
Minister of Irrigation and Power bc
pleased to state :

(a) the progress of irrigation and
rural electrification schemes in Sau-
rashtra ;

(b) the amount spent so far in this
<conncction ;

(c) the number of schemes proposed
to be taken up during the Second Five
Year Plan; and

(d) whether the surveys and esti-
mates of the same are ready and have

been sanctioned?

The Deputy Minister of
and Power (Shri Hathi): (a) (i) Irri-
gation Schemes.—A statement is laid
on the Table of the House [See Ap-
pendix XV, annexure No. 63].

(i) Rural Electrification Schemes.—
Civil works in most of the cases have
been completed. Route surveys of
power lines have either been complet-
ed or are in the process of completion.
Machinery, stores and equipment for
which orders have been placed have
been received in some cases and more
are being received.

(b) (i) Irrigation  Schemes.—Rs.
41891 lakhs [this amount excludes
expenditure on three schemes viz. (1)
Lift irrigation, (2) Shetrunji, (3) Bha-

dar, the figures for which are not

available]. The information is being
collected from the State Government,

(ii) Rural Electrification Schemes.—
Rs. 65.1 lakhs up to the end of Feb-
ruary 1956. Anticipated expenditure
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in March, 1956, is Rs. 44 lakhs. Out of
this Rs. 6-5 lakhs will be advanced to
private electricity undertakings loan.

(c) (i) Irrigation Schenwes.—Eleven
schemes are proposed to be taken
up during the Second Five Year Plan.

(ii) Rural Electrification Schemes.—
The details of the rural -electrifica-
tion in the Second Five Year Plan have
not so far been received from the State.
A tentative provision of Rs. 150 lakhs
has however been made for these
schemes in the Second Plan.

(d) () Irrigation Schemes.—Pro-
ject reports and estimates based on
preliminary surveys have been receiv-
ed for the 11 projects proposed for
the 2nd Plan. Information as to whe-
ther these Projects have been sanc-
tioned or not is not readily available.
This is being collected from the State
Government.

(ii)) Rural Electrification Schemes.—
Information is not readily available
and is being collected from the State
Government. The information that is
being collected from the State Govern-
ment under parts (a)(i), (bXi), d(i) and
d(ii) will be laid on the Table of the
House as soon as possible.

DiISPLACED PERSONS FROM PAKISTAN-
HELD JAMMU .AND KASHMIR

2521, Shri H. N. Moukerjee : Will
the Minister of Rehabilitation be

pleased to state : -

(a) whether his attention has been
drawn to the representation of refu-
gees from Pakistan-held territory of
Jammu and Kashmir State in regard to
discriminatory treatment of their
claims ; and

(b) if so, whether they will be treat-
ed as on par with refugees from Pakis-

tan proper?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a) gnd (b).
Attention of the hon. Member is drawn
to the replggivcn in the Lok Sabha to
question No. 985 by Shri Radha
Raman on December 20, 1955. Kash-
miri displaced persons are given the
same rehabilitation benefits as are
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accorded to the displaced persons from
West Pakistan except in the matter of
payment of compensation and grant
of loans by the Rehabilitation Finance
Administration.

VILLAGE EXCHANGE PROGRAMME

2522, Shri S. C. Samanta : Will the

Minister of Planning be pleased to
state :

(a) the manner in which the Village
Exchange Programme worked in the
Community Project and National Ex-
tension Service Blocks areas during the
First Five Year Plan ; and

(b) the names of areas where this
programme was carried out?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) and (b). A
statement is laid on the table of the

House. [See Appendix XV, annexure
No. 64].

MARINE PrODUCTS INDUSTRY

2523, Dr. J. N. Parekh: Will the
Minister of Commerce and Industry
be pleased to state :

(a) whether there is any scheme to
develop the Marine Products Industry
in the country;

(b) whether any survey has been
undertaken in this regard ;

(c) if so, what are the possibilities
for its development region-wise ; and

(d) the final decision, if any, taken
by Government in the matter

The Minister of Commerce and
Industry and Iron and Steel Shri T. T.
Krishnamachari) : (a) to (d). The in-
formation is being collected and will
be laid on the Table of the House.

TRAINING OF INDIAN POTTERS

2524, Shri N. Sreekantan Nair:
Will the Minister of Commerce and
Industry be pleased to state :

(a) whether any Scheme for train-
ing Indian Potters in China was ac-
cepted by Government in 1955 ;
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(b) whether persons from the Tra-
vancore-Cochin State have been select-
ed for this purpose; and

(c) if so, how many?

The Minister of Commmerce and In-
dustry and Iron and Steel (Shri T. T.
Krishnamachari) : (a) No, Sir.

(b) and (c). Do not arise.

MINOR IRRIGATION PROJECTS IN
ANDHARA

2525, Shri B. S. Murthy : Will the
Minister of Planning be pleased to
state :

(a) the total amount of money to
be spent on minor irrigation projects
in Andhra during the Second Five
Year Plan;

(b) the amount of Central grants
made in this respect ; and

(c) the number of schemes accepted
by the Centre?

The Deputy Minister of , Planning
(Shri S. N. Mishra) : (a) A provision
of about R. 248 lakhs has been made
in the State Plan for Minor Irriga-
tion.

(b) The quantum of Central assist-
ance would be determined on the basis
of individual schemes as and when
concrete proposals for them are sent
by the State Government.

(c) Five.

WEAVERS' CO-OPERATIVE SOCIETIES

2526. Shri B, S. Murthy : Will the
Minister of Commerce and Industry
be pleased to state :

(a) the amount of financial help
given to the Weavers’ Co-operative
Societies in Andhra during 1955-56 ;

(b) the progress made with regard

- to production and sale of Handloom

products by these Societies during the
same period ; and

(c) any other facilities asked for by
the State Government in this regard?
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The Minister of Commerce and In-
dustry and Iren and Steel (Shri T. T,
Krishnamachari): (a) and (c). Finan-
cial assistance is rendered to the State
Governments for their handloom de
velopment schemes which are mostly
implemented through the medium of
the Weavers’ Co-operative Societies.
Andhra Government had also sub-
mitted schemes in this regard, and dur-
ing 1955-56 grants and loans totalling
Rs. B86.48,126 were sanctioned as
against Rs. 1,02,60,000 asked for by
them. Schemes for balance were not
sanctioned as they were not within the
general principles. No other facilities
had been asked for.

(b) Figures of production and sales
during 1954-55 and 1955-56 were as
follows : —

1954-55 1955-56
Production 17,233,734 Yds. 22,566,999 Yds,
Sales 15,755,905 Yds. 23,679,802 Yds.

DisTRICT DEVELOPMENT SCHEMES

2527. Shri Deogam : Will the Minis-
ter of Planning be pleased to state : -

(a) whether the District Magistrates
or the Deputy Commissioners who are
incharge of District Development
schemes procure their copies of the
Plans, or Government supplies them
with -the publication ; and

(b) the manner in which they are
guided so that they may faithfully im-
plement the directives of the Plan ?

The Deputy Minister of Planning
(Shri S. N. Mishra): (a) The Plan-
ning Commission arranges to supply
copies of the Plan and other litcra-
ture connected with planning to dis-
trict officials and to State depart-
ments.

(b) District officials work under the
direction of State Governments to
whom the Planning Commission and
Central Ministries convey recommen-
dations and proposals concerning the
implemenation of the Plan from time
to time.
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DisPLACED PERSONS FROM EAST
PAKISTAN
2531. Shri Kamath: Will the Mi-
nister of Relubllitauon be pleased to
statc :

(a) whether any scheme or plan for
the rchabilitation of displaced persons
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from East Pakistan in Bastar, Raigarh
and Surguja districts of Madhya Pra-
desh has been finalised ; and

(b) if so, the details thereof?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : (a) No; only
a preliminary selection has been made
of 5,000 acres in Bastar, 7,000 acres
in Raigarh and 8,500 acres in Surguja,
as suitable for rehabilitation of dis-
placed persons from East Pakistan.
Thereafter the land will have to be re-
claimed and developed before schemes
or plans for rehabilitation of displaced
persons on them can be finalised.

(b) Docs not arise.
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LOK SABHA Shri A. K. (Cannanore):

Wednesday, 30th May, 1956
The Lok Sabha met at Ten of the
C

[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
| See Part I)
11-38 A,

CALLING ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE AND MOTION FOR
ADJOURNMENT

DisSTURBANCES AT KALKA STATION

Mr. Speaker: I have received notice
of an adjournment motion from Shri
A. K. Gopalan and others relating to
the disturbances at Kalka.  Earlier I
had received notice calling attention to
a matter of urgent public importance
from Sardar A. S. Saigal.  Actually,
this was received yesterday, calling the
attention of the ilway Minister to
the disturbances at Kalka. So that may
be taken up first; let the Minister make
his statement and then I will consider
the adjournment motion.

The Minister of Railways and Trans-
port (Shri L. B, Shastri): Dv you want
me to make a statement, Sir?

Shrimati Renu Chakravartty (Basir-
hat): If a statement is made on the
notice calling attention to a matter of
public importance, then as per rules
there can be nothinf further said by
the other side. ore, if this notice
calling attention is allowed, then the
adjournment motion will not be allow-
ed on the ground that attention has
already been drawn.

. I allowed this notice
calling attention long before I got the
adjournment motion and that is also
put down in the order paper. It was
actually given to me yesterday.

Shrimati Renu Chakravartty: The
reports were received only last eveuing.

Mr. Spesker: It was given to me
yesterday and in view of the serous-
ness I asked the hon. Minister, because
today was the last date, to accept
notice and answer it today.
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Sir, you can take the motice calling at-
tention first or the adjournment motion
first as you like, because you have the
right. But what I have to say is this.
Notice calling attention means that there
would be only a statement by the Mi-
nister and nothing else. With regard
to the adjournment motion—though it
had been killed now—the practice had
been that, before an adjournment mo-
tion is decided on merits as to whether
it should be admitted or mot, the Chair
used to call the Minister, hear from
him what he has to say on the matter,
and then say whether the motion itself
will be admitted or not, so that the
other side may not say anything on the
subject.

So, 1 want to know whether, as far
as this at least is concerned, you would
see that the other side also bas to say
something, and then you may see whe-
ther it must be admitted or not. I say
this because it is not for pleasure that
adjournment motions are ught in.
The other day, an adjournment motion
was brought in respect of the strike at
Kharagpur. Afterwards something
very bad and something very unfor-
tunate happened there. So, that discus-
sion took place here. I can find from
the House that the whole House is per-
turbed at what is happening at Kalka
and what has happened there yesterday.
Certainly, everyone in_ this House will

say that destroying railway progrty is
destroying one’s own property. Nobody
will allow that and nobody will allow
a workman beinipulled away from the
train and then leaving the train as it
is. These are things which perturb
everybody. This should not happen. As
the Railway Minister has said, we are
also very much sorry that everywhere,
in Kharagpur, in Kazipet, in Allahabad,
in Agra and yesterday in Kalka, these
things are happening. What 1 want to
know is, is it use of the behaviour
of the workers only that these things
happen. -

As far as today's subject is con-
cerned, there is a report from Shri
Ramachandra who is the President of—
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Mr. Speaker: I will ask the hon.
Minister to make a statement in pur-
suance of the notice, calling attention
to a matter of urgent public impor-
tance. In as much as the adjournment
motion is before the House, I will give
the hon. Member an opportunity to say
what he has to say, and then decide
on the admissibility or otherwise of the
adjournment motion.

Shri S. 8. More (Sholapur): Sir, 1
rise to a point of order, and I want to
seek a clarification from you. When
a motion for adjournment is there and
when a subject to which attention has
been called is also there, is it not . a
matter of procedure that an adjourn-
ment motion gets priority over  any
other business after the question hour
is over? 1 am only seeking a clarifica-
tion.

Mr. Braler That is why I first men-
tioned the adjournment motion. The
hon. Member will kindly note  that
the practice relating to an adjournment
motion is, when the motion is tabled,
and before I give consent I ask the
hon. mover to make a short statement
about it if there is any doubt about
it, and then I also ask the hon. Minis-
ter in charge of the subject to make a
statement before I come to the conclu-
sion as to whether 1 could give my
consent to it or not. .

So far as this matter is concerned, I
brought it to the notice of the House—
it is already on the order paper—that
a notice for calling attention was re-
ceived, in respect of an urgent matter.
Let me understand what exactly is the
situation. 1 will hear both sides and
then 1 will decide as to whether [
should give or refuse my consent to the
adjournment motion.

Sardar A. S. Saigal (Bilaspur): Under
rule 216, 1 beg to call the attention of
the Minister of Railways to the follow-
ing matter of urgent public importance
and I request that he may make a state-
ment thereon:—

“Disturbances at the Kalka Rail-
way Station and the police firing
on the 29th May, 1956.”

Shri L. B. Shastri: I shall make a
brief statement of facts. On the evening
of the 28th May, 1956, the Chairman,
Railway Board, left Delhi by the Kalka
Mail and arrived at Kalka at 6-0 A. M.
on the 29th on his way to Simla. A
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large number of workers had already
gathered at the Kalka station. On his
arrival he was informed by office-
bearers of the local branch of the union
that the staff desired to present a
charter of demands to him. He agreed
to accept this but the staff in the mean-
time swarmed on to the track. After
the charter of demands had been read
out, the Chairman of the Railway Board
pointed out that certain demands had
already been considered in the past but
that he would have these as well as
the others examined. The crowd whicn
had become aggressive insisted on an
assurance and the immediate fulfilment
of the demands. Some of them lay be-
fore the passenger rail car which was
ready to leave and obstructed its pas-
sage while others climbed the bonnet
of the car. The police pleaded with the
demonstrators to clear the car and the
track. They, however, declined to
comply and pelted the rail car with
stones. The railway authorities, were,
however, able to start the rail car later.
Subsequently, the crowd prevented all
further movement and grew violent.
They pelted the police with stones, tried
to snatch the revolver of the station
house officer and attempted to over-
power the police. The latter had, there-
fore, to open fire in self-defence which
unfortunately resulted in four persons
being killed and seven injured.

All movement of mnarrow gauge
trains from Kalka is at a standstill and
so the movement of broad gauge trains
to and from Kalka. With difficulty this
morning a broad gauge mail was allow-
ed to enter Kalka station. The Punjab
Government is dealing with the situa-
tion. Further report is awaited.

Shri A. K. Gopalan: In today's
papers, a report from Mr. Ramachan-
dra, who is said to be a Congress MLA
and who is also the President of the
Northern Railway Mazdoor Union, ap-
is a cold blooded murder and no trade
union could allow such a state of af-
fairs to go unchallenged. What I have
to say is this I do not want to re-
peat what I have stated before. These
things should not be allowed. Every
Member of this House must see to
it that such things do not happen here-
after. I also want to say this. Whether
the workers, out of their own pleasure,
are doing these things or whether there
are any serious things because of
which the workers are doing these
pears. He says in the report that this
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things and these things are happening,
must be gone into.

There are two things that the Gov-
ernment ought to look into. There are
certain grievances of the workers not
only in: this place but in other places
also, and they are not looked into,
There are certain things relating to the
non-recognition of unions. In this case,
it is a recognised union which is under
the INTUC. Even then, the leader could
not stop that thing, because there was
something happening. What does it
show, 1 ask. ven though it is under
the INTUC, they could not stop
workers. This means that there had been
something happening. Of course, work-
ers who are in the wrong and  any
section of the workers who are in the
wrong must be punished. But what 1 say
is, is it only by shooting, killing or by
some such punishment that these things
can be stopped. 1 very humbly  say
and from our experience we have
known, that these things cannot be
stopped in that way. It may be that
some workers are like that. But sup-
pose in every place, the workers are
involved, the train is stopped and the
train is not able to move, then, it is 2
very serious matter which needs dis-

ssionate consideration. Let the Mem-

rs of this House and the Government
know it, and let the Government tell
us what it is. We know certain things

from other sources. We will place them’

before the Government. Let the Mem-
bers on this side as well as on the Con-
gress benches go together to all these
places and let us enquire. Let us have
an understanding of these things so that
this House may dispassionately discuss
these things and see that these things
do not ha . Even Shri Ramachandra
as I said, made a statement to which
1 referred earlier. Of course, later on,
they may accuse us, We have no objec-
tion, because that is what generally is
done. You can question our patriotism
also. Everything can be done. What we
say now is that we want that such
things should not happen. We must find
out the causes. If there is something
very wrong, something which disturbs
all the railway workers in this country,
I want that it should be gone into. That
is what I want to say.

.You may be pleased to see that a
discussion—a dispassionate  discussion
—on this issue may be allowed and
see that such things do not occur. We
must know what the precise causes are.
From whatever quarters the causes
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arise, whether it is the employers or
the employees, whatever it is—let all of
us try and see that such things do not
happen. That is all my suggestion.

Shri Kamath (Hoshangabad): May I
invite your attention and the attention
of the House to another aspect of this
matter? In this case, the police have
opened fire and killed four people, ac-
cording to the press reports and accord-
ing to the statement of the hon. Mi-
nister, and injured seven others. Whe-
ther the police fired in self-defence or
have exceeded the right of self-defence
given to them under the law can  be
established only after an independent
enquiry. It has been proved recently,
for instance, in the Patna firing inci-
dent, that the assumptions made by the
Government rather by the Prime Mi-
nister, in his speech on the Patna
maidan, were unwarranted and unjusti-
fied. That was the finding of the judi-
cial inquiry which proved that.

Mr. Speaker: Each firing is indepen-
dent of the other.

Shri Kamath: I know, Sir. In this
case, therefore is it open for the Minis-
ter to say that they fired in self-defence.
Such things cannot be justified at this
stage, unless there is an enquiry. No-
body will deny that violence must not
be emploved to gain political ends. But,
there should be a curb on the actions
of the police also in the use of violence.
The hon. Home Minister replying to
the debate on the Home inistry’s
Grants two months ago, promised this
House that he was enquiring into this
general matter as to the powers of the
police to use force, and how far it
should be curbed and how far it should
be controlled and regulated. He said
that he was trying to find out whether
means could not be found to control
crowds and similar situations in a non-
violent manner. Therefore, it is unfor-
tunate that, in this particular incident
at Kalka. the police opened fire killing
several people. T would urge that an in-
dependent judicial enquiry should be
held in this matter so that it may be
decided once for all whether the police
fired in self-defence or exceeded the
right of self-defence given to them
under the law.

The Prime Minister and Minister of
External  Affairs Jawaharlal
Nehru): The hon. Member has brought
into his wide and sweeping remarks
my speech delivered a year ago at
Patna. He is under a mistaken impres-
sion, as he often is, that something has
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[Shri Jawaharlal Nehru]

been said or done which was never said
or done. What 1 said in Patna  had
nothing to do with his present remarks.
What 1 said in Patna has been borne
out by everything that has happened.

Shri N. C. Chatterjee (Hooghly): But,
1 should remind that the Chief Justice’s
reporl has condemned the police firing
and also the action taken by the police
in some cases.

Shri Jawaharlal Nehru: Yes, Sir. But,
what has that got to do with my speech?
Shri N. C. Chatterjee is a lawyer. It is
no good making a consequential re-
mark. It is no good.

Shri Kamath: The Prime Minister
condemned the students and justified
the police.

Shri Jawaharlal Nehru: The hon.
Member is completely wrong. 1 wish he
is correct in his facts when he makes
such statements. 1 never justified any-
body in my speech. I condemned vio-
lence. I said that the matter has been
considered by a competent authority,
we shall abide by the decision of that
competent authority and that people
should not take the law into their own
hands. That is what I said.

Shri Frank Anthony (Nominated-
Anglo-Indians): May I say, Sir, that
this is a matter which is assuming
serious proportions and warrants care-
ful consideration by this House? It is
not a matter for partisan advantage. I
feel that what “;F nmilnm&g today
are symptoms of a p-seal
spreading disease. Nobody condemns
violence more than I do. Let us keep
the issues clear. Apparently something
has been started by a recognised union
presided over by a Congress M.L.A.
Why are railwaymen en masse joining
in this kind of thing? Everywhere you
see these symptoms. I want the House
to go into the matter deeply and see
where the disease is and not to refuse
to look into it. Otherwise, the disease
will spread and the whole administra-
tion will suffer. That is why I want
a discussion: not by way of censure of
Government or the Railway Ministry.

Shri T. N. Singh (Banaras Distt.-
East): Sir, in these happenings that are
taking place, what is probably to my
mind, more important, is why a
similarity of pattern is occurring 1n so
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many cases. Are there certain forces
which are common to all these incidents
and it is they who are trying to work
it out? So far as enquiries go, after
every firing in which re are deaths,
there is provision for an enquiry and I
believe that is being held, or that would
be held. I would like to have a clari-
fication from the Minister on that point.
But, what is more important is the im-
promptu happenings: to take out a
certain occasion, say, when the Chair-
man of the Board visits, and immedi-
ately cerfain things happen. Something
happens without any notice. Without
any notice, strike takes lace and
violence occurs. All that has to  he
looked into. There will always be
grievances where 1 million people are
employed. That is not a new thing. What
is that new factor which is causing all
these things, in the south, in Kharag-
pur, and near Simla.

An Hon. Member: In Bikaner.

Shri T. N. Singh: What are the forces
behind that, we would like to hear.
We would like to know whether the
Government has enquired into the
matter and can elucidate any facts
about that.

Shri Nambiar (Mayuram): 1 Leg to
submit that it is a very sad news that
we have heard from Kalka. None of us
on this side are desirous to see violence
in any form, in strikes or by throwing
stones, etc. We deprecate such vio-
lence, if any on the part of the railway-
men or whoever it is. But, we have to
see that it is not only a question of
violence on the part of worl Itis a
question of the denial on the part of
railway officials to hear the workers’
case. It is in this connection that we
have to view the situation. The Chair-
main of the Railway Board, a  very
responsible person, refuses to receive
the workers and that leads to clashes,
stone throwing or whatever it is and
ends in firing leading to the death of
four workers and others. This is a
matter which requires enquiry and
understanding as to what has led to the
situation. Therefore, I submit that the
Government and the Railway Ministry
in particular, may go into the question
not only in Kalka, buf also in other
areas, of the mounting grievances of the
railwaymen and take all possible steps
to see that the vances are removed
and better relationship is built between
the railwaymen and the administration.
A new conduct and behaviour on the
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part of the railway officials, many of
‘whom bave gone beyond correction, is
needed. I can quote my own experien-
<e. This requires immediate considera-
tion, particularly in view of the huge
amount of Rs. 1,500 crores that we
are going to spend on the railways and
the success of the Second Five Year
Plan mainly depends on the success of
transport. No one on this side incites
any violence on the part of the railway-
men or any part of the Indian people.
Let there be no doubt about it. I request
‘the hon. Prime Minister and the Rail-
way Minister to attend to this problem
and create better relations Eetwaen
labour and the Government in  this
country.

Shri N. C. : May we have
‘one piece of information? Is it correct
that a Congress Member of the legis-
lature is the president of the trade
union? Is it correct that that trade
union sponsored these demands? It is
very important that in ind dent
India, when Shri Jawaharlal Nel is
the Prime Minister, there should be no
feeling that human lives are held cheap.
“Therefore, it is absolutely essential that
after such a tragedy takes place, there
should be an immediate judicial en-
‘quiry ordered. Will the Railway Minis-
ter or the Prime Minister announce
here that a judicial enquiry will be
‘made, so that the facts can be got at?
After all, what Shri A. K. Gopalan
has read is a very serious thing.

An Hon. Member: Has the press re-
port been verified?

Shri N. C. Chatterjee: Let there be
no mi:r:ivpuon This is a very serious
matter. We all deprecate violence: all
sections of the House. As a matter of
fact, if it had been alleged that the
communist trade union or communist
forces are doing it, possibly my friends
would have had some case. Here, a
Congress M. L. A. is saying that no
trade union can allow such a state of
affairs to go unchallenFed In this state
of things, may I appea the Railway
Minister and to the Prime Minister to
accede to our request for the imme-
diate institution of a judicial cn?ulry‘?
Then, the facts can he got at. I
I would press that you should be
pleased to accede to this demand for
an adjournment motion.

An Hon. Member: They doubt their
own shadow.
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Shri Sarangadhar Das (Dhenkanal-
West Cuttack): I have not much to
gay. There is the same pattern  all
over the country. In this railway union
business. There is no doubt that it is a
disease and that should be looked into
and suppressed. But, in this case of
Kalka, 1 have been told by some of
the railway union members that their
grievances were given to the General
Manager of the Northern Railway some
time ago when he was travelling from
Kalka to Simla. Nothing was done.
Then later on the DTS was going from
Kalka to Simla and he did not listen
to it. Consequently, when these people
are absolutely neglected and their
grievances have not been listened to by
the authorities, there is the Chairman
going and they obstruct the line. I do
not support the obstruction of the rail-
way line or anything like that. Do not
get touchy about an enquiry. On the
other side I find they are touchy when-
ever an enquiry is asked for. I say
whether it is the Congress union or
the Communist union or any indepen-
dent union that is guilty of these things,
it should be judicially enquired into and
then only can we be sure of stopping
this aberration in the railway service
and get ready for the Second Five Year
Plan. Otherwise, if you always refuse
to have a judicial enquiry, then 1 say
there is something rotten somewhere on
the other side which makes them afraid
of an enquiry. I know of cases which
I have pleaded in this House previous-
ly, not in this connection but in an-
other connecting, because in certain
cases officers and the police ran away
from the field and then the incident oc-
curred.

12 Noown

Mr. Speaker: Let us confine our-
selves to the facts of this case.

Shri Sarangadhar Das: So, a judicial
enquiry in every case where there is
firing, is necessary and alko when there
is any disruption or beginning of dis-
ruption, it should be found out by a
judicial enquiry.

Shri Thanu Pillai (Tirunelveli) rose—

Mr. Speaker: The hon. Home Minis-
ter.

Shri Thanu Pillai: We have heard
with pleasure......

Mr. : 1 have called the
Home Minister.
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The Minister of Home Affairs (Pandit
G. B. Pant): It seems to be realised, I
think, that no occasion for an adjourns
ment motion has arisen. The facts
that have been mentioned deserve con-
sideration and the incident is a regretta-
able one which we all deplore. Some
of the sentiments which have  been
expressed on the other side are shared
by us, but there is no issue, I think,
between us so far as the desire to main-
tain a non-violent and peaceful spirit
in the country and of avoiding use of
force even on the part of the police
except when inevitable are concerned.
We agree on these points. But, so far
as this particular incident is concerned,
the law and order part of the problem
concerns the Punjab Government. They
have exclusive jurisdiction in regard to
that matter. The police have to inter-
vene sometimes to secure the release
of people who are victims of mob
violence or who have to be extricated
when the road is obstructed or when
they are subjected to wrongful rest-
raints or wrongful confinement. So, that
is a legitimate duty of the police.

We would like grievances to be look-
ed into and it is the desire of Govern-
ment that they should be examined and
considered as promptly and speedily as
may be possible. We have, however, to
bear in mind the fact that the railway
administration employs lakhs of cﬂ:ople
and it is not always easy fo dispose
of all requests immediately and forth-
with. So, allowance should be made for
that. In this particular case the Chair-
man of the Railway Board promised to
look into the matter and assured them
that he would give consideration to the
demands that had been presented to
him. I see no reason why the workmen
should not give time to him to examine
the demands and let them know  the
decision. The course adopted by them
would have been open to objection in
any case and under any circumstances,
but after having received such an as-
surance from the chief of the railway
administration, it was certainly highly
improper on their part to have resort-
ed to such sort of methods. They
would be, I think, condemnable under
any circumstances.

As to the question that these men
have been killed and there should be
an enquiry, I hope the Punjab Govern-
ment will do it. They have, I under-
stand, already started an enquiry and
have deputed a judicial magistrate for
that purpose. As to whether any other
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" be connected with it, [ think they would

look into that too, but that is, so far
as the constitutional position goes, ex-
clusively their concern.

I agree that when such occurrences
happen they should be 1looked into
closely so that there may be no doubt
left in any quarter as to the course
adopted b{e police. I believe that
whatever they did, they had to do under
compelling circumstances, when no
other alternative course was open to
them, but that is only a matter of in-
ference. I cannot say more than that.
So, I do not think there is any occasion
for an adjournment motion.

This question also deserves considera-
tion, and I hope the Government will
look into it, that simultaneously the
same sort of method is being adopted
in more than one place. Well, perhaps
imitation may be the cause, perhaps
there may be something deeper behind
it, but the whole question deserves care-
ful consideration at the hands of Gov-
ernment, and I hope that the hon.
Members of this House will also in
every way co-operate in maintaining a

aceful spirit, as we have been assured

y Shri Nambiar, and see that nothing
is done which ultimately results in
such developments. first step is
a very important one and it is re
that care has to be taken. Once we
apply the match to a little spark, we
do not quite realise that it can lead to
a disastrous conflagration. So, while
taking the first step and applying the
match we have to see that we do not
do anything in a reckless or ruthless
way. If we take care to regulate our
own behaviour and conduct, I hope
everything would be all right. My own
request is that there is no occasion for
any adjournment motion.

Shri Kamath: May I uest  the
Home Minister to advise the Punjab
Government in a friendly manner to
have a judicial and independent enquiry
irlllt'? this matter? Is it not possible at
all?

Pandit G. B. Pant: What does “inde-
pendent” mean? I think every person
who holds an enquiry does it in a
dispassionate, impartial way, but what-
ever has been stated here will come to
the notice of the Punjab Government.

Mr. S : The facts of this case
are quite clear. So far as the occasion
for the incident that has occurred which
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ultimately led to the firing by the police
which resulted in the death of four
people is concerned, it has been stated
that representations had been  made
and that they wanted an assurance
there and then from the Chairman of
the Railway Board when he was about
to start in the train or in the coach.
He expressed his inability to give an
assurance there, but he promised to
look into the matter. They sat across
the rails and then did not allow him
10 proceed, and then some stone-throw-
ing and other things took E\I-:u as a
result of which the police d So
far as the police firing is concerned, it
has been said and it is common know-
ledge that once the police fire and death
occurs, the district magistrate goes 1o
the spot and makes an enquiry. That
is law and order and is a matter per-
taining to the State Government. Cer-
tainly, whether we ask them to do it
or not, an enquiry will go on. That is
not the responsibility of the Centre,
All that can be asked is: have they to
be condemned by an adjournment mo-
tion? Can it be said that there and then
the Chairman of the Railway Board did
not give an assurance, even though he
said that he would look into the matter,
and therefore it is o to those per-
sons, the railway employees, to prevent
him from ing further? is
to be condemned here, the chairman
of the Railway Board who has not ac-
ceded immediately to their requests, or
those people who stood or sat across
the railway lines, and were responsible
for these things? If similar things have
occurred elsewhere, then, as it has been
suggested here, generally, these matters
have to be looked into. But this ad-
journment motion, I consider, is not the
proper method for looking into all
those matters.

Under these circumstances, I do not
find that any responsibility of the Cen-
tre has not been carried out in this
matter. The one relates to law  and
order to be maintained by the State
Govenment. So far as the other s
concerned, it cannot be expected that
merely because the chairman of the
Railway Board was not able to give an
assurance there and then, he ought to
be obstructed. In future, of course, it
has been said that all Sides are anxious
to see that everything goes on
fully. T do not think that an.adjourn-
ment motion is the proper method to
carry on any settlement or to effect
peaceful relations between the one side
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and the other. I do not allow this ad-
journment motion.

Shri Nambiar: Now, the strike is
going on in that area and roundabout.
Will the Minister take steps to see
that the strike is negotiated and settled?
May I also know whether the Central
Government could persuade the Pun-
jab Government to hold a judicial en-
quiry? These are the two points on
which we would like to know from the
Minister, so that we can understand
what the position is.

Mr. Speaker: The Home Minister
has already said that an enquiry wiil
go on in the usual course.

Shri Nambiar: It should be a judicial
enquiry.

Mr. Speaker: A district magistrate is
as much a judicial officer as any other.
The district magistrate acts under the
Criminal Procedure Code, He is a
judicial officer. He is not a collector.

Shri Sadhanm Gupta (Calcutta-South-
East): In this instance, he is an execu-
tive officer.

Shri Nambiar: What about the pre-
sent strike?

Shri L. B. Shastri: On calling atten-
tion to a matter of urgent public im-
portance, have [ to make any further
statement?

Mr. Speaker: [ thought that the Mi-
nister has made the statement. If he
wants to make any other statement, he
can do so.

Shri L. B. Shastri: Perhaps, it might
be better. I shall take only ten minutes.
If I am given some time....

Mr. r: 1 looked towards the
Minister for I thought he might have
to say something, but he was sitting
in his seat and he did not rise.

Shri L. B. Shastri: In fact, I had got
up, and I wanted to say something. But
if you would permit me, I shall make a
statement in the afternoon—it would
not take more than ten minutes—be-
cause [ want to clear one statement
that has been made, namely that the
demands were there, they had been put
forward and they have been pending
for a long time. Shri Frank Anthony
has more than once said that all these
demands are pending, and therefore, the
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workers feel frustrated. 1 want to make
it clear that these demands have not
been pending for a long time. They
were replied to; they were discussed
bv the Railway Administration, and
therefore, they know what the deci-
sion of the Railway Ministry was.

Mr. Speaker: If the Minister wants
to pather some facts and place them
before the House,—certainly, it will
bring about a better understanding
amongst all parties, and let us
what exactly those facts are—I shall
just allow him to make a statement
later on, when he wants, or immediate-
ly he may make a statement, as he
likes.

Shrimati Remu Chakravartty :  But
we must know at what time he is going
to make the statement. It cannot be
at the whims of the Minister.

Shri L. B. Shastri: I have said just
now what 1 have to say.

Mr. Speaker: So, there is nothing
more to say now. (Interruptions) The
Minister has said that the matter has not
been pending for a very long time; it
has been discussed and disposed of.
That is all that he wants to say.

An Hon. Member: Has he changed
his mind now?

Mr. Speaker: That is his opinion.

Shri S. S. More: May I make one
submission? In view of the serious alle-
gation made by my hon. friend Shri
Frank Anthony....

Shri Frank Anthony: I did not say
that..

Shri S. S. More:. .. .that the com-
plaints and grievances of the workers
have remained unredressed or even
unreplied to, shall we have all the re-
levant dates when the grievances were
submitted, when the enquiries or other
replies were made and so on?  That
will enable us to come to proper con-
clusions.

Shri Jawsharlal Nehro: Shri Frank
Anthony is here. I do not know what
serious allegations ‘were made by him.

Shri Frank Anthony: On a point of
explanation. I have no personal know-
ledge in this matter. I wanted to know
whether they had submitted their grie-
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vances, and they have been looked into.
I also wanted to know whether the strike
has been sponsored by a recognised
union, and whether the president of the
union is a Congress MLA. That is
what I wanted to know.

Mr. Speaker: All that has been said
{Inrermp:ion.s) .

Shri Kamath: You may allow him
to make the statement.

Mr. Speaker: We cannot ferce the
Minister. He has said enough.

So far as the adjournment motion is
concerned, 1 have already said that
whatever might be the grievances of the
workers, there is no justification for
their standing in front and obstruct-
ing the carriage. If that happens, then
there is police firing. We ought not to
accuse this Government of having taken
all those steps. Therefore, I dispose of
the adjournment meotion.

Regarding the second point, Shri
Frank Anthony has just stated that
there might be grievances. So far as
the Minister is concerned, he has said
that they were immediately looked into,
there were some talks, and they were
disposed of. Therefore, there is nothing
more to be done so far as this matter
is concerned.

PAPERS LAID ON THE TABLE

SECOND ANNUAL REPORT (1955-56) oF
ORGANISATION AND METHODS Division

The Prime Minister and Minister of
External Affairs (Shri  Jawaharlal
Nehru): Dear Sir....I am sorry. Mr.
Speaker Sir, 1 beg to lay on the Table
a copy of the Second Annual Report
(1955-56) of the Organisation and
Methods Division. [Placed in Library.
See No. 5-214/56.]

Shri Kamath (Hoshangabad): Yours
sincerely.

REPORT OF ADMINISTRATIVE VIGILVNCE
Division ForR Periop ENDING 31sT
MarcH 1956

The Minister of Home Affairs (Pandit
G. B. Pant): 1 beg to lay on the Table
a copy of the Report of the Administra-
tive Vigilance Division for the period
ending 31st March 1956. [Placed in
Library. See No. 5-215|56.]



10027  Papers laid on the T able

REPORT BY PROF. KALDOR ON INDIAN
Tax REFORM AND NOTE oF CENTRAL
Boarp oF REVENUE THEREON

The Deputy Minister of Finance
(Shri B. R. Bhagat): On behalf of Shri
C. D, Deshmukh, I beg to lay on the
Table, in pursuance of an assurance
given by him on the 25th May, 1956, a
«copy of the re by Professor Nicho-
las Kaldor on the Indian Tax Reform
together with the Note of the Central
Board of Revenue on Professor Kal-
«dor's Estimate of Evasion. [Placed in
Library. See No. §-216/56.]

SUMMARY OF RECOMMENDATIONS OF
ProF. BLACK AND DR. STEWART ON
EcoNOMICS OF AGRICULTURE

The Minister of Agriculture Dr.
P. S. Deshmukh): 1 beg to lay on the
“Table a copy of the brief summary of
the main recommendations of Professor
Black and Dr. Stewart on s
Teaching and Public Administration of
the Economics of Agriculture for India,
in pursuance of an undertaking given
by me on the 28th May, 1956 in reply
to a sugplen:lefll:armr on Starred Question
‘ﬁo. g] 5. [See Appendix XV, annexure

0. 65].

BupcEr ESTIMATES oF DELHI STATE
ELEcTRICITY BOARD FOR 1956-57

The Minister of Commerce (Shri
Karmarkar): On behalf of the Deputy
‘Minister of Irrigation and Power, I beg
to lay on the Table a copy of the
Budget Estimates for the year 1956-57
«of the Delhi State Electrici Board,
under sub-section (3) of section 61 of
the Electricity (Supply) Act, 1948.
{Placed in Library. See No. S-218/56.]

DlRECTIONS ISSUED BY SPEAKER UNDER
RULES OF PROCEDURE

Sardar Hukam Singh (Kapurthala—
Bhatinda): 1 beg to layv on the Table a
<opy of the Directions issued by the
Speaker under the Rules of Procedure
and Conduct of Business in Lok Sabha
("Fourth Edition).
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PROCEEDINGS OF RULES COMMITTEE
Heip oN 15TH APRIL 1950 AND

MINUTES OF NINETEEN SITTINGS
HeLp DurING 1951 To May 1956

Sardar Hukam Singh: I beg to Jay on
the Table a copy each of the following
papers:

1) Proceedings of the sitting of the

W R:ﬂes Ctl:ngsmiltec held on the 15th

April 1950; and

(2) Minutes of nineteen sittings of
the Rules Committee held during
the period 1951 to May, 1956.

Shri Kamath: On a point of infor-
mation, regarding item No. 1. May I
know why this delay has occurred, in
so far as laying of this item on the
Table of the House is concerned? It
relates ta 1950, that is, about six
years ago. But it is being laid on the
Table onlv today.

Mr. Speaker: Formerly, the practice
was for the Rules Committee to send
the rules to the Speaker. Now, the
rules have been altered, and the report
of the Rules Committee and the rules
have to be submitted to the House. It
has also been decided that all  those
proceedings of the  Rules Committes
which have not been placed before the
House hitherto may also be placed on
the Table of the House for the infor-
mation of hon. Members so that when-
ever any question of interpretation etc.
arises, they may be able to refer to
them.

Shri Kamath: Am I to understand
that no meetings of the Rules Com-
mittee were held prior to 15th April,
19507

Mr. Speaker: Possibly, no sittings
have been held.

MinuTES OF FIFTEENTH TO SEVEN-
TEENTH Srrrings oF COMMITTEE ON
ABSENCE OF MEMBERS FROM THE
SiTTiNGs OF THE HoOUSE
Shri Altekar (North Satara): I beg to
lay on the Table the minutes of the
Fifteenth, Sixteenth and Seventeenth
sittings of the Committee on Absence
of Members from the sittings of the
house held during the Twelfth Session.

ESTIMATES COMMITTEE
THIRTY-THIRD REPORT

it dto aito wgan (Mfgwars): sfwr
# 36 e gy wErey afddr
defredt fealé S Fat §
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COMMITTEE ON PETITIONS
NINTH REPORT

Shri P. Subba Rao (Nowrangpur): I
beg to present the Ninth Report of the
Committee on Petitions.

LEAVE OF ABSENCE

Mr. Speaker: The Committee on
Absence of Members from the sitlings
of the House in its Fifteenth Report
has recommended that leave of absence
may be granted to the following Mem-
bers for the periods indicated in  the
Report: Shri A. Basu. Shri A. V.
Thomas and Dr. Satyaban Roy.

I take it that the House agrees with
the recommendations.

Several Hon. Members: Yes.

Mr. Speaker: The Members will be
informed accordingly.

CORRECTION OF ANSWER TO
UNSTARRED QUESTION

The Minister of Industries (Shri
Kanungo): Sir, in (b) of Umtarred
Question No. 1995 answered on

14th May, 1956, Shri Ram K.na.han
asked for the quantity of cement im-
ported during 1955-56. In the reply laid
on the Table, it was stated that the
imports were merely 400 tons duri
1955. Actually, during the said iod,
the imports were of the order of 4,000
tons regret the mistake that has
t in owing to a typographical error
cr request that t.gg'urc of ‘400" oc-
cumng in reply to part (b) may be
substituted by the re ‘4,000

MANIPUR STATE HILL PEOPLES
(ADMINISTRATION) REGULATION
(AMENDMENT) BILL

The Minister in the Ministry of Home
Affairs (Shri Datar): I beg to move for
leave to withdraw the Bill to amend the
Manipur State Hill Peoples (Adminis-
tration) Regulation, 1947, for the pur-
pose of making provision for elected
village authorities and for matters con-
gec];:.d therewith, as passed by Rajya
abpna.

As the House is aware, this House
requested the Rajya Sabha to  grant
permission to the withdrawal of this
Bill. The Rajya Sabha concurred in the

said motion and the message was re--
ported to this House. On a former oc-
casion, this matter was considered by
you, when I desired to seek the leave
of the House to withdraw the Bill as
another comprehensive Bill was already
being introduced.

Shri S. §. More (Sholapur): May 1
bring to your notice one fact? The
Bill was originally introduced in the
Rajya Sabha and was sent to this House
for necessarv action. We submitted a
resolution to that House conveying our
own request that they sho permit
the withdrawal of this Bill. Now, when
they have permitted the withdrawal,
how can this question be agitated on
the floor of this House and put in the
form of a motion? This has already been
withdrawn. It was their Bill. We made
a request that it be withdrawn  and
they have already withdrawn it. So
how can any such motion be now moved
in this House?

Mr. Speaker: The previous motion
was only this. After thc Bill was passed
in the other House, it was transmitted
to this House and laid on the Table of
the House. The hon. Member will
kindly recollect that there was a dis-
cussion on this matter as to whether the:
Bill was pending in this House or not—
he himself raised the t. Then it
was considered that the Bill was pend-
ing in this House. The other House had

assed the Bill and it was pending only

re. If we say that it may be with-
drawn from this House, unless the other
House concurs, it will be in a state of
suspended animation. Under those cir-
cumstances, the motion was to the effect
that this House requests the Rajya Sabha
to concur in its motion to give permis-
sion to withdraw the Bill. y con-
curred, and now leave is being granted
to withdraw.

Shri S. S. More: May I bring to your
notice the fact that the concurrence of
the other House for withdrawal can
only be subsequent to withdrawal by
us. Concurrence cannot precede the
actual act of withdrawal.

Mr. Speaker: Leave was sought, be-
cause the other House passed it.

Shri Raghavachari (Penukonda} May
I submit that the thing is clear? Only
people do not look into it.

Shri S. S. More: | seriously protest
against that remark. What does the
hon. Member think about himself and
about others?
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Mr. Speaker: The hon. Member,
Shri Raghavachari, need not say that.

Shri Raghavachari: I mean what I
say.

Shri S, 8. More: He is behaving like
& school teacher.

Shri Raghavachari: This is explained
in the note below on the agenda paper.
As the Rajya Sabha have passed it,
the motion for our concurrence in the
withdrawal was sent to them. They have
now given their consent to this House
to permit the withdrawal of the Bill.

Mr. Speaker: The question is:

“That leave be granted to with-
draw the Bill to amend the Mani-
pur State Hill Peoples (Adminis-
tration) ngg'ulahon 1947, for the
purpose of m provision for
elected village autgunnes and for
matters connected therewith, as

passed by Rajya Sabha.”

The motion was adopted.
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REPRESENTATION OF THE PEO-
PLE (SBCONEMAMENDMENT)

The Minister of Legal Affairs (Shri
Pataskar): I beg to move:

‘That the following amendments
made by Rajya in the Bill
further to amend the ta-

tion of the People Act, 1951, and
to make certain consequential
amendments in the Government of
Part C States Act, 1951, be taken
into consideration.

Clause 41
1. That at page 16, in lines 26-27—

for the word “section” the word
“sections” be substituted.

2. That at page 16—

after line 27, the following be
inserted:

Publication re-

71. After the el=ctions held in any year in pursuance of the notifications

sults of electivns to
the Council of Sta-
tes and of names of
persons nominated
by the President.

““Publication of re.
sults of elections for
the reconstitution of
electoral  colleges
for certain Part C
States.

72,

issued under section 12, there shall be notified by the appropriate
authority in the Official Gazette the names of members elected by
the clected members of the Legislative Assemblies of the States
and by the members of the electoral Colleges for the various Part
C States at the side elections together with the names of any
persons nominated by the President to the Council of States under
sub-clause (a) of clause (I} of article 80 or under any other
provisions.”

After the elections held in pursuance of the notification issued under
section 13 for the reconstitution of the electoral college for a Sche-
duled Part C state, there shall be notified [by the appropriate
authority in the Official Gazatte as soon as may be after the date or
the last of the dates fixed for the completion of the said elections
the names of the persons elected for the various electoral college
constituencies at the said elections.” L]

3. That at page 16, line 28—
r the figures “71" the figures

fo
“73" be substituted.

4, That at page l'.' af.rer line 9,
the following

“Publication of re-
sults of elections to
the State Legislative
Councils and of
TAMES of on
persons nominated
to such Councils.

74.

After the elections held in any year in pursuance of the notifications
{ssued under section 16, there shall be notified by the appropriate
authority in the official Gazette the names of the members elected
for the various Council constituencies and by the members of the
Legislative Assembly of the State at the said elections together with
the names of any persons nominated by the Governor or Rajpramukh
as the case may be, under sub-clause (¢} of clause (3) of article 171 R
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Clause 79

5. That at e 30 the existing clause
79 be deleted. © y

Clause 80
6. That at page 30, line 7—

for sub-clause (a) the following
be substituted :

“(a) in sub-section (1) for the
word and figures ‘section 75’ the
word and figures ‘section 74" shall
be substituted; and”.

7. That at page 30, lines 8 to 10—

for sub-clause (b) the following
be substituted :

“(b) in sub-section (2), for the
word and ‘section 75" the
word and figures ‘section 74" shall
be substituted”.'

This is a very simple matter. As hon.
Members are aware, clause 41 of the
present Bill relates to publication of
¢lection results and nomination. Section
71 relates to publication of results
of election to the Council of States
and names of persons nominated by the
President. Section 72 relates to publica-
tion of results of elections for the re-
constitution of electoral colleges  for
certain Part C States. Section 73 re-
lates to publication of results of general
elections to the House of the ple.
Section 74 relates to results as regards
elections to State Assemblies and sec-
tion 75 relates to publication of results
of elections to the Legislative Councils.

Now under the scheme of law as it
now exists under the Constitution, so
far as ‘the elections in 1952 were con-
<emned, they were elections not only to
the House of the People but also to the
Council of States. erefore, all these
sections were framed. When the matter
was considered in the Select Committee,
they thought that now that the Council
of States ugdcr the Constitution is a
permanent body and only one-third of
Members retired after every two years,
some changes were necessary. As hon.
Members are aware, they therefore only
made provision for the publication of
results so far as the House of the Peo-
ple was concerned and not with respect
to the Council of States or the other
Legislative Councils or the electoral
colleges empowered to elect Members to
the Council of States.

Then the Bill went to the other
House. What happens is that the elec-
tion of that one-third also does not
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always take place simultaneously be-
cause the election is from different
States. There are nomipations  also
which are made and they are not at
one and the same time. For the sake
of convenience, it was, therefore,
thought that just as there was provision
for publication of all these results in
one notification so far as elections to
the House of the People or the Legis-
lative Assemblies were concerned, it
was much better that at the end of the
second year period when the elections
were held with respect to the one-third
who retire either in the Council of
States or the Councils, the results
should also be published.

The Select Committee dropped it
because there is another provision in
section 67 which relates to publication.
But then the elections are not held at
the same time. It was thought as a
matter of convenience that the publica-
tion of those results is desirable and
that there should be some notification
somewhere which would give an indica-
tion with respect to the one-third peo-
ple who retired, because they were
returned by nomination and by elec-
tion from different States. That is the
only change which is now sought to be
made by the introduction of these new
sections. I will read only one of them,
because the others are almost the same.
Section' 71 says:

“After the elections held in any
year in pursuance of the notifica-
ti;nt.? ;u:ued lﬁ:lgeg se&teion 12, there
sha noti y appropriate
authority in the Official Gazette
the names of members elected by
the elected members of the Legis-
lative Assemblies of the States and
by the members of the electoral
colleges for the various Part C
States at the said elections together
with the names of any persons no-
minated by the President to the
Council of States under sub-clause
(a) of clause (1) of article 80 or
under any other provisions.”

This is what they have passed. Sec-
tion 72 relates to publication of results
of elections for the reconstitution of
electoral colleges for certain Part C
States. Then there is another amend-
ment which says:

“After the elections held -in any
year in pursuance of the notifica-
tions issued under section 16, there
shall be notified by the appropriate
authority in the, Official Gazette
the names of the members elected
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for the various Council constitu- amendments and I hope there will be
encieshand by thebrm:fbe::goét;he no objection to them.
Legislative Assembly te .o oo
at the said elections together with Mr. Speaker: The question is :
the names of any persons....” ‘That the following amendments
made by Rajya Sabha in the Bill
The mly pomt therefore, its just as to amend the N
we have made provision here for the tién of the People Act, 1951, and
names of those who were elected to the to make certain consequential
House of the People or the Legislative amendments in the Government of
Assemblies being published in  one Part C States Act, 1951, be taken
place together, and that was consider- into consideration :
really convenient, it was also
thought necessary and desirable  that Clause 41
?L‘fm ﬂ]:e ;I;c!ions are he& toh the 1. That at page 16, in lines 26-27—
ouncil of States—it may with res- G
ct to only one-third or to the “séf:trio;hs?‘ ::r‘:u;ﬁ“?"d the word
uncils, they should also be consoli- stiture
dated and published in the gazette. 2. That at page 16, after line 27, the

That is the only purport of these following be inserted :
Publication of re- 71, After the elections held in any year in pursuance of the notifications

sults of clections to issued under section 12, there shall be notified by the appropriate
the Council of States autherity in the official Gazette the names of members elected by the
and of names of per- clected members of the Legislative Assemblies of the States and by
sons mominated by the members of the electoral colleges for the various Part C States
the President. at the said elections together with the names of any persons nomina

ted by the President to the Counall of States under sub-clause (a)
of clause {1} of article 80 or under ny other provisions.

#Publicativn of re- 72.  After the elections held in pur e, of the notification issued under
sults of elections for section 13 for the reconstitution of the electoral college for a Sched sc
the reconstitution of uled Part C State, there shall be notified by the appropriate auth-
electoral colleges for ority in the Official Gazette as soon as may be after the date or the
certain Part C States, last of the dates fixed for the completion of the said elections, the

names of the persons elected for the various electoral college constitu
ncies at the said elections."

3. That at page 16, line 28— 4. That a page 17, after line 9, the
for the figures “71" the ﬂsureu fo]lomn; be inserted:
73" be substituted.

Publicattion of re- 74. After the elections held in any year in pursuance of the notifications

sults of elections to issued under section 16 there shall be potified by the lppmprntc
the Swte Legislative authority in the official Gazette the of the bers el
Councils and of for the various Council constituencies and by the members of the
names of persons Legislative Assembly of the State at the said elections together with
nominated to such the names of any persons nominated by the Governor or Rajpramukh
Councils. as the case may be under sub-clause (e) of clause (3) of article 171."
Clause 79 word and ﬂmd“uction 74’ shall
be substituted; and™
5. That at 30 the existing : .
clause 79 be dilend. 7. That at page 30, lines 8 to 10—
for sub-clause (a), the following be
Clause 80 substituted :
6. That at page 30, line 7— “(b) in ;ub—uc!ion (2), fgr the
for sub<clause (b) the following be word and figures ‘section 75° the
be substituted: word and figures ‘section 74" shall

be substituted;".
" b-section (1) for the ;
worg‘ )nndmﬁ::m ‘mﬁo& %‘5'“ the The motion was adopted.
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Shri Pataskar: 1 beg to move:

“That the amendments made by
Ra‘j‘ya Sabha in the Bill be agreed
10,

Mr. Speaker: The question is: .

“That the amendments made by
Rajya Sabha in the Bill be agreed
to.”

The motion was adopted

BUSINESS OF THE HOUSE

Shri Kamath (Hoshangabad): Sir,
before the House proceeds to the next
item of business, may I make a request
to you? There are still, on a fairly ac-
curate computation, about hours’
work before us today, 4%+ hours for the
next item, 2 hours for the Bengal exo-
dus, one hour for the IAS rules, half
an hour for Shri Vittal Rao's half-hour
discussion and then the Copyright Bill—

- I do not know whether it would be taken
up or not. The discussion on the Pre-
ventive Detention Act may proceed
for about three hours only today and
then carried over to the next session,
so that the other items like Bengal
exodus and the IAS rules which are
i.mmedinelyn]:wre important could be
discussed. * House should not, at
the fag end of the session, discuss them
very cursorily. Therefore, 1 would re-
quest my hon. colleagues on the other
side also—I have consulted some of
my friends and they are willing—to
agree so that we can carry on this dis-
cussion for three hours and carry it
over to the next session.

Shri U, M. Trivedi (Chittor): We are
not prepared to agree even on  this
side; what to talk of the other side on
the question of the discussion on pre-
ventive detention. This is a very im-
portant question and what happens is
this. Most of us do not get an oppor-
tunity in any discussion of this mature,
because of this piecemeal arrangement.
One piecemeal discussion we have al-
ready had and now the question of pre-
ventive detention comes. Some party
or group leaders come into the picture
and then we are left out. We want to
have our say also.

Shri 8. 8. More (Sholapur): Unfor-
tunately, Sir, I have to disagree with the
suggestion of Shri Kamath, because,
specially for the Bombay State the
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question of preventive detention has be-
come a question of major magnitude
and may have very serious implica-
tions. Similarly also for Bengal. We
want to bring to the notice of Home
Minister and through him to the Gov-
ernment of India gravity of the
situation in Bombay. From that point
of view, we do not attach to  other
subjects the importance which he feels.
Therefore, those who are not concern-
ed with this question can keep out and
those who are concerped wit this
should be given an opportunity.

Shri Velayudhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): The
IAS rules may be postponed.

The Minister of Home Affairs (Pandit
G. B. Pant): Shri More and Shri Desh-
pande already suggested that we should
stick to the time-table and finish it.
If anything stands over, that can be
taken up during the next session.

MOTION RE: WORKING OF PRE:
VENTIVE DETENTION ACT—contd.

Mr. S : The House will now
resume further discussion of the
motion re. working of the Preventive
Detention Act, 1950, moved by the
Home Minister vyesterday. Shrimati
Renu Chakravartty to continue her

speech.

Shrimati Renu Chakravartty (Basir-
hat): T am glad we are going to con-
tinue the debate today and I want the
hon. Home Minister to give very serious
thought to the points which I am going
to raise. [ have been disturbed at the
attitude taken by the vast majority of
the Congress party, at the attitude of
violence which they take up even with-
in this House whilst taking up the cause
of non-violence. We are all very much
disturbed by what is happening in the
country and 1 feel that it is necessary
to see and go deep into the causes of
it and not to try to make political
points.

This Kharagpur affair has shown the
ruling party in a very ugly light because
instead of being concerned and seeing
why it is that these things are happen-
ing, they try to make political capital
out of it, showering venom on the
Communist party, trying to expound
their theory of the recognition of the
INTUC unions instead of going to that
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which has affected the life of the com-
munity and the workers of India. Now
that the matter has spread to Kalka
and the INTUC workers are also in-
volved in it and it has come to liﬁht
that the most ferocious repression has
been perpetrated and the blood-path
has been followed, it is necessary for
us to see very very clearly why these
‘things are happening.

The hon. Home Minister has asked
Js to co-operate. We want to co-
-operate but that co-operation can only
be successful if it is full co-operation
and if there is full co-operation on the
side of the Government also not 1o use
violence. That is why I say that I was
actually surprised when I was reading
this morning’s papers to read about
what s happening in France. It was so
similai_to what happened in our coun-
try. Five thousand men mobbed a
train.

“A mob of about 5,000 men
stormed the police lines yesterday
and carried home in triumph a
roup of reservists who were to
eave by train for service in
Algeria.

A force of about 1,000 mobile
guards and special riot police,
swinging gun butts and clubs, was
unable to check the demonstrators’
march on the railway station in
this seaport and shipbuilding town.
Tear gas and practice grenades
were used in vain.

The mob threw anything within
reach at the police—stones, iron
bars and heavy bolts. Several per-
sons were injured on both sides.
About 200 reservists were on  the
train. It was only after the reser-
vists left that order was restored
and the area cleared.”

All this happened there. They do
not believe in Gautama Buddha; they
do not believe in ahimsa. Several per-
sons were injured and it was only after
the reservists left the train that order
was Testored.

Dr. Suresh Chandra (Aurangabad):
“The mob was communist, probably.

Shri Sadhan Gupta (Calcutta South-
‘East): But the police was not Congress
police; that is the point.

Shrimati Renn Chakravartty: The
French police behaved with restraint
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which, I think, would do good for our
ahimsa ice to follow. That is why
I feel that it is very serious that Gov-
ernment should consider = that the
amount of force, intimidation and re-
pression which they are using is com-

pletely unjustified. 1 believe that this

House has to consider very carefully
what laws and what methods Govern-
ment is utilising in order to crush poii-
tical opponents. We really have to
hang down our heads in shame when
we find that in other countries, today,
which are far less democratic than
ours, they are beginning to realise how
wrong it is to bolster up their govern-
ments by emergency powers when no
such emergency exists. That is why I
want Government to think very clearly.
The hon. Home Minister said the other
day that the world may follow us. Un-
fortunately, in this matter, I think, we
shall have to follow certain other peo-

e. 1 will not go into anything else,
ut I only want to speak about some
of the charge-sheets that have been
given to the various detenus to show
how all sorts of things, insinuations,
allegations and char?es are made, mak-
ing it very difficult for the detenu, who
is already handicapped, to actually
rove or disprove the charges. For
instance, I raised the question of Sita-
ram Singh of the Calcutta Port Trust
last year. I had mentioned at that time
that only a few days before that dis-
cussion took place, he was one of the
dock workers’ leaders who had been
arrested. What was the dispute about?
The workers refused to carry more
than 2 maunds of load and theirs’ was
a perfectly legitimate trade union de-
mand. Sitaram Singh still continues to
rot in jail almost for a year now. The
facts of the case are that the coal berth
workers employed under the Calcutta
Port Commissioner have been for a
long time working under conditions
which endanger the health and safety
of their lives. This fact was admitted
by the Dock Safety Inspector of the
Government of India when he came for
information some time in August 1955,
He also advised workers not to over-
load the baskets with coal. In pursuance
of this, the workers were loading the
baskets up to a certain level. However,
some workers tried to overload the bas-
kets. At this, the other workers got
enraged and there was some scuffle. It
was of a very minor nature and nobody
was injured. In this connection it may
be stated that out of 1742 accidents in
1954, in the entire port, the number
of accidents in the coal berth alone was
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872.  Conditions are very bad there
and this is what 1 want to point out.
Sitaram was nowhere near the scene
of incident. Actually he is the Vice-
President of the Calcutta Port Trust
Employees' Association, which is a re-
cognised organisation, recognised both
by the Government of India and the
Port Commissioner. After he  heard
the reports of the incident, Sitaram
came to the scene. Actually an attempt
is being made here to confuse

whole matter, because this is not the -

union which actually had anything to
do with the strike. 'lzhis Association, of
which Sitaram is Vice-President, has a
long record of activities and it has al-
ways been a recognised body for the
last thirty years and has always used
only legitimate trade union methods
*all along which even the Labour Minis-
try of the Government of India will not
be able to deny. The whole thing is
mixed up and Sitaram has been made
to suffer in jail. His charge-sheet says
that he asked the workers to carry out
the go slow movement in the coal berth.
This is absolutely wrong. This union
pever guve that order. Then he is
char with violence. He instigated
the workers of his union to use physical
violence against those porters, porters of
rival unions, who would not agree to
the go slow movement in the coal berth.
That is one of the charges.

another charge is that on such  and
such a day at such and such a  time
he threatened to assault somebody. This
is the type of charge-sheet that has
been there, and now for over a year,
Sitaram is still in jail. The same type
of thing has happened in Jalpaiguri
tea estate.

In the Kathalguri tea estate, last year
there was a strike, which arose out of
certain specific trade union demands.
The dispute was over the increase in
the workload and victimization of union
activines, There was an attempt by
the tea estate man ent to sponsor
a rival trade union. at is the charge-
sheet? It says— g

“On such and such a day cﬁ;u
filthily abused Kamal Maya -
trini, one of the workers in the tea
estate.”

Another charge is “You abused the
medical staff, you went and  received
medicine and then left the hospital in
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a violent mood.” Mark the words “in:
a violent mood.” There are all sorts
of other such things.

Pandit G. B. Pant: Please read the-
whole of it.

Shrimati Renu Chakravartty: In that
case, let me have a little more time,.

_because it is a very long charge-sheet..

It says:

“On 22-4-55 at about 08.45
hours, you went to Kathaguri Tea:
Estate Hospital for medicine and
entered the dispensing room con-
trary to hospital regulations. When
asked by the Hospital compounder
to leave the room and receive
medicine from the proper counter,.
you abused the medical staff and
left the hospital in a violent mood.
You then held a meeting over this
issue on the same day at Kathal-

i Tea Estate Football ground
in fromnt of the Hospital and de-
manded the medical officer, Dr.
Phani Mohan Ghosh, to explain his
conduct for having issued such
rules that prohibited you from
entering the dispensing room for
medicine. You then incited the
labourers numbering about 150
against the Hospital staff and led
them in a procession to the Hos-
pital where you surrounded the
medical officer, blocked the doors
of the consulting room and the
dispensary, the medical officer-
and staff con in the Hospital
and abused the staff and threaten-
ed the medical officer with dire
consequences.”

I can go on like that. The hon. Mi-
nister, I think, will lose his case if he-
asks me to read more of the charge-
sheet. Although it is true that Members
of this House may laugh at these flimsy
grounds, the point is that even today
these detenus are in detention for more
:Ihan nine, or ten months after that

ate.

I would like also to take the extreme
case of Shri B. D. Joshi, who is an
M. L. A. of the Delhi State, and of
Prems Sagar Gupta and Ram Chandra
Sharma. They were detained in jail
in connection with their activities on
behalf of the Kapra Ekta Union, Delhi,
Of course, the issue that had arisen was.
a strictly trade union demand. They
were detained for more than five days.
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in jail and ever after that the charge-
sheet was not given. Actually, the
charge-sheet has to be given within five
days, This is a clear abuse of the law
itself and actually this is the way that
the administration often functions.

The last charge-sheet which 1 would
like to bring to your notice is the case
of the Burnpur Iron and Steel Workers'
Union. There the charges are fantastic.
The Secretary Taher Hussain is charge-
sheeted. This was once a Congressed
fed Union led by Michael John. There
was the great strike in 1953 after which
most of the workers left Michael
John. The authorities in anger
tried to punish and catch Taher
and other workers in every possible
way. Finally after all types of harass-
ment they applied the Preventive Deten-
tion Act against him but they could
not give him any other charge-sheet
except this:

“That you, a discharged worker
of the Sheet Mill of Indian
Iron and Steel Company, Bumnpur,
and the General Secretary of the
Action Committee of Bumpur to
carry on an agitation among the
workers of the Indian Iron and
Steel Company and Indian Standard
Wagon Company, Burnpur, to rea-
lise some fancied demands for the
Hot Mill workers of the Indian
Iron and Steel Company..... "

What were the “fancied demands™?
That the demands are not ‘fancied’ has
been proved by the fact that the majo-
rity of workers got relief, reinstatement
and compensation at the lower tribunal,
and now these cases are ing before
the Labour Appellate Tribunal. What
is the other charge? The other charge
is that “one of the conveners of the
Asansol Sub-Divisional Labour Co-or-
dination Committee, which was formed
in September 1955 to consolidate the
Action Committee with the support of
different leftist labour organisations of
the Asansol Sub-Division, have
spreading discontent and disaffection
amongst the workers of Burnpur and
Kulti against the authorities and m-gm,g
the workers to resort to “slow down
tactics, etc., etc.” I am not finding the
violence part of it, but there may be
something here. It states “You organis-
ed an illegal stay-in token strike.”

I would just like to urge that these
are points that can be dealt with under
the ordinary law. Suppose there is an
illegal token strike. You hae your

2-147 Lok Sabha.

30 MAY 1956 Working of Preventive Detention et 10044

armoury of laws; vou have got your
courts of law. Why cannot you resort
to that method?

Shri U. M. Trivedi (Chittor): Be-
cause it cannot be proved there.

Shrimati Renu Chakravartty: When
Taher Hussain was arrested I went to
the District Magistrate and asked him
when the last case of violence had
taken place. He said it was three
months ago! There have been more
than 90 cases which they brought
against the workers of the Union—
criminal cases—and out of 100 cases,
90 have already been disposed of, and
in not even one case could they give
a judgment against the accused. There-
fore, the Preventive Detention Act was
used. I asked him: Has anything hap-

ned today or yesterday or the day

fore to warrant this sudden imposi-
tion of preventive detention? He
said: 1 do not know all that, that is a
big issue, but all I can say is that we
will now try the case under the Pre-
ventive Detention Act. How flimsy
are the grounds? I have got the grouods
against all the three workers here but
I will not be able to go through them
for want of time. Within a month, the
Government itself realised its weak case
and released these people because no
case could be made out. With all its
ingenuity it could not make the case
stand in front of the advisory board.
These are the cases which show how,
in every possible way, the detenu is at
a disadvantage. ' All sorts of trumped
up charges are brought forward and
they are detained.

I also want to bring one point be-
fore the House—the large number of
releases that have been ordered by the
High Courts and the advisory boards.
The hon. Minister has said that it
proves how leniently they have been
using it. I should like to put it the
other way. If there is one case of
illegal detention, that contends against
the working of this Act. But it is not
only one case. 144 cases were put
fore the advisory board between the
1st of January 1954 and 30th Septem-
ber 1955. Between 1st September 1955
and 31st March 1956, 88 detenus were
released while in 54 cases the deten-
tion was upheld. 29 cases are still pend-
ing before the advisory board. It will
be seen from the figures that the num-
her of illegal detentions is higher than
the number upheld or pending. That
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is very serious. This House should take
that into consideration. The period 1st
January 1956 to 31st March 1956 has
again shown a high spurt of deten-
tion: the number arrested is 279 and
this is chiefly due to the SRC agita-
tion. 1 have got Comrade Dange’s
charge-sheet here; he was arrested at
the aerodrome. The grounds alleged
there are preaching'of violence, and
the other usual charges. 1 will leave
these cases to be argued by my leader
comrade Gopalan, and may be, com-
rade More.

An Hon. Member: Comrade More?
Yes. 1 think, he is stil a comrade—
may be, Shri More.

Shri S. 8. More (Sholapur):
comrade to everyone.

Shrimati Reau Chakravartty: Every
time the charges levelled against them
are almost similar: they appealed to the
people to go on a hartal or to disobey
the orders of the Police Commissioner;
they did so with ulterior motives, they
promoted lawlessness and disorder; they
spread discontent and dissatisfaction
among the workers and so on. In some
cases, nothing has been given; no
charge-sheet was given. It was simply
said: “You belong to Samyuktha Maha-
rashtra Committee.” In one or  two
cases that was the ground. If one is a
communist, immediately violence, insti-
gation, and everything will come in the
charge-sheet.

I am

There is also discrimination. If you
are a member of an action committée
which the Government did not like or
you are a person belonging to any
of the opposition parties and belonged
to it, you are put under the Preventive
Detention Act. There have been Con-
gressmen advocating the same thing and
making the same speeches and bebhaving
in the same manner as the other people.
Yet, they go on freely.

.Shri U. M. Trivedi : They are under
white cap.

Shrimati Renu Chakravarity: That
shows vindictiveness. The House knows
the case of Shri Nana Patil, the great
hero of “Satara Sarkar”. Today he
is being brought before the Supre-
me Court to repeal his order of deten-
tion under P. D. Act. He is put in class
II. That shows vindictiveness and dis-
crimination. On the basis of
much property a man has and how
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much money he has, a man who is re-
cognised by the Congress Party as one
of the heroes of a great movement,—
heisputinclassll.z\]lportsofdjscri-
minations are made against him. He
is not allowed to mix with others. He
cannot read even Kesari. It is mot a
aper of the Communist Party. It is a

aharashtrian paper. He is not allow-
ed to read even that. So, this is a sort
of a vindictive measures which are
undertaken in order to crush and humi-
liate political opposition.

I would again say this. Let the
Government take recourse to the ordi-
nary law and try the people charged
with violence, criminal activities and so
on. When there is a small incident,
it is exaggerated out of all proportion
in order to have preventive detention.

The last thing I want to say is this.
The world is suffering from the evil of
talking from positions of strength. Our
Government says that we should not
talk from positions of strength if we
want to lessen world tension. Let us
apply it in the national sphere. There
is no use of talking from positions of
strength. It is much better to look to
the source and see why discontent is

grow and why poverty is growing
and why gopie have become restless.
You shou

not make political capital
of it. If you try to do so and be vindi-
ctive to the political adversaries, the
tables will be turned upon you. -

Shri N. C. Chatterjee: ('l-looﬁl_y):
India takes particular pride in ing
the greatest deriocratic country in Asia.
We even go so far as to say that we
are the greatest democratic country im
the world and that this is the biggest
Parliament elected on adult franchise,
representing over thirty crores of hu-
man beings. But there is one dark spot
and one black mark against India and
that is this Act. I wish Pandit Pant can
remove the dark spot and remove this
Preventive Detention Act from the sta-
tute book.

Our Prime Minister had been preach-
ing his dogma of dynamic neutralism,
Panch Sheela and peaceful co-existence.
Many countries are appreciating it. Last
year, I was in Europe and travelled in
many countries. I fnundht;al there was
some appreciation of ia’s indepen-
dent stand. But on one point, India was
criticised and ridiculed and to  some
extent maligned. Especially when I was
in England, I had sorTy to notice
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that big and important papers which
hadalls]ongembmfnend' y to India and
which had supporting India in its
struggle for independence, were highly
critical of Pandit Nehru, our  Prime
Minister. One paper—the Manchester
Guardian—charged him with a i
of cmicanery oecause he has kept the
distinguished leader of Kashmir in jail
for more than two years without trial
and without any opportunity of defend-
ing himself or even without formulat-
ing any charge against him. I thought
it was my duty in land to defend
the Prime Minister and.put in my
reply which was fairly strong and the
Prime Minister wrote to me saying that
I had put the case of India very well.
Then, it got some publicity. If there
is any man in India who has reason
to applaud the action of Pandit Nehru
or the Kashmir Government against
Sheik Abdullab, that is myself because
Dr. Syama Prasad Mookerjee and my-
self opposed his policy, his action and
his statements. We were told at that
time that we were the enemies of India
and Dr. Mookerjee was called ‘traitor’
and enemy of India. This is the way
the Government behaves. He was the
enemy of India because he was the
enem*l:)f Sheikh Abdullah and his poli-
cies. That is why he was clapped in jail
under the Preventive Detention Act. It
is to the eternal shame of the Indian
Goverpment that he had died in deten-
tion as a detenu in Kashmir.

1 had also the privilege and the dis-
tinction of having been under n-
tive detention under Dr. tju's
wonderful Preventive Detention Act
because I was supporting Dr. Mooker-
jee and criticising the Government.
Now, both Pandit Nehru and Dr. Katju
and also their colleagues realise who
was India’s enemy and who was India's
friend, after the tragic death of the
great patriot, the great son of Ben
and the great son of Mother India.
They had to put in jail the other man
whose policy was criticised. -But is a
difficult case to justify I must say it
is almost untenable today.

You cannot keep a man in jail for
three years without trial. You may
differ from him. I do feel strongly that
the position was indefensible. But he

t to have been given a chance of
de himself. If there was a case
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that he was guilty of treason or sabo-
tage towards Kashmir, that he was
doing something inimical or destruc-
tive of the basic interest of India and
of the State of Jammu and Kashmir,
put him up for trial. Put him up for
trial, give him the most condign punish-
ment that he deserves; clap him in
jail under proper judicial sentence. 1
do deprecate acts of violence.

1 r.Mm,

Shri Raghubir Sahai (Etah Distt.—
North-East—cum—Budaun Distt.—
East): This Act is not applicable to
Jammu and Kashmir.

Shri N. C. Chatterjee: I know the
kind of narrow technical point that my
hon. friend is making. But what I am
pointing out is that you have clapped
unter this Act and similar Acts people
as enemics of India, who were not
really enemies of India and you found
out your mistake later on. As a matter
of fact, you had to take action against
those whom we were criticising those
days. At any rate, I am happy that Pan-
dit Gobind Ballabh Pant not taken
up that extreme attitude which his pre-
gecmor, Pandit Kailas Nath Katju

id.

When Sardar Patel sponsored this
Preventive Detention Bill, and Raijaii
came up for its extlensicm. they Theym
all speaking in apologetic tones.
said Ptlea:l thsey did not at all cherish the
idea of putting this kind of a black Bill
on the statute-book, which allows the
executive to deprive a man of  his
liberty; gives him no fair trial, gives
him no chance of defending himself in
a court of law. Therefore, they did
not like it and they specifically said that
they were making it merely a temporary
measure. But then Dr. Katju came for-
ward and formulated a wonderful theory
which shocked me and which shocked a
number of Members of Parliament,
shocked India as a whole, especially the
juridicial world of India. He said that
the Constitution of India sanctions pre-
ventive detention. Therefore,—if I re-
member his langu he said it must
be made a “compulsory” piece of legis-
Iation. He said it should be made a
compulsory piece of legislation and he
also said that it should be put perma-
nently on the statute book. Sir, great
lawyers should realise, at least a man of
his position that the Constitution did
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not forbid your making laws for a mad
man, also for a mad Minister, but that
does not mean that you should make
laws for mad Ministers, simply in the
off-chance that a Minister may go mad
and do something improper.

What 1 am pointing out is that cer-
tain features of this law are worse than
the British DORA, the Defence of the
Realm Act, because it claps a man in
jail - purely on the subjective satisfac-
tion not of the Government but of an
officer. In the measure that we have
legislated there is a particular clause
that any of the following officers,
pamely ‘“(a) District Magistrate, (b)
additional District Magistrate especially
empowered, (c) the Commissioner of
Police for Bombay, Calcutta, Madras
or Hyderabad, may, if he is satisfied, as
provided in sub-clause (ii) and (iii) of
clause (a) of sub-section (1) exercise
the power conferred by the said sub-
section.” Therefore, we have delegated
Wr to certain officers. We have

ied to introduce certain safeguards,
but what has the Supreme Court said?
What have the courts consistently said?
This subjective satisfaction of the
executive officer is not justiciable. It
is purely left to the whims and plea-
sures of an executive officer who is
mentioned in this statute. That is the
danger.

The greatest and the noblest chapter
in the history of India’s freedom strug-
gle was Mahatma Gandhi’s stru
against the Rowlatt Act. What was
Rowlatt Act and why did India ﬁpil’:t
against it? Why did India stand by
Mahatma Gandhi? Because he said that

no civilised nment can possibly
do a thing which is to the
cardinal principles of jurisprudence.

What was the Rowlatt Act? In the
words of Pandit Motilal Nehru, in the
words of Desabandhu “there was no
vakil, no dalil, no a " The same
thing applies here. Here there is no
vakil, no dalil, no appeal. I may tell
the hon. Minister utp my humble ex-
perience. | am making no grievance of
it, but I had the privilege of being
clapped in Delhi jail and kept there in
these hot months of May and Jupe. 1
do not make a personal grievance of
it. The Supreme Court and the High
Courts of India have said that the ac-
cused have no opportunity to prove
whether a particular charge is true or
untrue. Supposing I say that Mr. More
did something improper in Bombay,
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something prejudicial: he cannot even
show that on that very day—supposing
the District Magistrate says that, he
cannot come to the Supreme Court and
prove that he was in the City of Delhi.

Shri S. S. More: With Mr. Chatterjee !

Shri N. C. Chatterjee: With Mr.
Chatterjee sitting in this Parliament.
He cannot show thar. It 1s an amazing
thing—perhaps the Home Minister does
not know that, but I say from my
personal experience—that this Advisory
Board is a farce. would not use
stronger language. As a matter of fact,
when a detenu is taken, the police in-
former or the police inspector, goes
into the room of the Advisory Board
and says whatever he has got to say
behind the back of the detenu. Then
the detenu is called in and the detenu
says something. He is then sent out of
the room and the police informer or
the police inspector or whoever he may
be is sent for again and he again says
something behind the back of the
detenu. Is this justice? Is this proper?
Is it not an outrage on the elementary
principles of any kind of even execu-
tive trial, or administrative tribunal or
quasijudicial tribunal. This is something
which I call a farce. It is entirely nuga-
tory and illusory.

Sir, when last time the amending
Bill was before this House, we the

position parties met and Dr. Hriday

ath Kunzru and myself were deputed
by all the Opposition parties to go to
the Prime Minister. We went to the
Prime Minister and we pointed out to
him that even during the darkest days
of the World War, the Second World
War, when England was being bombed
every day, when the blitz was going on,
when hundreds of people were being
killed and thousands of houses were
being destroyed by the relentlesf Ger-
man bombers, even then an ex-Gover-
nor of my province, Sir John Anderson
as the Home Minister of England had
a provision put in—I think, at the in-
stance of some of the lawyer Members
of the British Houses of Parliament—
that the Advisory Board in its discre-
tion may allow a detenu to be repre-
sented by a lawyer. We appealed (Dr.
Kunzru and myself) to the Prime Mi-
nister that especially in India when there
is so much of illiteracy and ple are
not well-equipped and the mes of
the Advisory Board may not know the
language in which that man is talking,
it is far better that there should be a
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chance of that man being represented
by a lawyer; we appealed to Prime
Minister to do at least what was done
in England—Ileave it to the discretion
of the Advisory Board. Unfortunately
it was turned down. I do not know
what happened. But Dr. Katju as the
Home Minister did not"like it and that
was also turned down. Therefore, what
1 am saying is this. Forget all party
politics; forget all party proclivities; do
not think that any party can possibly
support acts of violence or sabotage.
Today it is a misfortune, it is a tragedy,
it is a deplorable accident that we are
discussing this Preventive Detention and
its working in the context of Khar

pur and Kalka. But our judgment should
not be deflected by these incidents. We
should appreciate the real crux of the
matter and find out whether this kind of
thing should be tolerated in India.

Justice Mahajan was trying my hon.
friend Shri Gopalan's case. In hi
judgment he observed that in no coun-
try in the world in normal times when
there is no war, or no insurrection have
Eot a legislation like this on the statute-

ook. Bt we in India have specialised
in this thing. I am appealing to Pandit
Pant: for Heaven’s sake, de-control
liberty. You have decontrolled S0
many things, decontrol liberty. You can
make an experiment. The  greatest
experiment is to have faith in your peo-
ple, to have faith in democracy. Be-
lieve in the alchemy of democracy; be-
lieve in public spirit; believe in that;
take some risks, it necessary.

Pandit Pant has pointed out that we
are only detaining progressively lesser
number of people. If that is so, that is
one ground for responding to my ap-
peal. The appeal 15, do not put any
more fetters and controls on human
diberty. After all, the real thing is to
build up a New India. Have a restric-
tion on our national life and correct
economic principles, absolutely eradi-
cate unemployment and starvation in
the country. But I do not want social
or economic justice at the cost of hu-
man freedom or individual liberty. We
do not want a totalitarian State to be
built up in India in any shape or form.

You know this Preventive Detention
Act came into operation only during
the First World War. Then, imme-
diately after the First World War was
over, all countries repealed their Preven-
tive Detention statutes. Unfortunately,
Hitler started it. Hitler started under
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a peculiar ym; he called it Pro-
tective Security Act. But that protec-
tive security also led to a protective
liquidation of human beings. You know
millions of people were sent to Belsen
and other concentration camps. The
Preventive Detention Act in Germany
helped the consolidation of a totali—
tarian State, and not thousands but
millions of people were liquidated by
the Gestapo.

Then came the Second World War,
and the Second World War became a
total war. Therefore you could not
possibly make any distinction between
civiian population and the armed
population. Therefore it was thought
that there must be complete mobilisation
complete concentration of all economic
and political forces operating, and so
the need was for preventive detention.
Therefore they had trus kind of statute.

But you know, six months after the
war the statute was repealed in
England and practically in all  other
countries except in the totalitarian
States.

Haven't you announced in the pre-
amble to the magnificent Constitution,
of which you are B:Jud. that want
to build up this Republican India on
the basis of social justice, economic
justice and political justice? Is preven-
tive detention compatible with the car-
dinal principles of jurisdiction in any
shape or form?

You talk of violence. Was there oo
violence when Mahatma Gandhi spon-
sored the anti-Rowlatt Act agitation ?
Was there no violence in Punjab, in
Amritsar? And ultimately governmental
violence took greater momentum. No
violence is more serious and more con-
demnable than governmental violence.
That great son of India raised his
voice against the Governmental vio-
lence of British imperialism when they
forced this kind of Rowlatt Act. And
the whole of India stood by him. Now,
I ask those in power; you call Gandhiji
Bapuji, will you cast his principles to
the winds; will you not say that he was
right and when we are in office and
power we will give effect to his prin-
ciples? Is it not the correct thing to
do?

You know, the Supreme Court in the
case of Dr. Bharadwaj in the Kashmir
movement has laid down, Justice
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Shastri's remarkable judgment was,
that out of ten grounds that are for-
mulated if one ground is vague, is not
precise, does not give correct informa-
tion of the precise ground of detention
to enable the detenu to exercise  his
fundamental right under article 22 of
the Constitution to make an effective
representation to the authorities, then
the whole detention is illegal. They
said that when it is left to the subjec-
tive satisfaction of an officer on ten
grounds, it is not for the judiciary to
pick and choose; if one ground is vague
and is not precise, then the whole
order is illegal. In the case of Mr.
Shibbanlal Saksena the Supreme Court
said that the whole detention is invalid
on account of one vague or illusory
ground. It was established before the
Advisory Board that Mr. Shibbanlal
Saksena, a Member of this House, was
charged with one particular offence or
greiud.icial act which could not be done
y him, and they withdrew it.  The
Supreme Court said it is not fair.
Thereafter the detaining authorities have
improved their methods, and I am
sorry to say that in some cases they
have formulated grounds which are not
founded on truth and which are manu-
factured for the purpose of complying
with the dicta of the Supreme Court
and to make it fool-proof.

Remember the very narrow possibility
of attack. It is not justiciable. It is
only when it is vague or irrelevant,
you can attack it. Therefore the point
of attack is very narrow, and you com-
pletely destroy it by allowing the exe-
cutive to have a catena of ;round.s like
this, “you did this, you adopted an
attitude of defiance in the hospital or
some other place and so on.”

The great socialist thinker and poli-
tical philosopher, Prof. Laski, has said:
the danger of democracy is this, that
men who have tasted power, even de-
mocratically, will not surrender power
without a conflict. I am sorry to say
that this Preventive Detention Act and
its continuance seem to support the
thesis of Laski.

Everybody has heard what one of the
greatest judges, Justice Holmes in
America, has said. He has said: Experi-
ence of mankind has shown that those
who control the State express their
wishes in law and sweep away the Op-
position.

30 MAY 1956

Working of Preventive Detention Act 10054

There is some force in what Shrimati
Renu Chakravartty said. It was said by
Rajaji, and some people may say it
today, that it is not meant to be used
against political parties. What is the
use of your saying that you will not use
it against political parties? Have you
not used it against political ies? In
Bombay when the political agitation was
on in connection with the States re-
organisation, have you not used it? 1
cannot give the details, because I ap-
peared yesterday before the Supreme
Court for the Maharashtrian detenus
and the matter is sub judice. But Justice
Miller and other American judges have
said that a law which subjugates the
liberty of a citizen to the control of the
executive government is nothing but
despotism. 1 charge that this law is a
lawless law. Dr. Katju asked: How can
a man like Mr. N. C. Chatterjee say
that a law is a “lawless law?" We said
it when Mahatma Gandhi condemned
the Rowlatt Act, when Subhas Chandra
Bose, our Netaji, was spirited away to
Mandalay under the Bengal Criminal
Law Amendment Act. We did it
when Lala Lajpat Rai and Ashwani
Kumar Dutt were spirited away under
Regulation III. And the same thing is
true here. Because, you don't give an
opportunity to the person, you infringe
the cardinal principle of civilised juris-
prudence audi alteram partem, because
a person cannot be and ought mnot to
be condemned without being heard.
Here you are condemning a man un-
heard, without giving him an oppor-
tunity of proving his innocence. That
is where it has gone wrong.

Just look at this. Under section 3
which relates to the power to make
orders detaining certain persons, what
are the grounds? “The Central Gov-
ernment or the State Government may
—if satisfied with respect to any persom
that with a view to preventing him from:
acting in any. manner prejudicial to (i)
the defence of India, the relations of
India with foreign , or the secu-
rity ot India, or (ii) the security of
the State or the maintenance of public
order, or (iii) the maintenance of sup-
plies and services essential to the com-
munity, it is necessary so to do, make
an order directing that such person be
detained.” In sub-section (2) it is said
that any of the following i -
namely district magistrates etc, if satis-
fied as provided in sub-clauses (ii) and
(iii) of clause (a) of section (1),
shall exercise the power conferred by
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the said sub-section. Therefore, power
has been given to the District Magis-
trates, to the Additional Magistrates
and the Commissioners of Police in
Bombay, Calcutta, Madras and Hydera-
bad, on the ground of the security of
the State, maintenance of public order
and maintenance of supplies and ser-
vices essential to the community, to
order detention.

Sir, you just scrutinise the latest chart
which the Home Ministry has supplied
to us. Not one black-marketeer has
been caught hold of under the Preven-
tive Detention Act.

Shri Bogawat _(Ahmed_nagar South):
There is. I can give you instances from
my own town.

Shri N. C. Chatterjee: My friend has
oot seen this statistical chart.

Shri 8. S. More: Shri Bogawat is a
supplement to the Home Minister.

Shri N. C. Chatterjee: Possibly, he
will issue a corrigendum. Let us look
at the chart as supplied to us, the statis-
tical information regarding the working
of the Preventive Detention Act during
the period from 31st December, 1955
to 31st March, 1956. There you will
find that so many people have been ap-
prehended and detained. But if you look
at column No. 4—number of cases in
which detention orders were made dur-
ing the period of Ist January, 1956 to
31st March, 1956 with a view to pre-
venting persons acting in any manner
prejudicial to maintenance of supplies
anu services essential to the community
—it is a big zero, a big ‘Nil'—it is a
Bagbazar Rasagulla. In all the 26 States
from Andhra to Vindhya Pradesh not
one man has been caught. With re-
ﬁrd to dacoity which is going on in

adhya Bbarat and other placts, you
have not at all rounded up or detained
one dacoit. With regard to persons
who created trouble—goondas are there
in Bombay who created trouble a few
months back—you have not caught hold
of anyone, under the Preventive Deten-
tion Act. You do h:mt use the Acthfor
the purpose for which it ought to have
been used. In this way you show that
you are not thorough, you are not coms
sistent and you do not take action where
it is needed. Deprecate violence in
any shape or form; at the same time,
wlso depreacte discriminatory use
violence on the part of the Government.
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Shri S. S. More: Mr. Speaker, Sir,
it is a very painful business for us to
discuss this matter every year and parti-
cularly when our own Government is
in power. Sir, what is the difference
between our colonial status and  the
status of freedom that we have achiev-
ed? When we were a colony of Great
Britain, we were supposed to be people
who were to be fleeced and punished
if we refused the periodical fleecing
imposed by the imperial power for its
own interest. But we were strongly
against that imperial exploitation. We
did our best, shirked no sacrifice to snap
the bonds of slavery so that we got
freedom.

And, what is freedom? Freedom is
the guarantee of fundamental rights to
every man and woman in this country.
Our Constitution, which promises in
the Preamble social justice, ecomomic
justice and political justice, has also
enumerated some fundamental rights.
Article 22 is however, circumscribed in
order to make room for an Act of this
sort.

What is the u.r of the Preven-
tive Detention The main purpose
of the Act is to 'pnsewe law and order.
Sir, ‘law and order’ is a State subject.
The States put into effect the Preven-
tive Detention Act and try to protect
the law and order and it is the business
of this House to see how far they have
acted properly, in consonance with the
spirit of article 22 and the fundamental
rights that are guaranteed to the people.

My painful experience has been,—
and I am not speaking from a partisan
point of view, but I am speaking as a
national citizen of India who is inte-
rested in strengthening the roots of
freedom—if you look to the history of
different countries, those who resort to
violence, those who resort to repression
for  the se of maintenance of law
and order me the first victims of
revolution brought about by suppres-
sion or by repression. The greatest archi-
tect of revolution was not Lenin. As
far as Russia is concerned it is Czar
who was responsible for creating
favourable conditions for the staging of
revolution. My submission is, if any
Government is forced to resort to, for
maintenance of law and order, measures
which are undemocratic, to measures
which smack of ‘dictatorialness’, then
we must come to the conclusion that
the ways of that Government are coming
to a close. Pandit Nehru himself has
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stated on many occasions, and parti-
cularly in 1936, that a Government
which is depending on force, a Govern-
ment which is depending on repression
for the purpose of maintenance of law
and order, has no right to exist. I
quite accept that.

Now, the statistical table that has
been supplied to us gives very revealing
information, and the time being short
1 will concentrate my remarks regard-
ing the conditions which are prevail-
ing in the Bombay State.

If we look to the figures, Sir, we find
—I am referring to Statement No. 1
supplied in the statistical tables—the
number of persons in detention on 30th
September, 1951, the total number for
the whole of India, was 132 and in
Bombay it was 34. Similarly, on 3uth
September, 1955 the total number for
all India was 123 and that for Bombay
was 39. On 31st December, 1955, the
all India figure was 131 and that for
Bombay was 31. But the number of
detention orders made between Ist
January, 1956 and 31st March, 1956
in the, whole of India was 279 and the
figure for Bombay is 117. My fears
are that the correct figures are not sup-
plied to us as far as Bombay State 15
concerned. Not only that, the figures of
persons who were detained subsequent
to March 31st, will also be revealing
figures, but, unfortunately, they have
not been supplied to us.

Now, what is the purpose for which
all these detention orders have been
issued, because the Maharashtrians
have been fighting for Samyukta Maha-
rashtra? It has been conceded by Pantii
and many other eminent leaders who
are in office, that Bombay physically
forms part of Maharashtra and  yer,
for reasons to which I need not refer
now they are refusing to give Bombay
to Maharashtra. Is it not our right, Sir,
to struggle for a piece of land, for an
important city which in our own right
belongs to us? But even such agitation
is supposed to be a sufficient ground
for the purpose of detaining persons.
One Member, Shri Raut, who happens
to be a Member of the Rajya Sabha,
was detained. What was the ground
given against him? I am referring to
page 10 of the statement where it is
said: “One Member of Rajya Sabha
incited people to resort to violence for
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achieving Samyukta Maharashtra.” Shri
Raut had to go to the High Court and
the High Court was pleased to go into
his case and order the release of Shri
Raut. Unfortunately, Mr. Speakei, in
this case you must take into account the
very peculiar position in which we
Maharashtrians are placed. Shri Morarji
Desai, for whom 1 have also some
feeling of friendliness, is the worst
enemy as far as the demand of Maha-
rashtrians is concerned. He is determin-
ed. He looks upon it as his life’s mis-
sion to deprive the Maharashtrians of
Bombay City, and in fulfilment of that
life's mission he is using the whole
Government apparatus to support his
own personal view. It is a very serious
allegation that I am making, but, all
the same, I make that allegation with
the sense of responsibility that I am
supposed to possess. Sir, I make a
special appeal to Panditji. Our worst
opponent is allowed to remain as the
Chief Minister of Bombay State. He is
using that power not for the purpose
of administering the law and jusiice
according to the well-known canons of
justice and fairplay. He has become
a partisan, the most rabid partisan
against the Maharashtrians’ claim to
Bombay and he is using that position
and the whole police for the purpose
of suppressing our legitimate demands.
Blood has flown on the streets of Bom-
bay. It is said that the Maharashtrians
were responsible for all the bloodshed
on the streets of Bombay. The wife of
the Speaker of the Bombay Legislative
Assembly and some eminent doctors
have come out with publications in
which they have given figures saying
that out of the Tg deaths on those
particular days, due to police firing,
there were many who were children be-
low three vears and there are aged peo-
ple who were not able to walk even
on the foot-paths of Bombay city. What
is this due to? A reign of terror has
been released. The Chief Minister of
Bombay is very determined in this mat-
ter. 1 do not say that he has issued
open orders to the police. But we
know the slavish mentality of the sub-
ordinates and the slavish mentality of
the police. They know that their Chief
Minister is having particular views, and
if they behave in a particular manner
in order to satisfy his particular views
and in order to comply with those
views, they think that they will be
doing the greatest service to their boss.
They think that they stand to get some
promotion and all that sort of thing.



10059 Motion Re

Now, I want to bring to your notice
and to the notice of the House that
immediately after these firings, medals
were distributed to the police for their
meritorious work during the period of
the riots. What is this? Is it not open
encouragement to—

Mr. Speaker: We are discussing pre-

wventive detention now.

Shri S. S. More: | am only submitting
that preventive detention is being utilis-
ed by the police to suit their own views.
They give preference to their own
views.

Mr. §
stances which are within the
matter of this debate.

t You may refer to in-
subject

Shri S. S. More: 1 accept your sugges-
tion. My submission is that we must
‘go to the root of the matter. Govern-
ment have been saying that there is a
tendency for violence on the part of the
people and by way of prevention they
are forced to keep such persons inside
jails, How is this violence generated? is
it initially from the people or does it
‘come as a reaction to the police vio-
lence, the violence on the part of the
executive? That is the question and that
is the point I am trying to impress on
this House.

So, my submission is that as far as
Bombay State is concerned, this pre-
ventive detention measure is being utilis-
ed not for the purpose of avoiding or
preventing any danger to the law and
order situation viewed in an impartial
manner, but it is being used by those
who are in office for pursuing their own
political views. There are views which
are against the claim of Maharashtra
to the city of Bombay. They are using
the whole Government machinery to
suit their own sectarian and individual
likes and dislikes. That is my submis-
sion. It is time for Pantji to view the
matter in a dispassionate manner. 1
do not want to suggest that he is not
viewing the matter in a dispassionate
manner, but we have expericnced the
mentality of the Britisher, namely, that
the man on the spot has always to be
defended; the man on the spot has al-
ways to be protected; the man on the
spot has always to be given preference
against claims or against grievances of
the people in general. As far as Maha-
rashtra is concerned the mass on the
spot happens to be the worst enemy of
Maharashtrians and he is out to s
press the legitimate demands of
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Maharashtrians. He happens to be the
man on the spot and in the interests
of the stability of Government he is
getting all the priorities, all the pre-
ferences and the greatest value as far
as his views are concerned. But we
who are the real sufferers are supposed
to be in the prisoner's dock with the
man on the spot who has suppressed
us, who is imposing the worst oppres-
sion on us as the prosecutor. He is not
only the prosecutor but the judge too
and that is our misfortune.

I need not go to other matters. The
Bombay case is the worst case, It is
for the Government of India to see
that no person, however eminently
qualified he may be to hold a particular
office, however respectable he may be,
is allowed to wuse the Government
machinery, the reputation of the Gov-
ernment of India and the popularity of
Pantji to serve his own purpose. I am
sorry to say that Bombay city which is
so solidly behind the Congress—

Mr. Speaker: 1 am afraid he is speak-
ing on what ought to be done on the
SRC report.

Shri S. S. More: When you suffer
from a deep ulcer, you do not always
care to look to the time when  you
should apply the ointment.

Shri C. C. Shah (Gohilwad-Sorath):
He thinks that any occasion is quite
good for making such malicious pro-
paganda.

Shri S§. S. More: Shri C. C. Shah
seems ‘to believe that the Maharash-
trians should not even have freedom to
speak out their grievances.

Shri C. C. Shah: I do not know if
such kind of talk will help the cause of
Maharashtra?

Shri 8. S. More: [ think Shri C. C.
Shah has a very exaggerated opinion
about himself. I can say nothing else.
My submission is that the Preventive
Detention Act deserves to be removed
from our statute-book. If we  want
to qualify ourselves for democracy, if
we want to make India safe for de-
mocracy, then, you cannot resort to op-
pression and you cannot rely on the
gun-trigger or the pistol-trigger for the
purpose of keeping the people down.
Shri C. C. Shah will care to read his-
tory. Obviously, he is more interested
in law-books. History will teach him
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that even dictators did not succeed in
keeping any section of the people down
cternally.

I shall conclude by making one obser-
vation. We have still great faith in the
leadership of Panditji. We may belong
to different political parties. But in spite
of differences with the present Govern-
ment, some of the leaders stand head
and shoulder over others and we look
to them for guidance and for guiding
this country. 1t is for them to see that
the scales are held even between one
party and another party. If they do not
do it, I fear that we will be entering
into another zone crisis. In 1947, we
had to suffer a crisis ot a communal
type but in 1957, we shall be entering
into a throe of crisis created by the
economic conditions, created by  the
political conditions, created by social
conditions and what happened at Kha-
ragpur and at Kalka and what is likely
to be repeated in spite of Shri C. C.
Shah in many other places will be ulcers
due to the ic cause to which I re-
ferred. Therefore, I would say that
Government should take courage in-
stead of relying on their police and
their batons and pistols and arms. They
should go to the people, try to find out
what are their grievances and have a
hearty talk with them. The people have
followed these leaders all through the
national struggle. Let the leaders go
to the people and find out what is wrong
with the people, what are their grievan-
ces, etc., instead of depending on the
bureucratic machinery. They should
wake personal efforts to remove those
grievances.

T am glad that Panditji and Pantji
and other leaders will be going to Bom-
bay. When they go to Bombay, ler
them try to contact the people. Let
them address the peogle directly with-
out being surrounded by police cordons
and interested parties who are trying
to build up a China wall between the
so-called leaders and the people at
jarge. 1 believe that the leaders will
rise to the occasion, take courage intc
their own hands and not look to the
party or sectional interests, and I hope
that they will do things which will
bring about peace, contentment and
tranquillity to this much-harassed coun-
ry.

Dr. S. N. Sinha (Saran East): How-
ever disgraceful it may be, however
loud or low we may raise or bring
down our voice, the fact remains that
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today we are discussing this Preventive
Detention Act under the hovering
shadows of a very bad type, a monstr-
ous type, of development taking place in
our country.

Incidents like those at Kharagpur
and Kalka are not stray cases. Many
of our friends have observed this
morning also that it is a chain action.
It has some real cause. May be, this.
is only forewarning of some more
violent explosions about to come from
the political underworld of our coun-
try. Mere condemnation of such inci-
dents is not enough. We have to find
out its chain and its real causes and
destroy them as quickly as possible.

In this connection, I do not look at
the culprits at the first moment, but at
this Preventive Detention Act which is.
before us. 1 find here, it has been
very mildly used in our country. Many
culprits have been left perhaps: I do
not know for what reason. I remember
a proverb which is applicable to this
Act also: “make thyself a sheep and
the wolf is ready.” Perhaps our Govern-
ment was afraid a little that there will
be public criticism if we apply this Act
harshly. May be for this reason, may
be for amother reason; but the fact
remains that it-has not been applied cor-
rectly in our country. The balance bas
been on the side of mildness. I am sur-
prised not at the severness, but at the
relaxation of this Act. From the state-
ments supplied to wus, it is clear that
there are only a very few cases dealt
with under this Act. A large number of
cases have not been dealt with.

It is common knowledge in our
country and perhaps we mneed not
refer to the great maphemalia of the
State apparatus to out what are the
real reasons behind these recent oc-
currences which are taking place in our
country, not in one place, but in several
places. The pattern is the same. If we
try to examine them, we will find that
they are not stray cases, they are not
spontaneous cases, but they are pre-
arranged ones and there is something
behind them which we have to find
out. It is high time that our Govern-
ment tried its apparatus to find out the
real reason because it is harming the
country a good deal. Who is getting
harmed today? The ordinary worker.
At Kalka, who got killed? The ordinary-
innocent worker got killed.  Also at
Kharagpur, who suffered? The worker
suffered. Poor innocent workers suffer.
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From whose hands do they suffer ? That
is what we have to find out.

In this case, if you ask me to sub-
stantiate my statement, [ will have to
varrate an incident which took place
only a few days ago. It was only a
coincidence, you may say, that it
should be at the eve of the Buddha-
Purnima day, on the 23rd of this
month, I was at Sarnath visiting the
temple of Mulgandhkuti-vihar. 1 was
looking at the fresco-painting of Anguli-
mal. You do not know the story
of Anguli-mal. I will refer to it later on.
There is a story in the Buddhist scrip-
tures that there was a person called
Anguli-Mal who used to cut the thumbs
of strangers to make a garland. He
needed 100 thumbs. It is a good paint-
ing there. At that time, somebody
came and asked me, “do you not re-
cognise me?" I said, “I recognise you."
We were together in the Hazaribagh
Central jail for a number of years and
he was our chief cook there. He was
a great murderer. He had committed
three or four murders. I asked him,
have you come to this temple to atone
for what you have done previously?”
He said, “no, no, 1 am doing m
work.,” 1 was surprised, and "
“party work here?’ He said, “not at
Sarnath, but at Mogalsarai I am doing
Communist Party work.,” I asked him,
“what is your work?” He said, “we are
organising engine drivers and other rail-
way technicians. We are learning from
them how to destroy the engines.” I
said, “what a monstrous thing it is!" T
was staggered at the replies that that
man gave me. I found out from the
details when I cross-examined him the
real truth of it. Everybody knows that
the Communist Party is on its death bed.
It has no chance to revive here in our
country at least. So, the last resort
that they have taken to is, they have
made alliance with hardboiled criminals
in order to make some disturbances
throughout the country here and there.
That is what 1 found out from him.
When I found it out, of course, it was
a great surprise to me that a party
which calls itself a political party should
make alliances with such criminals and
they learn techniques of sabotage. After-
wards I also visited a few unions,—I
know Mogalsarai very well—and also
some other places where I have worked
myself during the 1952 movement and
before. It was not very hard to find out
that in their garb of trade unionism—
the communists call it trade unionism
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—they really mean sabotage of the vital
resources of the country. My informant
at Sarnath was also an astrologer of the
same type as my hon. friend  Shri
S. S. More who just said that in 1957
a great day is coming. He also said
“a great day will come in 1957 when
we will sabotage all these railways—
they are a nuisance to us, they hustle
and bustle, what for are they—and we
will capture power.” That is the plan
to capture power. Whether this is the
way, it is quite a different thing. But,
the communist mind does not work in
the same way as a normal mind works.
It alwas works abnormally.

[MR. DEPUTY-SPEAKER in the Chair]

Whatever comes to their mind, it will
be very hard for this House to realise.

Then, Shri S. S. More said about
Bombay. We are very sorry about this.
I for one am always sorry when some-
body is put in detention, no doubt. Be-
cause, 1 have myself been in detention:
for a number of years in the Hazari-
bagh Central jail.

An Hon. Member: For what offences?

Dr. S. N. Sinha: Working for the
freedom of the country. Before our
country was free: not now. During the
British days. I know what detention
means, I detest it. But, I detest more
when a culprit is left at large to hover
in society and do harm to innocent

le. Of course, it is more criminal

to leave him than to put him under
detention. If you call it criminal and
unlawful, it is more lawful to keep these
persons in jail. There is no wuse of
condemning the mob. for what is hap-
pening here and there, in Kalka or
Kharagpur. Our labourers, our ordinary
people are very good people. It is hard
to find anywhere better people than
our ordinary workers. You have heard
the details and you have read the pap-
pers. There are many inaccuracies in
the press also. Because, the  press
people also do not know. When there
is a police firing and someone is killed,
they think it must be the folly of the
lice. They rush to that conclusion.
g%eir headlines are also wrong. They
say the masses of strikers have taken
the law into their own hands.  That
is mot correct. The more correct thing
is, as subsequently it has been publish-
ed in a section of the press m our
country, that there were agitators froms
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Calcutta who came to Kharagpur and
have managed all this ugly show there.
The worker, the engine driver and others
‘who were on duty were forcibly taken
away from the engine and then some-
body else it was who had accelerated
the engine and got down and Jet the
engine go which did harm to 60 or 70
persons there. It was not the work of
any railway worker. It was the work
of the agitator. And such agitators are
today roaming about here in the whole
country and working for the Commu-
aist Party, of course, as our friend
there at Moghalsarai railway loco
workshop. In this House also we find
justification for such work. Of course,
if you plead for the workers and if you
are working in their interests, you
should not behave like Anguli-Mal. A
moment ago I told you about the paint-
ing of Anguli-mal I was looking at
Sarpath. His aim was to get the thumbs
of a hundred persons to make a gar-
land. Ninety-nine had ected
and one remained. At that time he
thought: “why not cut the finger of
my mother and make the garland?"
Buddha comes at that time to save the
situation—that is the story. The present
Anguli-Mals, the fellows belonging to
the Communist group are more fero-
cious than the Anguli-Mals of the Bud-
dhist time. They are not satisfied with
thumbs. They must have thousands and
thousands of heads as garlands. And
what for? In order to dethrone our
Government, in order to fight the Gov-
ernment, and they think the sadhana
will be complete only after having so
many deaths in the whole country.
That is chaos, that is anarchy, and it is
an organised and premeditated murder
which is going on in the country.

A moment ago I said about that
person whom I met at Sarnath who is
a hard-boiled criminal and who is
working for the Communist Party.
‘What the goondas of our country lack
today are two things: one is the ideo-
logy of violence and raising it to a
higher level, and the other in proper
organisation. These two things have
been provided by the Communist group
of our country to the goondas of India.
I am surprised at the working of the
Criminal  Investigation Department
They have not found out the truth.
Wherever there is trouble, let it be
‘Bombay, Kharagpur, Calcutta or any-
where, it they go into the details they
will find a sure hand of some member
of the Communist group. There is no
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doubt about it. Even when they find
it they think these people are  very
innocent, because they talk, they justify
about the worker's demands etc., but
the very statements which have been
made yesterday and today on the floor
of the House I resent, and I resent,
because it will mean more mu:de_rs_m
our country, when you are justifying
murderous action.

1 have the highest regard for our
workers and sympathy for their de-
mands. No doubt about it. But I have
no regard for the man who provokes
them, who tells them: “If you do not
get your demands, take the law into
your own hands and kill so many peo-
ple.”

In this connection I find there are
some inaccuracies in this report which
I regret I will have to point out, because
here attention is not focussed only on
the group which is doing this harm to
the whole country. 1 find in  this
statement showing the pumber of de-
tenus, in the first place they have got
the PSP. Ido not believe that a
single member of the P.S.P. ever in
India has believed in violence, neither
the INTUC, neither the Congress. The
talk was today of Kalka. There is Com-
munist infiltration. They take whichever
garb suits them best. Sometimes they
take the red colour, yellow colour,
black colour, whatever suits them best.
They come also to the Congress. Some
agents provacateurs, that is the right
name for them, infiltrate into many such
organisations. They infiltrate also into
the INTUC. What business has the
Government to put the name of  the
INTUC, P. S. P. and others here. I
resent this. It should be removed, be-
cause it removes you further from the
truth.

Shri M. S. Guropadaswamy (My-
sore); They have put the P.S.P. there.

Dr. S. N. Sinha: They have taken the
garb. May be former Communists, may
be agents provacaleurs.

Mr. Deputy-Speaker: I would request
the hon. Member not to indulge in this
private conversation.

Dr. S. N. Sinha: In our country we
have many parties g.:liudms If't;-ty Con-
gress Party. The gress is
working in the unions also, and  we
have a clear aim. Our aim is to work
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for the betterment of the workers and
to maintain the unity of the country.

An Hon. Member: Should be.

Dr. S. N. Sinha: The hon. Member
said “should be.” He resents it, but it
i5 a fact that we are working to achieve
that aim and that goal, but if any or-

anised violence is going on, it comes
rom the Communist group and that is
endangering exactly these two things.

Formerly their technique was diffe-
rent, but today you see, as a dying man,
they take resort to anything in
world, whatever comes. Today, that
party is dying out; it bas already faded
out no doubt, and when it has no other
resort, it makes an alliance with goon-
das, with other such elements, and
when we arrest them under the Pre-
ventive Detention Act, they say “‘you
are murdering democracy.” We  are
not murdering democracy, but we are
saving it. In the interests of the free-
dom of the country, of the unity of the
country, it is necessary today to apply
this Act. Detention, as 1 told you, I
do not like, but to leave such people
astray, to leave them to harm the peo-
ple is more harmful to the country, and
from that point of view.... -

Shri S. S. More: What happens when
the High Court releases these people?

Dr. S. N. Sinha: The High Court
judges and others perhaps do not know
the real technmique of the Communist
Party today. That is the difficulty, and
that is my complaint, because on paper
there are so many ways of evading
crimes. We know it and Shri More
also knows it as he has remained under-
ground. This under organisation
as it is working today is of that type
which will not come into the clutches
of the law, which tries to avoid it. The
culprit whom I mentioned in the n-
stance at Kharagpur came from Cal-
cutta. Of course, nohody could catch
him. Nobody knows today that it was
Communist-inspired. Investigation should
be made; that man should found out
and it should also be found out how it
was engineered. It is necessary today
that such things are found out in every
part of the country, because unless we
destroy it today it may create havoc. It
may bring in our country greater havoc
than natural calamities and catastrophies.

So this unity of India is our aim,
and we have only two criteria by which
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to judge this Preventive Detention Act,
namely, whether it is maintaining the
unity of India and whether it is for the
good and for the happiness of the larger
population. As I told you, a country-
wide conspiracy is going on. Shri More
also mentioned about Bombay, about
many otker things, about Morarji Desai
and others, My complaint against
Morarji Desai is that he did oot use
this instrument properly. The magnitude
of crime was such that he should have
put at least 2,000 people in jail, and
especially those belonging to the Com-
munist Party.

Shri S. S. More: I would recom-
mend that he should be appointed the
Chief Minister of Bombay.

Dr. §. N. Sinha: Then there would
:ot have been any disturbance in Bom-
ay.

Mr. Deputy-Speaker: Let those in
authtonry appoint those whom they
‘want.

Sh:i S. 8. More: So, | am recom-
mending.

. Mr. Deputy-Speaker: Our discussion
is restricted to the subject that is before
us.

_Dr. 8. N. Sinha: Before I finish, in
disturbances 1 do not want to lose my
time in the House. I am myself going
out tomorrow or the day after to unions
and other places to see that the Com-
munist group is exposed, brought to
book, put under detention. ot

About Bombay I should not forget
to say one thing, that it is not the Maha-
rashtrian element which did all ugly
things as it is wrongly said. There were
mainly Communist elements which
created troubles, which lured others.
So far as the disturbances in Bombay
are concerned, the Communmists took
the lead, they supplied the technicians
and therefore it is that it took a very
Wrong course.

2 PM.

So, looking at the country as a whole,
we find today that we have to  stop
these disturbances in the interests of
the masses of our people. For  that
reason, I think that the Preventive
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[Dr. S. N. Sinha]
Detention Act, at it works today in the
<ountry, is justified and is necessary.

Shri Raghubir Sahai: 1 feel very
grateful to the Home Minister for
having placed this valuable information
at our disposal. Since yesterday, we
have listened to some of the impassion-
ed speeches made by hon. Members of
the Opposition, especially Shri N. C
Chatterjee and Shrimati Renu Chakra
vartty. 1 submit that many of their
remarks were beside the point and
quite irrelevant; because from the
motion that has been moved, I under-
stand that we are only concerned with
the consideration of the statistical in-
formation that has been placed before
us and not with a theoretical discussion
of many points of principle, which
would have been relevant only if this
Act was going to expire and there was
a motion for consideration whether it
should be extended or not.

Before, 1 develop my arguments, I
would like to quote a few important
figures from the statistical information.
We find from this that the number of
persons detained on 30th September,
1954 was 132, and the number who
were detained from 1st October, 1954 to
30th September, 1955 was 307. They
were divided under the following heads:
For violent activities 106, for goonda-
ism 41, for communal activities 111,
for espionage 5, for criminal activities
8, and for the harbouring of dacoits
366. As for the releases that took place
during this time, including the cases of
those who were under detention on
30th September, 1954, we find that by
the State Governments suo motu 95
persons were released, the advisory
boards 137 were released, and by the
High Courts and the Supreme Court as
many as seven persons were released.

From these figures,” we find that the
advisory boards have been functioning
in a very effective manner, and not in
a farcical manner, as was characterised
by Shri N. C. Chatterjee. We find also
that the States Governments took care
to see whether the orders under the
Preventive Detention Act passed by the
district authorities were proper or not,
and they exercised their discretion in
the proper manner. :

We also find that the High Courts

and the Supreme Court, whenever such -

matters were bm&h: to their notice,
took care to sift material on the
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basis of which those perso
ordered to be detained. e e

Again, we find that the total number
of detentions on 30th September 1955
was 124. Another figure that I would
like to quote in this connection is that
on 31st December, 1955, the number
of persons detained was 131. So, it
18 quite clear that within the last
quarter of the year 1955, only as many
:isb seven persons were put under deten-

n.

From the third list that has been sup-
lied to us, we find that the total num-

r of persons under detention on 31st
March 1956 was about 195. They are
divided under the following headings :
Number of persons detained for acti-
vities prejudicial to the defence of India
11, for activities prejudicial to the secu-
rity of State or the maintenance of pub-
lic order 183, and for activities pre-
]t:‘t:l:clml to the maintenance of supplies
elc, 1.

.As was explained by the Home Mi-
nister yesterday, it is not all the States
where the provisions of this Act have
been used. Out of 26 States, 16 States
are free from this contagion. For the be-
nefit of the Members of the House, I
would like to mention their names,
which are as follows : Andhra, Assam,
Madras, Punjab, Uttar Pradesh, Mysore,
PEPSU, Saurashtra, Travancore-Cochin
Ajmer, Bhopal, Coorg, Himachal Pra-
desh, Kutch, Manipur, Vindhya Pra-
desh. So, as many as 16 States had not
one single detenu on 31st March, 1956.

Shri V. P, Nayar (Chirayinkil): But
there is another g:pect( also. )

Shri Raghubir Sahai: It is only in
ten States, namely Bihar, Bombay, Ma-
dhya Pradesh, Orissa, West Bengal, Hy-
derabad, Madhya Bharat, Delhi, Tri
and Rajasthan, where a total of 195 de-
tenus exist.

Shri V. G. Deshpande (Guna): They
are all political elements.

Shri Raghubir Sahai: Let me deve.
lop my argument. The hon. Member
can have, his say later on.

From all these figures, we find that
Government, in every particular case,
have exercised the greatest amount of
restraint, and it was with very great
care that an order under the Preventive
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Detention Act was Enssed. Some of us
honestly feel that Government should
have ‘made a liberal use of the ers
under this Act. I quite admit that the
powers under this Act are not normal
powers; they are abnormal. To a cer-
1ain extent, we can say they are sweep-
ing powers. But do the Opposition lead-
ers, when they are talking here and con-
demning the provisions of this Act, feel
that they are living on the moon or they
are living on the surface of this earth?
Are they prepared to take a realistic
view of things, or do they want to talk
in the air? We are a democracy, but we
are an infant democracy, and in an in-
fant democracy, we meet with a num-
ber of difficulties. What we have to see
here is whether the provisions of this
Act have been unjustly used. From the
learned speeches that I have listened to
yesterday and today, I do not find that
any casc has been made out by those
hon. Members that the provisions of this
Act have been unjustly used.

We find that every party has been
touched. It is not only the Communist
Party members who were put under
detention. It was not only the
ple who were put under detention, but
there were people belonging to 50
many other ties also who were put
under detention. I find that even the
Congress Party members were put un-
der detention. Well, I do not plead for
them. I do not want to mimmise the
actions of those Congressmen who took
it into their heads to preach violence
or take to violent methods; they should
<certainly have been  brought to book
under that Preventive Detention Act.
The figures supplied show that every
party was touched, whenever it tried
1o act against public interest. So, this
Act was not a party measure, nor was
it a measure meant to crush certain
political parties. Under our Constitu-
tion, every political party has a right
to exist. But certainly every political
party must act within certain limita-
tions. But because they have got the
right, it does not mean that they can
preach violence. The Kharagpur and
Kalka incidents must set our minds
athinking. These are really abnormal
powers; we have only to see that the
abnormal powers are not abused.

My hon. friend Shri S. S. More, who
is not here, is always in the habit of
quoting past records from Legislative
Assemblies or what Mahatma Gandhi
said or what Pandit Motilal Nehru
said. I remember that 45 years ago,
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Shri Gokhale, the moderate leader of
Maharashtra, was speaking in the Cen-
tral Assembly. He appealed to the
Government in these terms: it is very
good for the Government to possess a
lion's power, but it is certainly not
wise for any Government to use those-
powers like a lion. I think those
observations also hold good in the
year 1956. We should see from that
standpoint whether the vast powers
possessed by the Government under the
Preventive Detention Act have been
used like a tyrant. They have not
been so used. On the other hand, we
feel that if proper action had been
taken in Maharashtra and in Orissa
be times, perhaps those sinister develop-
ments would not have taken place.

With very great respect, and with the
fullest sense of responsibility, I submit
that I am not satisfied with the activi-
ties of our vigilance and CID depart-
ments. What are they doing? What
have they been doing? When the
Kharagpur and Kalka incidents took
place, what were they doing? Were they
dozing ? Or were they taking a pill of
opium? They should have been alert.

hey should have known how things
were devoloping, how trade unions and
so many other bodies had been work-
ing. What have they been doing be-
fore such  incidents take place.
When disasters have happened of course
certain  action has to be taken
We are really sorry that firing should
have been resorted to, that people, inno-
cent or otherwise, should have been kil-
led or should have been injured. But if
these  agencies—I mean the vigilance
department and the CID—had  been
vigilant enough, if they had performed
their duty honestly, perhaps these inci-
dents would have been avoided.

So I feel that from all the informa-
tion that has been placed before us and
from the way in which the Act has been
used, we are satisfied that the Govern-
ment of India as well as the State Gov-
ernments have acted with a great sense
of responsibility. We ought to  feel
grateful to the Government; we ought
to congratulate the Government on
having acted in with restraint, and not
in an indiscreet manner. Instead of
paying that tribute, instead of paying
that compliment, all sorts of insinua-
tions are being made that political
parties are being crushed and  trade
unions are being crushed. I submit all
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Shri Kamath: (Hoshangabad): Mr.
Deputy-Speaker, yesterday, when  my
hon. {riend, Shrimati I{enu Chakra-
vartty was speaking, 1 watched the be-
haviour of my hon. friends opposite
and I felt sad, and fear clutched at
my heart for the future of democracy
in our country. I wondered whether
those hon. colleagues of mine who were
sanctimoniously preaching against vio-
lence in and outside the House were
themselves not guilty of a growing in-
tolerance which was outwardly mani-
fested in that misbehaviour yesterday.

It was as well that the Home Minis-
ter counselled them to better ways.
Such intolerance should be curbed. I
am constrained to say that unless this
growing intolerance is curbed, the res-
ponsibility for violence in our coun-
try—God forbid that violence  should
break out—would rest squarely on the
shoulders of my friends opposite and
not on this side of the House. Let
them take heed before it is too late.
This intolerance is a great danger to
the future of democracy in this coun
try.

This law of preventive detention
flows from that curiously anomalous
article of the Constitution, article 22,
which is a blot on our escutcheon, be-
cause that article confers on every In-
dian citizen the right, the fundamental
right, of being detained without trial.
It is a very sad anomally. You are
aware that in the Constituent Assembly
some of us tried to get this incorporat-
ed in some other part of the Constitu-
tion, in the emergency provisions, but
there it is and it remains today in the
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chapter on Fundamental Rights as if
detention also is one of the fundamental
rights conferred on an Indian citizen.

The Government headed the
Prime Minister is never tired of quot-
ing British precedents, the Common-
wealth precedents and saying that we
are honourably associated with  the
Commonwealth, The Prime Minister
always says that there is no handicap
in it but it has always been a source
of advantage to us. I am sorry the
Home Minister is not here now, but
I hope the Law Minister will look after
his portfolio for the present. May I
point out that as late as last vear, in
May 1955, when the famous Burgess-
McLean case came up before the House
of Commons and a suggestion was made
by some Members of the House of Com-
mons to the Prime Minister, Sir
Anthony Eden, that he might resort to
?ecial security powers in view of these

evelopments, the Prime Minister of

Britain made this very heartening
speech in that House? I will quote the
relevant extract: ~

“He asked: “Would the House
agree that the law should allow
any British subject to be detained
on suspicion, when there was no
*evidence on which he could be
charged? Would the House  be
willing that men and women should
be held indefinitely by the police
while evidence was collected
against them? Must we abandon
the centuries old principle of British
justice that a man is presumed
innocent until he is ved other-
wise? Are we to make exceptions
to the principle for a political
offence?”

He went on to say something strik-
ing. Sir Anthony Eden is a Tory of the
bluest dye. He said—

“T would never be willing to be
the Prime Minister of a government
which asked those powers of this
House."”

Sir Anthony Eden is a Tory of the
deepest dye, the bluest dye. Mr.
Churchill himself in his war memoirs,
fifth volume, has published the corres-
pondence that went on between  him
and the members of the cabinet and
the King which shows how anxious he
was to terminate Regulation 18B dur-
ing the war, as early as 1943, We
all know that so far as Britain was
concerned, the Regulation terminated
at the close of European war even
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though the war in the Pacific against
Japan was on. Ours is the only coun-
try in the whole of the wide world—I
am not taking into consideration the
totalitarian countries—where the Con-
stitution provides for preventive deten-
tion. The highlights of the Preamble
of our Constitution are equality, liberty,
fraternity and justice. 1 do not want to
take into consideration at this moment
what is going on in the totalitarian
countries. But I say that ours is the
only country among the democratic
countries of the wide world today where
the Constitution provides for preventive
detention in peace-time, not in  war-
time, because there is no emergency
now and there is no proclamation any-
where except in Travancore-Cochin.

Shri Kamath: It is some sort of a
likkara—Reserved—Sch. Castes): But
there is no emergency there.

Shri Kamath: It is some sort of a
proclamation. There is no other coun-
try in the whole world where in peace-
time a law has been put on the statute-
book like this, This is a blot on the
Constitution, and the sooner it is done
away with, the better for India's fair
name in the democratic world.

L]
My hon. colleague referred to  the
use that has been made of this Act by
the Government and how it has been
used against political opponents. I do
pot want to traverse that ground as it
has been done by my other friends. I
would only suggest that so far as Maha-
rashtra is concerned, where the fore-
fathers, the ancestors of the  Home
Minister lived and flourished perhaps
two centuries ago, the Preventive De-
tention Act is more accurately, really
and truly, the Pant-Desai Act,—not
Preventive Detention Act but Pant-
Desai Act. Pandit Pant here and the
Chief Minister Desai of Bombay have
formed in collusion, a  conspiracy
against Maharashtra. ...

Shri B. S. Marthy (Eluru): Is it
Kamath combination?

Shri Kamath: There is a third person
also, Murthy Garu.

Mr. Deputy-Speaker: Not so many
combinations.

Shri Kamath: Yesterday when I
listened to the Home Minister, it was
a reluctant advocacy for the con-
timiance of this Act, but it was an
eloquent plea for the acceptance of my
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amendment No. 3. He has himself ad-
mitted that the number has been dwind-
ling year year, and there is virtually
no reason for continuing the Act when
so few people are in detention. If one
has to resort to this kind of law, I
would emphasise that it is only putting
a premium on the inefficiency of the
police or inefficiency of your law and
order machinery and apparatus, because
they cannot find evidence, because they
cannot find proof, because they are
inefficient, and by this method they
want to clap people behind the bars.
Because of the inefficiency of  your
police machinery, law and order machi-
nery, you have taken recourse to this
law time and again.

1 would next come to the other aspect
of the matter, which was referred to
by Sardar Patel in the Provisional
Parliament, and later on reiterated by
his successor, Shri Rajagopalachar.
After Rajagopalachari came Dr. Katju
and after him Pandit Pant now, who
is fourth in the line of Home Ministers.
May I remind him of what his two
predecessors, Sardar Patel and Rajaji
stated in this House. I remember that
Sardar Patel said that he had cried for
days, spent sleepless night and  shed
tears. ...

Acharya (Bhagalpur cum
Purnea): Tears he never shed.

Shri Kamath:. .. .before he came to
the House to pilot the first Bill of this
kind.

Acharya Kripalani:
others to shed.

Shri Kamath: He gave an assurance
to the House, and that was reiterated
by Rajaji, that this law would as far
as possible be a dead letter and would
not be used against political opponents.

He allowed

Today, Shri Chatierjee has shown
that it is not used against anti-social
offenders or anti-social criminals, I
would not use the word ‘criminal’; it
means a convicted in a crimi-
nal court. From the data that has been
supplied to the Members, it is seen
that the members belonging to various
parties—ninety per cent, opposition
parties—have been rounded up under
this Act and detained without trial.
Various High Courts and the Supreme
Court have passed strictures that the
grounds given were inadequate and that
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the detention was unjustified. Ultimate-
1y, Government had to release them.
May 1 appeal to the Government to do
this? If it is not prepared to repeal this
Act today—it could be done; the situa-
tion in the country is peaceful and
Kharagpur and Kalka should not distort
our judgment. ...

Shri B. S. Murthy: They are eye-
Openers.

Shri Kamath: But you shut vyour
eyes, | say, at the same time. What
happened in Kalka? Whatever ha
ed, happened in broad daylight, and
the police was there. The police can

rosecute them. What is the use of
invoking this detention law in  these
cases, unless the police is absolutely in-
efficient, good for nothing and useless.
Then of course you can have it. In
Kharagpur and Kalka, the police could
perhaps produce eye witnesses. If
there is something, let them be prose-
culed.

Acharya Kripalani: Instead of being
prosecuted, they were shot down.

Shri Kamath: Those that have sur-
vived the shooting (Interruptions). 1f
the Government is not prepared to
accept this suggestion and repeal this
unnecessary law in 1956, may I appeal
to the Government to see that they do
at least some thing which will be pra-
yaschita for the crime which they are
perpetrataing in the country. That pra-
Yaschita will take one or two forms.

Mr. Depnty-&apuler. Prayaschira is
;]es(; to be laid down by the hon. Mem-
r

Sljrl Kamath: I will make bold to
lay it down and it is up to the Govern-
ment to accept it.

Shrt Sadhan Gupta: He is a Brahmin.

Shrl Kamath: Wherever they have
taken recourse to this law and detained
people without trial, let them see to it
that these detenus are not treated
mere criminals in jails. Let them get
a decent allowance; let their families
get some allowance. This is the least
that the Government should do. In
_21%42 there was the British Government.

e war was raging. Congressmen were
crying themse]vg;nghoam from the
house tops. (Interruptions.) Those who
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were outside, I mean many were inside
the jails, -and so they could not cry
themselves hoarse from the housetops.

Shri B. S. Murthy: Where were you?

Shri Kamath: [ was inside.  They
were crying themselves hoarse against
the enforcement of the Defence of India
rules. Many leaders were detained in
Ahmednagar. I do not know whether
our leader, Acharya Kripalani was in
Ahmednagar. The detained leaders
were given very handsome allowances.
Their families were given allowances.
I remember that Shri Sarat Chandra
Bose was detained somewhere in the
South, and the British Government al-
lowed a thousand rupees per month to
his  family. Equally handsome al-
lowances were given in the other cases
also. Here nothing is being done. The
local poiice officer has got some
grouse against a fellow. There was
such a case from Travancore-Cochin
and T think Shri Gopalan will throw
more Iighl on that. Such people are de-
tained by the police officers and their
families have to starve.

Above all things, I will appeal ror
an act of faith. If the Government has
got full faith in democracy, in the peo-
ple, in the eternal principles of justice,
equality and liberty proclaimed in the
Preamble to the nstitution I  will
appeal to them to do this. Let them
today pass orders, before we conclude
the session, releasing all detenues. Let
them advise the State Governments to
release the detenus in their jurisdiction.
Let them then see the psychological
effect of this action. Let the Govern-
ment appeal to the country in the name
of democracy and say that the co-opera-
tion of everybody is necessary. Let
that be an atonement for the sin
committed so far. Let them do that
before it is too late.

Ten years have passed since we be-
came independent. Have you such
a lawless law in any democratic coun-
try? Let this be repealed today. De-
tenus in their hundreds, may be thou-
sands, will in future be allowed to rot
in jails. Their families are left to starve
outside. But Nemesis will not be far
behind. Inspite of our protests in the
Constituent Assembly, Government in-
cluded this article 22—obnoxious, curi-
ous, anomalous article, in the chapter
on Fundamental Rights. It is one of
the Fundamental Rights to be detained
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without trial in this Congress regime.
These very Congressmen called
British all sorts of names. 1 do not
want to repeat those names. But they
are themseives enacting such laws. The
Prime Minister himself, in his Faizpur
address, as Congress President carried
on a tirade against all these lawless
laws; his tirade was even against the
Criminal Procedure (Amendment) Act
and all such acts. But, today the Prime
Minister is the presiding deity of the
Government w'uch enacts lawless laws,
and detains innocent women and child-
ren without trial. Such democracy is a
farce; it is a mockery; it is abject folly
and stupidity. It should come to an end
and I hope this House, without any
hesitation, will vote for the repeal of
this law.

Shri Tek Chand (Ambala-Simla): As
a person who lives by law, 1 want that
the law should be enthroned in the seat
of justice and I want that there should
be the rule of law established in this
land; and I tonceive that the rule of
law means: suspicion however strong,
is no substitute for proof. I also realise
that the fundamental principle underly-
ing the rule of law is audi alteram
partem. 1 believe in these principles
and T believe that they are anchor-
sheets of democracy. But when I have
paid homage to the principle of law
and to the re-establishment of justice
in her throne, I also feel that there are
elements that quell and stifle the voice
of 1aw, and choke justice out of exis-
tence. There are anti-social elements in
the country which are imperilling the
welfare of the State.

The question then arises. In  this
competition between the theory and
practice, are we to pay blind homage
to the abstract principles, to the theory
or have we got to take into account
ugly facts staring us in the face? I
feel that the extension of this Act is
a painful necessity. I feel that there
are circumstances and forces and cer-
tain bodies in this infant welfare State
of ours which are anti-social and which
imperil the State's stability. And ‘there-
fore, much as I deplore the existence
of such an Act on the statute book,
much as I deprecate that there should
be such a law, 1 feel that those who
are responsible for the retention of such
a law on the statute book are the per-
sons engaged in subversive and anti-
social activities rather than those who
are called upon to administer it.
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1 turned casually to this tabulated
statement which has been circulated to
hon. Members and on the very first
page, I find that the grounds of deten-
tion in the case of five persons were
espionage. | go further down in  the
list and I see quite a number of cases
of espionage. I ask my hon. Com-
munist friends, who do not see eye to
eye with me, if such a thing had hap-
pened in the land from which they
receive their divine inspiration, would
they have been clapped behind bars?
Would there have been Preventive De-
tention? They would have been liqui-
dated. They would have gone the way
of Beria. They would have gone the
way of Beria's colleagues as  was re-
flected in the morning’s report. That is
what would have happened. Compare
the lot of spies in any other country.
That in a welfare State there should
be spies is ]l::xinlul enough, but in a
country which does not pay homage to
the democratic principles, there the lot
of a spy is much harder than the lot of
a second class prisoner in India.

The question, therefore, is that this
Act should be retained on the statute-
book, but its application should be
after a good deal of circumspection,
after a good deal of scrutiny.

1 notice, Sir, that some of its objec-
tionable features were pruned on
revious occasion. The Advisory Board
15 today manned by three persons one
of whom is to be a High Court Judge.
Certain opportunities are available to
the detenus to substantiate proof as far
as he can. Therefore, to say that he
is totally unheard or his point of view
is not examined is travesty of truth,
though I must concede I feel that a
trial is a lot better than the provisions
of this Act despite the fact that its
rigours had been substantially mitiga-
ed on the previous occasion when it
came up for certain amendments. There
is also the procedure of the Advisory
Board.

Sir, 1 heard with rapt attention the
last speaker. He said this is the first
country and, if I heard him correctly,
the only democratic country where
there is such a provision.

Shri Kamath: In peace time.
Shri Tek Chand: Yes, during peace

time. May I, Sir, take this opportunity
of dispelling his ignorance? In the
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United States of America, in 1950,—I
do expect that my friend will bear
with me that there was no war in 1950
—passed the Internal Security Act and
it contains provisions similar to our
Act. It was intended to check the
activities of spies and saboteurs. No
doubt, in England we had the Defence
of the Realm Act of 1914—I concede
it was in war-time—Regulation 14(b)
of the Defence of the Realm Act and
Regulation 18(b) of the Emergency
Powers Act of 1939. These two sta-
tutes, I concede, were war time mea-
sures. But may I make a present to
my hon. friend, who prece me, of
another statute, the statute called the
Emergency Powers Act of 19207 There
was no war in England in 1920. By
that Act an authority was given to the
Crown to declare a state of emergency
and to issue regulations by Orders-in-
Council during the period during which
the emergency continued. This was not
a war measure.

Shri Kamath: I said, war or emer-
gency.

Shri Tek Chand: This is a statute
which either adorns or is a blemish still
on the s'atute-book of the United
Kingdom. Therefore, et us not labour
under that misapprehension.

Shri Sadhan Gupta: But were preven-
five detention orders issued under
that Act?

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): You are {ourself again starting
trouble. We arc keeping quiet.

Shri Tek Chand: I can take care of
these. 1 am not troubled by interrup-
tions and they are welcome to do so,
so long as they will be patient enough
to hear the retort.

Sir, Orders-in-Council were passed.
This fact was debated in the two well-
known cases—Halliday's case and, 1
believe, Greens case against Andrew—
and, painful as it was, it was accepted
that it was in the circumstances of the
case an imperative necessity. Create
that atmosphere in this couniry, do not
imperil the stability of this country, this
Act will then remain on the statute-
book as a dead letter.

From the speech made by the hon.
Home Minister, I notice  that resort
to this measure was on very few occa-
sions. So long as adjudication of
justice, administration of law, is left to
human beings, there always have been
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errors here and thére. It may be that
the information is wrong. It may be
that on a few occasions a man who
ought not to have been detained, hap-
pens to be behind the bars and a man
who ought to have been detained has
not been detained. Bur that is true in
the best of systems the world over, and
for the simple reason that human in-
genuity has not attained perfection.
Even where it is a long drawn out
trial, where the litigating parties have

the services of the most talented advo- ~
cates, in courts presided over by a
judiciary which has experience and is
impartial, errors are bound to occur.

But the question that we are debating
this afternoon is, in the circumstances.
or in the atmosphere prevaili in
this country, will retention of this
Act subserve the interests of justice,
subserve the interests of law and order,
or will it be counter to those interests.
My feelings, as I have expressed in the
matter, are that the retention of the
statute is very necessary. Its applica-
cation to the cases should be after a
good deal of circumspection and scru-
tiny, Talking of United Kingdom—
England—a mature country, tempera-
men‘ally not excitable where the blood
is cool, they have a certain amount of
sangfroid, there the occasions of clashes
are few and far between. Anybody who
has been to England would say that
the one great thing that he noticed is
the Sunday afternoon meetings in the
Hyde Park. Within hailing distance
there are groups of people expressing
contradictory views, sometimes in a
manner which is seemingly violert, but
without disturbing the peace. They have _
tolerance. They can hear others’ point
of view, howsoever unacceptable it
may be, and they can hear others' cri-
ticisms even if they happen to be carp-
ing. We have got to develop that habit.
If I say anything distasteful to my hon.
friends there, there is a very angry,
rancorous, indignant protests and hisses.
We have got to develop a trait to hear
others and to let others hear us. Then,
the moment that is there, the occasions
of conflict, the occasions for clashes will
become extremely rare. 1 believe in
the adage of the Roman jurist Cicero
said: Inter arma silent leges. When
there are violent clashes, laws are
silenced or laws become silent. This is
the spirit, this is the reason, this is the
raison d'etre for this Act. If there
happen to be clashes, if there happen
to be serious deviations from the path
of tolerance, from the path of aw,
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[Shri Tek Chand]

when laws are silenced, it is then such
a measure is needed. Therefore, it is a
weapon perhaps not very worthy but a
weapon which is effective and which is
necessary. If there are elements in this
country who propose to resort infer
arma. 1 must confess that the results
will be that the laws will be silenced.
That is why this Act is necessary.

3 p M

Then again, some of my hon. friends
said that this arises only in war-time
and that it is a case of war-time emer-
gency. They said that it is a case which
you may resort to only when foreign
invasions occur. Internal conflicts, in-
ternal disturbances, espionage, sabotage,
etc., can be as serious a danger to the
srab:hty of the State as an inconsequen-
tial invasion from a predator{ nelgh
bour. Therefore, the or
retention of such a law should be, thJa
whenever the day-to-day peaceful avoca-
tion of the peace-loving citizen can be
threatened by forces of disruption, by
forces of subversion and if it becomes
impossible to have resort to the normal
law, when people stop their business,
when the law and fhe procedure stop,
after allowing this matter a good deal
of deliberation, there may be a resort
to such a measure.

I commend the motion before the
House and 1 feel that conditions that
are pervading and the atmosphere of
this country are such that it is desirable
that they should continue this Act and
that these provisions should continue
to remain on the statute-book for some-
time to come.

Shri U. M. Trivedi: For the last four
years we have been debating this Pre-
ventive Detention Act once every year.
This debate has reduced itself to a sort
of farce. That is what we are under-
taking. We on this side advance certain
arguments and they are more or less
repetitions of what we had argued be-
fore, and the Government on their
side go on arguing the same bad thing,
conscious of the fact that they have
got a brute majority, truth or no truth,
and that they are going to get the
support from their coteries. Thus the
real pep about this debate is lost.

What are these reports? How do they
help us? How do they help the cause
of the Government in making a sugges-
tion that the retention of this Preven-
*ive Detention Act—even if it be a day
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longer—is necessary in the interests of
the country? If you read the report and
read the column-wise indication as to
why so many persons have been detain-
ed—it is contained in the first page of
statement No. l—you will find that in
Bombay 39 persons were detained dur-
ing this particular period, that is, from
30th September to 3pe‘ December, 1955.
Nine persons were detained for violent
aciivities. I would like to know from
the Government—and the Government
spokesmen will be pleased to say—
whether they are such violent activities
for which no prosecution can take
place under the Indian Penal Code.
Those of us who had the misfortune
of studying the penal law of India know
that there is no such activity which
cannot be brought under the  penal
law and the persons concerned prose-
cuted thereon. 18 were detained for
violent criminal activity and goondasim.
I do not know why such persons cun-
not be sentenced to rigorous imprison-
ment for seven or ten years. Why ore
they not being prosecuted? Is the Gov-
ernment afraid of laying evidence be-
fore the public or is the Government
afraid that their judiciary will not stand
by it in discharging its duty which is
cast upon it? Why detain people for
goondaism and crimes? When this law
was brought on the statute-book, again
and again, it was repeated that it is
only a preventive measure and it is not
a punitive measure. We all understand
that this is a preventive measure. But,
how will these acts, when once they
have been done, prevent those men
from 1:n:misti|'lgm;::gh doinglelhose bez;ctsg
Why are not peop in

the bars and regularly tried

Very recently we have an illustration
of an erstwhile Minis‘er of Rajasthan
State indulging in violent activities of
different types and one President of the
District Congress Committee has been
arrested for having indulged in abduc-
tion of a boy and securing a ransom
of Rs. 50,000. Is the law so mad as
to put such people behind the bars? Is
this Act to be used for dealing with
them or is the ordinary law to be used
to prosecute them? If you are afraid
that the name of the Congress will be
blackmailed or that it will suffer in any
manner or get indignity because of the
action of some blacksheep against vou,
certainly you will use the Preventive
Detention Act for such acts of crime.
If vou are guided by a consideration
of honestv, then you will certainly pro-
secute such people and lay the whole
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evidence before the public. What is the
<ase of the Opposition Members? This
very statement shows that seven men
in Bihar who have been listed as
members of the RSS, who had the good
fortune and who were brave enough
to be members of my party, the Jan
Sangh party, were put behind the bars.
But for what? Because they objected to
the ima‘ge of Goddess Kali being re-
moved from a particular place.  The
Muhammadans did not like it to  be
laced there. The Hindus wanted that
it should be placed there. They made
a representation to the District Magis-
trate and those people were then said
to have indulged in communal activi-
ties. Making a representation of this
kind was a communal activity. For full
one year, the seven men were put be-
hind the bars. A trial against them
started under section 107. Then it.was
proved to be groundless and false,
and it was found by the magistrate
that these people were put behind the
bars under this Preventive Detention
Act! So, is there any justification for
keeping this Act? Time and again we
have described this Act as a lawless
law. It is a slur on the whole of our
country. It is a slur on the good name
of the Government. It is a slur on the
good name of one and all of us, cach
one of us. It is doing harm to  the
country. Here, Shri A. K. Gopalan, the
Leader of the Communist Party, Shri
H. N. Mukerjee, the Deputy Leader
of the Communist Party, Shrimati Renu
Chakravartty, who spoke today, all
have declared that they are not stand-
ing for violence. I do not know if you
are accusing friends sitting on al
sides of me, men like Acharya Kripa-
lani, of doing acts of violence against
the country. Are they saboteurs who
are going to do some harm to  the
country? If that is not existing in your
mind, the only think that exists be-
hind your mind is that the strength of
the parties in opposition should not
grow. It is because of this that you
are sticking on, hanging on to this
lawless law, which Mngatma Gandhi
called and we would call a black Act.
You remember the Rowlatt Act and
the consequence of the Rowlatt Act
was Jallianwala Bagh. It is against that
Act that the whole country flared up.
This Preventive Detention Act is of a
worse type as compared to the Rowlatt
Act. The Rowlatt Act does not give
the same powers as this Preventive De-
tention Act gives to a small district
magistrate or a sub-divisional magistrate
to make a report. Are these reporis
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m:{rl? Do you believe them? When
I had the misfortune of being behind
the bars under this Preventive Deten-
tion Act, I went through 56 cases in
which the allegations were false. From
beginning to end, they were false. Peo-
EI: working in Indore were alleged to
collecting arms in Pathankot and
Gurudaspur, at a distance of 900 miles.
A gentleman, dining on a particular
day, at a particular hour with the ex-
Chief Justice of the Supreme Court of
India, Justice Mahajan, was alleged to
be collecting arms at that v hour at
a particular place about 4 miles
away from lhi. Such are the alle-
gations on which you base your deci-
sions and send people behind the bars.
I remember, on one occasion, I was
talking with an important oflicer, a
Home Minister of a State. Unfertunate-
ly, the police which was put to watch
my movements were not able to catch
me when I went to the Home Minister.
I and his Deputy, both talked together
for three hours. The next day the re-
port that was submitted was that at
that hour when I was talking ro the
Minister, I was alleged t> be collecting
a crowd of 300 men and addressing
them to be violent against the Govern-
ment. The Deputy Minister had a
hearty laugh over it. It is on these re-
ports that you decide whether or not a
man should be put behind the bars.

Acharya Kripalani: Was he not

ashamed?

Shri U. M. Trivedi: He must have
been. He was a wise man und so he
had to laugh it out. The same thing
will be done by our Ministers. They
know in their heart of hearts that this
is not a law which is meant for this
country., They know fully well who is
carrying out espionage to the detri-
ment of the country. If there is espi-
onage, we all here stand by you not
only to put that man behind bars,
but to shoot him down. We do not
care if you make such a law against
such a person. Here, standing as de-
mocrats, none of us likes the idea of
putting a man behind the bars withcut
trial. Give him a fair trial. He deserves
a fair trial. Citizenship of India con-
fers that right on everybody to have a
fair open trial in this country. We can-
not support the existence of this law
for a day longer. It will be to your
credit—you are in —to declare
here and now today before a division
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(Shri U. M. Trivedi] e
takes place on this question, from the
Treasurv Benches, we agree that this
law must come to an end from today.

Myr. Deputy-Speaker: Can I do it?

Shri U. M. Trivedi: I am sorry; I was
talking to the Treasury Benches. If
1t were in your power, you would do it.

Pandit Thakur Das Bhargava (Gur-
gaon): I am perfectly sure that if you
could, you would not.

Shri U. M. Trivedi: The position in
our country has improved to a great
extent. If there was some justification
for keeping this law for six months in
1950, it does not exist now: absolutely
not. Exigencies of war, emergencies
may require such a law, when we may
not be free enough to deal with such
people, when we have no time to deal
with them. Even then, in mny opinion,
unless and until there is any gquestion
of the security of the State being in
danger, there is no place for this law.
You speak of public security, morale,
public interest and all those vague terms
which in Punjab at least are interpret-
ed to mean thousand and one things.
You say communal activity, What is
communal activity?

Speaking for one's own caste, for
one's own countrymen, for onc's own
city people, is it communalism? It is
stated here, in Punjab 8 persons—
communal activities: Akali Dal 4, Maha
Punjab Samiti 4. What for have they
been arrested? What is the communal
activity? Can you define cominunal
activity; whereby you can say that
public safety is in danger? 7These are
the very persons who are going to sit
in the Treasury Benches tomorrow.
These are the persons whom you say
to be traitors to the country, What is
it that you have done? You get fright-
ened and put them behind the bars on
the reports of the police which are
never accurate, reports of police of this
type. It will take 10 or 15 years be-
fore they start thinking that they are
servants of the people. Todoy (hey
think that because a particular Govern-
ment is in power: THE F4
w1 forerart &9 g arat #Y s e
It is the report of people with such
a mentality that you rely upon. [ very
respectfully submit through you to the
Treasury Benches that it is high time
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that they woke up from the dope under
which you are working; drive out this
idea from your head that the security
of this country is in any manner at

I would like to say one thing. When
the Act was amended last time. Jammu
and Kashmir was taken out from the
purview of this Act. Even for the
purpose of defence, even for the purpose
of security of the State, you could
have kept Jammu and Kashmir within
the power of this Government. You
have done away with that. [ do not
know what are the reasons for that. I
Eiersonal[y do not feel any justification
or keeping any man in jail without
trial howsoever high or howsocver low
he may be.

The laws are very discriminatory.
My hon. friend Shri Kamath was
telling me that we must have proper
allowances and uniform allowances.
Nobody wants to go behind the bars for
allowances. Even if that is Rs. 1,000
or Rs. 2,000, who wants to go behind
the bars? Shri Sheikh Abdulla is gettin
thousands of rupees and thousands o
rupees are being spemt over him. I do
not know whether he likes the idea of
remaining behind the bars.

Mr. Deputy-Speaker: Shri Kamath
did not say that they would go behind
the bars for the sake of getting allow-
ances. If they were put, they should
be given allowances. That was the
point.

Shri U. M. Trivedi: Abolish the law
itself. We do not want these allow-
ances. Nobody wants these allow-
ances. Repeal the law itself. But I
would like to say this. When you
make a law, do not discriminate betwecn
man and man, do not discriminate bet-
ween party and party. Do not get
frightened of anybody if you are real
rulers. To you every one is equal.

In Punjab I have seen that if a map
says that he is a Communist, he is
in detention, finished. He will be paid
Rs. 2-12-0 per day for the sake of his
maintenance, and whatever he saves out
of this will be allowed to be accumu-
lated, and when he goes out of the
jail, he takes all the money with him.
If he happens to be a non-Communist,

icularly a Jan Sangh man, he wilt
paid only Rs. 1-4-0 and if he does
not spend that Rs. 1-4-0 then  and
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there, nothing deing. He will not be & single man in Travancore-Cochin  is

allowed to save anything. He must

spend every day.

Shri Nambiar (Mayuram): Now they
do not give Rs. 2-12-0 to Communists
They have stopped it.

Shri U. M. Trivedi: If they have stop-
ped it, they have done a very brave
and a proper thing. They should not
have discriminated. This is by way
of an example to show that vou are
frightened of these Communists. And
you are unnecessarily frightened of
them. We have been sitting with them.
They are not very harmful.

Shri A. K. (Cannanore):
Today we are reviewing the working
of the Preventive Detention Act. Many
speakers here have already spoken
about the principle of the Preventive
Detention Act and explained why we
oppose this Act on principle.

This Preventive Detention Act is an
abnormal measure. It gives the ex-
ecutive the right to deprive any person
of his fundamental liberty without
giving him a full opgortumty to de-
fend himself and without also accord-
ing him the usual safeguards of judicial
proceedings.

1 am not going to discuss the prin-
ciple of the Act because unfortunately
it has found a place in the Constiu-
tion. For the last several years it has
been there and today we must see whe-
ther this Act should be there to deal
with the things that have been men-
tioned here, whether it is necessary in
the present circumstances.

As usual, the discussion on the Pre-
ventive Detention Act has become an
attack on the Communist Party. 1 do
not know how the Preventive Detention
Act and the Communist Parly are co-
related. One speaker even said: “Why
do you write P. S. P. and other things?
Take away all those things and write
in all those places ‘Communist’ and
let them be all detained.” The others
did not care very much ahout the
speaker because he says like that. It was
very unfortunate that he opened the
debate on the other side and this was
the way in which he spoke.

Why is it we oppose this Act? Is it
because we think that if there is this
Act and it is not used, persons will
not be convicted? Certainly not. From
the statement you will see that not a

detained under the Preventive Deten--
tion Act.” 1 will be glad if the persons
there are detained under the Pieventive
Detention Act instead of the things that
are done to them today. But on prin-
ciple we say that this Act should not
be there. People are kept inside jail,
put in'o the lock-ups, they are beaten,
and some of them are beaien and
killed. That is what is being  done
there. As my friend Shri Trivedi said,
if they are given two rupees or  one
rupee, especially when there is so-
much of unemployment in the country
people would like to go to jail and get
the two rupees. But still we oppose
this measure because there is a funda-
mental principle involved in it.

Mr. Deputy-Speaker: But the Govern-
ment does not detain those that  are

unemployed.

Shri A. K. Gopalan: No. If some un-
employed persons want to _do  some
subversive activity to go to jail it is easy
because every man who induiges in
subversive activity is arrested and kept
as a detenu. But, apart from the Pre-
ventive Detention Act people are
arrested even today under secuons 107
and 109 1. P. C. in Travancore-Cochin.
There are other sections under which
large numbers of persons are arrested
and detained. We do not say let the
man murder, do not arrest nim, do not
keep him in jail, do not punish him.
If a man has committed a cnme, put
him before the court and try him be-
cause there is the law. Unless youw
change the Criminal Procedure  Code
and other laws and say: “They  were
there years ago, but today we have to
change them and there is a new law
coming”, proceed with the cases.

The framers of the Constitution
never wanted certain things. When
looked through the proceedings of the
Constituent Assembly, 1 found that
they have definitely said that in certain
times it is necessary in this country to-
use this Act for the defence of the coun-
try, for instance when there is war or
external trouble, and they have de-
finitely said that not a single day more
should it remain when it is nct neces-
sary.

I am a man who has been a victim
of preventive detention for ninz years—
four years under the British Govern-
ment and five years after 1947 till 1951
when I was released by the High Court.
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Shri Kamath: Shame, shame.

Shri A. K. Gopalan: I know why the
'cases were prosecuted against me. There
were five cases against me since 1949,
December when I was released. 1 was
not released on 15th August, but later
in December. There were two  cases
brought against me in December and
two cases in January. The courts found
that 1 was inside jail at ‘the time of the
alleged offences and acquitted me in all
‘those cases. Then came the preventive
detention order, and they said: “You
are under detention because we cannot
convict you. In all the cases in the High
Tourt and other courts you have been
released.” That has been my experience.
Looking at the charge-sheet, the Judges
said that I must be released.

What is the situation in the country
today? There is nobody in detention to-
day in Travancore-Cochin, in Madras
and in many other States, and accord-
ing to the Government there is * no
trouble there. So, even if the Central
JAct remains, why not those States say:
“This Act is not necessary today in our
States. We do mnot want it.” That is
not done though the Government them-
selves have on many occasions said
;.hat conditions have changed absolute-
Y.

The Preventive Detention has worked
for these four years. Taking the two
\':harge-sheets that are with me [ would
say it would have béen better if the
Preventive Detention Act had not been
used in these cases and they had been
convicted. Then they would not have
done the same thing after some time.

This is a chargesheet against  Shri
S. A. Dange. On the 6th November
he addressed a public meeting at
‘Chowpathy attended by about 40,000
persons in the course of which he ex-
horied the members of the public to
‘take out a procession to the Council
Hall in defiance of the ordsr of the
‘Commissioner of Police. On the 7th
‘November he made another speech. On
the 18th November he made another
speech. This is the reason for his de-
téntion. The man made a speech on the
‘6th. You can prevent him irom mak-
ing another speech if you think that
speech creates some trouble in the
‘countrv. If you think that the man who
‘made that speech has committed some
‘offence. then vou could convict him
also. So, there is both prevention and
conviction. Why should those people
who wrote the statement allow him to
make a speech on the 17th, 18th etc.,
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and then say that he made so many
objectionable speeches. You must have
prevented him on the 6th November.
You did not. What does it show? It
shows that when they thought that he
should be arrested and put in jail,
they brought out these charges. That
person might have been convicted for
seven years or eight years or even fifteen
years on the ground that he had insti-
gated the people to do something or
he had attempted to do something. But
that is not what has happened in this
case. Here, on the 6th November, he
made a speech; on the 7th November,
he made another speech, and on the
18th November, made another
speech, and so on; and it was qr}ly
after one month that the authorities
understood that this man should be pre-
vented from doing something. Why
should they not have prevented this
man from doing that something in the
beginning itself? Why should they not
have prevented this man from making
that speech on the first day itself? But
instead of doing that, after one month
they come forward with a preventive
detention order. They could not only
have had recourse to section 144 of the
Criminal Procedure Code, but they
could have kept him inside jail and not
released him on bail, and they could
have tried him in a court of law and
got him convicted. But they have not
done that. Instead of doing that, they
have resorted to preventive detention.
That is why we say that this Act is
unnecessary.

After all, there is the normal law of
the country. If you respect that law,
then you could have had recourse to
that law for detaining this man. If you
wanted to convict this man for making
that speech, if you wanted to stop that
man from making a speech, then you
could easily have done so under the
normal law. But what do we find
here? This man goes on making one
speech after another. He is not under-
ground. He comes out openly every day
and makes speeches. Why should you
not have arrested this man, convicted
him and then given him an opportunity
to prove whether what he said was cor-
rect or not? If what he had said was
correct, and he had incited people, then
certainly, he could be convicted. But
there is not that kind of a charge-sheet
given to him.

Again, we find the same thing in the
case of Keshab B. R. Atre also. The
charges against him are that he made
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a speech on 13th November, he made
a speech on 15th November, he made
two speeches on the 16th November, on
the 17th November another speech, and

again on 17th November another

speech. These are the charges against

him. Morning and evening he is

going on making and he
vented

is not rom doing so.
From the morning, the police go
on hearing his speech, and he makes
a speech asking the people to do cer-
tain things. The police note that. Then,
they allow him to make another s h,
saying ‘You make another s , be-
cause we want to detain you under the
Preventive Detention Act’. Why
should the police not have prevented
him from making his speech on the
first day itself, or failing that, on the
second day? They do nothing of that
kind. Instead, they allow him to go
on making speeches, both in the morn-
ing and in the evening, continuously. 1f
they want to arrest him for making
those speeches, why should they not
arrest him on the first day itself and
say ‘You are arrested on such and such
a charge. You must go to court, and
it is for the court to decide whether
you should be released or not'? Instead
of doing that, they resort to preventive
detention. That is why I say that this
Act is unnecessary.

As far as the crimes that are com-
mitted in our country are coi s
if it is said that the authorities are
unable to convict the offenders or pre-
vent them from doing those crimes for
such and such reasons, then we could
have understood the whole thing. But
in the absence of any such thing, we
feel that this Preventive Detention Act
is not at all necessary in the present
circumstances of our country. It was not
necessary even before. Anyhow, it has
continued on the statute-book for four
years. At least now, as my hon. friend
Shri Kamath has said, repeal it and see
what will happen.

In this connection, I want to point
out one other thing to Government.
They have been having this Preventive
Detention Act, and they have  been
resorting to shooting and killing. In
Bombay, as many as 80 persons had
been killed, in Patna, a similar num-
ber had been killed, and again yester-
day evening at Kalka also, there was
firing and a few people had been killed.
But do you think that by merely kill-
ing and shooting people, you can stop
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violence? If violence could be stopped
by shooting and killing, then  there
would not have been any violence at
all in this country, because so many
persons have died. So, it is not by
reventive detention or by shooting and
Eillin,g that you can stop violence. Vic-
lence is there because you are not
using the normal measures which are
in the Criminal Procedure Code for
punishing these people. And why are
you mot using them? You are not
using them because you are afraid that
your case will not be proved. In my
own case, I had found that in the court,
there was nobody to prove the charges,
because everybody knew that if he were
to say something, it would not be cor-
rect. In fact, I had no witness myself.
It was the ution that had pro-
duced the witnesses. And yet the court
said, this man has done absolutely
nothing, in fact, there was no meeting
on that day at such and such a place.
‘They said, that the whole thing was
false. It is because of this fear, that the
authorities are not resorting to the
normal law of the land, but they are
taking recourse to the Preventive De-
tention Act. If prevention of crimes is
the object to be achieved, then cer-
tainly this is not the way, -

We are told that this Act is neces-
sary because there is violence in the
country. But what is the type of vio-
lence that we have? So far as Bengal
is concerned, it has been said time and
again on the floor of this House, that
when there was an agitation there, the
people threw acid bulbs, they used to
throw stones, they broke tram cars and
so on. But I would like to draw your
attention to what happened at the agita-
tion that was there in Bengal two
months back, where about 3,000 to
4,000 people had been convicted. Was
there any charge against any of these
persons that he had thrown stones, or
that he had indulged in any other act
of violence? Were the authorities able
to point out one single act of violence
which these people had indulged in?
No. The policemen there knew that
there was no violence on the part of
these persons. The policemen were
standing on the roadside.

I was also there at that time. The -
satyagrahis were marching along the
roadside. The policemen caught them,
put them inside the police van and took
them away. If you do not heat the
others, if you do not provoke . them,
then the others also are not
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[Shri A. K. Gopalan]
provoked. In a place which is said to
be a place of violence, there was not
a single instance of stone-throwing. In
fact, were there no stones in Bengal for
those two months? It is said that there
were anti-social people there. But what
happened to those anti-social elements
at this time? Had they flown away
from that place? 1 say that it is human
psychology for a man to retaliatg only
‘when he is provoked. Whether it be
the Congress, or the Communist or the
Socialist Party, if you beat me, if you
throw stones at me, then naturally, I
will also do the same thing. There may
be a few persons who may control
themselves, but as far as the others are
concerned, they will try to beat the
person who beats them, they will try
to throw stones at him, and if they
<cannot do those thingls_. least they will
spit on that man. bat is mnormal
human psychology.th:f you do not pro-

voke the le, people also will
not get pn;ﬂed.

Even with the existence of the Pre-
ventive Detention Act, what do we
find? Has there been an abatement of
violence? Everywhere, we find violence.
In Kalka, there was violence; in Kha-
ragpur there was violence, and in
Kazipet, there was violence. If you
say that the Preventive Detention Act
is there to check violence, then why
should these acts of violence have taken
place? Sir, this shows that there is
something fundamental]ly wrong. If
all those people who go on strike are
-anti-social creatures, then I say that our
present society today is full of anti-
social creatures. ou change the
society and bring about a new order of
society. If you say that the lakhs and
lakhs of workers who go on sirike are
anti-social creatures, then preventive
-detention is not the remedy for it. You
change the society, There is something
wrong in the society. If you remedy
that, then there will be no anti-social
<lements in society.

Take the case of the demands of the
workers, or even the Samyukia Maha-
rashtra agitation. By killing and shoot-
ing, have ygu Il:een able tr‘t) ‘smp these
agitations? By having resort to
ti%le detention, have you been agle to
prevent these agitations? My hon.
friend Shri Pataskar is going to have a
new solution. But why should not my
hon. friend Shri Pataskar and others
have tried to find a new solution with-
out killing and shooting so many peo-
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ple, a solution to which all the parties
may agree? I say, Sir, that it is a wrong
step that has been taken. It is the
people that are suffering today as a re-
sult of it. It is the workers who are
suffering. Of course, they have got
their own organisations. Again, why
should the bank employees have gone
on a strike? When there is violence,
there is a strike. You think that the
only remedy is to shoot and kill people
and to put them under preventive de-
tention. If that is what you want to do,
if you think that you have got a Com-
munist Party in this country, which you
want to, put under preventive detention,
then you can certainly do that; if that
will satisfy you, then certainly, you can
satisfy yourself by doing that.  Bmt,
according to our own experience, in the
present context of circumstances in our
country, this Preventive Detention Act
is unnecessary, and it has no place on
the statute-book. If certain things
are happening in the country today, over
which you have no control, if  you
think that you cannot control those
persons with the existing law, then
certainly it is time that you think of
the situation. But preventive detention
is not the remedy for it.

Just as my hon. friend Shri Kamath
has said, I would also say, repeal this
Act, and see what will happen, if there
is no preventive detention. Let me
give one other instance where preven-
tive detention has not succeeded in
putting an end to agitations. Take the
case of the satyagraha movement in
Maharashtra. About 130 persons or so
had been put in jail, and only the other
day, about 80 have been released. But
have you been able to stop the agita-
tion by putting those people in jail?
Have you been able to stop the satya-
graha movement? No. Therefore,
would say that the Preventive Detention
Act is unnecessary.

Again, I would like to point out that
this is an Act where there is scope for
abuse. This is an Act which the authori-
ties can easily misuse. If an  officer
has got a prejudice against a particular
person, then he can easily arrest that
person under this Act, saying that he
is likely to act in a manner prejudicial
to public safety.  Therefore, 1 would
say that this Act should not be there
on the statute-book. If even without
this Act, Government will be able to
w that tge prgvetgson of crimﬁs could

stopped, an persons who com-
mit thog: crimes could be convicted,
then I say, repeal this Act, it is not
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necessary. This Act will only see that
the innocent persons are put inside
jail; and that will only provoke the
people further.

So as far as the working of this Act
is concerned, there is no question-of its
being satisfactory. It is no use saying
that there are only a very few cases.
If you have a bouf; and say that there
is only very little poison in it, and
therefore, one can drink it, no one can
accept it. Even one d is enough to
kill a person. So there is no use in
saying that the cases are only very few.
But if you agree with the principle of
the Act, then that is another matter.
It may be there because even without

reveniive detection, what is carried on
in parts of the country today is much
worse. A man is arrested and  kept
in detention. Here at least the Advi-
sory Board is there; the High Court
<an release him. But the other man
against whom a false charge is framed,
<an only come out of jail after two or
three or four years.

So this is a question of the principle
of preventive detention. So far as I am
<oncerned, it is no use prolonging this
in the interest of the country. In the
interest of the progress of this country
today, it is necessary that this Act
il;;zuld not find a place in the Statute-

k.

Shri G. H. Deshpande (Nasik Cen-
tral): Mr. Deputy-Speaker, Sir, I rise to
place before this hon. House a  few
considerations in regard to this matter.
Nobody would like to have this sort
of extraordinary law in our country.
But what are the circumstances? I was
glad to note that the Communists wers
repeatedly saying that they also believed
in non-violent methods and they also
did not want to indulge in violence. 1
wish these words will be translated into
action.

But what are the facts? Let us see
what has happened during the last
seven or eight years of freedom. Oc-
-casionally, we come across situations
wherein organised violence has had to
be met with. We are required to meet
with people who indulge in violent
activities, who indulge in anti-social
activities. It is no use” denying that.
Nobody can say that a train can be
derailed without any organised  hand
‘behind it. We find many things of that
nature repeatedly done at certain in-
tervals. If today in certain States, there
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are no detenus, that is a good thing,
because we want this Act to be used
very sparingly. But that does not mean
that there is no necessity for this Act.
What are we witnessing during the last
three or four days? There is an organis-
ed effort to tamper with our itransport.
It is a serious matter, and if we are not
going to act effectively, nobody knows
what will happen to this country. If
this sort of thing is allowed to be in-
dulged in the name of democracy, de-
mocracy will be finished.

Sir, we are establishing democracy in
this country. Certain unsocial elements,
in the name of democracy, want to
attack democracy. We cannot forget
that. Is it democracy that people should
be given freedom to derail trains? Is
it suggested for a moment that if I
come across information that a group
of individuals are organising them-
selves to tamper with the transport
system, I should allow them to func-
tion? Is it suggested that the train
should be derailed first, then the case
should be launched in a court of law
and then witnesses are called, when
they are threatened with their lives and
they cannot prove it in a court of law,
and then in the name of democracy,
people should have freedom to derail
trains and murder innocent people?
(Interruptions.)

Shri V. P. Nayar: If I may interrupt
the hon. Member for a minute. ...

Shri G. H. Deshpande: i do not
yield. If this is the way of democracy,
1 do not believe in that sort of demo-
cracy. I have seen that in the history
of certain countries of Europe, demo-
cracy was destroyed in the name of
democracy. Decomacry was attacked
in the name of democracy. The libera-
lity and the weakness of the govern-
ment and the liberal notions o the
government were taken undue advantage
of, and democracy was removed from
several countries. We want to take
some lessons from the experience that
we have in the world.

Let these le call us anything.
We have tolé the people even during
the elections that we want to rule this
country with democratic methods. Is
there any country in the world which
has got better liberal laws than India.
The Communists profess to teach wus
about the rule of law. Have you ever
heard of a country where a man who
was in office for several years, was
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suddenly arrested and done to death
before being produced before a court
of law? 1 thought that our great advo-
cates on the other side would go to
Russia to plead for Beria, Was that
man produced before any court of
law? Was any charge-sheet read out to
him? I thought that my hon. friends,
Shrimati Renu Chakravaitty,  Shri
Kamath and others would at once book
a passage to Moscow for defending
him. (Interruptions)

Shri Kamath: Ours is a democracy.

Shri G. H. Desh| : What _they
say is that the overnment should
function democratically and they should
be allowed to function in an undemo-
cratic manner. These two things cannot
go together. Unfortunately, wc  have
got some misguided youths in this
country. They are good people, they
are intelligent people. They may have
the best of motives; 1 do not want to
run them down. But they are indulging
in activities which are harmful to the
nation, which are detrimental to _the
democratic growth of the society. That
is why I say that a law of this nature
for some years to come is_absolutely
necessary I have no doubt if Acharya
Kripalani were here on this side, be
would have voted with us. (Interrup-
tions.)

Shri Kamath: He is here on our side.

Acharya Kripalani: May I say that
1 spoke against this Act cven when I
was in the Congress? My hon. friend
must know what he is talking about.

Shri G. H. Deshpande: I do not want
to do any injustice to my hon. friend,
Acharya Kripalani. Whatever views he
may hold, 1 do hold a different view
on this matter. I do think that it is
necessary that we should have such a
law for sometime to come in the in-
terest of democracy.

Acharya Kl_'ipnhn.h On your autho-
rity you say it.

Shri G. H. Deshpande: The case of
England is quite different. ?-'obody in-
dulges in violence like this in England.
In England, there are no people of this
type. So there are some liberal laws
there. 1 would like our country to reach
that stage as early as possible. (Interrup-
tions.)

Mr. Deputy- ] Democracy
does mot mean that everybody shouild
speak at the same time.
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_Shri G. H. Deshpande: Suppose a
situation arises when at several diffe-
rent centres le go on anising
violent activities and all of a sudden the
thing flares up. Unless and until we
have a measure of this type, we cannot
put down and suppress the movement
effectively. We cannet try to dig a well
when the house is on fire. So one has
to be ready for it, and this is being
done in the interest of democracy.

Whatever my hon. friends on the op-
Eosite benches may say, the country
nows them very well. I know some-
thing of the Communist party's activi-
ties. I have come across them in
Bombay, Ahmednagar and other places.
It is one of their tactics to create cir-
cumstances when police will be forced
to fire. The moment the police start
firing, the Communists take to  their
heels and run away. Innocent people
are allowed to die. Then in the name
of those innocent people, they say,
‘Oh, there must be a judicial inquiry.”
The ‘hero’ has gone undergro :rﬁe
will never be found. Innocent people
die. And in their name and in their
sacrifice, the propaganda of the party
is carried on. We have seen these things
many times. The country knows these
things very well. Lip-sympathy to
non-violence is not going to pay my
friends. Let their lip-sympathy to non-
violence be translated into action. The
moment the country experiences this,
we would see that the Act is repealed.
T have done.

Shri M. S. Gurupadaswamy: Mr. ,

Deputy-Speaker, Sir, the rule of a tyrant

the rule through a tyrannical law
are one and the same. oth are bad,
ugly, vulgar and obnoxious. Many

. friends know that history is replete
with instances which would show
that in democratic circumstances tyrants
might grow and democratic means
might be employed for projecting
dictatorship.

We have seen the history of England.
Democratic means were employed there
by Cromwell to establish his protecto-
rate. Again in Republican Germany,
democratic environment was
Hitler to come to power. Again, in
Italy, the same story. So, history is
full of instances which would  show
to us that democracy is destroyed by
some people by misusing power. In
this instance, today, 1 would say that
the Congress party which holds the
majority has been misusing power to
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stifle opposition, to condemn opposi-
tion. Many hon. Members opposite
merely see the Red Star everywhere.
They have said that this law is meant
only for the purpose of preventing the
Communist party from disturbing or
from subverting the normal situation
in the country. This is not true. The
law has been used not only against the
Communist party; it has been used
against other opposition parties also.
But, it is strange that it not been
used against the members of the ruling
party who are the greatest culprits—if
not the greatest culprits, equal culprits
—in the matter of subverting law and
order in the country.

A few months ago, you have seen
how in Maharashtra the very Congres:
q_eople started the game of disruption.
hey were Iptmsnl:ﬁle for many of the
disturbances, many of the occur-
rences in Bombay and other places.
But, the law of preventive detention
was not applied against those Eeo'ple.
but it was applied against people who
belong to other political parties. It is
very unfortunate that this fact has not
been appreciated by the other side.

This law has been used, according to
the statistics supplied to us, to condemn
all progressive movements. In the past
few months, we have witnessed move-
ments of peasants in various parts of
the country, movements of workers in
Bombay, movements of workers in
Bengal and Assam tea gardens and
movements of people against repressive
laws and repressive taxation. In all
such cases, the Preventive Detention
Act was employed ruthlessly by  the
Jovernment lo suppress these move-
ments. The Congress members would
not say ar:!,nhn'ﬁl about this. I do oot
know why they have forgotten all these
facts. T want to know whether all the
anti-social elements are only in  the
opposition. Are they not in the Con-
gress ? Are all people belonging to Con-
ress honourable men and absolute-
v non-violent people? And only people
belonging to the o) ition are violent
and subversive! If that is so, let them
sav so. I am not a friend of the com-
munists and I do not like communism.
But, T believe that democracy cannot
progress, cannot improve and cannot
in any way go forward if laws which
are tyrannical, which are undemocratic,
are passed and employed by the powers
that be.

From history, you will realise that
in no country, at no time there was
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complete freedom from anti-social ele-
ments. In every society, there have
been anti-social elements. Ycu cannot
avoid them. If there is a body politic,
if there is a State, if there is a country
and if there are people, there are bound
to be some anti-social elements. On
that ground, do you want to continue
such Act? | am sorry that this, argu- -
ment has been advanced today to con-
tinue this Act. Anti-social elements will
always be there in society and can we
justify the continuance of this Act on
that ground? We cannot, and we should
not.

The Congress party and many Lon.
Members who took part in the discus-
sion on the Preventive Detention Bill
voiced their protest against the con-
tinuance of the Bill indefinitely. When
this Bill was introduced for the first
time, it was supposed to be only for
one year—for a limited period. But,
now, this Act has become a normal one
and it has become a normal feature
of the administration. It looks as if the
Congress party cannot rule the counl.rl
without this special law. I want to
the Congress with all humility whether
it would not be possible for them to
rule the country without this special
law; whether statesmanship is lacking,
whether competence is lacking, whether
ability is lacking that t cannot rule
:hedcountry with the ordinary laws of
and.

An Hon. Member: All things are
lacking.

Shri M. §. Gurupadaswamy: The
Congress people are making a danger-
ous confusion; they are mixing up
Government with the State. All  the
people in the country do not want to
subvert or to oppose the umty of India
or create anything which is against the
integrity of the country. Let us suppose
all are loyal to the State. But this does
not mean that no one should be oppos-
ed to Government. Government is al-
ways different from the State But,
unfortunately, our Congress friends
think that Government means State
and that the Congress party means
Government.  That is the unfortunate
thing we are experiencing today. We
may be opposed to the Government;
and the activities and policies of the
Government; but that does nct mean
that we are disloyal to the State. No-
body would be disloyal to the State.
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[Shri M. S. Gurupadaswamy]

If there are anti-social elements, if
there are hooligans, brigands who create
trouble here and there, if there are
vandals, let us deal with them in a
proper way through the ordinary laws
that are provided to us. But, unfor-
tunately, the Government is incapable
of using the ordinary laws of the
country and they are incapable of ad-
ministering the country in the normal
way. They want special laws and
special Acts and they want to have
more and more such laws. I want to
know from the hon. Home Minister
whether he would have this Act per-
manently on the statute-book. Let us
be clear about it and if that is his in-
tention, let him say so. Or, let him
say whether the conditions are not pro-
pitious today to repeal this Act. 1 feel
that the conditions in the country,
in spite of the little disturbances here
and there, are perfectly normal. There
is no threat from outside; there is no
threat of subversion from inside. Then
where is the necessity of continuing
this special law in the armcury  of
statutes. T would beg of him to consider
the whole situation.

I say that special laws can be per-
mitted only in two cases. Those are
when there is external danger to the
security of India, to the sovereignty of
the country and when there is insurrec-
tion from within threatening the very
fabric of society. Now, these  things
are not existing. Then where is  the
necessity of continuing this Act? So I
would beg of him to rely more on the
ordinarv laws of the land.  There is
enough provision in the criminal laws
of the country to deal with the offend-
ers, and let us make use of these pro-
visions. In this particular Act, what do
you find? You find ethics missing,
ilustice missing; mere blood end iron

ave been woven into this law.

Draconic concepts and star chamber
methods have been introduced. People
who are detained will not have the pri-
vilege of defending themselves in a de-
mocratic manner. They cannot appoint
a lawyer or an advocate; they cannot
cross-examine; they are condemned
without knowing for what purpose they
are condemned. Charge-sheets are just
prepared in a whimsical way by the
officers. Many hon. Members have
read out the charge-sheets to show how
they are made and how on flimsy
grounds people are arrested and detain-
ed in jail. We do not want concentra-
tion camps created in this country. Let
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those  concentration camps  and
prisons be confined to communist coun-

tries. We do not want them here.
We want democratic rights; we
want justice according to law ; we
want democratic values of life; we

want freedom, equity and fairplay. I
would beg of the Home Minister ro
think whether the time has not come
tq repeal this law and whether the con-
ditions are not existing for discontinu-
ing this statute. 1 would beg of him
to consider this matter and 1 hope he
will announce to the House that  he
would repeal the law very soon.

4 pM.

Acharya Kripalani: I had no inten-
tion to speak, and if 1 have been pro-
voked to speak, it is because of certain
remarks made by a friend in the Con-
gress.

Year after year | have raised my
voice against this Act. 1 do not today
want to repeat the arguments that I
have stated beforc. Nor do | want to
cover the ground that has been ahly
covered by many of my colleagues here.
1 would only say this that 1f 1 were
the enemy of this Government, if [
were the enemy of the Congress, I
would wholeheartedly welcome this
law to be on our statute-book. It
gives the opposition an opportunity, a
justifiable opportunity, to denounce the
Government from the "point of iustice,
legal jurisprudence, humanity, demo-~
cracy, self-respect. It gives an oppor-
tunity from all these points of view io
the opposition 1o denounce the Gov-
ernment. Such an opportuaity comes
very rarcly to people unasked. If I
were the enemy, as I said, of the Con-

ss and of the Congress Government,
ﬁould welcome this law on the statute-
book of India and T would want it to
remain as long as there is opposition
in this country. It is grist to our mill,
Believe me, 1 am neither the enemy of
this Government nor the cnemy of the
Congress. Let the Congressman believe
that 1 am not their enemy-but I am
their friend. T put aside all theoretical
arguments; I put aside the fact that
there have been mistakes made in
arresting people. I do not want to
give any examples, but T say on prac-
tical grounds, on grounds of profit and
loss, from the point of view of prud-
ence, it is for the good of the Govern-
ment and it is for the fair name of the
Congress that you repeal this Act. What
do you gain by it? T am sure you lnse
more by it than gain by it. I say this
because I am jealous of the reputation
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of our Prime Minister; I am jealous
of the reputation of our Home Minis-
ter. We have been colleagues. We have
fought the battle of Independence to-
gether. 1 put it to them that they do
not gain anything by having this law
on the statute-book. They will gain
much more if they repeal this law.
They have enough powers under the
Penal Code; they have enough powers
under the ordin law of the land.
‘The country is with them. They have
been patriots in the past. They have
suffered for this country. Of whom
are they afraid? You have the Army
and the police. They have the public
opinion of the country and they always
boast that public opinion is with you.
Against whom do they want this law
then? Do they think that this Govern-
ment is going to be upset by a few
riots? No modern government can be
upset by a few riots. Every modern
government can deal with riots. Are
they afraid of a few labour leaders?
What can they do?

I say that if they repeal this Act,
they will be gaining and they will not
be losing. There was a time when
against such Acts, against hke Acts,
Congressmen spoke. When [ was ir the
Congress, I used to raise my volce
against them. I am sorry that today
there is no Congressman to raise  his
voice for a just cause.

1 would appeal to the Home Minister
that the gains he has had in this coun-
try by this law are negligible as com-
pared to the losses; the loss of the fair
name of India, the loss of the demo-
cratic reputation that we have acquired
in the world, because we say that we
believe in non-violence. Let us show by
example that we believe in non-violen-
ce, that we trust the le, and then
we will find that t people  wih
rise to the occasion and will recipo-
cate trust put in them. Take it from
me. Take away this law. We of the
opposition assure J;u that we will try
our best to see t there is no vio-
lence in this country.

The Minister of Home Affairs (Pan-
dit G. B. Pant): I have listened to
many of the speeches delivered yester-
day and today since I had the oppor-
tunity of making the motion under con-
sideration.

T have been moved by what Acharya
Kripalani has said. He has given' ex-
pression to his innermost sentiments. I
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do not at all doubt the intensity of
the feeling which impelled him to make
the remarks that he did. But I would
like just to state here that this Act has
not been framed for the prolection of
the Government as such. His arguments
were mainly directed to this, namely,
that we would be able to :maintain our
position without the aid of this Act. So
far as the poFularity of the Congress,
the prestige of the Prime Minister, the
respect and affection in which he is
held by the people of this country, arc
concerned, there is absolutely no diffe-
rence between what Acharya Kripalani
has said and what I myself feel. If we
were to care for our own political in-
terests and not for the welfare,
security and safety of the millions
living in this land, we would have
scrapped this Act.

But the problem is not this: whether
politically it is necessary and desirable
or not, but whether in the circumstances
which happen to exist and prevail in
our country today, such an Act has or
has not been wisely enacted by the
Parliament. It must be remembered
that I am not asking the House to pass
a4 new statute today. 1 am concerned
only with the administration of the law
which represents the collective will of
the elected representatives of the people
of this country. As such, it becomes
my duty to see to it that this law is
enforced but enforced in a reasonable
way, just way and not in a wanton man-
ner. So, any idea that this Act has a
political purpose, 1 submit, is miscon-
ceived. But we are meeting here in
the trail and under the shadow  of
Kharagpur and Kalka jncidents.  Can
we say that conditions in this country
are absolutely normal and that no
safeguard is needed in order to get
over the aberrations of an altogether
abnormal character? Can we let the
people suffer because of the misdeeds
of a few and not try to protect them?
There is no question of any political
ad\ra.nta%e or benefit to the Congress.
After all, the Congress stands for in-
dividual liberty, for freedom of speech,
for freedom of association to  every
citizen and all citizens and in order to
ensure that sacred and noble purpose,
it is necessary that no one who wants
to commit havoc should, if he can be
prevented from doing so, be given a
licence to indulge in such an activity.
The law itself is of a preventive charac-
ter. It is not a penal law. There are
provisions in our statute for preventing
people from doing mischief and  for
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[Padit G. B. Pant]
maintaining peace. There is
altogether unusual in this
1 would respectfully submit that we
should not fight shy of the realities of
the situation. We must do our duty by
the millions living in this land.

nothing
Act. So,

What does the number detained come
to? The average is just one in two
million. Is that really such a staggering
figure that one might suppose that it is
with a view 1o vanquish or 10 over-awe
the opponents that we have got this
Act? Our opponents are at least thou-
sands in numbers, if not lakhs.

And who are the persons detained?
If one were asked to name them, they
are persons more or less insignificant
so far as their position and status in
the public life is concerned. So, the
detention of such persons cannot an-
nuate the political advantages of the
Congress. No one can, for instance,
gain any benefit by detaining for a few
weeks or a few months one who is
hardly known to anyone outside  his
own district or, perhaps, outside his
own tehsil. So, there is no political
purpose behind this detention.

Shri U. M. Trivedi: When they are
arrested every day during the election?

Pandit G. B. Pant: | am aware of
the cases where persons werc released
on parole in order io enable them to
fight elections while they were - under
detention. 1 am not aware of any cases
in which innocent people were taken
into custody because of their participa-
tion in election.

Shri U. M. Tritedi: You can read the
printed report on elections.

Pandit G. B. Pant: There are many
things that are printed. When there is
no truth and substance, then you take
the printed word for the truth.

Shri Trivedi: The High Court Judge
has held.

Pandit G. B. Pant: What I am saying
is, I think, not incorrect. But, how
many elections have  taken place
in this country? How many  thou-
sunds have stood for elections 7 How
many were there who were not there
to take free [:uar]t:l in lt’];e cleclciimh'.:d WI&-:
proportion do they bear, and di
candidate, the hon. Member who l.:la.d
spoken has in mind, have a magical
wand with him so that he can win over
all the people simply by giving them
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a glimpse of his face? Elections are
not won or lost b_lyhlookj.ng at the face
of the candidate. re are other quali-
ties. There is the virtue, potency, popu-
larity of the party to which one
longs. ... (Shri M. S. Gurupadaswamy:
Money). ...and to some extent, money,
which may be obtained either by fair
means or by foul means, sometimes by
intimidation, at other times by coercion,
in any way one can choose to collect
and gather.

So, the question is a simple one:
whether the elections had in the least
been influenced one way or the other
by tihis Act. Can a single Mcmber in
this House dare say that elections were
influenced by anv action takem under
this Act? | am glad nobody has given
an answer.

Shri U, M. Trivedi: I will read out if
you like.

Pandit G. B. Pant: Too late. So
far as that goes, there is no political
purpose behind it. 1 have been told
that some of the persons who have been
detained happened to belong to politi-
cal organisations. Some of them also
own allegiance according to this pam-
phlet, to the Congress. So, all have been
treated impartially to whichever party
one may belong. (Shri M. S. Gurupada-
swamy : Question). I do not know if the
questioner himself has even been detain-
ed. Perhaps, he has not been. So, his
grievance seems to be that he has not
b:en detained. I will not help him in
that.

The point is a simple one and it is
this. Can anybody vouch for the
character, tendency, mentality, attitude,
and aptitude of everyone belonginﬂlto
any party in this country today? I have
myself seen and have had reports to
the effect that some persons who were
likely to be involved in some cases
joined the political parties on the eve
of their arrest or detention.

Shri Kamath: Joined the Congress?

Pandit G. B. Pant: Sometimes they
put on a red cap.

Shri Kamath: Very often many of
them put on a white cap. (Interrup-
tions.)

Pandit (% B. Pant: Tl:le.:c l;a_re so
many people putting on white cap
that any other man putting it on does
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not add to the big crowd but one
putting on a red cap makes himself
prominent.

Shri Kamath: Where is the red cap
here? It is in his imagination.

Pandit G. B. Pant: Things like that
have happened. The real point is this.
Among the best of the folds, there are
sometimes some black sheep. Some
folds have more and some folds have
less. The red fold may have many
more than the white one or the other
one.

Acharya Kripalani: Or vice versa.

Pandit G. B. Pant: But that does not
make any difference. Simply because
some of the persons happen to  call
themselves the members of any parti-
cular party, it does not indicate that
action has been taken against them
because of their owning allegiance to
that particular party. We have got the
whole list and there is not one case in
which aavone has been detained for
holding any opinions or for expressing
‘any opinions. Nobody has said that
there has been any such case. So, when
we have got a statistical information
before us, we have to depend on it; we
have to be guided by it, and on  the
basis of this information 1 am entitled
to say that no one individual has ever
been detained under this Act for hold-
ing any particular set of opinions or

for entertaining  particular ideologi-
cal beliefs.
That disposes of this imaginary

charge of political opportunism or
coercion. It has not been made for
the first time. It is onc of the standard
arguments which have always been
advanced whenever the Preventive De-
tention Act has come up for considera-
tion. So today there has been onl{w:
rehash of somethin% which has

said many times before and which has
neither originality nor much of efficacy
now.

Then, Sir, the point that you have
to consider is whether our conditions
are such that we can depend entirely
on the normal law. Some persons have
referred to England and some to
America. Well, in America we often
hear of gangsterism in big cities like
Chicago. We have not heard of that
sort of organised gangsterism in our
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own country. We know that in Ameri-
ca there is not that amount of tolerance
for certain shades of opinion  which
we have in this country. I can say on
the authority of journalists and visi-
tors, who have come to this land from
very many other lands, that there is
hardly any other country where peo-
ple enjoy liberty of expression to the
same extent’as they do in this country.
That is what journalists have said; that
is what staiesmen have said. So, I sub-
mit, the fact that........

Acharya Kripalani: Why spoil your
good name?

Pandit G. B. Pant: I do not spoil my
name or anybody else's by quoting
what others have said. I, for my
part, want the country to be peaceful
and 1 would be happy if there were no
need left for an Act of this type, for
taking action under this. In fact, as
1 said, I long for the day when even
the Penal Code may not be necessary
and we may depend on inner discipline
and restraint of every citizen of this
country for the maintenance of a per-
fect type of social order. But one does
not know how long one has to wait
for that. For the present we have to
take stock of the situation as it exists.

We were told that such laws do not
exist in England. Well, I do not know.
But what is the position in England?
What do we see here? A constable
there can control a big crowd and if
even a single citizen defies his autho-
rity he is mocked by the people. That
is the state of affairs there. Here in
this House every day we see motions
being moved which are entirely of a
different character. Do we hear of mor-
chas in England? Do we hear of men
being incited in an organised way and
hartals being carried out in the city of
London, Manchester or Liverpool? Do
we hear of other things that happen
here? So let us compare the conditions,
let us bear the difference in mind and,
s0 long as there are dissimilarities, we
have to see that we do have such wea-
pons as will enable us to maintain con-
ditions that will conduce to the pro-
gress of the country; that will enable
those who are engaged in constructive
activities to follow them.

But, as I said, we are not concerned
today with the merits of this law. 1
am not asking the House to adopt a
law which did not exist. The law s
there. And the law being there, I ven-
ture to submit that, when the number
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[Pandit G. B. Pant]

of those who are in detention has come
down from about 11,000 to no  more
than 150 or even less, then it can
reasonably be argued that the Act is
being applied with great restraint,
caution and care.

I regret that certain references of a
personal character have been made. 1
fully recognise that there is a stron
feeling in the matter of Bombay. Well,
as to what should or should not be done
in that connection is a different matter,
but the whole problem which face us
today is this: when we do not agree
with a certain decision, with a certain
E‘r:oposition. then should our methods

peaceful or should they be violent.
Even if it be assumed that a cause is
right, then should violence be allowed
to outstrip the peace of the country
to vitiate and upset it because a cause
s right? And, who can be an arbiter
as to the cause being right or wrong?
One can decide whether a particular
means adopted is violent or non-violent,
but as to the cause there may be diffe-
rences of opinion. So, the two things
are different: what should be done
about Bombay and what decisions
should be taken with regard to reor-
ganisation of States is one matter, but
whether, if people disagree with any

articular decision then they should
ave recourse to violent methods, 1
think, admits of only one answer, that
they should not, cannot and need not,
and everything should be donme....

Shri Kamath: Holding meetings is
not violent.

Pandit G. B. Pant:....to prevent
that. 1 did not say that holding meet-
ings is violent, but I say meetings can
be held to incite people to acts  of
violence.

Shri Kamath: You can also do it, as
your friend here did it yesterday.

Pandit G. B. Pant: Here we know
there was wide-spread loot, there was
arson, there was stone-throwing and
there were many things in Bombay in
particular times. 1 do not know who
were the culprits. I do not accuse any
community; it would be wrong and it
would be unfair. No community can
be charged with that for what happens
4in a big city like Bombay. It has a
cosmopolitan population. Amidst the
millions living in the city of Bombay,
there are also dubious characters and
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persons who have been waiting for oc-
casions when they can profit them-
selves or when they can give expression
to their innate tendencies towards mis-
chief. Such persons have to be quelled;
they have to be checked.

1 regre: that personal references
were made to Shri Morarji Desai. He
15 a most selfless patriot in the country,
one who has devoted the whole of his
life to the service of the country.
Whether one differs from me or not, to
charge him in a manner which hardly
befits any hon. Member of this House
is, 1 am afraid, not a dignified way of
dealing with a delicate matter.

Shri Morarji Desai is a clean man;
he is also a fearless man. One may
differ from him. About these detenus,
they are not ordered by the Chief Mi-
nister. In all these cases and in most
of them, I think, the initiative was
taken, and orders were passed by the
Commissioners of Police. The Gov-
ernment have to pass them on to the
advisory boards within a short time
and it is the advisory boards which
finally dispose of them. In the  cir-
cumstances, I submit that it is not fair
to single out any particular individual
for the administration of this Act.

There was some reference made to the
advisory Boards. Shri N. C. Chatterjee
said that the advisory board was a fraci-
cal body. Well, he knows more about the
high court judges than I do. But every
board has a hiﬁ: court judge as its
chairman. Whether they place some
farce there or whether they do their
business in a serious way, I do not
know. The other two members too are
either ex-judges of high courts or they
are persons entitled to be promoted to
the position of a judge of a high court.
It is such a body which deals with these

. matters. Their record would not com-

pare unfavourably with that of  any
appellate court. They maintain  the
orders in some cases and they upset the
orders in other cases.

Shrimati Renu Chakravartty: Has
the detenu the right of cross-examina-
tion?

Pandit G. B. Pant: The detenu has
not got the right of cross-examination,
as this House which passed this Act,
did not give that right to him. But
the detenu has the right to appear be-
fore the advisory board. The detenu
has the right to be assisted by another

" person if he so desires.
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Shri U. M. Trivedi: Who is not a
lawyer.

Shri Kamath: Do not blame the high
court judge for the procedure.

Pandit G. B. Pant: If there is any
flaw in the Act, then 1 think we are all
responsible for it.

Shri Kamath: No; the party in power.

Pandit G. B. Pant: The advisory
board is there und I think the detenu
is entitled to call for any further in-
formation whether from the Govern-
men! or from any other person. I
would be prepared to stand by the de-
cision of three judges of the high court
in any matter and 1 would trust their
collective wisdom and experience.

Shri N. C. Chatterjee nodded dissent.

Pandit G. B. Pant: My hon. friend
is nodding his head; he knows more.

Shri N. C. Chatterjee: 1 had 1o shake
my head, because | wanted to remind
the hon. Home Minister that my objec-
tion was with regard to the procedure.
The detenu does not know what is
being conveyed by the police or by the
informer to the advisory board. That
is done behind his back. However emi-
nent the judges may be, however emi-
nent the advisory board may be, how-
ever eminent the lawyers may be, you
cannot possibly do justice to the detenu
if information is conveyed behind the
back of the detenu and if evidence
taken behind the back of the judges.

Pandit G. B. Pant: Under this Act,
the detenu has (o be supplied with the
grounds on which the order is based
within five days, and he is entitled to
make any representation. ...I was told
that he could not plead alibi. He could
say in his representation that he was in
Parliament on that particular day either
in the gallery or on the floor of the

. House and not at the place where he
is alleged to have been, and he could
perhaps also take a ca];'ly of the at-
tendance register from here and say
that ‘this is conclusive proof'. Anyway,
this is the provision made and this
forms the basis of the order.

Some reference was also made to a
statement made by Dr. Khan Sahib,
one of our old colleagues, about his
desire to repeal the security Act in
West Pakistan, I congratulate him on
that. I wish that, as I said, we had
no statyte of a criminal type and that
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we could all live in peace
without any coercive laws what-
soever. But in Pakistan, the Criminal
Law (Amendment) Act which was
enacted during the time of war is still
alive. They have no Constitution yet.
The old Constitution is still in force.
They have also Regulation III of 1818
still in operation there. Khan Abdul
Gaffar Khan was detained there for
two Or three years.

An Hon. Member: Six years.

Pandit G. B. Pant: Six years, I am
told. So, I am prepared to learn lessons
from every quarter. But Pakistan is
not just an apt master to teach us.

Some reference was made also to
certain orders that were passed in
Jammu and Kashmir under which
action was taken. They are beside the
point. This Act of ours does not apply
to Jammu and Kashmir and if any
action was taken there, then, that is
not connec'ed with this Act. Now, I,
do not know haw far the views express-
ed by my friend, Shri N. C. Chatterjee,
would be right, regarding the advice
of this organisation. I was trying to
know that. It would be an interest-
ing thing. :

Shri N. C. Chatterjee: Make a dis-

tinction between man and man!

Pandit G. B. Pant: I have my doubts
about it. We have put an end to that
law under which political bodies should
be declared unlawful. We have not
revived that law. We have put an end
to that law under which objectionable
matter published in the press could be
a ground for the taking of security.
We have passed a law to put an end
to whipping. I do not relish laws of
this type. My own wish is that things
in the country should take a normal
time and that we all could function in
a manner befitting our country.

References were made to Buddha,
some | think seriously, and some more
or less in a theatrical or hysterical
way. But I do think that this is the
land of that great sage to whom we
paid homage only a few days ago. It
befits us and it is our duty to bear the
message that he gave us in mind and
to work for the achievement of the
ideal which he placed before us and
before humanity. Such should be our
endeavour but let us not confuse the
issues. While making every attempt
for the achievement of the ideal society
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[Pandit G. B. Pant.]

and of making advances or march on-
wards towards that ideal, let us not
forget the kind of land and ground on
which we are standing. Let our foot-
hold be sound. Let us look at  the
pole-star but let us also not lose our
way to such an extent as to have no
grip on the hard realities of the day.
It is to grapple with such realities that
we have this Act. The moment the
realities take a different shape, there is
that real atmosphere of peace, amity
and goodwill in the land. When we
have sycceeded in converting even the
worsl among us, then we shall be able
to behave with greater nobility. Let
us work towards that end but in the
meantime let us all, every one of us,
perform our part and discharge our
duty in a just way without malice,
without fear or without favour.

Shri Kamath: In the name of the
very Buddha, release the detenus.

Mr. Deputy-Speaker: The main mo-
tion is simply for consideration. That
need not be put to the House. There
are other substitute motions. The first
is that of Shri Vallatharas. Does the
hon. Member want me to put it to the
House? He is not here. 1 must put it
because it has been moved

The question is:
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“This House is of opinion that
a Committee consisting of 20

members from Lok Sabha to be
nominated by the Speaker and 10
members from Rajya Sabha to be
nominated by the Chairman, be
appointed to consider and report
on the working of the Preventive
Detention Act, 1950 and the de-
sirability or otherwise of continu-
ing the Act or substituting it by
other conducive measures.”

The motion was negatived.

Shri Kamath: 1 would like amend-
ment No. 3 to be put to the House: not
No. 2, which I would like to withdraw.

The amendment was, by leave,
withdrawn.

[MR. SPEAKER in the Chair)

Mr. Speaker: The question is:

That for the original motion, the
following be substituted :

“This House having considered
the working of the Preventive
Detention Act, 1950 and the
statistical information thereon, to-
gether with the general situation in
the country wrges the Govern-
ment to introduce in the next
session of Parliament a Bill to
repeal the Act.”

That for the original motion, the The Lok Sabha divided: Ayes 42, Noes
following be substituted : 206
[Division No. 7] AYES [4 45 p.m.]
Biern Dutt, Shei Kripalani, Acharya Ras, Skr K. 5.
Boovaraghawuamy, Shri Krithnaswami, Dr. Rao, Shri P. R.
Buchhikotaiah, Shri Mahata, Shri B, Raa, Sbri T. B. Vittal
Chakravartty, Shrimati Renu Majhi, Shri Chaitan Reduli, Shri Eswa
Chatterjea, Shri Tushar Missir, Shri V. Reddi, Shri Rama- chandra
%:ud A gl;:']:'; c zm‘ Sh".g%nsﬂ N Reddy, Shri : “:i'
, kerjee, . N. Reddy, Shri R, N.
" Shri B.C, My neaimy, Shri N R, Risharic Keishing, Shr
, S Nair, i N. Sreekantan iy . R.
g:::rh;l.h:dlgcb hr{’- G. an, ) Sinha""l"hakuh]unl Kishore
Gopalan, Shri A. K. hani, Shn H. R. Trivedi, Shri U. M
Gupta, Shri Sadhan Navar, Shei V. P. Verma, Shri Ramji
Gurupadaswamy, Shri M. 5. Raghavaish, Shri
Hanmda, Shri j Randaman Singh, Shri
Jena, Shri Lakshmidhar
Kamath, Shri
NOFS
labhai, Mulla Bharati, Shri G. 5. Chanda, Shri Anil K.
Ao Savear, Shrt Bhargava, Pandit M. B. Chandak, Shei
Agarawal, Shd H. L. Bhatt, Shri C., Chandrasekhar, Shrimati
Ajit Singh, Shri Bheekha Bhai, Shri Charak, Th. Lakshman
rpuri, Sardar Bidari, Shri Chatterjee, Dr. Susilranjan
s i Bhagwat Jha Birbal Sinch, Shri Chatu i, S
dadan Singh, Ch. Bogawat, i Chavda, Shri
Balasubramaniam, Shei Borooah, Shri Chettiar, Shri Nagappa
Basman, S Rt  praiad, Sh Dan Dr. M. M.
hri War ri , Dr. ML
Barupal, Shri P, L. Chaliha, Shri Bima Das, Shri B. K.
Basappa, Shri Das, Shri K. K.
Bhagat, Shr: B, R,
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Das, Shri N. T. Malaviya, Shri K. D, Ray, Shri B. K.
Das, Shri Ram Dhani mmwsui B. N. Reddy, Shri Viswanatha
Trus, Shri Shree Narayan Pandit C. N. Roy, 5hri Bishwa Nath
Theb, Shri 5. C. i Shri Motilal Rup Nerain, Shri
Deshmukh, Shri K. G. dal, Dr. P. Sahu, Shri Bhagabat
Deshpande, Shri G. H. a Din, Shri Sahu, Shri Rnn;cshw
Dholakia, Shri hew, Shri Saigal, Sardar
Dhulekar, Shri } Shri .-;\:hcnn, Shri Mohanlal
siya, Shri Mehta, Shri Balwant Sinha Samania, Shri 5
bar Singh Shri Menon, Shrim Damed 5 , Shri
Shri Mulchand Mishra, Shri Bibhuti Sarma, Shri Debendra Nath
Dubey, Shri R, G, Mishra, Shri L. N. Sa i, Dr
Dratta, Shri 8§, K. Misra, Shei R. D, Sewal, Shri A. R
Dwivedi, Shri D.P h Shri Shah, Shri Raichadbhai
Dwivedi, Shri M. L. More, Shri K. L. Sharma, Pandit K. C.
Cacharan, Shri I, h d Shaflfee, Chaudhuri Sharma, Shri D. C.
Foteda Pandit urthy, Shri B. S. Shukla, P}Illdll B,
Gadgil, Shri hukrishnan, Shri Singh, Shri D. N.
(‘l.ndln. Shri Feroze MNair, Shri C. K. Singh, Shri D. P,
i i y i Siogh, Shei 1. {gnwu
Narasimhan, Shri G R , Shri M. N.
X P. § , Shri T. N.
Natarajan, Shri Singhal, Shri S, C,
Natswadkar, Shri Sinha, Dr. 5. N,
Nehru, sShl‘l Jawaharlal Sinha, gkn B ];
Nehru, Shrimati Shivrajvat
\‘dma. Shrhnnd Uma Slnlu Slm K. P
Nesw, : Nlmhwnr Prasad

Pande, i B, \nh-. :alm S.na Nara
Pannalal, Shri Sinha, Shri Satyendra Narayan
Parekh, Dr. ]. Sinhasan Singh, Shri
Parmar, Shri Siva, Dr. Gangailhars
Pataskar, Shri sanatak, Shri
Patel, Sbri B, K. S\Jbﬂhﬂ-\ll!ﬂm. Shri T.
Patel, Shri R Subramania Chettiar, Shr
Patel, Shrimau Maniben Su Lal, Shri
Patil, Shri Kanavade Suriyva Prashad, Shri
Patil, Shn Tek Chand, Shri
Pawar, Shei V. P, Tewari, Sardar R, B. §
{nl' Pillay, Shri Thana i h, Shri
ale, Shrimati A, iah, Shri N. Th Shri A. M
Lamble, Dr. Radha Raman, Shri iwari, R. 5
Karmarkai, Shri aghubir Sahai, Shn Tnm-r Pandit D N,
Kasliwal, Shri hir  Singh, Ch. Tyagi, Shri
han, Shri th Ali £ h Si Shri Ulkey, Shri
Khedkar, Shri G. B dur, L'llldrp.n! Sh.h Shiva Dace
Khogmen, Shrimati Rajabhoj, She P. N. Vaishnav, Shri H. G.
Colay, Shri Ramchander, Dr. D. Vaishya, Shri M. B.
wrishna, Shii M. R. Ram Krithan, Shri Varma, Shei B,
rishnn,  Chandra, Shri R ri, Swami Varma, Shri M.
Lurecl, Shri B, I’h Ramaswamy, Shn P, Veokawaraman, Shri
Kureel, Shri . L. Ramaswamy, Shri 5, V. Verma, Shri B,
Lakshmayyn, Shri Fam. Dass Eh Vishwanath Prasd, Shri
Laskar,  Shri Ram Sublui!&hlh.l)! ilsan, Shri J. N
Lingam, Shri N. M. Ranbir Sing Wodeyar, Shri
Madiah Gowda, Shri Rane, Shri

The motion was negatived,

shri V. G. Dullpnde Forty-two is
a good numbe i

Mr. Speaker: Need 1 put Shri Sadhan
guplas amendment to rhe vote of the
ouse?

Shri Sadhan Gupta: Yes.
Mr. Speaker: The question is:

That for the original motion, the
following be substituted:

“This House, havi considered
the statistical information regard-
ing the: working of the vaenhve
Detentian Act from 30th Se
ber, 1954 to 31st March, 1956, is
of the opinion that the said Act
has been used for suppression of
the legitimate political, trade
union and other movements of the
«common people and as such is a

menace to civil liberties and that
there is no justification for fur-
ther continuing the operation of
the said Act.”

The motion was negatived.
Mr. Speaker: The question is:

That for the original motion, the
following be substituted:

“This House having considered
the statistical information on  the
working of the Preventive Deten-
tion Act, 1950, during the period
30th September, 1954 to 3lst
March, 1956 is of opinion that
there is ample justification for
continuing the Act up to the speci-
fied period.”

The motion was adopted.

Mr. Speaker: The other one by Shri
Raghubir Sahai is barred.
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DISCUSSION RE. EXODUS OF West Pakistan. Now, Shri Biswas has

HINDUS FROM EAST PAKISTAN
TO INDIA

Mr. Speaker: The House will now
take up Shri N, C. Chatterjee's motion
for raising a discussion on’ the exodus
of Hindus from East Pakistan to India
under rule 212,

Shri N. C. Cha Hooghly): As
all Members of thl:"l‘;:u.se a.rfl1 ya)ware
the problem of the exodus of Hindus
from East Pakistan to India has been
Causing grave concern. As you know,
East Pakistan was designed. ...

. Shri Venkataraman (Tanjore): There
15 an exodus from the House,

Shri N. C. C t I am waiting
for the exodus to subside.

. As you know Sir, and as the House
15 aware, under the Radcliffe Award,
East Pakistan was created, so that it
could accommodate 125 crores of
Hindus. Unfortunately, about one-third
of the Hindu population was already
squeezed out. The latest situation was
that in about one vear's time, 3 lakhs
of people had to leave Pakistan and
come over to India. * This meant a
serious strain not merely on the econo-
mg' of West Bengal but on that of the
whole of India. As a matter of fact, our
Second Five Year Plan would be put
in great jecpardy and peril, unless you
can stop this exodus and do something
fo avert this terrible tragedy.

5 M.

We heard the other day the statement
made in this House by the Minister of
Law and Minority Affairs re; rding the
exodus. On the 23rd May, ﬁ: gave us
the result of his talks at the recent
Dacca conference. The Indian delega-
tion was led by our Minister of Law and
Minority Affairs, Along with him had
gone Shri Mehr Chand Khanna, the Mi-
nister of Rehabilitation, and Mr, Chan-
da the Deputy Minister of External Af-
fairs. The Pakistan delegation was led
by our well-known friend Mr. Hamidul
Huq Chaudhury, Foreign Minister, who
comes from Noakbali.

I was not at all happy over the state-
ment made by the Minister of Minority
Affairs, and I shall presently tell you
why. The exodus is continuing in spite
of the statements made by Shri Biswas.
I am told that there is even a fresh
spate of exodus of the Hindus from

let slip a statement which I am afraid
will cause great apprehension amongst
the minority community in East Bengal.
Shri Biswas had said that he was satis-
fied—1 think he said that he was sincer-
ly satisfied—about the sincerity of the
Pakistan Government, sincerely satisfi-
ed about the bona fides of the Pakis-
tan Government. But may 1 know from
him what satisfaction in fact he got at
Dacca when he went there and met the
Pakistan authorities? What assurances
did he succeed in obtaining from them 7
Were these mere platitudes, mere re-
petitions of old pompous phrases? Or
had he really attained something objec-
tive, something tangible?

The attitude of the higher officers
there has been definitely discriminatory
against the Hindus. We are told that
something wonderful was achieved there
at Dacca. What was achieved is this,
The Minority Minister says that it was
agreed at that conference that the mi-
norities were the responsibility of the
Government of the country to which
they belonged. It was an amazing state-
ment. After all, a Conference was need-
ed for two days to discover that the
world was round ! And it was also de-'
cided that they should look up to their
own Government for the redress of their
legitimate grievances. But I do not
want these simple platitudes to be re-

ated. I do not want these phrases to
g: reiterated. I want to know what ob-
jective facts are there to assure the mi-
nority.

The Nehru-Liagquat Ali Pact was ush-
ered in with fan-fare. But we know it
was floating for some time before it
sank. But to my mind this Dacca Con-
ference Pact was sunk before it started
floating at all, because the Minister of
Minority Affairs has said that he was
satisfied that the Chief Minister of East
Pakistan was anxious to do something
for the minorities. We are now told
that there has been President’s rule
there, and parliamentary government
has been comple!ely suspenided, which
means that the Chief Minister of East
Pakistan
power.

Now, I want to know certain facts.
We all know the great disaster to the
Hindus when there was the deliberate

licy of West Pakistan to secure some

ind of parity between East and West
Pakistan. You know, the population of
East Pakistan was much bigger than
that of West Pakistan, Therefore, the

is now out of office and



10127 Disaussion re:

West Pakistan ponticians were contriv-
ing things in such a way that the po-
pulation of East Bengal should be re-
duced, so that they may be brought on
the same level, or the East Bengal po-
pulation may be even less than that of
West Pakistan.

Secondly, economic  discrimination
has been made. I want to know what
assurances the Minority Minister or the
Rehabilitation Minister has got on this
account. Then, the Minister says that
Hindu houses have been derequisition-
cd. You know, there is a great deal of
feeling amongst the Hindus on account
of the requisitioning of Hindu houses.
May I know how miny Hindu houses
have been derequisitioned since this
wonderful Dacca conference took place?
Lastly, you know that in the issue of
controls and permits, there has been de-
liberate, consistent and persistent discri-
mination against the minority commu-
nity. The Minister of Minority Affairs
is satisfied as to the sincerity of Pakis-
tan. May I know if he is satisfied sin-
cerely ? In how many cases have there
been new, permits or controls or licen-
ces issued to the members of the mi-
nority community ?

Then, you know that the Ansars
have been mischievous, and they have
been a source of trouble to thé Hindus.
May I know whether any assurance has
been given by the Foreign Minister or
the Minority Minister in Pakistan that
these Ansars will be disbanded ? I told
the House the other day, during the Re-
habilitation debate, that another trouble
has been recently created to add to the
misery and persecution of the minority
community. Village defence forces have
been organised in many parts of East
Bengal, and they bave been commis-
sioned to look after the interests of mi-
norities, and a special levy at the rate
of nine pies in the rupee with reference
to the Union Rate is being levied on
the poor Hindus. Have these defence
partics been demobilised 7 Has anything
been done at the instance of our Mi-
nisters to see that these defence parties
do not harass the Hindus? Have they
secured any guarantee or assurance from
the Pakistan Government to see that the
Ansar chiefs will not be the chiefs of
these defence parties ? The Minority Af-
fairs Minister says that their govern-
ment are eager to ensure conditions in
which the minorities will be able to live
in happiness and security as equal citi-
zens with the members of the majority
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community in Pakistan. This is a pathe-
tic statement. I am sorry to say that this
kind of statement will do no good to the
minority community. On the other hand
it will add to their uneasiness. They ..
will be more perturbed to know, and
they will feel that the Indian Govern-
ment are also now adopting an attitude
of pathetic self-satisfaction, and are pur-
suing the old mirage of merely trying
10 appease the Pakistan Government.

We find in the statement of the Mi-
nority Affairs Minister that an advisory
noard  consisting of MLA’s of non-
Muslim political parties has been ap-
pointed. I do not know what their func-
tions and duties would be. Has anything
been allotted to them ? Will their re-
commendations have any effect with
anvbody?

Secondly, we are told that a Hindu
officer of the Civil Service of Pakistan
has been appointed as special officer for
minority ag'airs. But is it seriously be-
lieved that with the deliberate policy
of economic strangulation of the mino-
rity community, the Hindu officer will
be able to do anything? Who will listen
to his recommendations? How will his
recommendations be implemented? We
do not know what they are going to do.

Thirdly, we are told that the minority
commission is going to be revived, and
minority boards will be established in
Pakistan. Every time these minority
boards have been there, there is further
persecution, and there is further torture
of the minorities, and these minority
commissions have not been able to
achieve anything.

Then, the Minister has said that
orders have been issued to derequisition
Hindu houses. But let us have facts. Let
us have figures. Let us know the data.
Let us know how many Hindu houses
have been in tact derequisitioned. How
many orders have been issued ? In how
many cases have the orders been res-
pected, and the orders have been imple-
mented ?

Then, the Minister says that com-
plaints regarding the abduction of wo-
men are there, and the officers in Pakis-
tan have been directed to recover the
girls immediately. This is again pathetic
indeed. Those who are really
meant to be rakshaks have been
bhakshaks wup till now. All these
years, nothing has been done.
Now, the Minority Affairs Minister so-
lemnly stands up in this House and says,
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directions have been given that the offi-
cers will recover these girls and send
them to the “neutral home” in Dacca.
What is this “neutral home” ? I do not
know what this neutral home is. Who
runs this home ? What is this neutral
home business? It is not run, I take
it, by Hindus, if it is peutral. If it is
peither Hindu nor Muslim, then who
will run them ?

The Minister goes on to say that
strict instructions have been issued to
the officers of Government that there
should be no discrimination against the
members of the minority community.
Sir, these are pathetic statements, mere
pompous words, which have been issued
from time to time. What I want to
point out really is that our Government
are playing into the hands of the Pa-
kistan Government.

You know Mr. Ghazanfar Ali Khan
issued a statement that the border
should be sealed. He could never have
made that statement without the back-
ing of the Pakistan Government. And
our Ministers are going in that direc-
tion, because the Minister says that we
are also taking steps to see that these
migration certificates should not be issu-
ed without a certain amount of inquiry
and investigation. I do not kmow what
they are going to do. They are saying
that the Indian Delegation ‘agreed that
the machinery for receiving and exa-
mining applications for migration cer-
tificates will be strengthened so as to
prevent abuse and exploitation of mi-

ration facilites by anti-social elements’.

is is merely adding insult to injury.
What does the Minister mean by saying
that the migration facilities are being
abused and exploited by anti-social ele-
ments ? They are coming away. Why ?
They found that their prospect was
black and that there was no future
for them in° Pakistan. Econo-
mically, they were ruined. Socially, they
had no status. Therefore, they are leav-
ing their hearths and homes and com-
ing out to India. Where was this ques-
tion of migration facilities beingl exploit-
ed by anti-social elements ? cannot
understand it.

Of course, the Ministers are perfectly
right in pointing out that Pakistan has
trotted out a false charge that the tempo
of migration is accentuated because of
the allurements given out by Dr. Roy's
Government or by the Guvernment ol
“India. That is a false charge, that is an
unfounded charge. Look at the thou-
sands and thousands of families who are
in great distress at the railway station
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at Sealdah and at other places in West
. You have not been able to re-
habilitate even to a substantial extent,
those people who have come over. Qur
Rehabilitation Minister, Shrimati Renu-
ka Ray was saying that the tempo of
exodus was 2,000 per day or over 1,000
per day. It is impossible for our Gov-
.ernment to rehabilitate them. The Re-
habilitation Minister here admitted the
other day that there were families in
camps living there for three years or
more. That is a disgraceful state of
things. It is absolutely unfair to suggest
that our Government are holding out
allurements for the purpose of bringin
over the Hindus from East Bengal.
If you do not seal the border, if you
do not try to placate Pakistan by acced-
ing to their demand by imposing re-
striction on the migration of Hindus,
then you must realise the enormity of
the problem. If you have not got the
guts to think of exchange of popula-
tion, if you have not got the guts of
Sardar Patel to demand the allotment
of suitable territory out of East Pakis-
tan for settling those 50 lakhs of people
or more, you will have to seriously think
of rehabilitating all the other 70 lakhs
who are still there. If vou do not dis-
charge your obligation, their fate will
be sealed. Simply by making it diffi-
cult for the minority community o get
migration certificates will lead them 10
the feeling that the lid of the coffin
is being put and they are being finished.
What is the attitude of the "Amnsars ?
What is the attitude of the Muslim
Leaguers ? Can the Minister throw any
light on that ? Is their attitude not still
as anti-Hindu as it was before ? I want
to get a categorical statement from the
Ministers concerned regarding the defi-
nite assurances they have received from
the Pakistan authorities. Let us know
them one by one. If you have made a
statement about your statisfaction as to
their sincerity without any specific as-
surances, then my complaint is that you
have betrayed them, you have bctraz-‘od
the minority community in East Pakis-
tan. My complaint is that you have real-
ly sacrificed the minority community in
East Bengal.
Shri Jawaharlal Nehru and Sardar
Patel definitely gave assurances when
Pakistan was being created. You know
there was a conference held in Calcutta
just on the eve of the creation of Pa-
istan. Thousands of men came from
East Bengal. Sardar Patel sent a mes-
sage. I had the privilege of organising
that conference and the late Dr. Syama
Prasad Mookerjee presided over the
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conference. I remember the Prime Mi-
nister definitely pledged his word, pledg-
ed the word o? the Government of
India, that they will be “sharers in their
jovs and sharers in their sorrows”. Sar-
dar Patel gave the assurance that the
Indian Government would stand by
them, if there was any further trouble,
further persecution and further torture.

Does not the Minister believe that’

Mr. Ghazanfar Ali's statement clearly
shows how his mind is working and how
his Government’s mind is working?
Somehow or other, they want to make
it impossible for the Hindus to  cross
the border. Then there will be a policy
of conversion and assimilation. Making
it difficult for the Hindus to get migra-
tion certificates is tantamount really to
implement Pakistan’s policy of seahng
the border. What are you going to do?
Can you say that as a ¢ uence of
your meeting the Pakistan authorities
and talkink to them for two days any
confidence has been restored in the
minds of the minority community ?
Have you gone anywhere outside Dacca?
Is there any organisation there to re-
port to us daily the facts and events?
Can the Minister give me figures of mi-
gration during the last two months ? Du-
ring the last two months, what has been
the tempo of exodus ? He says it has ab-
ated. Tgeon let me have the figures for
the last two months. I want to know
how many migration certificates have
been issued—because that is in the
charge of the officers employed by our
Government? [ want to know how
many applications for migration certi-
ficates have been received during the
last two months ? Has there been any
decrease in the number of applications
for migration certificates in East Ben-
gal? Is it not a fact that they are con-
tinuing in the same tempo and there
has becn no substantial rease, and
on the other hand, there has been in-
crease, even after the Dacca conference?
If that is so, all this is mere mirage, all
this is mere talk, all this is mere pom-
pous platitude.

The Minister says in his communigue
that the Government of India will take
early steps to tighten up the measures
for the issue of migration certificates so
as to prevent the chances of their abuse
or their exploitation by anti-social ele-
ments, I am deeply distressed by this
statément. I do not like this kind of dec-
laration in the joint communique, which
means that our Government have not
done their duty and are trying to cover
up their deficiency. This shows their
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helplessness, their pathetic inability to
cope with the situation. What is the
good of saying, ‘we will tighten up the
machinery for the issue of migration
certificates’ ? It is realiy pandering to
Pakistan. You are really surrendering to
Mr. Ghazanfar Ali. You are really help-
ing those people in their evil design to
make it a pure Pak State. The Govern-
ment of India agreed .on principle that
a detailed scrutiny of each application
for migration certificate woul ge done
and all suggestions of the Government
of Pakistan in this behalf would be
given full consideration. Am I to un-
derstand that the migration certificate
will be issued by our representative in
Dacca provided there is a recommenda-

tion of the Pakistan Government to that
effect ?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna) : No, no.

Shri N. C. : That will be
doing another harm. That will not re-
store confidence but will add to the
sense of uneasiness and sense of lack of
confidence.

One word more and I have done. We
know that the Pakistan Government had
issued circulars to business houses in
Dacca and other parts of East Bengal
really saying, ‘Don’t you appoint Hindus
any more’. This has lotho improper
dismissals of Hindus from business
houses, people who were occupying po-
sitions of responsibility like agents and
other representatives in European busi-
ness houses and other commercial firms.
They were told not in so many words,
but it amounted to driving out the Hin-
dus. They were told, ‘Shadow Pakis-
tanis must be removed’. ‘Shadow Pakis-
tanis’ meant Hindus. Can I get an as-
surance from the Minister of Law and
Minority Affairs or from the Minister of
Rehabilitation that they have been able
to induce the Pakistan Government to
withdraw this evil circular ? Have they
been able to see that the Hindus are
not dismissed, not denied the privilege
of sticking to their jobs which they had

n successfully performing for years
and years and decades and decades ?
Have they been able to induce the Pa-
kistan Government to do justice to these
people ? If not, then I must say that this
Dacca Pact is much worse than the
Liaquat Ali Pact. I would like to have
the facts ; T would like to have the data.
I want a'cnteforical statement as to the
assurances. want to know how far
these assurances have been implemented
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and what steps have been taken to see
that they are implemented. 1 want to
know what steps have been taken to see
that if any particular member of the mi-
pority community is oppressed, our Gov-
ernment will get the correct data and the
correct figures and the correct facts
from Pakistan.

Mr, Speaker: A number of hon.
Members want to speak and I will try
to give them a chance. They will take
15 minutes each.

Shri H. N. Maukerjee (Calcutta
North-East) : Mr. Speaker, Sir at the
fag end of this session of Parliament, we
are discussing a very important issue and
the eyes of masses of people in my part
of the country are on tnhis House as we
deliberate. It is, therefore, an occasion
when we should take good care to see
that we let fall nothing which hurts our
peml:‘s interests and, at the same time,
nothing which aggravates the breach
which, unfortunately, has come to exist
today between India and Pakistan.

The other day, the Minister of Law
and Minority Affairs gave a statement
in the House, which, when 1 heard it
here, 1 felt was good but on examina-
tion found it good only in parts. He has
ended on a note of optimism which we
wish to Heaven, would be justified by
events. But, he seems 1o have forgotten
the real nature of the rroblem and he
bas said very little to allay the real an-
xiety of the members of the minority
community in Pakistan who fear that
they have to cross over to India but who
find insuperable hurdles put up in their
way. There can be no doubt not only
that there has been an influx of members
of the minority community from East
Bengal on an alarming scale but also
that most of them were coming away
because they felt they must. It is never
an easy job to uproot oneself away
from the soil to which one belongs.

I do not think that anybody would
say—not even 1 hope Shri Chatterjee
would say—that they were coming away
only because of fear of the majority
community's truculence. Actually, most
reports indicate that in East Bengal, the
communal atmosphere, for some time,
has been fairly balanced and calm, but
they were coming away largely because
of insuperable economic difficulties and
the virtual absence of opportunity for
productive work and employment as far
as the minority, particularly, was concer-
ned. In rccent months, we have found
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how there has been a very serious scar-
«ity of food and we have seen also that
on account, perhaps, of Pakistan’s rather
ill-conceived alliances, she has not been
able to tackle that problem of food

“scarcity in a way that she might have

done. If things improved in Pakistan,
in spite of Pakistan’s intemperate atti-
tude towards us—we hope they will im-
prove—if things improved in Pakistan,
naturally, the exodus would have declin-
ed. But, unfortunately, except for cer-
tain very recent indications, the situa-
tion in Pakistan has been rather unfor-
tunate.

In so far as the conference in which
the Law Minister participared has help-
ed to raise even in a very small measure
the sagging confidence of the minority
community in East Bengal, we welcome
its results. But, we are not happy for
from all accounts, there has been what
appears to be a virtual sealing of the
borders in the name of restriction on the
issue of migration certificates which are
now subjected to very stringent scruli-
ny.

Sir, 1 wish the House to recall what
I pointed out once to the Prime Minis-
ter—I am sorry he has other important
work to attend to and he is not here at
the moment—I pointed out once to the
Prime Minister, without much effect, a
report which appeared of a Press Con-
ference held in Calcutta by Shri C. C.
Desai, about the middle of March. And,
there he was reported to have said that
‘India cannot be driven to the position
of accepting any more refugees than
she could successfully rehabilitate’. |
stress the word, ‘successfully’. But, as far
as the rehabilitation of East Pakistan re-
fugees is concerned, it has been, even
as compared with the not very success-
ful rehabilitation of West Pakistan re-
fugees, a most egregious failure and, if
the minority in East Pakistan has to de-
pend upon a very remote contingency of
the successful rehabilitation of the re-
fugees who have come here already,
then, surely, the doors are barred upon
them absolutely.

In that Press Conference, in the mid-
dle of March in Calcutta, Shri Desai
admitted also that the closing of the
border which was suggested somewhat
gratutiously by the Pakistan High Com-
missioner at New Delhi—that closure of
the border was no solution of the prob-
lem of continued migration of East Ben-
gal Hindus, But, what has happened
now ? As far as I can find out from the
reports which reach us, it practically
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amounts to the same thing as sealing of
the border. That cannot and should not
be the intention of the Central Govern-
ment. 1 am glad to see my hon. friend
the Minister of Rehabilitation is shaking
his head and 1 hope he can convince the
House that the question of a stringent
scrutiny of applications for migration
certificates does not amount, practically
speaking, to a virtual sealing of the bor-

r. If 1 can get an assurance of that
sort | am sure. this evening's discussion
would have produced some good result.

I do not ly like this influx
of refugees from East Bengal and 1
wish conditions were such that these
people can live where they really belong.
But, if they must come away—and it
seems on occasion they do appear to be
under a compulsion to come away—we
have no business to stop it and put up
artificial hurdles. I have seen it said that
Government’s excuse is that some
2,70,000 East Bengal refugees are, at
the moment, jostling in overcrowded
camps in West Bengal and until they
are removed, more must not be aliowed
to come. But, how and why it is that
for some 18 months now, nearly a lakh
and a half of refugees are being ﬁn
daily doles in camps but have not n
removed to some settled habitation, we
have not been told. Sir, who does not
know the ineptitude and, perhaps, also
the heartlessness of the rehabilitation
administration in West Bengal State
where money which is allotted for re-
habilitation purposes has been repeated-
Iy allowed to lapse ? Some of us know
of a very menacing statement of the
West Bengal Congress President whom
1 do not happen to sec here in this
House—possibly he was here in response
to an urgent summons for the safeguard-
ing of the Constitution yesterday, but
he has gone away on more important
errands. There was a report of a state-
ment by the President of the West
Bengal Congress, Shri Atulya Ghosh,
that there should be a “deadline” beyond
which no refugees would be permitted
to come over. We know very well the
way in which controls work. But, before
I refer to that, I would like to say that
we find a conglomeration of three differ-
ent circumstances, the West Bengal Con-
gress President’s statement about the
“dead line”, the Pakistan High Comis-
sioner’s suggestion about the sealing of
the border and our own High Com-
missioner’s statement that we are not
going to accept more refugees than we

can successfully rehabilitate. If all-

these three circumstances combined to
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produce the effect which has led 1o the

said stringency in  regard to the issue

of migration certificates, then, the posi-

tion is rather unfortunate.

_ The controls work in a particular way
in our country, as we all know, in dif-
ferent departments. Contro]l of migra-
tion certificates has meant, as | a
from letters I am getting not only from
Calcurta but also from the districts,
that people intent on migration have
been sometimes driven to live on the
streets in the city of Dacca. They have
to queue up before officers in miser-
able conditions because it is a very long
queve and the whole dure moves
in a very gradualistic fashion. Then, it
seems that they re:'ui.rc the personal
presence of the applicants. And, you
find in Dacca, applications coming from
places as distant as Barisal and Chitta-
gong and those applications are simply
not being answe for lack of an in-
terview with the applicants. I am 1old
also that if in a family the parents stay
at home and one or more of the other
members of the household want to come
over to India as migrants either for em-
ployment or even for.education’s sake,
they are refused the migration certifi-
cate. But we are told that now they
can get a Pakistan passport with the re-
levant Indian visa and come to India.
But the trouble they feel is that if they
come to India with a Pakistan passport
and an Indian visa, naturally lgey will
not get admission into the Indian tech-
nical institutes and they will not normal-
ly get jobs which are naturally to be
given to Indian citizens by way of pre-
ference. Therefore, in that peculiar eco-
nomic situation, there are difficulties in
the matter of migration if the parents
do not come and only some other mem-
bers of the household want to come.
Either you go the whole hog and the
whole family comes to India, and that
makes it all the more complicated. That
would not be the intention of the Gov-
ernment. If the Government today said
that if members of the minority com-
munity who come to India from Pakis-
tan would be given special facilities for
admission to educational, technological
and other institutions, and there would
be no particular discrimination practised
in the matter of employment, surely
then something perhaps might be done
to help their distress. Of course, in the

"absence of such an assurance, 1 feel

that Government is not behaving in the
proper manner.

I quite realise that India had not rec-
koned with the probable size of this
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problem when in 1947 the offer was
made that whoever wanted to come into
India’s fold would be welcome. 1 know
there are difficulties, but difficulties are
there to be surmounted and not utilised
as opportunities for evasion of Govern-
ment's duty. It is wrong in all consci-
ence if today the complaint is heard, as
[ have heard, that the Dacca office is
only issuing about 15 or 12 certificates
a day and it is also insisting that intend-
ing migrants should come for a personal
interview in Dacca from places which
are pretty remote. I would say, let the
Minister of Rehabilitation place his own
house in order as far as t Pakistan
rehabilitation is concerned and let Gov-
ernment make up its fm]t-l;.:ly that :lfn the
refu must come, i are driven
0 cm, they have got to be rehabili-
tated here, whatever the cost. When I
say this, however, 1 do not for a mo-
ment suggest that on this issue we should
whip up, as some people would like to
do, antagonism towards Pakistan, which
is unfortunately there already. 1 do not
want this issue to be utilised for increas-
ing or accentuating that antagonism. Let
us not enter into a kind of competition
in base provocativeness with the petty-
fogging politicians who apparently pro-
liferate in the ruling circles of Pakistan.
Let us not forget that from time to time
we see the silver lining in the Pakistan
cloud. As far as the two Bengals are
concerned, there is the silken bond
kinship, the kinship based on the langu-
age we learnt at our mother's knee.
Only the other day, in Calcutta as well
as in Dacca, they celebrated the birth
anniversary of Nazrul Islam, a revolu-
tionary poet, to whom Bengalis, irrespec-
tive of community, pay homage.

A few days before that, Bengalis in
both Bengals recalled proudly the pre-
cious heritage of Rabindranath Tagore.
If vested interests at home and abroad
had not decided to fish in the troubled
waters of Pakistan, we could on our own
have solved our problem, and 1 have
no doubt that if we truckle neither to
communalist chauvinism nor bureaucra-
tic bungling, we shall solve our prob-
lem.

1 shall finish with a reference to one
other matter. I find'lately that there has

been an interesting American investiga- -

tion into the conditions in Pakistan,
which I quote from the Amrit Bazar
Patrika, Calcutta Edition, of the 29th
May—it is a P.T.I. report from New
York :
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“There is in Pakistan weak lead-
ership, dirty politics and adminis-
trative fumbling, but this has creat-
ed a serious political situation, and
if there are general elections, then
there might be a successful em-
ergence of latent neutralist senti-
ment.”

We have seen in Ceylon what has
has happened. Today in Ceylon, I trust
there i1s a breath of new hope. With
Ceylon we had a very difficult quarrel
over the question of Indian citizenship.
That dispute we hope to be able to solve
because the people of Ceylon have
spoken at the last general elections with
a new voice, the voice of an Asia awak-
ened 1o freedom. The same thing will
doubtless happen in Pakistan, if the
communalists are held in lesash and at
the same time rehabilitation of refugees
in our country is done in real earnesi.
I am sure the situation in Pakistan is such
—and there are some indications already
—that a big change-over is in the
offing in that country. We on our part
should make our contribution towards
normalising the situation between our
two countries, I would suggest that Gov-
ernment should see that in the name of
scrutiny of migration applications, the
border is not practically sealed. 1 wish
also to ask the Minister of Rehabilita-
tion to sit up well and properly and do
the job of work which the country some-
what doubtfully expects of him.

Shri Barman (North Bengal—Reserv-
ed—Sch. Castes) : While I deal with this
intricate and difficult problem of exodus
to India from East Bengal, we are con-
scious of the situation so far as our
Government is concerned in the matter.
It is an intriguing problem after all, but
at the same time we cannot deny that
under the circumstances the leaders of
India and the Government of India are
doing their utmost. We cannot say that
at any time they are oblivious of the
condition of the minorities here. So,
however, dissatistied we might be so far
as the result is concerned, we shall have,
at the Centre, to say that our Govern-
ment is doing their utmost.

So far as the latest conference at
Dacca is concerned, so far as the joint
communique that has been issued on the
6th May and the statement by the hon.
Minister of Minority Affairs are con-
cerned, first and foremost I want to
draw the attention of the Government
to one part of the statement. It is said
here that India will take early steps to
tighten up the measures for the issue of
migration certificates so as to prevent
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the chances of their abuse or their ex-
ploitation by anti-social elements. Then
it says that while making it clear that
migration certificates shall be issued
only in deserving cases, the Government
of India has agreed that proper and de-
tailed scrutiny of each application for a
migration certificate will be done and
aill suggestions of the Government of
Pakistan in this behalf would be given
full consideration. 1 want .a little eluci-
dation so far as the last portion of this
paragraph is concerned. In the Delhi
Pact, that is, the Nehru-Liaquat Pact, it
is stipulated that the minorities of either
State should be given full facilities to
migrate and also other facilities that are
appertaining to migration. Does this
ciause mean that for each and every
particular case of application, our office

at Dacca will have to refer the matter °

for the opinion of the Pakistan Govern-
ment? The Pakistan Government will
make certain suggestions, certainly after
enquiry and then it will be for the Gov-
ernment of India to decide whether cer-
tificates shall be issued or not? If that
be the interpretation, then I say that not
a single man will ever be issued any
migration certificate. When a person
who has been in East Bengal since its
birth applies for a migration certificate,
knowing full well the conditions and the

working of the West Bengal Rehabilita- .

tion Department and the way refugees
are living in camps, there are reasons
behind it. In most of the cases the rea-
sons may be such that the intending
migrant will not divulge it to the pub-
lic. Then again if that matter be refer-
red to the Pakistan Government circum-
stances may be created in which his life
may be intolerable. I fully agree with
the view taken by the Government of
India and the stipulation that has been
made here, that they shall consider all
suggestions in this regard given by Pa-
kistan. But I hope those suggestions will
be in general terms and not that every
particular case will have to be referred
to them. Reading this in the light of the
Nehru-Liaquat ~ Ali Pact, I-think the
E:oper interpretation is that there will

certain suggestions made by the Gov-
ernment of India, there may be sugges-
tions invited from the Government of
Pakistan, but the sole responsibility of
granting or not granting a migration cer-
tificate will depend entirely upon our
Visa Office here.

So far as I know Pakistan—(my
knowledge is confined to pre-Partition
days)—it is my view that the main cause
of the inability of Pakistan to give secu-
5—147 Lok Sabha :
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rity to the minorities there lies in the
fact that there is no stable government
in Pakistan up till now and that there
is rivalry between different groups for
coming into power. If I may enter into
past history the United Front came into
power in February 1954; two months
later a Ministry was formed. Hardly
two months after that there was some
massacre in a jute mill, the Ministry was
dissolved and Governor's rule was pro-
mulgated. In this connection I should in-
vite the attention of the House that Pa-
kistan Press is not doing justice to the
minorities. As an instance I may say that
in this Narayanganjjute mill massacre
several hundred people were killed and
many more were injured. But that was
absolutely a matter between Muslims
and Muslims and no member of the mi-
nority community was involved in it.
But on the 17th of May 1954 the Dawn
in an editorial under the caption “Be-
trayal of Pakistan™ said that “commu-
nists and the agents of Hindu Bengal
joined hands to execute that dastardly
conspiracy”. If this is the view propa-
gated by a responsible paper of Pakis-
tan, that even in a case where the mino-
rities have absolutel no connection,
they are accused of conspiracy, then,
how can the minorities have any faith
to live in a country where this sort of
hostile attitude is propagated. So, it
should be the duty of our Government
to draw the attention of the Pakistan
Government that if they are really sin-
cere in their professions and want to
honour the pledges given as early as
1950, they should ask their Press not
to indulge in such irresponsible state-
ments.

Then, for nearly a year there was no
Government, so to say, because the pro-
vince was under Governor's rule. After
one year the United Front Ministry was
again reinstated. That Ministry did not
hold any session for several months. On
the very first day it met in a session,
the assembly was adjourned sine die and
Governor’s rule was again imposed. The
difficulty in the case of Pakistan is that
there is neither democracy functioning
nor can autocracy function in these
days. So, we should earnestly hope that
democracy may function in East Pakis-
tan, so that those who are at the helm

.of affairs may be in a position to act.

So long as this sort of uncertainty con-
tinues, so long as it is left to the per-
manent executive to rule the country,
the minorities cannot place any faith in
the Government. I have read the state-
ments of the leader of the Parliamentary
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Group of the Congress Party in Pakis-
tan and he also has expressed the same
views that parliamentary democratic
Government and a Ministry may be con-
stituted there soon.

Sir, I do not wish to dilate on matters
which may not be helpful to anybody,
but wish to ask a few questions. We
were told that by March 1956 more
than 35 lakhs of minorities had migrat-
ed to India. The figure given for the
month of February is 45,534. We are all
very anxious to know about subsequent
events what is the rate of migration after
February 1956. That is one matter.

On the 27th May, 1952 it was ad-
mitted in replé to a question that the
East Pakistan Government had issued—
(i) a circular requiring thana officers to
report on the extent, nature and source
of influence of certain members of the
minority community ; (ii) circular orders
to commercial s requiring them to
obtain the approval of District Magis-
trates before giving employment to non-
Muslims; and (i) a circular order
said to have been issued to District Ma-
gistrates instructing them to stop res-
toration of properties to returning
Hindu migrants and to distribute the
properties among refugees. This circular
was actually issued a year earlier, that
is just a few months after the Nehru-
Liaquat Ali Pact. To that our Govern-
ment lodged protests and wrote letters.
The Government of India lodged a pro-
test in March 1951, though circular
was issued much earlier, and the reply
was that “the position is that the cir-
cular stands as it was”.

I want to ask whether our Minorities
Minister has enquired whether all the
circulars have been withdrawn or not;
and if withdrawn, when; and what is the
condition after that. Because, these are
the basic things which frighten the mi-
norities and which make their life im-
possible there, and they are bound to
come even if it meant difficulties and
other things. So these are the basic
things which must be looked into and
enquired of Pakistan, whether all these
have been withdrawn or not.

I understand the difficulty of our
Government, but at the same time I
hope that Pakistan may come to its
senses and realise the effect of driving
the minorities out of Pakistan. I know
the hon. the Minorities Minister has
placed much reliance upon the Chief
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Minister of the time. I know him per-
sonally, 1 have worked with him in the
Krishak Praja movement, and I know
perfectly well and I solemnly believe
that he is not at all of communal charac-
ter. But how much power has he got in
the administration, that is the problem.
Until and unless there is a stable gov-
ernment established in Pakistan, our
Government must time and again keep
watch about the matters that are hap-
pening in Pakistan and try to do as
much as possible for safeguarding the
interests of our people there.

Pandit Thakur Das Bhargava (Gur-
gaon): After a perusal of the docu-
ment which has been given to us I sin-
cerely feel that Pakistan is not going to
do anything and that the confidence re-
posed by our Minister in Pakistan is
simply misplaced.

From the very inception of things
we have been saying that a certain am-
ount of complacency and credulousness
is to be found in the Government of
India as regards this question. When, to
start with, the first exodus from East
Pakistan began, we raised questions in
this House often, and the reply came :
no persons are coming from Pakistan.
This was the Minister's reply. We knew
what happened on the other side, with
regard to West Pakistan. And yet Gov-
ermnment gave us the answer that no per-
sons were coming from East Pakistan.
For years together in the beginning,
this was the reply of Government. And
we had to take pains to convince the
Central Government that as a matter of
fact the exodus was beginning and deep-
ening. Subsequently Government began
to realise and told us that about four
to five lakhs of people have come and
there is an exodus. And then, perhaps
when the second push was there, we all
knew that Pakistan meant business and
that, as in West Pakistan, there will not
be a single Hindu left in East Pakistan
also. This was our feeling and convic-
tion, and that conviction has proved to
be too true. Today, even after reading
this, after hearing the hon. Minister
when he says that he is sincerely satis-
fied that so far as Pakistan is concern-
ed the exodus will be stopped, I am ex-
tremely sorry to say that though I cer-
tainly believe him, I have really got no
real biswas in his words. I do not be-
lieve that his belief is right. Not that I
do not believe him. When he says it sin-
cerely, it must be right according to his
belief. But I do not believe that his
belief is right.



10143 Discussion re

Now, Sir, let us see what has happen-
ed. Our Government, after the Nehru-
Liaquat Ali Pact, said that wherever a
Mussalman came from the other side
he will be given Rs. 200 per family.
‘When I went to Assam on behalf of the
Rehabilitation Ministry I saw in one of
the camps that more Muhammadans
were there and were looked after much
better than the Hindus. And each Mus-
lim family was paid Rs. 200. Have they
secured this in East Pakistan Confer-
ence. Will every Hindu who wants to

o back to Pakistan get Rs. 200 per
amily ? If they actually mean business
that 1s the way in which things should
have been done, that is the way in
which we behaved. But I do not find any
such mention here.

Now, what is it that is mentioned
specifically ? The specific thing mention-
ed is, the Government of India condemn
the entire machinery with them. It al-
most reads like this as if there was a
confession that we are calling peDIiII:
I am rather astonished that our Reha-
bilitation Minister was there and in his
presence these things could be said. I
can never believe that he does not know
what is happening there. He knows in
his heart of hearts that whatever Pakis-
tan says is not coming to be true. He
knows it, and I am really surprised that
these things should have been believed
and said there in his presence.

Then, Sir, there is some mention of
a neutral home. I would like to know
from the hon. Minister what is a neutral
ho_gle. When abductions take place it is
said—

“In case of complaints regarding
abductions of women, officers have
been directed to recover the girls
immediately and to send them to
the neutral home in Dacca.”

May I humbly enquire what is a
neutral home? This only means that
the abducted girls will not be restored
to their parents or people ; they will be
kept in a home where the seducers will
_be able to tell them that they can come
back to the seducers. What is the neutral
home ? The only thing I can conceive
of is that as soon as an abducted girl
is recovered she should be made over
to her people. It is not the case so far
as East Pakistan is concerned that the
women were abducted eight years ago.
They are being abducted now and yet
they are taken to a neutral home. This
shows that justice is not being done in
their cases.
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What else do we get? It is said that
the houses would be de-requisitioned.
May I humbly enquire from the hon.
Minister how many orders has he se-
cured so far as de-requisitioning is con-
cerned? Has he got a single order in
his possession to show to me that the
houses have been de-requisitioned?
There is no mention here, and in the
reply he made in the House he said,
“We were satisfied with the assurances
given from the other side—which al’
remains to be done, and we had assur-
ances many times”, which means in
simple English that he himself disbe-
lieves them. He knows assurances have
been made only to be broken. Similarly
1 understand that the simple meaning
is that he does not believe in his heart
of hearts that these assurances will be
kept. I do not know diplomatic langu-
age. So far as Pakistan 1s concerned, it
has made thousands of promises with
us, and always to be broken.

Who started the game? When Shri
Jinnah was there, when he entered into
a sort of alliance or contract it was said
that the minorities will be kept up and
preserved and their rights will be hon-
oured like those of other citizens. i
was the basis on which partition was
made. What happened ? In Karachi they
passed an order that every Hindu’s pro-
Ferty is to be taken away. Three or
our days ago I read in a vernacular
B‘a;per that fifty thousand people from

'est Pakistan are to be turned out from
Karachi and other places. I do not
know how far it is true. But this was
the piece of news that I read in a paper.
I do not know how far it is true. I
hope the hon. Minister will kindly throw
some light on this question.

If this is true, when on the one hand
we find that fifty thousand people are
to be removed from their places, com-
ing to East Pakistan how could it be
true that these peorle will be stoqped
from coming ? It will be the same policy,
The Central Government there is in
charge, the President’s rule is there,
and it is from the Central place that
every policy is being directed.

Shri N. C. Chatterjee : Karachi is
doing everything.

Pandit Thakur Das : It so
lieve it, I
know my Bengali friends, that if it is
only left to our Bengali friends, Hindus
as well as Muslims, there will be no
trouble. But what happens is that the
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Punjabis come from there, and those
who belong to the Muslim League want
to see that not a single Hindu exists in
Pakistan. They have got the charge of
this part of Pakistan. They push out
these Hindus. I believe that not a single
Hindu will be allowed to remain there.
That is my strong belief. I do not
want that every Hindu should come
away. I want that Pakistan also should
honour its commitments and that the
Hindus should remain there. But, at
the same time, I am perfectly certain
that all of them shall have to come
whatever we may do. Is it as if to
condemn our Government and take shel-
ter behind false accusation they invent,
the excuse that.our Government is cal=
ling those people and saying that they
will get many lands here. Our Rehabili-
tation Minister knows better. He has
seen what Shri Mukerjee has said. These
_people are not satisfied with what the
Rehabilitation Ministry is doing. Yet,
the charge is that we are calling them.
For us to say that we are tightening
this restriction on the movement is to
proclaim to the world that we are
attracting those people. I very strongly
repudiate what is written here ; it is ab-
solutely wrong. 1 am ashamed that we
ourselves say that we tighten the restric-
tions. I recollect what we said previ-
ously ; we extended a promise to the
people and we said that the 125 lakhs
of people were part of us. What hap-
pened in Pakistan 7 Every Hindu came
to know ultimately what his position
would be. I would be the last man to
say that the border should be sealed. All
these persons have a right to come here.
At the time of Partition, we took the
responsibility and we said that what-
ever might happen, we would not let
them down. So, if they want to come
they shall be allowed to come.

6 P.M.

I read the statement issued on be-
half of both the Governments. It means
in plain English that we have, so far as
we are concerned, not fully performed
our liabilities, He has said that there
have been failures on our side and fail-
ures on their sides. May I in all humility
ask him what was the failure on our
side ? Mv submission is this. In our
anxiety 10 see the sides of the
other party, we say these things in mo-
desty as platitude. T am also of the
same view. We need not necessarily cri-
ticise as if we are ememies. But the
truth must be told. Why should we ac-
cept that we have to tighten our restric-
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tions ? Are the Hindus there respon-
sible for the exodus? If the hon. Mi-
nister says this, it means that the Gov-
ernment of India accepts this. I am
sorry this should have agreed to
by our Minister.

The next thing is this. Assurances—
beautiful assurances—are there. The mi-
norities are the mponsibil.ithaof the
country in which they live. t hap-
pened when Partition took place ? They
should have mentioned all the circum-
stances on account of which there was
migration from East Pakistan. Nothin
is mentioned about them. Why shoul
the migration take place? People are
coming because they are forced to come.
Abductions take place. If they go to the
police, etc. protection is not given. The
properties are taken away. The houses
are requisitioned. All these things ha
pen. There is not one word about it n
the statement. Migration was taking
place. Now, we have stopped it. Would
the houses be de-requisitioned ? If the
hon. Minister came with the informa-
tion that ten thousand houses were de-
requisitioned, I would have understood
it. I would ask him. If these people go
back, will they be given back their pro-
perty ? There is not a single word about
these things. They will get into service
and the age limit is extended as if it is
a question just as the one relating to the
3 uled Castes here. How many per-
sons are there who can live under these
circumstances 7 Unless the climate
changes, unless the conditions improve,
how can you expect them to remain
there ? Four Ministers met there and
by saying that 23 per cent of the routs
would be reserved for Hindus, will the
situation improve? This is a make-be-
lieve affair. I am very sorry it is so and
our Ministers have put their faith in
spite of q_?.set experience, How can we
believe? v have failed before and
they will do nothing. What can they do?
I remember the words of Sardar Patel
and Pandit Jawaharlal Nehru on the
very first occasion. So far as Pakistan
was concerned, they told us that other
methods would be used. We have not
seen what those other methods are. We,
are not likely to see. Let us reconcile
ourselves to our fate. Seventy lakhs of
people will have to come here.

Again, who has given these assuran-
ces? Will he remain in power? Will
he be able to do these things ? I do not
think so. This paper shows that they
have come satisfied with the assurances
given there. Shri Biswas sincerely tells
us that they have done the right thing.
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I am sorry to say that I do not believe
that and I do not think that in this mat-
ter, Pakistan will ever be sincere to us.
1 really admire Shri Biswas who has got
such a fund of credulity to believe these
words. I congratulate him for that com-
placency and the fund of credulity. But
so far as many Membes of this House
are concerned, they are left cold. We
are not happy or satisfied that the right
thing has been done. May I enquire
from him if in Dacca there was not a
lathi charge in respect of these very
persons who are coming? Can he deny
this. These are inside stories that have
reached us. If any person wants to
come, no bar should be put in his way.
He should be allowed to come
whatever ma happen to  India.
Our Rehabilitation Minister may
have meagre resources but he has a good
heart to rehabilitate them and he will
do his very best. But it makes me sad
to think that these restrictions will be
put in. No man will leave his hearth and
home unless he is driven out. No Ben-
g:li would like to come here if he can

accommodated in East Pakistan. It
is entirely wrong to say that we are call-
ing theni. They are coming here, driven
by necessity. Every Hindustani wants
that every Pakistani Bengali should
live with honour and safety in  East
Pakistan. I may say that 1 am not satis-
fied with this document.

Shri B. K. Das (Contai) : Sir, I do not
subscribe to some of the views that
have been just expressed by our rever-
ed friend Pandit Bhargava. 1 do not
think that our Government is acting un-
der self-deception. Nor do I believe that
as a result of the conference that was
held in Dacca, the cause of the mino-
rities in East Bengal has been damaged
more than ever. Of course, 1 share
some of his misapprehensions regarding
the working of the passoprt office there,
which will be issuing the migration cer-
tificates to the intending refugees.
hure the hon. Minister, while replying,
will make this point clear. We must not
forg;t that the Nehru-Liaquat Pact still
stands.

SIller Nand Lal Sharma (Sikar):

Shri B. K. Das : Of course we know,
and we know it with a great sense of
sorrow, that all that we wanted of the
pact has not been fulfilled.

Shri Mehr Chand Khanna: On the
Pakistan side.

Shri N. C. Chatterjee : On their part.
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Shri B. K. Das : I am going to explain
my statement. We have said it often on
the floor of this House—and I remem-
ber, when I spoke last about this subject
1 said it—that we on our part have al-
ways fulfilled the conditions that we im-
Eosed on ourselves, but the other side

as failed, and sometimes miserably, to

a great cost of this country.

But what is the way out? We are
dealing with a foreign country, with a
foreign Government. We cannot but de-
ﬁ_end on the goodwill of that country.

it is not forthcoming, then repeated
eudeavours have to be made. This time,
we read in the preamble to the state-
ment which the hon. Minister made the
other day, that it was on their invita-
tion that this conference met at Dacca.
We could not possibly refuse to attend
that conference. Of course, we do not
know the details because that is, and
that must be, something confidential.
But what has come out? We see that
there is a ring of sincertiy expressed on
the other side. Some of our friends are
not willing to believe it. They call it
self-deception. But when 1 see that the
hon. Minister for Minority Affairs, who
has always expressed despair at the atti-
tude of the other side, has given us this
assurance that this time he has been
able to discern some amount of sincerity
in their attitude, we cannot but accept
his optimism and we cannot but pro-
ceed on those lines. There has been eco-
nomic discrimination, there has been a
policy of suppression and oppression
and so many other things in the past that
our hearts generally refuse to believe in
the promises that are coming out. But
when we are committed to a certain
course of action, when we say that we
on our part are ready to do everything
possible to advance the cause of the mi-
norities in that country, we cannot say
that what we find in the document that
is before us is against our interests.
They Have promised that the houses will
be returned. They huve promised that
the officer who has been appointed will
look to the interests of the minorities.
They have said that there will be an
Advisory Board, the revival of the Mi-
nority Commission and the Minority
Boards. Let us see what happens. We
cannot at once expect the result. If we
have waited all these years, if we have
tried all these years, we cannot say
that this conference is a failure. If those
promises have been reiterated, let us
take them at their word and let us on
ml;l]‘ part try to do whatever is pos-
sible.
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[Shri B. K. Das]

Objection has been taken regarding
the tightening of our machinery for the
issue of migration certificates. Of course,
1 do think that there is a possibility of
danger there. If the officer or officers
concerned, who will be in charge of
that department, do not act with great
caution and with judgment, there is a
chance of the intending igants being
made to suffer. Further, I not know
what is meant by those words in the
joint communique “suggestions of Pa-

istan Government will be accepted or
will be considered”. Of ccurse, I do not
think that every single application that
will be placed there will scrutinised
by the Pakistani people. That is not the
idea. I think that we will be acting on a
certain formula and they may also give
their suggestions how that formula can
be worked out in a better way. That is
a possible interpretation that can be
given to that expression in the joint
communique.

We have been assured the other day
by the Prime Minister that there is not
the remotest idea in the minds of the
Government of India that none of the
legitimate persons who want to come
away and who are unable to stay there
will be prevented from coming away.
The Prime Minister has assured us
many times about that, and depending
on that assurance we can believe that
no undue pressure will be brought about
in this matter of issuing migration cer-
tificates. We shall have to wait for some
time to see the results of the action that
the Pakistan Government takes. We find
that the administration there is very
weak. Every day changes are occurring
and in the midst of such conditions we
cannot expect that much will come out.

But I do not think for a moment that
the conditions of the minorities there
will become worse due to this confer-
ence or as a result of the agreement
that has been reached. In fact, there
has been no new agreement that has
been reached excepting that probably
they wanted to seal the border and this
Government stoutly replied that this
Government cannot be a party to such
sealing of the border. From this side it
has been said many times that such a
step cannot be taken by our Govern-
ment. In that background, if it has been
agreed that the migration certificates
should be issued with caution and that
they should be ﬁrante-d only in genuine
cases, I do think that there will be mo
difficulty for those persons who want
to come over to this country. I want to
have that assurance today from the
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hon. Minister that that matter will be
looked into and the ap&l;ehension that
has been expressed on floor of the
House will be obviated by that assur-

ance.

Shri S. C. Deb (Cachar-Lushai Hills) :
Mr. Speaker, Sir, I do not like to take
much time of the House, because al-
ready various points have been raised
in this discussion. My only concern is
about the restriction on the issue of mi-
gration certificates. I come from a
border area. 1 know the minds of the
minorities there. I claim that the situa-
tion is mnot such, politically, eco-
nomically or otherwise, that the
minorities can  stay there for
long. I share the sentiments here ex-
Ercssed by our hon. friend Pandit Tha-

ur Das Bhargava. It is good that our
Government should try time and again
for creating conditions that minortics
may live there with comfort and stabi-
lity. If by this discussion conditions are
created there in East Pakistan for the
minorities to live in comfort, it would
be better. But I have no faith about
that. So, my point is that there should
not be any restriction for issuing migra-
tion certificates, because the minorities
cannot leave their homes and hearths
for pleasure. Only as a last resort, they
ask for a migration certificate to be
issued. Therefore, there should not be
any restriction. On this ground, if any
agreement is arrived at, 1 oppose that
part of the agreement.

The House knows that in East Ben-
gal there is no democratic set-up. Con-
ditions are not good there. The Presi-
dent’s rule is there. The situation was
different there when the Chief Minister
of that province took our Minister into
confidence and had a discussion and an
agreement was arrived at. But we do
not know what would be the ition
now. We also know that in West Pa-
kistan also there- is no chance of a
stable Government. When the condition
is such, how can the minorities there
live safely and in peace ? So, when they
are eager to come here, they should
not be restricted, and there should not
be any restriction put in any way on
our side. If there is any assurance by
our Government on that side about res-
trictions, I oppose that. With these
words, I resume my seat.
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Shri Biswas : I only bope it will not
‘be said that in the statement I made
before the House, I had said anything
with a view to deliberately mislead the
hon. Members here. Shri N. C. Chatter-
jee began by asking, what was the justi-
fication for the optimism 1 had shown
in my statement. Well, I know in what
respects Pakistan has given effect to or
failed to give effect to the Nehru-
Liaquat Pact. Knowing that with that
knowledge at my disposal, I still ven-
tured to strike a note of optimism. Why
was that ?

Look at the question broadly. The
action of the Pakistan Government so
far has been such as to encourage the
idea that whatever might have bezn
said in the Nehru-Liaquat Agreement,
nothing would please them more than
if all the Hindu minorities left East
Pakistan, Now, for the first time. we
have a different attitude opengv eXpress-
ed by them before the Indian delegation.
Is not that something we should appre-
<iate? Must we not accept what we con-
sider to be the hand of friendship heing
extended to us 7 Must we still say that
as we have been disbelieving them all
the time and they have not kept their
promise, we shoud therefore retire from
the conference ? In that case, we should
not have gone to the conference 2t all.
The Leader of the Conference—I can
refer to that because that part of the
speech was open—began by saying tha:
he recognised that the minorities were
their responsibility, that the question
of security was the foremost question
and that sense of security must be en-
sured to them as otherwise there would
be nothing. For the first time, we had
such a frank statement from Pakistan.

Only the other day,—I refer only to
one instance,— when there was a meet-
ing here. between myself and the then
Pakistan Minorities Minister at Delhi,
—I believe it was in 1954, shortly after
the introduction of Governor’s rule in
that province,—when there was a new
spurt of exodus, I drew attention to
that fact, and asked my counterpart
“What is this steady rise in migration ?"

He said, *I do not know, shall go
back, tour the different districts and

find out the correct position.” Then
came the answer : “I had been in sever-
al districts and I have not been able to
find any signs of migration.”

Shri N. C. Chatterjee: Ghayasuddin
Pathan ? :

Shri Biswas : I am not going to give
you the name.
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Shri M. C. Chatterjee : You did not
believe him ?

Shri V. G. Deshpande : He believes.

Shri Biswas: If you take me to be
such a simpleton that I shall believe any
and every statement that is made to me,
you have not known me sufficiently well,
Now, for the first time, from the Fore-
ign Minister of Pakistan, you have the
statement that there is this exodus,—
heavy, “alarming™ exodus, that is the
expression he used—and that something
has got to be done. This anxiety on the
part of Pakistan to retain the Hindu
minorities within the borders of (hat
province—is not that something unusu-
al, which you have never heard from
them ? Is it suggested that we should not
grasp this opportunity for whatever it is
worth ? India is interested in the mino-
rities, in their being able to live a happy
contented life in their home-land.

An Hon. Member : At what cost ?

- Shri Biswas: At my cost or at your
cost, it does not matter. We want their
condition to be better. Therefore, when
that overture comes from the other side,
is it suggested that that should be
thrown away? I say, we must make the
best use of the opportunity we have, and
our approach at the conference was on
that basis. It is no question of “compla-
cency” on our part. Pandit Thakur Das
Bhargava is not here. I should like (o
tell him that there is no question of
my easily believing everything which
ought mot to be believed. What is the
use of saying, you have not done any-
thing in the past, therefore, we better
disperse 7

Shri V. G. Desh : Does the hon.
Minister believe them now ? We want
a straight answer.

Shri Biswas: Suppose all the assur-
ances given by them fail. Do you ex-

ct that the Hindu minorities will then

in a better position than they are
now ? Whether you believe me or not,
I say there is no chance of the Hindus
being placed in a better position except
with the co-operation and active good-
will of Pakistan and without definite
action on their part.

I did not expect Shri N. C. Chatterjee
to ask, why did I say that the minorities
there are the responsibility of Pakistan?
That is because the Nehru-Liaquat Pact
itself declares it.
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Shri N. C. : That is a won-
derful discovery ; wonderful window-
dressing.

Shri Biswas: And now we have a

reaffirmation from Pakistan of their
faith in the Pact,
Shri N. C. ¢+ I know Hami-

dul Huq Chaudhury better.

Shri Biswas: I say, if anything has
got to be donme for the minorities, it
must be done by Pakistan. All that we
can do is to help by way of rehabilita-
tion if they come across.

So far as coming across is concern-
ed, 1 will E:.tsr. only refer—that was re-
ferred to by my hon. friend—to the
answer which the Prime Minister gave
the other day to a question put in the
Lok Sabha. That will show what is our
policy. The question was : “whether it is
a fact that the Hindus of East Pakistan

are being refused migration certificates.

by India’s Deputy High Commissioner
in Dacca : if so, the reasons therefor;
if not, the policy and attitude of Gov-
ernment towards intending migrants”.
The answer was this: “No, migration
certificates are not refused where after
proper examination of each case the
grant of these facilities comes within
the rules. The policy of the Govern-
ment has always been not to encourage
the exodus of the minority community
from East Pakistan to India. Efforts
have been repeatedly made urging the
Government of Pakistan to create condi-
tions in East Pakistan to prevent this
exodus. The Deputy High mission-
er for India in Dacca has also instruc-
tions to endeavour to convince the mi-
norities to remain in East Pakistan, but
where any members of the minority
community insist on coming to India,
certificates are issued to them after pro-
per examination of each case.”

There has been uo change from this

licy at the Dacca conference, and it

as been repeated. As a matter of fact,
the final decision as to whether a migra-
tion certificate will be issued or not rests
with India. The last word remains with
our Deputy High Commissioner there.
If the other side have any suggestions
to make, we shall be pleased to consi-
der them. That is all that we said. But
the right to migrate remains, as guaran-
teed by the Nehru-Liagat Pact, and any
suggestion for sealing the border we re-
jected straightaway. Let there be no
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doubt about that. Therefore, Members
may rest satisfied that we did not sell
away the interests of intending migrants.

You must not also forget the fact
that so far as the exodus is concerned,
that is more a burden on us than on
them. Therefore, we are interested in
seeing that the pace of migration slac-
kens down. Many of you may have
seen the condition of tLese migrants
lying on the platform at the Sealdah
Railway Station or living in camps and
s0 on. Nobody is satisfied with that state
of things. What can we do? Our re-
sources are limited as regards provision
of space, accommodation etc. Some of
the migrants will not aj to go over
to some other State outside B;;léal. and
so on. There are these ifficulties.
Therefore, it is more in our
interest that we should like the migra-
tion to abate. That is why we have
always insisted that the minorities
should be enabled to stay in East Pakis-
tan. In doing so, if you think we
bartered away the rights of the minority,
we cannot help it

Shri N. C. Chatterjee : Have you
issued recent imstructions to your re-
presentatives in Dacca which are put-
ting fetters or difficulties in the way of
granting migration certificates ?

Shri Biswas: Directions were given
before the conference and the directions
were on the lines which 1 have stated.
That does not jeopardise the chances of
any bona fide migrant intending to come
away, say, on the nd that he cannot
live there in security. There have been
cases which were brought to our notice
—1I cannot go into details some of them
were accepted by our side, where misuse
was made of the facilities for issue of
migration certificates.

Shri U. M. Trivedi : You have avoid-
ed answering this question. You have
expressed satisfaction at the attitude of
the Pakistani delegation. Has this Gov-
ernment persuaded the Government of
East Bengal to withdraw and withdraw
openly its secret circular to the Hindu
and European business houses not to
employ Hindus?

Shri Biswas : Where are you reading
from ? Who has said vur delegation ac-
cepted the circular ?

Shri N. C. Chatterjee: 1 am sorry
there is a misunderstanding.

Shri Biswas : I know about the secret
circular.
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Shri N. C. : Let me finish
Our information was that the Pakistan
authorities issued circulars to business
houses not to allow Hindus to remain
either as agents or as employees. We
want to know from the hon. Minister
if as a result of the Dacca Conference
those circulars have been withdrawn.
Has any step been taken by the Pakis-
tan Government not to give effect to
those circulars regarding ‘“shadow Pa-
kistanis” or “Hindus”-—whatever may
be the expression ?

Shri Biswas: I shall not be justified
in disclosing the actual conversations
that took place at the conference. But
I may say that as a matter of fact, this
question of granting employment to the
minorities in the trades and services was
considered, and assurances were obtain-
ed. We cannot do anything except ac-
cepting the assurances. When those cir-
culars were issued, we protested against
them. There was the answer that Pa-
kistanis include also Hindus. Later on,
one of their Secretaries—the Labour
Secretary, I think—said ‘Pakistani
Hindus' are “shadow Pakistanis”, and so
on. All thet was now rejected, and we
must be therefore satisfied, I repeat again
that there was a welcome change of
policy on their part—because of their
new attitude and their new assurances.
But suppose they do not carry out those
assurances or implement them, well, we
cannot help it, but the minorities will
be in no worse position. Let us therefore
take the chance and wait and see what
happens because the general atmosphere
appears to be more favourable now.

here must be some reason for  this
change. We do not know why Pakistan
seems to be so interested now in retain-
ing as large a number of Hindus as they
can inside the borders of East Pakistan.
Whatever the reason may be, we are
not concerned with that. We are con-
cerned with the minorities themselves,
and whatever goes to help the minori-
ties is welcome to us. That is our posi-
tion,

Reference was made to the ‘neutral
home'. A neutral home is this. Abduc-
tion will still go on. Ra will still
occur. That cannot he helped. This is
not a new feature that came into exist-
ence since the partition. We all know of
the various associations in undivided
Bengal which were set up for dealing
with such cases in which Hindu girls
were violated by Muslims. However,
leave that aside. The question is this.
After a girl is recovered, she has got to
be sent back to her relations. In the
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meantime before you can communicate
with the relations and they can take her
back, where will you keep her? Will yon
keep her in the custody of the abductor
or not? We have always protested
against that. But there have been cases
in which the magistrate before whom
the girl was taken ordered her to go
back to the abductor in spite of our
protests. In order to prevent such cases
occurring, we said as soon as a girl is
recovered she should be removed to a
“neutral home”, that is to say a place
where she will be not in the charge of
any Muslim,

Shri N. C. Chatterjee: Or any Hindu.

Shri Biswas: A Hindu will be in
charge of that home. Communication is
sent to the guardians and then the girl
is made over. That is the meaning of
a neutral home. All this was provided
1 suppose by the annexure to the Nehru-
Liaquat Pact. Now it is for Pakistan to
carry out the scheme as they accepted
the obligation,—just as it for us also to
do the same. On our part, we
have honoured our commitments in
every case but if the other pn.rg
does not we can only plead wil
them, argue with them, appeal to
them. We cannot do anything more.
That is the ition. We must not for-
get that basic fact. Somebody asked :
‘“Why can we not improve the condi-
tion of the minorities ?” How can we,
unless the Pakistan Government can be
induced or coaxed or forced to do it?
As the Prime Minister said on one occa-
sion, disputes between two neighbouricg
States can be solved either by war or
by negotiation. The path of negotiation
is the only way we can follow. There is
no other way open to us, and therefore
we are largely in the hands of the Pa-
kistan Government for bettering the
condition of the minorities in Pakistan,—
just as Pakistan would be in the hands
of the Indian Government for the fair
treatment of Muslims in India. There
are a large number of Muslims in the
dockyards of Calcutta. Well, if we mis-
behave, if we do not do the right thing
to these people, then [Pakistan may
retaliate against the Hindus within
their territory. But as you know, India
will never retaliate. That has never been
her policy. Simply because somebody
does a thing which we do not like and
which is against our interests, we do not
retaliate. It is not India's policy, and it
will never be Indian ﬁlicgeto adopt re-
taliatory measures. ybe, retahatory
measures would have brought dividends
much earlier and much more quickly.
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Shri V. G. Deshpande : That has been

. your conviction.

Shri Biswas: Retaliatory measures
have been advocated by many, but we
have consistently refused to accept any
such suggestion. That is the general
position.

So far as the figures of the exodus
are concerned, Members had expressed
their desire to have them. I could give
those figures, though 1 cannot give the
figures for the month of May, because
they are not yet available to us., But if
hon. Members want, I can give the
figures regarding the mumber of migra-
tion certificates issued and so on, for
the months of January, February and
March. The total number of migration
‘certificates issued in January was 19,206
in February 50,593. and in March
55,381—I am not quite sure about the
last digit, it is 1 or 7. For April, I
have just got the figures. The number is
22,755, So far as the number of appli-
-cations for migration are concerned, the
figures are as follows. In January, it
was 18,182, in February 23,756, and in
March, 13,850.

There is no desire to keep back any
figures, Only I must have sufficient
notice. It is because time is short
that I could not include all those figures.
The House will remember that only a
few days ago, 1 had made a statement
in which 1 began by giving the exodus
figures, as far as I could, not in detail
but generally, tracing the whole course
of exodus since the Nehru-Liaquat Ali
Pact. 1 had done that in that statement,
and therefore, 1 tried to avoid a refer-
ence to all that in the present statement.

But I shall welcome any opportunity
which Members of this House may give
me for a discussion. I shall place all
the facts and figures before them, and
they will be satisfied that we have not
given away the cause or the interests of
the minorities at the conference. We all

thought—four of us were there—that -

we proceeded in the best way we could.
We got something from the other side
which we had not got before, therefore
we were not justified in rejecting it.

Pandit Thakur Das Bhargava: Has
the Minister forgotten section 15 of the
Evidence Act? Past conduct does mot
belie their professions.

Shri Biswas: I am not taking a lega-
Tistic view. I am looking at this ques-
tion as a human problem. If we find
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there is a nmew approach towards that
problem, why should we not welcome
that 7 Therefore, let us wait and see. If
that fails, it does not place us in a
worse position than we are in at the
present moment.

Shri V. G. Deshpande : Previously
also, it had failed. :

Shri Biswas : Why should we not avail
ourselves of every chance that we get
to improve the condition of the mino-
rities in East Pakistan, because that
should be our overriding concern? It
we keep that in view, then every ques-
tion that has been asked will be easily
answered.

Shri N. C. Chatterjee : Has the Mi-
nister got the figure of the number of
applications for migration certificates
for the month of April?

Shri Biswas : Not yet.

Shri N. C. Chatterjee : Has the Minis-
ter got the figures as to how many ap-
lications have been rejected by the

acca office in January, February
March and April ?

Shri Biswas: The question of reject-
ion does not arise. As a matter of fact,
rejection is done only where the appii-
cation is not a bona fide application.
That is in pursuance of the directions
which were given by our External Af-
fairs Ministry, before this conference
took place. As I said, the more they
come to this side, the problem of reha-
bilitation becomes more and more acute,
and therefore, it is our interest to see
that these applications are scrutinised
and none but the genuine ones are al-
lowed to go through. As a matter of fact
instances have come to our notice where
members of the same family have come
in two instalments, claiming double the
refugee benefits, The intention is not to
allow such cases. If you come away,
you should not retain one foot in one
State and another in the other State.
These are questions which we ourselves
took up. This was not done at their in-
stance. When we said that we shall
tighten up the measures that we are tak-
ing for the issue of migration certificates
we made it perfectly clear to them that
the final decision was in our hands. If
they had any suggestion to make, we
shall be glad to consider those sugges-
tions, but we shall decide for ourselves,
and not at their bidding. We made that
perfectly clear, and that position was
accepted.
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Shri D. C. Sharma (Hoshiarpur) : Has
the agreement been renewed 7

Shri V. G. : May I know
the number of rejected applications?

Shri Biswas: The hon. Member
should give me sufficient notice, and
then I. can give him the figures.
Theré is nothing to hide. For the first
time now, the hon. Member is showing
so much interest in these matters. What
can I do now? (Interruptions)

Mr. Speaker: 1 find that the hon.
Member is interrupting too much. I
must close this discussion by seven

o'clock. We have only two minutes
more to seven. I would uest hon.
Members not to interrupt. e Minis-

ter may conclude within two minutes.

Shri Biswas: [ am grateful to the
House for the interest it has evinced in
the conditions of minorities. 1 only hope
that Hon'ble Members will not forget
this, and that this will not be the last
time that they are doing so. The more
they ask me questions about the condi-
tions of the minorities, the better I feel,
because I want to explain to them what
the exact position of the minority com-
munity there is. There is nothing to keep
back. When this chance has come lo
us, why should we not take the fullest
advantage of it? That is the spirit’ in
which we must work.

MESSAGES FROM RAJYA SABHA

Secretary : I have to report the fol-
lowing three messages received from the
Secretary of Rajya Sabha :

(1) “In accordance with the provi-
sions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, 1
am directed to inform the Lok
Sabha_that the Rajya Sabha, at
its silling held on the 30th
May, 1956, agreed without any
amendment to the Life Insur-
ance Corporation Bill, 1956,
which was passed by the Lok

Sabha that the Rajya Sabha, at
23rd May, 1956.”

(2) “In accordance with the provi-
sions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to inform the Lok
Sabha that the Rajya Sabha, at
its sitting held on the 30th May,

.
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1956, agreed without any am-
endment to the Travancore-
Cochin State Legislature (Dele-
gation of Powers) Bill, 1956,
which passed by the Lok Sabha
at its sitting held on the 28th
May, 1956.”

(3) “In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return herewith  the Indian
Income-tax (Amendment)
Bill, 1956, which was passed
by the Lok Sabha at its sittin
held on the 28th May, 1956,
and transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabha in regard to the said
Bill.”

—_—

RULES REGARDING EMERGENCY
RECRUITMENT TO LAS.

Mr. Speaker: The House will now
take up the discussion on the rules re-
f:rding emergency recruitment to the

dian Administrative Service. One
hour has been allotted for this, that is
to say, the discussion will go on from
7 pm. to 8 p.m. Now, Shri A. K.
Gopalan. The hon. Member may take
ten minutes. Others will take not more
than five minutes each.

Shri A. K. (Cannanore) : I
thank you for allowing this opportunity
to raise this one-hour discussion on an
important subject, on a matter which is
of very great importance. This is a mat-
ter concerning all the educated men in
this country. The Hindu, The Indian
Express, the Amrita Bazar Patrika, and
almost several of the vernacular papers
have all written editorials protesting
against these rules. These rules are ir-
ritating to the young men in this coun-
try.

The advertisement carrying the noti-
fication of the Union Public Service
Commission, calling for application from
prospective candidates for the special
recruitment to the IAS restricts the ap-
El:cants to those who got an income of

. 300 or more during the last one
year. One can understand a minimum
educational qualification or a particular
age-limit or physical fitness. But previ-
ous earings cam, under no sound prin-
ciples, be accepted as a qualification es-
sential for the applicants to the IAS.
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This rule is against the spirit of the
Constitution. It is discriminatory. It is
unjust and much less socialistic, even
if it be the brand of socialistic.
This rule is against article 16 (1) and
16 (2) of the Constitution. Article 16 (1)
says:

“There shall be equality of op-
portunity for all citizens in matters
relating to em&,cogrment or appoint-
ment to any of under the State.”

This rule is a violation of the provisions
of that article in spirit, if not in letter.

7 PM.

The Home Minister said on 12th
April : “We are giving opportunities for
alr." This rule is a violation of that as-
surance also.

Let me examine what is the result of
this rule. First class honours and other
graduates who are in the low paid jobs
or unemployed will be excl from
the purview of the YUPSC, whereas or-
dinary graduates who are sons and
daughters of wealthy parents, who are
the relatives of Ministers or high offi-
cials who are well placed in govern-
ment jobs, or who run business establish-
ments etc., will be eligible for applying.
Lakhs of brilliant young men, patriotic
and with a passion to work with Em:wsty
ability and integrity will be denied all
opportunities. Among these men can be
found college teachers with brilliant
academic records, serving in non-gcv-
ernment colleges and even government
colleges. Among them are thousands of
government employees who, for want of

roper backing, had to start from a low
revtl. Among them are bank clerks and
others who, having nobody to support
them, started their life from a low rung
of the ladder hoping to work their way
up. They are also disappointed.

As in the case of government servants
in private service also there are so
many young men who are disa inted
with this rule. The 1 number of
educated unemployed in the country are
hard hit by this strange qualification.
In these days, when we talk of helping
the unemployed, to put such a drastic
restriction of income for otherwise
qualified people is an insult to our un-
employed young people.

It the intention was to put a premium
on experience, the best thing to do was
not tn put an income qualification, but
to restrict recruitment to only those who
were employed already and who had a
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minimum period in employment of, say,
five years. This have obviatgd
such blatant discrimination against the
poorer sections of the people.

This rule discriminates :f;jmt the
southern States where the scales of pay
are much lower than those in the norih.
The scale of pay for the same post
varies from State to State. For instance,
a Superintendent in the Government
Secretariat in T.C. is paid an initial
salary of Rs. 200 in the scale Rs. 200-
10-300 (till 1-4-56 the scale was only
Rs. 175-10-225), whereas in Bombay it
is Rs. 350, and in the Central Govern-
ment it is Rs. 450. A college lecturer
in T. C. State is paid Rs. 125-10-175, in
Madras Rs. 200, in Mysore Rs. 100
(Rs. 100-10-250) and Rs. 250 in Delhi,
U.P. etc. Out of the 140 candidates re-
cruited to the National Defence Aca-
demy, there is none from T.C. and
Hyderabad, 3 from Madras, 2 from
Mysore, 21 from Delhi and 50 from
Punjab. In this vast country of ours,
a uniform scale of pay does not exist.
Scales of pay for the same kind of
jobs in different States vary, and between
tates and Centre vary.

The other day the Home Minister
said that enough Scheduled Caste cau-
didates were not available to fill up the
quota allotted to them in the services. If
the Government prescribe such fantastic
qualifications, 1 do not know wherefrom
we can find Scheduled Caste candidates,
Scheduled 'Tribes candidates and back-
ward class candidates. It will be very
difficult to find such candidates with
this income qualification.

This is an attempt to revive the old
tradition of the ICS. Recruitment to the
ICS was only done from the aristocracy
and feudal families. Ordinary citizens
were not eligible for enrolment to the
ICS. This IAS recruitment with this
rule revives that old tradition. It tries
to restrict the field of recruitment to the
most important administrative service of
the country to the sons and daughters
of the rich and the influential people
in the country.

Even concerning the social status, the
yardstick of income is out of place.
These persons are of high intelligence,
efficiency and integrity, who have volun
tarily chosen teaching, social welfare or
other lowpaid but creative work, and
who may now choose to enter the admi-
nistrative service. To rule them out
would be discrimination; to rule out
such missionary spirits on the ground of
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failure in income would not only be
grossly unjust tr the individuals con-
cerned but totally opposed to public in-
terest. To measure a man's merit in
terms of his income is an outrage on
traditional as well as present-day Indian
sentiments. To perpetuate such a thing
is a gross betrayal of the people's inter-
esls.

A man employed in a junior capacity
in the office of a professional man
may be a close relation of his may draw
a salary far bigger than another of
similar qualifications who has no influ-
ential connections, but the latter loses
his chance. The income qualification
must be removed immediately. Other-
wise, the young men of this country
will certainly be aggrieved.

1 also want to mention about the
highly qualified and experienced Com-
missioned Officers in defence ser-
vices, who are about to complete their
service within a year or two. They are
qualified for selection to the IAS em-
ergency recruitment and are within the
age limit. They are feeling frustrated
because they are not permitted to apply
for this emergency IAS recruitment.
Moreover, the emergency IAS cadre is
losing the opportunity of having highly
experienced and qualified defence service
personnel included in its ranks.

The Ministry is nervous because for
the recent recruitment to NEFA for
less than two dozen vacancies nearly
2,000 Army Officers had applied. This
shows that there is great frustration in
the officers’ cadre. This has to be gone
into. But that is no reason for prevent-
ing defence service officers from not ap-
pearing for the emergency IAS selec-
tion, especially when they are about to
complete their service in the next two or
three years.

1 have only to request the Govern-
ment to realise that this restriction on
the income certainly deprives not one or
two but several thousand young men
who are really able, who are efficient,
who are patriotic, who have passion to
work for the country, for the develop-
ment of this country, of their opportu-
nity to serve the country. This certain-
Iy makes them angry. Several letters
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have appeared in the papers; several
editorials have been  written in
the papers on this subject. These have
appeared in the columns of the most
important dailies in all the States. This
restriction that a man, if he does not get
an income of Rs. 300 or over, is not
eligible for recruitment is an unjust res-
triction. I would request Government to
see that really good men are to be
judged by their experience and other
qualifications and not by the income
they get. There may be other qualifica-
tions and restrictions, but the income
qualification should not be there.

I know of engineers who get than
Rs. 300. There are others who are in
government departments or in other
services. I have already cited the case
of college lecturers who are very effi-
cient, who can do any work, but who
do not at present get even Rs. 150 or
E. %fgg en they retire, they get only

So this is a question that is agitating
the minds of all young men in the coun-
try who want to really do something
for the country. So I request Govern-
ment to relax this rule; if Govern-
ment want to put some other qualifica-
tions and restrictions, they may be in
the matter of experience and other
things.

Dr. Krishnaswami (Kancheepuram) :
What a pity, that a mature administra-
tor and seasoned politician like the
Home Minister should not have con-
sidered the implications of this notifi-
cation, This notification should be am-
ended and I hope it will be possible for
him to take note of the points which
wi# be raised by hon. Mem and my-
self. .

If the objective of the new IAS Re-
cruitment Rules is to recruit candidates
at different age levels with varying
degrees of qualification and experi-
ence, this has not been achieved by the
present notification. We ought to have
made clear in the notification what
posts are required to be filled at differ-
ent age levels. Thus out of hundred
posts we might have to fill in the junior
mosthe c:a\dref consistinﬁ,g of mehtjlnl;emmf
the ages of twenty-five to thirty, forty
posts from thirty to thirty-five, we might
have thirty vacancies. If between the
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ages of thirty-five to forty we have
thirty posts to be filled up, this should
have been made clear. If this informa-
tion had been furnished it would have
resulted in better type of people apply-
ing for posts in our administrative ser-
vices. Normally these posts at different
age levels carry with them different sala-
rnies and  varying  responsibilities.
furthermore this would have acted as a
restraining influence on the number of
applications which according to its
have poured into the office of the Pub-
lic Service Commission. It is well-
known and 1 think the Home Minister
would agree with me, that in any inte-
grated service a balance in age groups
18 maintained when ts are marked
out according to different age groups
and as we are to have an integrated
service, we cannot afford to ignore the
need for preserving a balance in a
groups. Relaxation is permissible ouﬁ
in the case of backward communities,
where due to factors of a social nature
on insistence on this principle would
lead to a shutting out of candidates
drawn from these communities.

Now, the relaxation can take one of
two forms. We have to relax this rule in
the case of backward communities so
that we might give them greater oppor-
tunities ‘for occupying these posts; at
the same time, we must not relax in
such a manner as 1o lower the standards
of efficiency of the services as a whole.
What I suggest is that in the case of
backward communities, the Scheduled
Castes and the Scheduled Tribes, a per-
son who is 40 and who has the mini-
mum qualifications, might be called
upon to hold a job which normally
a man from the advanced community
gf the age of 30 \!I:OtL]l‘]d fill. Eventually,
e may not reac e joint Secretary's
cadre, but he, certainl}’f?m would reach
the Deputy Secretary's cadre and this in
itself would provide for greater vertical
mobility and greater equalisation of op-
portunities among the various commu-
nities, whose welfare we have at heart
(Interruption).

My hon. friend need not suggest that
1 am opposed to those drawn from these
communities reaching the cadre of a
Joint Secretary. But surely we have to
consider the obstinate facts of our social
ernvironment, and realise the need for
striking a balance between two consi-
derations; the desirability for giving
candidates from handicapped communi-
ties opportunities to occupy administra-
tive posts of responsibility and the need
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for preserving the efficiency of the ser-
vices. If in the present circumstances we
can envisage a flow of men to the cadre
of Deputy Secretary from that of collec~
tors in another ten years we would have
achieved a great service to the commu-
nity and benefited these classes as well.
As it is we have men occupying posts
in the subordinate civil service ; there is
a gap, a yawning gap between the clerk
and a minister drawn from the ranks
of the scheduled castes. Dr. Ambedkar’s
formula is good on paper but has not
worked in practice.

I want to put another question. The
Home Minister knows that the Planning
Commission has envisaged the appoint-
ment of 386 L.A.S, officers in addition
to those already in service but, from
reports we learn that only bundred
persons are to be recruited. Why 1s
there this disparity ? Are we going to
have emergency recruitment every third
or fourth year? It was only nine years
ago that we had an emergency recruit-
ment. If we are going to have repeatedly
emergency recruitments the services, the
morale of the services, will suffer. I
respectfully, suggest that in fixing the
number of people that you are going to
recruit, you ought to err more on the
liberal side. The possible needs of cur
administration cannot be envisaged with
precision.

My hon. friend referred to the in-
come qualification which a candidate
will have to satisfy before applying for
a post in the Indian Administrative ser-
vice. Now the salary test of Rupees
three hundred is far too high. We have
to realise that there are regional dispari-
ties in salaries, particularly in Part B
States, and I do not wish to add any-
thing more to the argument except to
suggest that we ought to either do away
with this income qualification or, if that
is not practicable, to reduce it to about
Rs. 200 or even Rs. 150, which, would
be fair.

The argument that has been put for-
ward that only first class candidates
need not satisfy this sal test and
that this would encourage the talented
applicants drawn from every region to
apply is highly spacious, particularly
when we realise the differences in stan-
dards of the universities in our coun-
try. Some universities are niggardly in
the award of first class degrees; some on
the other hand are generous and most
liberal in the award of first class degrees.
1 have no wish to be mixed up in the
argument as to whether one university
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degree is better than other university
degree. But, 1 can affirm that there
are many second class candidates in cer-
tain universities who are quite equal, if
not superior, to first class candidates of
other universities. Indeed, a generalisa-
tion might be made to the effect that
in regions which are prosperous, univer-
sities are generous in awarding first class
degrees.

Now, there is another sim%l’e int
that requires to be clarified. We have
put the age limit for applicants at 40
and we have in the notification suggested
that at the time of selection the appli-
cant should not be more than forty.
In the civil services it is the age at the
time of appearing for the competitive
examination that i1s taken into account
in determining whether he should enter
it or not. But, here, since it is only for
15 years that he will have to serve, per-
haps a different rule seems to have been
followed. 1 do not think the Home Mi-
nister should stick to this rule ; in a few
cases candidates will serve the state for
fourteen years. If the sugges-
tion is accepted that the age at
the time of a candidate’s appearing for
the examination should be taken
into account, all that this would
imply is that in a few marginal cascs
the candidate would be forty one when
he joins the service. It is for the Hon.
Minister to consider, in consultation with
the Finance Ministry, the financial im-
plications .of exlendm%nthis concession,
namely, that the age taken only at
the time of the examination and not at
the time of selection. Further I suggest
that we should not debar men in the
army and other services from appear-
ing for this examination. It is a mistake
to suggest that this is a competitive exa-
mination. The examination of the candi-
dates _knowledge is only a qualifying
test. There is in addition a viva--voce
test which is expected to be a negative
test for weeding out the obviously in-
competent and inefficient from an admi-
nistrative point of view. But one glaring
omission has been made. We have not
made provision in the application for
people with experience letting their
selectors know the posts that they have
filled, their attainments and their quah—
fication subsequent to their obtaining
a dearee. Indeed this application is a
carbon copy of the usual form which
candidates between the ages of 21-24
secking admission to the L.A.S. have to
fill. In the case of candidates with cx-
perience, the very ications must be
considered to be o .primc importance
for entry into the service.

—147 Lok Sabha.
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One&lallglinlandthave done. In
the United Kingdom and other demo-
cratic countries, it is recognised that we
should not have controversy over ques-
tions pertaining to administrative ser-
vices. Such controversies as occur are
only marginal in character.

I hope the hon. Home Minister will
consider the observations that we from
this side have made in the proper spirit
and give us credit for having dealt with
this question in an objective manner.
The income test will, as my hon.
friend, pointed out, work incredible
hardship on those coming from the
southern States. Knowing the Home
Minister as I do, I feel certain that he
will not be guilty of any discrimination.
Although his Ministry might have nod-
ded, he I hope is wide awake and will
rectify the errors that have been com-
mitted by the bureaucrats in his office.

Shri Kamath (Hoshangabad): Mr.
Speaker, 1 propose to proceed on the
very solid basis provided by the Home
Minister himself in his half-jocular half-
serious mh replying to the Home Mi-
ms_i‘tiry's ands on the 12th April. He
said :

“If suitable candidates are avail-
able, at least 100 will be recruited
from the open market as it is
called....”

Then, he said, jocularly,—
“not from the streets. These peo-
ple may be between the ages of
25 and 40.”

Then, he continued :

“There will be promotion from
the State services and the normal
period of 8 years will be reduced
to 6 so that even junior officers
may be taken in. Besides the
members of the public, all others
whether in the military or in the
civil services will be allowed to
compete for these posts that are to
be recruited from the public.”

Then, he went on to say—
‘;We are giving opportunities to

This is the basis for the rules that
have been framed for the emergency
recruitment to L.A.S.

Before I proceed further, 1 would like
to refer to the Minister of State's—if
he will permit me to say so—manipu-
lation of figures, either inadvertently or
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deliberately, which was resorted to the
other day when replying to a question.
Shri Datar said that already 30,000 a
lications have been addressed to Lg

P.5.C. 1 think, he was somewhat
misled by the fact that the U.P.S.C.
has printed 30,000 application forms.
At the foot of every form, you find
this, G.LP.N.D. L.S. 3 U.P.S.C. 7-5-56,
30,000. On the 26th of May, an appli-
cant received a form with serial No.
21,000 and odd. This was on the 26th,
and on the 25th May, Shri Datar replied
to the question. A day before that he
said that 30,000 applications had been
received, while actually a day later the
forms that have been sent out by the
U.P.S.C. numbered only 21,000 and
odd. There is only a difference of
10,000. Out of these 20,000 forms also
how many who had got the application
forms could have filled them in and
sent them to the U.P.S.C. by the 24th
or 25th? I know their Fsychologsf ; usu-
ally candidates tarry till the last minute,
last day or last week, and then fill the
forms and send them to the U.P.S.C.
On the day Shri Datar answered the
question, even 10,000 applications could
not have been addressed to the U.P.S.C.
Evidently, Shri Datar wanted to drive
his point home and so he exaggerated
it as 30,000.

My hon. friends, Shri Gopalan as well
as Dr. Krishnaswami have referred to
the discriminatory treatment that bas
been set in motion against the Army
officers. I am told that the Minister of
Defence has issued orders that no per-
manent officer of the Defence Services
can apply for this emergency L.A.S. re-
cruitment, unless he resigns his service.
Only after his res':%nation from the ser-
vice, he will be allowed to apply. This
might have been due to the fact that
the Minister has been unnerved by the
2,000 or more applications for the
N.E.F.A. service some time ago. But
that is not the way to proceed about ihe
business. You must enquire into the
matter why Army officers are discon-
tented and frustrated. Here, the Home
Minister gave a solemn assurance on the
floor of the House that Army officers
as well as civil officers will be equall
eligible for the I.A.S. and that there wi
be no discrimination. That is being set
at naught by the Defence Minister, and
that means that there is a conflict bet-
ween the Defence Minister and the
Home Minister. Therefore, either the
one or-the other must go and quit office
on this issue : if the Home Minister can-
not prevail, I leave it to him to decide
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what should be done about the matter.
But there should not be such a conflict
over this issue between the two Minis-
ters.

The Minister of Home Affairs (Pandit
G. B. Pant) : The hon. Member would
not like both to go ?

Shri Kamath: Not yet: One is enough.
But | am sure there will be an amicable
settlement between the two and there
will not be any need for either to go.

I will end up by saying somethin
about the rules themselves. There arg
one or two invidious provisions in the
rules. One refers to the deduction of
marks in the written test for superficial
knowledge. After giving marks for each
answer sergaralgly, this overall deduction °
for superficial knowledge is provided
for as if it to say, that the examiner can-
not test, while giving marks to the diff-
erent answers the nature of the candi-
date’s knowledge. Even in the old L.C.S.
examination, there were no such rules.
There was deduction only for bad hand-
writing in the old I.C.S. rules. But here
this is a very novel rule, which I fail
to understand.

Lastly I would like to make an ap-
peal to the Home Minister. He was good
enough earlier in the day to appeal in
the name of the Buddha, that is, in the
earlier debate on the Preventive Deten-
tion Act. You, Sir, were not in the Chair
at that time and so you missed that
speech.

Mr. Speaker: The Buddha has no
place here in this discussion.

Shri Kamath : He was referred to by
the Home Minister in the discussion
on the working of the Preventive De-
tention Act.

Mr. : But he has no place
in the LAS.

Shri Kamath: I would only appeal
to the Home Minister. ...

Mr. Speaker: Let the hon. Member
finish now; he has already taken five
minutes.

Shri Kamath: You gave the previous
speaker full ten minutes. Please give
me only a minute or two and I will
finish.

Mr. Speaker : Why should he spend
his time on the Buddha now?

Shri Kamath: The Government pays
homage to the Buddha on a nation-
wide scale, and if they are really sin-
cere in their homage to the Buddha, 1
would appeal to them in the name of
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the Buddha, who fought all his life
against social  inequalities, against
social stratification on the
basis of the vulgarity of wealth and of
personal income, to withdraw this rule
relating to personal income. I have no
time to make all my points, but I would
appeal to the Home Minister that he
might see his way to constitute a small
commiitee of M. Ps say four or five.
Tomorrow we will be willing to sit with
him to discuss further points if he is
prepared to meet us and discuss further
the provisions with regard to the L.A.S.
recruitment, so that the anomalies, dis-
criminations and other unsatisfactory
provisions in the rules might be recti-
fied in the interest of the large, educat-
ed unemployed who are eager to serve
the country.

The Minister in the of Home
Affairs (Shri Datar): Shall I make a
small correction, with your permission,
to the answer which I gave on the 25th ?
Actually 26,000 forms had been sold
by the U.P.S.C. and taken by the vari-
ous candidates as on that date, and
today up to nearly 32,000 application
forms have been sold out by the
U.P.S.C.

Shri Kamath: How many were re-
ceived by the U.P.S.C.

Shri Datar : There is no question of
receipt. That is the reason why I am
correcting my answer. On the date on
which I gave the answer, 26,000 appli-
cation forms had been sent out by the
U.P.S.C. to the various candidates, and
till today about 32,000 application forms
have been sold out. So, you will find
that so far as these forms are concern-
ed, they are sold at the rate of Re. 1
per form, and these forms are received
almost in the last week by which the
irgli;a(l:ious should be received by ihe

Shri Barman (North Bengal—Reserv-
ed—Sch. Castes) : I want an elucidation
about paragraph 5 of the notification
issued by the U.P.S.C. There are two
classes of persons who are eligible to
apply—first those whose pay is not less
than Rs. 300 per mensem and, secondly,
those whose income is not less than
Rs. 300 per mensem. Many letters have
come to me enquiring what “income”
implies. Is it income from any sources,
say, from landed property? Certainly
that cannot be the implication. But so
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far as the clause goes, it includes that
also. I think that that should be made
clear at least by another notification.

Shri Datar: That has been done al-
ready.

Shri Barman: I have already asked
the hon. Minister about the second
point, that is, whether the dearness pay
includes dearness allowance. I had that
question from a member from n:lcr State
and that point has been explai now ;
it includes dearness allowance.

1 have to bring it to the notice of the
hon. Minister that this restriction of
Rs. 300 per mensem is a very high
qualification in the case of new entrants,
1 mean, the Scheduled Castes and Scie-
duled Tribes. The hon. Minister knows

‘ that it is only when the Government

of India came forward with scholarships
from out of their funds that students
from these two classes got encourage-
ment and have taken up studies in the
University courses. It is only with much
difficulty and strain that they are get-
ting employment now in the public ser-
vices—and that too only since a few
years. There is the other qualification
that the candidate must have obtained
a degree in certain subjects enumerat-
ed therein. In addition, if you impose.
the income qualification of Rs. 300 per
mensem and if it is strictly adhered to
in the case of Scheduled Castes and
Scheduled Tribes, there will be practi-
cally very few applications from them
for this service—I do not know how
many. Therefore, I request the hon.
Minister to reduce this pay qualification
at least to Rs. 150 that is, including the
dearness allowance. I also wish to brin
to his notice the cause of those politi
sufferers who had no rtunity till
freedom came to India. They may have
entered into some service which ma
not be very remunerative; but in their
case also this restriction of Rs. 300 per
month should be waived.

Shri C. R. Narasimhan grhhmgiri):
There is no doubt that the new rules
have caused widespread dissatisfaction.
Evrn sober and cautious a daily like the
Hirndu has come out with a scathing
article on the matter. The newspaper
has used very au'on% adjectives such as
“official slovenliness™, that the whole
thing is like a “big raffle”, and
that many astonishing anomalies have
That only shows that
there is great dissatisfaction. The re-
presentation submitted by the Madras
Secretariat Service Association also
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[Shn C. R. Narsimhan]
affords convincing reading. I am
sorrv that on this matter the Gﬁ
ment are just on the borderline of dis-
criminating against different classes of
persons. ey may on the safer
side; but the border-line is thin and at
any time there is grave danger of these
rules being challenged in courts, and if
it happens it will create a lot of disloca-
tion in the official work.

I only wish to put one question. Is
it not a fact that in the year 1950 when
emergency recruitmen{ was resorted to
the following qualifications were stipu-
lated alternatively?

“(1) Candidates must be first or
second class graduates in Arts,
Science or Commerce of a re-
cognised University and
should (on the 30th June,
1948)

(a) have had a minimum of
five years’ service in res-
ponsible posts under Gov-
ernment, University, Pub-
lic Body, Indian States or
business house ;

or

(b) have been in receigt of a
basic pay of (excluding all
alou:&oes) n?t less than

m. for a period
of not ler;a than one year
immediately preceding the
30th June, 1948 ;

or

(c) possess five years' experi-
ence at the Bar.”

There was also a foot-note to the
following effect :

“Graduates in Law, Engineering,
Agriculture and other professional
or vocational subjects are NOT
e!:glble to apply unless they have

tamog a First or ond
Class Degree in Arts,
Commerce.”

I want to know why there has been

a deviation now, and I would requesl
Govcmrmnt and the bon. Home Mi-
nister in particular to see whether suit-
able amendments could not be made,
because there is a general feeling on the
part of those who have been affected
that injustice has been done and this
feeling should not be allowed to con-
tinue.

Shri A. M. Thomas (Ernakulam):
Mr. Speaker, as a Member coming from
the South I wish to bring to the kind

Science or
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notice of the hon. Home Minister how
the rule with regard to income qualifica-
tion will adversely affect prospective
candidates coming from the Southern
States in particular. The basic fact that
we have to remember is that this is pres-
cribed for the purpose of sitting for the
examination; you have not invited appli-
cations for recruitment direct, so that
there will be further stages of screening.

I can very well understand the ob-
ject with which this rule with regard
to income qualification has been framed.
It will certainly be an administrative
problem : we can very well realise that
lakhs of applications will be pouring in
and that will create so many difficul-
ties. But I would urge that those diffi-
culties have to be gced. rather than
showing any discrimination in this mat-
ter.

I can very well understand the ob-
ers given 1o questions in the Rajya
Sabha by the hon. the Home Minister
that he is thinking of relaxing these
rules in certain directions—first in the
case of Scheduled Castes and Schedul-
ed Tribes. I would submit that if he
has got any such intention he must in-
clude Backward Classes also in the
category to which exemption is given.
Secondly, I think he has got an idea of
exempting first class graduates from the
prescribed qualifications. With regard to
that I would urge the point that has been
made by my hon. friend, Dr. Krishna-
swami that standards differ from uni-
versity to university. I was a member
of the Joint Committee on the Univer-
sity Grants Commission Bill, amon
which some were Vice-Chancellors an
educationists. It appeared during dis-
cussions that certain universities were
very strict to grant first cla.ss in the case
of certain degrees. That is not the case
with regard to certain other universi-
ties. I know of certain instances where
students who were detained in the
Junior B.A. or B.Sc. classes left that
particular university, joined another and
within two years came out with the
M.A. and LL.B. degree together.
Another aspect that has to be borne in
mind in this connection is that those
who have taken Mathematics as their

ional very easily get a first class:
but students who have taken Politics,
History or Economics, though they
may be very desirable candidates for the
Administrative Service, do not easily pet
a first class. There may be one Dr.
John Mathai, or Mr. Kuruvillah Zacha-
riah who might have got a first class in
History or Economics.
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Shri Velayndhan (Quilon cum Mave-
likkara—Reserved—Sch. Castes): There
are so many in Travancore-Cochin.

Shri A. M. Thomas : There may be,
but they are very few, I would say who
have got a first class in History, Econo-
mics or similar subjects as far as some
universities are concerned,

Another aspect which I wish to bring
tg the notdice of the Hhome l]&{inis;er is
the great disparity in the scales of pay
obtafning in Sle gemral services and the
State services, especially in the South
Shri Gopalan has referred to that. A
superintendent in the  Travancore-
Cochin Secretariat, which is considered
to be a heaven-born service as far as a
government servant in my State is con-
cerned may be getting about Rs. 200,
whercas even an Assistant in the Cen-
tral Secretariat may be getting Rs. 300.
If these rules are enforced those persons
will be deprived of the benefit of up-
pearing for this examination, while
those i1n the Central Secretariat will be
able to appear. There is a feeling that
the existing rules will adversely affect
the candidates coming from the Soutn,
especially from the particular part of the
country from which I come. In fact, I
have been getting dozens of letters every
day referring to this matter. So, that,
I submit that the provision w:sa:diclhg
income qualification should be amendead.

1 have also joined in a memorandum
that has been submitted to the Home
Minister by the M.Ps from the South.
They have prayed for lowering the in-
come-limit from Rs. 300 to Rs. 200.
While government servants working ‘n
the northern States and in the Central
Government will get an opportunity to
appear, persons who occupy similar po-
sitions in the State services in the South
will be deprived of the opportunity if
the qualification rules are to stand as
they are. The hon. the Home Minister
would never have intended to discrimi-
nate in this manner. This would oaly
have been done to meet the big admiius-
trative problem of dealing with innumer-
able applications. Anyhow, it is better
to face such difficulties rather than give
an impression to the country that we
have pitched upon riches as a qualif-
cation.

Shrimati Khbngman ( Autonomous
Distts.—Reserved—Sch. Tribes): The
hon. Members who have preceded me
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d other backward candi-
dates. Most of these candidates, I am
sure, will be able to qualify themselves
if an opportunity is given to them. In re-
cent years these candidates belonging to
Scheduled Castes and Scheduled
Tribes had slowly come to offer their
services and some of them have even
qualified themselves in the open com-
petition and they have given a good ac-
count of themselves. 1 am sure if this
condition is removed these poeple will
gladly comeforward to offer their good
and efficient services.
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The hon. Minister has already stated
the other day that he has received seve-
ral representations. He also assured us
that 124 per cent. will be reserved for
the Scheduled Castes and Scheduled
Tribes. This could very well be achie-
ved if the pay clause is relaxed in the
case of Scheduled Castes and Scheduled
Tribes. I therefore request the hon.
the Home Minister to consider their
case and relax this particular rule.

Mr. Speaker: There are so many
who want to speak. I will allow one
minute each.
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as I;-emrd these w]wi{:men who are very
ambitious, you encourage them

be immoral ral, or they will have to leav:
such a fine service and the opportunity
of serving the country.

Women are serving in all other ser-
vices. They are not debarred from the
teaching profession, the nursing profes-
sion, the medical profession and other
professions of similar nature. If they
are not debarred from those services,
why should they be debarred from this
service ? That 1s what I want to ask
the hon. Minister. I therefore appeal
to the hon. Minister to eliminate this
particular rule and allow women to
function in this service as efficiently as
they can and to_prove their merit.

Shri M. S. Gurupadaswamy (My

I want to know why in the applic atlon
forms they have asked the candidates
to provide particulars in respect of the
religion to which they belong. Also, in
column 14 they have asked the candi-
dates whether they are Anglo-Indians
or not. I want to know what purpose
will be served by getting such informa-
tion. I czn understand that if the candi-
dates should state their nationality, they
should be citizens of India. But I want
to know the purpose for which these
two columns have been added in the
application.

Shri Veeraswamy (Mayuram—Reserv-
ed—Sch. Castes): For the past five
years since the beginning of this Par-
liament I have been putting a question
on the recruitment of Scheduled Castes
to the LAS.,, LPS. and LF.S. cadres,
but the answers have been very bitterly

disapgglntmg to the Scheduled Caste
Mem Till now only one
or two Scheduled Caste can-

didates have been recruited to the LP.S.
and 1.LAS. cadres. On the 3rd of this
month I put a question to_the hon. Mi-
nister in the Home Ministry whether
the Government would take steps to
see that more representation is given to
the Scheduled Castes from out of the
four hundred posts under the emergen-
cy recruitment, and the answer was that
he expressed his fear whether the 12%
per cent. prescribed for the Scheduled
Castes would be reached. 1 want to
know why the Government should hesi-
tate to recruit Scheduled Caste graduates
to fill up at least the prescribed quota
fixed for the Scheduled Castes.

I express my gratitude to the hon. the
Home Minister for having relaxed the
pay limit relating to the Scheduled
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w‘lﬂdamo like L m !
to urge

the Home Minister to uﬂ‘n

limit in the case of Backwa.rd C!asses

also, as my hon. friend Mr. Thomas

- has suggested.

And I do hope that the hon. the
Home Minister will see to it that the
Committee to be constituted to recruit
the four hundred candidates to the 2m-
ergency LA.S. cadre recruits enough
Scheduled Caste candidates to fill u
the percentage fixed by Government.
do hope that the hon. Minister will not
come to this House to disappoint us
and say that suitable candidates were
not available from among the Schedul-
ed Castes. 1 appeal once again to the
Home Minister to see that the best can-
didates from among the Scheduled
Caste candidates are recruited to fill up
the 12:5 per cent. 1 hope at least fifty
posts will go to them.
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Shri Velayudhan: As far as the
Scheduled Castes are concerned, it is
my feeling that there should be no in-
come limit.

There is another point. In the appli-
cation form, there is a column  which
reads “convicied by any court for any
offence—say, yes or no.” This is not
suitable or proper. Therc are a lot of
difficulties expericnced by these candi-
dates.

Some Hon. Members: rose.

Mr. Speaker: Order, order. Only onc
hour was allotted. We have exceeded it

and we have taken almost two hours. -

Shri Thanu Pillai (Triuneveli): 1 want
only one clarification.

Mr. Speaker: No clarification now.
The hon. Home Minister may reply.

Pandit G. B. Pant: Mr. Speaker, I
feel that the reasons which have welgbed
with the Home Ministry and the Gov-
ernment in framing these rules have not
been fully appreciated. I am not sure if
they are even fully known to the hon.
Members. So far as the normal recruit-
ment to the IA.S. is concerned, that js
not affected by these rules. We have
annual recritment for the L.AS. and
other Central services when we want 'o
find the best young men in the country
to start their carcer, year after ys=ar
and there we have no such conditions
or restrictions. On an average, 7,000
applicants 2‘:;Bmar in the examinations
and about are selected.

Now, we have to make a special re-
cruitme% in order to l;leet an 'el:!:h?r-
gency. ey are ts of responsibility
which have to bepgiled by exp'»:‘:emed
men. The brilliant cadre has n ce-
pleted and exhausted and here at the
Centre we have no men who can be ap-
pointed to the posts of Deputy Secere-
taries, etc. from the IAS. As has been
the practice in the the past, there are
many posts today that are filled tempo-
raily or otherwise. So, this emergency
recruitment is intended in order to dis-
cover suitable talent and experience for
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filling the posts of ibility without
any prolonged term of training, that is,
the men who are selected must be com-
petent to join the posts and undertake
the responsibility almost forthwith. That
is the purpose and that is the reason.

The Second Five Year Plan has al-
ready started working. Even when the
First Five Year Plan was under opera-
tion, there was a g% and deficiencies
had to be filled up. The work is suffer-
ing for want of proper personnel. In
these circumstances, special importance
has to be attached to experience. That is
why we have provided for recruitmeat
from what are called age groups of a
higher order—over-aged group recruit-
ing, as it is called. Up to 24, that is,
those who are between the ages of 21
and 24, can appear in the regular exa-
mination. Here, in order to give a
chance 10 everyone we had started from
25, that is, persons who have complet-
ed the age of 25 but who have not vet
completed the age of forty can appear
for this recruitment. So, there is a fiftecn
years’ span.

Now, the recruitment is to be from
two channels or reservoirs, as you may
call them. One is what is roughly callzd
the open market recruitment—not that
it is confined only to persons who are
found in the streets or in the market
but it is to distinguish this sort of re-
cruitment from what might be regarded
as recruitment from the services proper.
The total number we may have to re-
cruit may probably be about 385 or
386, We expect to recruit from this
open market about 100-125. If we find
more men, we will be able to have
them also but from our experience of
the emergency recruitment of 1948-49,
we feel that it may not be ible 1o
get more than 100, or on outside,
125 men. That is, 100-125 men have to
be selected from among the applicants.

We should not adopt a procedure
which will result in the disappointment
of a vast number. We must see that
there is a fair and reasonable chance
for those who are given an opportuniry
of appearing in this examination and
that they have a fair opportunity of
competing and suceeding in this ordeal
or trial, whatever you may call it. So,
we have prescribed certain conditions.
The criterion of income by itself is not
of very great value. But, how to measure
experience ? How to find out a man
who has some experience 7 So, it was
felt that if you link it up with the in-
come that is drawn, not from property
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owned, but a person’s personal income,
that would be an indication of his
experience. So, that element of income
was introduced.

Shri V. P. Nayar (Chirayinkil) : The
scales of pay differ in various States.

Pandit G. B, Pant : I have listened 10
that. 1 will come to that.

So far as the scales of pay are con-
cerned, so far as official recruitment is
concerned, that would not make much
difference because, where the State exe-
cutive service has a lower scale, there
too, their men will find a place in the
LA.S. They will be sent up by them
and they will be promoted. But, here
we are concerned with the open market.

What we have to consider is this.
Even if you allow many of these men
who have had experience but very low
scale of salary today, is there any
chance of their succeeding ? If there is
little chance, then you are not confer-
ring any privilege on them, but it may
ultimately prove to be to their disad-
vantage. Tt is just possible, I cannot
deny that one in a million may prove
an exception, but ordinarily one would
not expect any such results.

8 P.M.

Now, as we have just been told, al-
ready requests for 30,000 application
forms have been received. Many more
arc bound 1o come. Ordinarily, we have
only 7,000 candidates and from among
them we have to select 200. Now
30,000 figure has already been reached;
it is likely to go up to 40,000; it may
20 up to 45,000 and we have to select
only 100 or 125. Will these people
have much of a chance if you give
them an opportunity? I am afraid
there is not much possibility of that.

. But I say that there is a strong feel-
ing in this House, and considering the
element of distinction between North
and South that has been introduced, I
am inclined even to depart from what
would be an equitable way of dealing
with this matter in order that there
may be no such suspicion in  any
quarter. Above all we have to main-
tain the unity and integrity of the
couniry, and everything else is secon-
dary. So we may have to make some
change.

I am in favour of exempting Sche-
duled Castes and Scheduled Tribes can-

didates completely from this condition
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of income so that they not be
required to show that they have any
income whatsoever. Similarly, I am
inclined to exempt all graduates who
have passed in the firstclass from
this condition. Whatever be their
income, because of their intellectual
equipment they may be admitted. That
will enable us to get the best men we
can. As to the Scheduled Caste can-
didates, they are also being given an
extension of 5 years, that is, they can
appear up to the age of 45 while for
others age is limited, it is 40. We
have a rule which provides similar
exemption up to 3 years for political
sufferers in the past. So they may
appear up to the age of 43. That was
the only concession made in their
favour in the past and that may be
continued even now.

As to the general income level, be-
cause of the strong feeling that has been
expressed by the members from  the
South, 1 am prepared to consider the
advisability of reducing it from Rs. 300
to Rs. 200. That, I think, will meet
all possible hardships that might be
imagined.

I have no desire to keep out any-
body. We want as widé a field of
choice as may be possible. Still I am
not very happy over this as I do not
think that these people will gain much
by our lowering the income, because
they will have to be tested against
others who are paid today or who are
earning today Rs. 500, Rs. 600,
Rs. 700, Rs. 800 or Rs. 1,000 or Rs.
1,200. Those people will naturally be in
a better position to impress the Emer-
gency Recruitment Board than others.

But as you wish to give them an
opportunity of proving their capaci
or incapacity, whatever it may be,
would not like to come in the way.

We had no intention of keeping out
the Defence Services. I think the De-
fence Department will itself look into
the matter and see if there are any per-
sons in the Defence Services whom
they would like to recommend for con-
sideration by the Special Recruitment
Board. In this connection, the De-
fence Services, as you know, have
their own importance and the Defence
Services must have the opportunity of
making the first screening themselves
and seeing as to who can be spared and
made available for service elsewhere.
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Shri Boovaraghssamy (Perambalur):
Is there no relaxation in the case of
backward classes?

Pandit G. B. Pant: So far as back-
ward classes are concermed, there has
been no sort of concession made in the
matter of service anywhere yet, and
even, who are backward classes and
who are not, is by itself a moot pro-
blem. If we were to enter into that
question today, then this entire process
of recruitment will have to be t-
poned, 1 know not, by one, two, ;
four, five or ten years. 1 cannot say
exactly because even,the Commission
has not been able to give us any precise
criterion for determining as to  who
should be regarded as belonging to the
backward classes, But, I befi‘eve. when
this limit is reduced to Rs. 200, then
everyone who tries to have his  luck
tested will have a chance of finding an
opportunity for doing so.

Some reference has been made to
women candidates. Women candidates
are free to appear for recruitment just
as the men candidates are. Whether
in future any developments may make
it difficult for them to continue in
service, with due regard to the duties
that they may owe to others more
near and dear to them, that would be
considered when the occasion arose. At
present the question does not arise at
all. They are qualified and they can
appear just like others. That does not
affect their eligibility today and they
are welcome. I would happy if a
good number of women could be re-
cruited.

Shrimati Renu Chakravartty (Basir-
hat): Are we to understand that effi-
ciency will be the criterion or will it be
that by the mere fact that a woman
gets married she will be said to  be
inefficient?

Pandit G. B. Pant: A woman’s being
married would be, I think a proof of
her stability. But, whether it should
alwavs be a qualification for  her
running about and doing police work,
that is a different thing.  About that
perhaps opinions may differ and one
may have to see whether they would
always be suitable for such work. But
I would like to remove any handicaps
and obstacles that might be in the way
“of women. I have no desire to place
any impediment in their way. The
more of women there are, the marrier
are all others.
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Shri Thanu Pillai: May I know
whether a candidate who fails in this
examination will be considered for ap-
pointment to this cadre of service?

Pandit G. B. Pant: If he satisfies

- other conditions, this failure will not

come in his way.
Shri Kamath: As regards Army

Shri Radhelal Vyas rose—

Mr. Speaker: Order, order. We will
go to the mext business.

EMPLOYEES' PROVIDENT FUND
ACT

“Shri T. B. Vittal Rao (Khammam):
Mr. Speaker,......

Deputy Minister of Education
(Dr. M. M. Das): Sir, there is another
item before this. It will take only two
minutes.

Mr. Speaker: We are taking up the
half-an-hour discussion now.

Shri T. B, Vittal Rao: Mr. Speaker,
1 am thankful to you for allowing me
this opportunity to raise this half-an-
hour discussion in connection with the
delay on the extension of the Em-
ployees’ Provident Fund Act.  First of
all, I would like to draw the attention
of this House to the following para-

ph appearing in the First Eive Year
ﬁn in the chapter on labour. In
para 55 it is stated:

~“The Act at present .applies to
six major industries employing 50
or more persons—Textiles, Iron
and Steel, Cement, Engineering,
Paper and Cigarettes. As soon as
experience is gained and the scheme
is placed on a sound basis, it should
be extended in gradual stages to
all the industries employing 50
or more persons during the period
of the Plan"—

that is, the first Five Year Plan, and
“A programme for the purpose
should be drawn up.”

Today, we have got only 15 lakhs of
workers who have come under  this
Act. The remaining 14 lakhs of work-
ers governed by the Factories Act do
not come, and also, two lakhs of work-
ers engaged in the mines other than
coal mines do not come under this



10191 Employees’ Providunt

scheme. Out of the plantation workers
only those who are in Assam have got
a separate State Provident Fund Scheme
and 7 lakhs of plantation workers else-
where in the country are denied this
privilege.

In respect of the First Five Year
Plan, we take pride in saying that there
has been an increase in the national
income, that industrial production has
increased by 40 cent. and that the
productivity of labour has increased
considerably. But when it is a question
of giving facilities to the workers, they
are denied., Profits are soaring. Only
the other day, the Minister of Com-
merce and Industry, while giving out
the figures for a British-owned tea
estate, said that for a capital invest-
ment of Rs. 2 crores, they haye been
making an annual profit of Rs. 80 lakhs.
The tea gardens today earn nearly
100 crores on foreign exchange. The
year before last, they earned Rs. 150
crores of foreign exchange. But yet,
the workers are denied the benefits of
this scheme. The workers there are
getting only the minimum wages, not
cven fair wages. They are farther and
farther away from living wages. Sup-
pose in a calamity that befalls a bread-
winner, the dependants will be reduced
to utter misery and poverty. This is
only a small step in the comprehensive
social security measures which have
been adopted by the International La-
bour Organisation as long ago as 1952,
Though we are members of the Inter-
national Organisation, that convention
has not been ratified.

We are far behind in regard to the
social security measures for industrial
workers. Unless and until the worker
has no fear about the morrow, unless
and until there is provision in case of
calamity or accident, for the depen-
dants of his family, he cannot give his
best.  Therefore, today, when there is
serious unemployment and in the ab-
sence of unemployment insurance, the
provident fund scheme is all the more
necessary. No doubt the members of
the Government ridicule the idea of
giving doles and they say that they
are not going to give doles but today,
unemployment insurance exists in 22
countries. So, if an old man who
has reached the age of 60 is thrown
“out here in India, he has nothing to
fall back upon, because there are neither
resources for him nor are his children
employed. This is the position. Even
with this meagre amount coming
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through the Provident Fund Act which
only provides for a contribution of
6% -per cent. of the basic wages and
dearness allowance, the position re-
mains difficult.  According to the
Commissioner for the Central Provident
Fund Scheme, even after 25 years of
service, a worker shall get only
Rs. 2,500. This is the position.

For these reasons I say that any fur-
ther delar in implementing the scheme
fully will greatly affect those people
who are to retire sithin the next five
or six years. Not only that. By the
delay last year, much harm was done.
Again, in May, 1955, at the Labour
conference which was attended by the
representatives of employers and em-
ployees, the State Governments have
said that this Act should be extended
to all industries employing 10,000 peo-

le and over. But so far it has not

implemented. If we take only one
year, say last year, the employers stood
to gain, because this Act was not ex-
tended, by Rs. 10 crores. A rough and
conservative calculation will show that
due to this delay by one year, an in-
dividual worker has lost Rs. 60 in every
industry. Not only that. When we
are going in with the second Five Year
Plan, when there is so much trouble
about the resources, this Provident
Fund Act will provide a lot of resour-
ces. I do nmot know how the credit of
Rs. 250 crores is taken into account
by this Act. But by extending this Act,
I am confident that more than that
amount could be got during the next
Five Year Plan period, provided there
is no further delay.

In these circumstances, I request the
hon. Minister to realise that the paying
capacity of the industry is already
there. Tt is only the inaction that is
delaying the matter. The Secretary of
the Ministry of Labour is also the
Chairman of the board of trustees. T
do not know what are the reasons for
this combination of functions. He is
also the Secretary for Kashmir affairs.
Probably because the position about the
Kashmir affairs is so delicate nowadays
that he buries himself in the affairs of
Kashmir and has little time to devoie
to labour affairs. If the Government
are sincere when they talk about the
achievements of the first Five  Year

Plan and when they have admitted that

the workers have contributed so much
towards the rise in the national income,
there is no reason for any more delay.
The chapter on labour in the first Five
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Dr. Rama Rao (Kakinada): May we
request, Sir, that the hon. Minister may
speak in English?

Mr. Speaker: If the hon. Minister
speaks in Urdu,......

Shri Abid Ali: No. Hindi.

Mr. Speaker:.... he may also say
something in English.

Shri Abid Ali: There is very little to
be said.

Mr. Speaker: The Mover has spoken
in English.

Shri Abid Ali: I have no objection
to reply in English.

I was submitting that if the hon.
Member from Nagpur has any parti-
cular complaint with regard to  the
working of the Act or the behaviour
of any particular officer, I would re-
quest him to bring it to our notice.
Certainly we will look into it and do
whatever may be necessan:lv. I believe
that copies of the Act and the scheme
are available. If these are not available
for sale, we will print more copies and
make them available for the use of the
factories and the workers.

Shrimati Renu Chakravartty: While
on this point, many of the workers
have asked whether Hindi copies of
this Act are available.

Shri Abid Ali: We will consider this.

Wil:h regard to the points raised by
Shri T. B. Vittal Rao, I could not
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appreciate the necessity of this discus-
sion, because the hon. Member knows
very well that we have

the survey of the factories concern-
ed where this scheme is to be intro-
duced. More than 2,000 factories had
10 be surveyed. First, the factories had
to be located. Then, forms were sent
to the factories to be filled up and sent
to us. Then, investigation was carried
out with regard to the workers who
are eligible to join the scheme. We
have no magic stick by the touch of
which all this work could be done with-
in a period of two or three months.
Therefore, necessary time had to be
spent for collecting the necessary in-
formation. That is being done with
the utmost speed. There is no delay
of even a single day. I am sure if hon.
Members opposite would try to go a
little into the details, they will be con-
vinced, if they want to be convinced,
that there is no delay of any kind and
that we ourselves, much more than
they are anxious that this scheme should
be introduced, because it is for the good
of the workers. We want the workers
to be benefited so far as this particular
scheme also is concerned. erefore,
there is no room for any apprehension
which the hon. Member has got in
his mind.

In the coal mines, the workers have
got a provident fund of their own. I
do not know why the hon. Member
has said that coal mines are not deri-
ving any benefit. -

Shri T. B. Vittal Rao: I said, mines
other than coal mines. He has not
followed it, probably.

Shri Abid Ali: The coal mine work-
ers have got their own provident fund
scheme. They are benefiting by that.
With regard to the other mines also,
we will have to carry out investigation
and whercver possible apply it to them.
That would be done. It is not necessary
to issue an Ordinance. By issuing a
notification, the factory workers can be
brought under this scheme.

With regard to plantation workers,
about half of them are covered already
by the Assam scheme. For the rest,
we are collecting information. For that,
of course, as I have already pointed
out on previous occasioms, it will be
very necessary to amend the Act. An
amendment will be introduced very
soon.
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An Hen. Member: Why not an Ordi-
nance?

Shri Abid Ali: No Ordinance will
be issued for this purpose. An Amend-
ing Act will be introduced in Parlia-
ment as soon as it may be possible. It
will depend on the Business Advisory
Committee to allot the necessary time
for that.

Shri Sinhasan Singh  (Gorakhpur
- Distt—South): For the sugar factories
also.

.Shri Abid Ali: They will be covered
by the notification. It will not be
necessary to amend the Act for that
purpose. I hope that before the npext
sugar factory scason starts, the sugar
factory workers will be brought under
the Provident fund scheme.

I hope this will satisfy the hon. Mem-
bers opposite also that all that is neces-
sary is being ‘done with regard to
bringing more workers under this
scheme. I must assure them ain
that we will do it at the first possible

opportunity. It is not necessary for
them to have any doubt with regard
to that.

COPYRIGHT BILL

Mr. Speaker: There is one other
small thing. It will not take  more
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than two or three minutes. That is,
motion to be made by Dr. M. M. Das

The Deputy Minister of Education
(Dr. M. M. Das): The motion has al-
ready beenbemwbymlﬁgon Te-
mains to House.
As there has been great delay, I want
to move two small amendments, one
extending the date and another substi-
tuting another name vice the name of
Shrimati Sucheta Kripalani who is no
longer a Member of this House,

Shri Kamath: (Hoshangabad): On a

_point of clarification, Sir, am I to under-

stand that the motion will be passed?
Because, so far as I can recollect, the
Business Advisory Committee allotted
more than 2% hours in addition to the
14 or 15 minutes already taken by the
Deputy Minister.  None of us ~ has
spoken on this Bill. It is not such an
unimportant Bill as he makes it out
to be. I would urge that it may be
taken up in the next secssion, because
I do not think it is an urgent matter,
and we would like to speak on the Bill.
It is an important matter.

Mr. Speaker: I find from a note that
two hours were allotted for it. There-
fore, there is no time. The House will
now stand adjourned sine die.

8-31 p. M.

The Lok Sabha then adjourned sine
die.
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DAILY DIGEST

[Wednesday, soth May 1956]

CALLING ATTENTION
TO MATTER OF UR-
GENT PUBLIC IM-
PORTANCE AND
MOTION FOR AD-
JOURNMENT .

The adjournment motion
iven notice of by
hri A. K. Gopalan,

Shri Kamath and Shri
Nambiar and the cal-
ling  attention notice
by Sardar Saigal and
others were  taken
up together.

The Minister of Rail-
ways and Transport
(Shri L. B. Shastri)
made a statement in
regard thereto.

In view of the statement
made by the Minister of
Railways and after
some  discussion by
movers of the Adjourn-
ment motion and oth-
ers the Speaker with-
held his consent to
the moving of the ad-
Jjournment motion.

PAPERS LAID ON THE
TABLE .

vere Taic on the Fabie

{|LA ccTyRoflhc Second

nnua I

56) of uf'm ( 955‘
tion and Methods Dl-
vision,

{(2) A copy of the Report
of the Administrative
Vigilance Division for

the period ending gist
March, 1956

CoLuMNs

10011-26

10026-28

10200

CoLumns

{3) A copy of the Report

by Professor Nicholas
Kaldor on the Indian
Tax Reform together
with the note of the
Central Board of
Revenue on Professor
Kaldor’s Estimate of
Evasion, in  pursuance
ofan assurance given by
him on the 25th May,

1956.

(4) A copy of the brief

summary of the main
recommendation of
Professor Black and Dr.
Stewart on Research,
Teaching and Public
Administration of the
Economics of Agricul-
ture for India, in pur-
suance of an underta-
king given by him on
the 28th May, 1956
in reply to a Supple-
mentary on Starred
Question No. 2585.

JA yof‘tthud t
(5) A cop ge

tes for the year
1956-57 of the Delhi
State Electricity Board,
under sub-section (3)
of section 61 of the
Electricity  (Supply),
Act, 1948

(6) A copy of the Direc-

tions issued by the
Speaker under the
Rules of Procedure and
Conduct of Business in
Lok Sabha (Fourth
Edition.)

(7) A copy cach of the

following papers:—
(i) Proceedings of the
sitting of the Rules
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Committee held
on the 15th April
1950; and

(ii) Minutes of nine-
teen  sittings  of
the Rules Com-
mittee held dur-
ing the period
1951 to May, 1956

(8) The minutes of the
Fifteenth, Sixteenth
and Seventeenth sit-
tings of the Comumittee
in Absence of Mem-
bers from the sittings
of the House held dur-
ing the Twelfth ses-
sion.

REPORT OF ESTI-
MATES COMMITTEE
PRESENTED .
Thirty-third Report was
presented.

REPORT OF COMMIT
TEE ON PETITIONS
PRESENTED -

Ninth Report was pre-
sen

LEAVE OF ABSENCE

Three Members were
granted leave of ab-
sence from  the Sit-
tings of the Lok Sa-
bha.

CORRECTION OF ANS-
WER TO STARRED
QUESTION .

The Minister of Indus-
tries (Shri Kanungo)
made a statement cor-
recting the  reply
given to Unstarred Ques-
tion No. 1995 on
the 14th May, 1956

BILL WITHDRAWN
The  Manipur
Hill Peoples
tration)

State
(Adminis-
Regulation

[ pALy picest ]

CoLumMNs

1))28

10092

10029

10029

10029-31

(Amendment) Bill,

1954,as passed by Rajya
Sabha, waswithdrawn.

AMENDMENTS
BY RAJYA SABHA
AGREED TO .

The amendments
by Rajya
the
the  People
Amendment)

made
Sabha to

(Second
Bill,

were
into consideration and
agreed  to.

GOVERNMENT MO-
TION ADOPTED AS
SUBSTITUTED

Further discussion on the
motion  re-working of
the Preventive Deten-
tion Act moved by the
Minister of Home
Affairs (Pandit G. B.
Pant), otinued.
The discussiocn was
concluded and the
substitute motion mo-
ved by Shri Kasliwal
was adopted.

DISCUSSION RE EX-
ODUS OF HINDUS
FROM EAST PAKIS-
TAN TO INDIA .

Shri
raised
the exodus
from East
to India.

a discussion on
of Hindus
Pakistan

The Minister of Law and
Minority Affairs (Shri-
Biswas) replied to the
debate and the discus-
sion was concluded.

MESSAGES FROM R.A]
SABHA

Secretary chomd
the following three

10202

CoLuMns

MADE

10032-37

Representation  of

10038-124

10125-63

N. C. Chatterjee .

. 10163-64
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messages from Rajya
Sabha:

(1) That at itssitting held
on the goth May, 1956
Rajya Sabha had agreed
without any amendment
Crprss In’?ﬁ”’“‘é’

ation 1
passed by Lok Sa
on the 23rd May, 1956

(2) That atitssitting held
on the 30th May, 1956
Rajya Sabha had ag-

without any am-
endment  to the Tra-
vnncore-CochE)ne] State
Legislature (Delegation
of Powers) Bill, 1956,
Y‘Lok Sabha

on 1h= 28th May, 1956.

(3) That

Rajya Sabha

no recommenda-
tions to make to
Lok Sabha in regard
to the Indian Income-
tax (Amendment) Bill

1956, passed by Lok
Sabha "on  the 26th
May, 1956 . -

7147 Lok Sabha

[ pALY Drcest]
CoLumns

DISCUSSION ONRULES
REGARDING EMER-
GENCY RECRUIT-
MENT TO I. A. S.

Shri A, K. Gopalan rai-
sed a discussion on the
Rules regarding em-
ergency  recruitment
to I A S

The Minister of Home
Affairs (Pandit G. B.
Pant) replied to the
debate and the discus<
sion was concluded.

HALF-AN-HOUR  DIS-
CUSSION
Shri T. B. Vittal Rao
raised a half- an-hour
discussion or;f points
arising out answer
given onthe roth May,
1956, to Starred Ques-

tion No. 2095 regar-
ding Em !
Provident Fund Act.

Shri Abid Ali rep-
lied to the debate and
the discussion was con-
cluded.

10204

CoLumns

10164-90

10190-97
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RESUME

OF THE TWELFTH SESSION OF LOK SABHA
GOVERNMENT BILLS—contd.

o
-

1. PERIOD OF THE 15th Fe-

SESSION

2. NUMBER OF SIT-
TINGS .

3. TOTAL NUMBER 53

bruary to *
goth May
1956.

76
2 hrs.

OF SITTING HOURS 39 mits.

4. DIVISIONS HELD.
5. TOTAL NUMBER
OF QUESTIONS
ASKED—

Starred

Unstarred

Short Notice

6. GOVERNMENT
BILLS—

Pending at the Com-

mencement of Session
Introduced. . .
Laid on the Table as
assed by Rajya
gabha . . Y.
Referred to  Select
Committee . .
Referred  to Joint
Committees .
Reported by Select
ommittees .
Reported by jmnt
gommmm : :
Passed
Withdrawn
Returned by R.a_",-a
Sabha without any
amendment
Retuned by Rajya
Sabha with amend-
ments .\ .

7

2739
2564
28

33
27

29

25

7. GOVERNMENT RE-

8.

g.

10.

Pending at the end of

Session .

SOLUTIONS—
Moved . . i
Adopted . N .
Part discussed |, .
GOVERNMENT
MOTIONS—

Moved . : 8
Adop‘lod . - .

PRIVATE MEM-
BERS' BILLS—
Pending at the
commencement  of
Session .
Introduced. g .
Laid on the Table as
passed by Rajya
Sabha .
Referred
Committee
Reported by Sclect
mmittee .
Passed .
Withdrawn
Negatived . .
Barred .
Returned by R.aya
Sabha wnthout any
amendment

Returned by Ra_]ya
Sabha with amend-
ments .

Pending at
of Session

PRIVATE MEM-
BERS’ RESOLU-
FIONS—

Discussed .
Adopted
Withdrawn

to Selcct

lhc end
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77
11

- W R -

79
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PRIVATE MEMBERS’
RESOLUTIONS—conid.
Negatived . .
Part discussed

11. PRIVATE MEM-
BERS, MOTIONS—

Moved .
Negatived .

12. ADJOURNMENT
MOTIONS . .

Consent  withheld by
Speaker . . .

13. STATEMENTS
MADE BY MINIS-
TERS . .

14. DISCUSSIONS HELD
ON MATTERS OF
URGENT  PUBLIC
IMPORTANCE.

15.  HALF-AN -HOUR
DISCUSSIONS HELD

16 NUMBER OF MAT-
TERS OF URGENT
PUBLIC IMPOR-
TANCE TO WHICH
ATTENTION OF
MINISTERS WAS
CALLED AND STA-
TEMENTS WERE
MADE BY MINIS-
.II'EM w - .

26

22
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17. REPORTS OF PAR--

LIAMENTARY COM-
MITTEES PRESEN-

Business Adyvisory yist _to
Committee g7th Re-

ports

Committee on Absence 13th to
of Members from 15th Re-
the Sittings of the ports.
House . : .

Committee on 'Petitiom 8th and
gth Re-

ports.

Committee on Private 43rd to
Members’ Bills and 54th Re-

Resolutions . . ports.
Committee on Public 16th Re-
Accounts . . port,

Committee on Sub- 4th Re-
ordinate Legislation port.

Estimates Committee. 1gth to
33rd Re-
ports.
2nd to 4th
Reports.

Rules: Committee



